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LOK SABHA DEBATES

LOK SABHA

Fiday, Apni 27, 2007 Vaisakha 7, 1929 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Sreaker /i Me Chair)

OBITUARY REFERENCE
[Engiish]

MR. SPEAKER: Hon. Members, we have leamt with
sadness of the passing away of Mr. Borix Nikolaevich
Yeltsin, former President of the Russian Federation.

He will be remembered as the first President of the
Russian Federation who steered the country through
difficult times of transition, and as the one who laid the
toundation of a renewed partnership between India and
the Russian Federation.

This House joins the leadership and the people of
the Russian Federation in mouming the passing away of
the former President Yeltsin and conveys deep
condolences to this family.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short white.

11.02 hrs.

ORAL ANSWERS TO QUESTIONS
[Englisty
MR. SPEAKER: Shri Manoranjan Bhakta Q. No. 361.
Purchase of Gas by NTPC

“361. SHRI MANORANJAN BHAKTA: Will the Minister
of POWER be pleased to state:

(a) the details of the quantity of gas purchased by
NTPC from various suppliers in the last one year;

(b) the prices at which it was supplied by each
supplier;

(c) whether there has been a substantial increase in
the price of gas supplied recently by some suppliers;
and

(d) if so, the details therefor?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(a) and (b) The details of the quantity of gas
purchased by NTPC and prices of gas from various
suppliers for its six gas based stations at Anta, Auraiya,
Dadri, Faridabad, Kawas and Gandhar for the year
2006-07 are given below:

Supplier Category Procurement Quantity Range of Prices on
of gas i.e. Mechanism (MMSCM) GCV basis at Plant
Natural Boundary* (in US$/
Gas/RLNG MMBTU)
(1US$=Rs. 45.00)
1 2 3 4 5
GAIL ‘ Natural Gas APM 3428.70 2.5-28
Total (A) 3428.80
GAIL RLNG ‘Spot Purchase 217.80 10.39-12.7
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1 2 3 4 5
10CL RLNG Spot Purchase 111.20 10.6-12.1
B8PCL RLNG Spot Purchase 102.20 10.6-11.9
Hazira LNG RLNG Spot Purchase 449.63 10.4-12.5
Pvt. Utd.
(HLPL)
GSPC RLNG Spot Purchase 209.60 10.6-13.14
Total (B) 1090.43
BPCL RLNG Fall Back 17.67 4.5-4.6
through Petronet basis
IOCL RLNG Fall Back 3.00 45-4.6
through Petronet basis
GAIL RLNG Fall Back 35.88 4.5-4.6
through Petronet basis
Total (C) 56.53
GSPC Natuwral Gas Offer by GSPC 49.61 5.12
Total (D) 49.61
Grand Total 4625.27
(A+B+C+D)
*The prices include transportation, taxes & duties
APM: Administered Pricing Mechanism
GAIL :  Gas Authority of India Ltd.
IOCL : Indian Oil Corporation Lid.
BPCL :  Bhamat Petroleum Corporation Lid.
RLNG Regasified Liquefied Natural Gas
GSPC Gujarat State Petroleum Corporation
MMSCM Miflion Standard Cubic Meter

GCV . Gross Calorific Value
MMBTU Mition British Thermal Unit

(c) and (d) The prices of Gas/RLNG vary depending
upon the category of gas, availability of contracts and
supplies, as well as the price volatility of the inrtemationally
traded LNG, as elaborated below:

Gas under APM Category: The price of Gas being
supplied by GAIL is notified by Gowt. of India under
Administered Pricing Mechanism (APM) from time to time.

_Spot RLNG: NTPC has sourced Spot RLNG from
domestic suppliers, namely GAIL, IOCL, BPCL, HLPL &

GSPC through competitive bidding from time to time.
These suppliers in tum source LNG cargoes from
Intemational Market.

Thé price of spot RLNG is primarily dependent upon
the demand and supply position in the intemnational market
prevailing at a particular point of time.

Petronet (PLL) RLNG on fall back basis: The price
of PLL RLNG is on the basis of long term contract
between PLL and its LNG supplier.
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GSPC Gas: The price of gas from GSPC to NTPC
was on the basis of offer made by GSPC for a period
of one year, that is, from June 2005 to June 2008.

SHRI MANORANJAN BHAKTA: Mr. Speaker, Sir, |
would like to know from the hon. Minister as to what is
the mechanism that Government follows for fixing the
price of gas. The names of a number of organizations
from whom the gas has been procured have been given,
but nothing has been said here as to what is the
mechanism by which these gas purchases have been
made. | would like to know those details from the hon.
Minister.

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir,
natural gas is the only gas available in the country. The
rest of the gas is RLNG which is based on intenational
pricing. We can only decide on the price of the gas that
is available in the country. The rest will have to be totally
dependent and based on the intemational pricing.

SHRI MANORANJAN BHAKTA: | would like to know
from the hon. Minister whether any action has been taken
to find out as to why the long-term contracts have not
been made and why only short-term contracts have been
made, as a result of which prices are going up.

SHRI SUSHILKUMAR SHINDE: Intemationally long-
term contracts have already been done. Accordingly, GAIL,
IOCL, BPCL and even Hajira LNG through petrobet, are
procuring spot LNG. It is totally depending on the
international market. The price of RLNG has been
tluctuating from 10 dollars to 12 dollars. If | can just give
an example, through GAIL, spot purchasing has been
done at 10.39 dollars and it fluctuated to 12.7 dollars.
From IOCL, it fluctuated from 10.6 dollars to 12.1 dollars.
So, it fluctuates. But, sometime it is available on the fall
back system also. In the fall back system, the price comes
down. As such we can have this gas at the rate of 4.5
dollars to 4.6 dollars. That has been purchased through
GAIL, IOCL and BPCL.

SHRIMATI C.S. SUJATHA: | would like to know from
the hon. Minister whether the Government has a definite
time bound plan to enhance production capacity of NTPC,
Kayamkulam with gas as feedstock. If so, with which
agency NTPC has made agreement to purchase gas and
what is the price contracted for?

VAISAKHA 7, 1929 (Saka)

fo Questions 6

SHRI SUSHIL KUMAR SHINDE: Kayamkulam
(Neptha based) unit under the name of Rajiv Gandhi
Kayamkulam Project has been running but there has been
difficulty. If | bring it to your notice, at the moment, we
have contracted capacity of NTPC needs 12.93 MMSCMD
gas which is sufficient to operate at the level of 68.5 per
cent PLF. If we run this unit at the level of 90 per cent
PLF, we require to have 17.35 million standard cubic
metres per day. This is the situation. Regarding supplies,
| would like to say that there is a shortfall of 8.16
MMSCMD. Hence, it is very difficult to run all the gas-
based units but the Ministry of Power, and particularty,
NTPC have been trying their level best to purchase from
spot level also and from the agencies available. We are
very much interested in running the plants with the full
load of 90 per cent PLF.

Growth of Population Living in Urban Siums

+
*362. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether the population of urban poor in India is
likely to touch 200 million in 2020 as per UN Habitat

report;

(b) if so, the details thereof and the reaction of the
Government thereto;

{c) the reasons for increase in the persons living in
the slums in urban areas in the country; and

(d) the steps taken and proposed to be taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) and (b) The UN-Habitat Report “The State of the
World's Cities 2006-07. The Millenium Development Goals
and Urban Sustainability—30 years of Shaping the Habitat
Agenda® does not provide projections of the urban poor
population in 2020 but it makes projections of urban slum
population in India to the 219.47 million in 2020.
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The Govemment is in agreement with the conclusion
in the report that urban poverty and slum development
need to be brought to the central stage of the
development agenda. "

(c) The reasons for increase in the number of persons
living in slums in urban areas in the country, inter-alia,
are:

(i) Increase in urbanization due to rural urban
migration, natural increase and re-classification
of rural areas into urban centres.

(i) Inability of large section of urban society,
especially the poor, to access land and housing
in cities and towns, due to spiraling land prices
and lack of availability of affordable housing.

(ii) Lack of provision of infrastructure and services
in settlements inhabited by the poor due to long
periods of inadequate investment in such facilities
by urban local bodies; and

(iv) Oid areas in cities and towns getting further
dilapidated due to lack of maintenance and
natural ageing coupled with poor quafity of
services.

(d) Considering the need to address the issues of '
slum development and housing in cities and towns, the
Government has launched Jawaharial Nehru National
Urban Renewal Mission (JNNURM) with effect from
December 3, 2005. Under the Basic Services to the Urban
Poor (BSUP) programme, development of housing and
provision of basic civic amenities to poor households are
addressed in 63 Mission cities. The problems of non-
Mission cities are addressed through integrated Housing
& Sium Development Programme (IHSDP). The
components supported by the Government under
JNNURM are:

(i) integrated development of slums, i.e. housing
and development of infrastructure projects in the
slums in the identified cities.

(i) Projects involving development/improvement/
maintenance of basic services to the urban poor.

(ih) Slum improvement and rehabilitation projects.

(iv) Projects on water supply/sewerage/drainage,
commumity toilets/baths, etc.

APRIL 27, 2007
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(v) Houses at affordable costs for slum dwellers/
urban poor/Economically Weaker sections/Lower
Income Group Categories.

(vi) Construction and improvement of draing/storm
water drains.

(vii) Environmental improvement of siums and solid
waste management.

(viii) Street lighting.

(ix) civil amenities, like, community halls, child care
centres eftc.

(x) Operation and maintenance of assets created
under this component.

(xi) Convergence of health, education and social
security schemes for the urban poor.

SHRI ANANDRAO VITHOBA ADSUL: Sir, | am not
satisfied with the answer given by the hon. Minister. My
specific question was: Whether the population of urban
poor in India is likely to touch 200 million in 2030 from
today's 28 million. The Govemment accepts the UN
Habitat report. Whatever steps the Government is likely
to take are not practical because civil amenities like water,
electricity, medical services, education couid not be
provided as per the growing population in the cities and
towns. Taking into considerations this growth, growth in
the urban population, and particularty slums in the urban
argas of the cities, what steps the Govemment is going
to take?

KUMARI SELJA: In my reply, | have clearly stated
that the Government is in agreement with the conclusion
in the report, not necessarily with the figures that are
given in the report because in India, we define ‘urban
poverty' differently. The United Nations Habitat report is
based on their approach of the definition of ‘slums’ as it
is different from ours. Theirs is based on five indicators
which says lack of water, sanitation, over-crowding, non-
durable housing, lack of security of tenure; whereas, in
india, a ‘sium’ is defined in a different way. For instance,
as the hon. Member of Parliament is aware, the subject
‘siuin’ comes under the State List. Any slum is notified
as 'slum’ by the authorities under any Act and is
recognized as ‘slum’ by the State. A compact area of at
least 300 population or about 60 to 70 households of
poorly buift congested tenements in unhygienic conditions
is defined as ‘slums’. Our definition of ‘slums’ is different
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from the UN Habitat definition. But we do agree that,
yes, the urban poor have to be brought centre stage and
definite steps have to be taken. The Government of India,
as per its NCMP, taken a definite new initiative in the
name of Jawaharlal Nehru National Urban Renewal
Mission whereby we are trying to attack the problem of
urban poverty through this Mission mode. We are getting
very good response.

SHRI ANANDRAO VITHOBA ADSUL: Sir, there may
be difference in definition of ‘slums’ of the Government
and the UN Habitat but one thing we have to accept is
that population is growing, particularly in urban areas. So
also slums in such cities and towns. | am living in Mumbai
which is a metropolitan city, we are facing a lot of
problems; and problems are increasing day by day. You
can provide house for the people of today, but what
about future? You can provide water for the people of
today, but what about future? All these things are there;
my suggestion is that, unless migration from rural areas
to urban areas is stopped, migration from one State to
another is stopped, this problem cannot be solved. That
is my contention. What does the Govemment have to
say on this?

MR. SPEAKER: He wants to know whether the
Minister agrees with his suggestion or not.

KUMARI SELJA: | do not think that anyone can deny
the fact that this kind of migration is a phenomenon which
is there to stay. Growing urbanization is a phenomenon
of a growing economy and of a developing country like
ours. One cannot stop the rural-urban migration. One
cannot stop the mobility of the people. | do not think that
it would be the intention of anybody to stop that. It is a
free country; it is a democratic country. On the other
hand, one of the ways is that we should try to provide
these services; we should try to provide livelihood in the
rural areas as well so that people do not feel the urge.
There is this push-pull factor; there are social factors;
there are various factors which lead to this urbanization.

What we should try to do is to see that the rural
areas also come up and develop in a big way. People
who are already living in slums are in extreme poverty in
the urban areas. | thank the hon. Member for drawing
our attention to this. | also need the help and cooperation
of the whole House and through all of you, of the States,
to bring this problem to the centrestage. The problem of
urban poverty is there for us to see; it has grown; it is

VAISAKHA 7, 1929 (Saka)
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there for everyone to see. | seek the cooperation so that
we bring this issue to the centrestage.

[Translation]

MR. SPEAKER: Shri Ravi Prakash Verma—Not
present.

MD. SALIM: Mr. Speaker, Sir, a situation will arise
world over in the month of April this year when 50%
population will reside in urban areas and the remaining
in rural areas. As we all know and the hon’ble Minister
in her reply has also explained about growing urbanization
and its reasons. She has mentioned about the problem
of urban poor and slum dwellers. We have been hearing
for the last several years that such and such steps will
be taken. We discuss to check the rural-urban migration
by providing urban facilities in rural areas but we have
failed to provide basic rural facilities like sanitation, shelter
and drinking water to urban poor which are being
provided is slums.

MR. SPEAKER: Please put your question.

MD. SALIM: Sir, my question is as to how we will
check this migration. Land in urban areas is being
auctioned at a very high cost. In Delhi also, land of five
and seven star hoteis is being auctioned for crores of
rupees. The Government will retain all the facilities but
not an inch of land will be made available in any city for
providing common facilities to poor people.

In view of escalation in land prices in housing sector,
| would like to request the Central Government and the
State Governments that the remaining land in urban
areas....

MR. SPEAKER: You please come to question, there
is no time for submission.

MD. SALIM: Sir, | am asking the question.
MR. SPEAKER: All right.

MD. SALIM: | would like to know from the
Govemnment whether any steps are proposed to provide
land to poor people. In the present situation, land is
being given disproportionately to the richer section of our
society thereby causing pauperization of poor. Therefore,
whether the Govemment propose to enact some law to
reserve the land for providing habitation and shelter to
poor people.
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KUMARI SELJA: Mr. Speaker, Sir, my colicague, the
Member of Parliament has raised a very good question
conceming a problem which we all are facing. Therefore,
we have a proposal to reserve 10-15% of land for poor
people be it in the new township; private or in the
Government colonies. Also 20-25% of the Govemment
land in the housing sector should be reserved for poor
people. only then the problem can be solved. | would
like to have co-operation from others on this issue.

[English]

SHRI K.S. RAO: Sir, we are all aware that thousands
of acres are being given to the SEZ. The hon. Minister
was saying that land is not available for constructing
houses for the urban poor. The hon. Finance Minister
has introduced Reverse Hypothecation for constructing
houses for the poor. In this background | wish to know
from the hon. Minister as to whether she would bring in
public-private partnership and allocate land to the
corporate sector so that they can construct lakhs of
houses to the poor in the urban areas and give these
houses almost free to the poor people. Even if something
has to be paid it can come under Reverse Hypothecation
by which permanent or pucca houses would be made
available to the poor.

KUMARI SELJA: Sir, this is a very good suggestion
but the main problem for me is that land is with the
States and they have to plan. Through the hon. Member
and the House—because | have been doing it again and
again in different forums, meetings, addressing letters to
the Chief Ministers, talking to the Housing Ministers
through Conferences—i have been urging them again and
again to reserve something for the poor to tackie this
problem. We cannot turn away from the plight of the
poor people living in our country, especially in the urban
areas. Today it has become very fashionable to say that
these Jhuggi-honparis should be removed because they
are an eye sore but they deserve to live there, they
deserve to be part of our cities and towns because they
contribute to the GDP of that city. Today, the major
contributors to the GDP of our country are the towns
and cities, the urban areas. So, we cannot tum away
from these people as it has become fashionable.

But, Sir, as far as the specific idea of the SEZ is
concerned, we have written to the Commerce Ministry
that proper housing planning should be part of the SEZ
where these people are also taken care of.

APRIL 27, 2007
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[Transiation]

SHRIMAT! KIRAN MAHESHWARI: Mr. Speaker, Sir,
through you, | would like to draw the attention of the
hon'ble Minister towards a fact that on one hand this
Govemment claim to be common man's Govemment but
on the other the reply given by the hon'ble Minister while
discussing the housing facilities to BPL families, seems
to be like patching up the issue. The Government say
that they intend to provide houses to them but not to
remove the kachchi bastis because of their contribution
in GDP. My submission is that a scheme ‘gharonda’ has
been implemented in Rajasthan for poor sections. Under
this Scheme these poor people will get a house from the
Govemment in lieu of paying Rs. 150 per month at the
rate of Rs. 5 per day. Have the Central government any
proposal to implement this scheme? The Government are
saying that they want to provide houses. ... /Inferruptions)

MR. SPEAKER: All right, you have put your question.
it was a good question.

SHRIMAT! KIRAN MAHESHWARI: My submission is
that the Govemment should pay attention to it. The
Govemments of Gujarat, Rajasthan and Madhya Pradesh
have implemented this scheme. The Central Govemnment
should also implement it. Please explain the time by which
this scheme is likely to be implemented. .../ntermyptions)

MR. SPEAKER: Pleage let the Minister reply.

KUMARI SELJA: Governments are running in other
States also. | would like to reply to the hon'ble Member
that | have mentioned at the outset about the main initiate
taken by the UPA Govemment in this regard. No other
party has ever taken such a step. There were other
schemes but we have observed that they could not be
implemented effectively. VAMBAY Scheme was
implemented to provide only the dwelling units and other
facilities were being provided under National Slum
Development Programme. However, it often led to
mismatch and the status of slums and poor people
remained the same. But the Govemment of India has
taken a major initiative in the name of Jawaharial Nehru
Urban Renewal Mission. The Mission is not just an empty
rhetoric rather a constructive work is done under it. We
have aflocated Rs. 50 thousand crore for this mission. |
would like to mention that during the past two years, we
have almost achieved the target set for our Ministry to
utiize Rs. 1500 crore for poor-people. So far as Rajasthan
is concemed, the State has taken a good step.
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Andhra Pradesh has taken relatively better steps.
Some other States have aiso taken good steps in this
direction. | would like all States to leam from each other
and adopt good practices.-

[English]

MR. SPEAKER: When good work is done, there
should be appreciation from all Parties. There should not
be partisan appreciation.

[Transiation]

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, more
than 50% of the people living in slums of metropolitan
city Delhi belong to Purvanchal. | would like to know
from the hon'ble Minister whether there is any scheme
under Jawaharlal Nehru National Urban Renewal Mission
to increase the concentration in eastern States including
eastem part of Bihar and UP. The works being performed
under National Employment Guarantee Scheme have
definitely checked the rural-urban migration but whether
there is any scheme to increase the concentration and
allocation to ‘Purvanchal’ States under Jawaharial Nehru
National Urban Renewal Mission so that migration could
be checked.

KUMARI SELJA: Sir, | am thankful to the honble
Member. it is our endeavour that States should sent us
their proposals and projects. Through you, | would like to
submit to the Government of Bihar that we have not
received any proposal from the States under our mission
of basic service for the urban poor. We are waiting to
receive the proposals and aBocate funds thereto.

SHRI RAJNARAYAN BUDHOLIA: Mr. Speaker, Sir,
through you, | would like to know from the hon’ble Minister
whether migration of people from the rural areas in search
of employment is increasing the number of persons living
in slums, Jhuggi-jhoparies, footpaths etc. they have no
option but to live in inhuman conditions, suffering from
various diseases and losing their lives. Do the Government
propose to take steps to check the increase in their
number and to provide basic amenities to such people?
The hon. Minister has stated that the states do not send
proposals, whereas, the State Government of Uttar
Pradesh has been demanding funds to tackle these
problems. Has the Gentral Govemment so far provided
funds to the Govemment of Uttar Pradesh?
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KUMARI SELJA: Sir, under our mission, when we
receive proposals, we invite the officers of State
Govemments and impart training to them on preparation
of projects. We ask them to send proposals and fund
take from us for the said projects. The projects received
from Uttar Pradesh are being cleared. But our mission is
meant for very urban people living in slums. So far as
conversions of services in it is concemed, basic services
to the urban poor, be it health facilities or educational
one, be it sanitation, security of tenure or social security,
thers is a seven points charter that every individual, be
it the poorest person, has a basic right to live in a good
living condition. It is the view of our Government,
therefore, our government have undertaken this
programme to provide basic amenities to the urban poor.

Private Power Distribution Companies

+
*363. SHRI KASHIRAM RANA:
SHRI GIRIDHARI YADAV:

Will the Minister of POWER be pleased to state:

(a) whether the State Government have delegated
powers to private distribution companies like BSES for
giving concessions in the payment of electricity bills;

(b) if so, the provisions of the Union Govemment's
policy under which the State Governments have delegated
the said powers to the private distributors;

(c) whether these private distributors send inflated
electricity bills to the consumers and later after giving
nominal concessions they achieve their targets;

(d) if so, the provisions of the Union Government's
policy under which these powers for giving concessions
on inflated bills have been delegated; and

(e) the details of the remedial action proposed by
the Union Government to modify the policy?

[English]

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (e) A Statement is laid on the Table of
the House.
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(a) No, Sir.

(b) There is no provision in the Electricity Act, 2003,
National Electricity Policy and Taritf Policy under which
State Governments can delegate powers to distribution
companies to give concession to the consumers in
payment of electricity bilis.

(c) As informed by the Govemment of NCT of Dethi
and State Regulatory Commissions of Gujarat and
Maharashtra, no such complaints has been reported.

(d) and (e) Do not arise in view of reply to (a) to (c)
above.

[Translation]

SHRI KASHIRAM RANA: Mr. Speaker, Sir, the reply
givenbythehon.MinistoMomqustionisnotcom
atall.Alargenumbetofconsumecshavecomplaints
against private power distributions companies. Their main
oomplaintisregardinginﬂatedbilsbehgsentbymese
companies to the consumers. Sometimes, the bill amount
is so much inflated that the consumers can not afford to
pay it

Secondly, when the consumers go to the companies
with their complaints, they do not listen even. Even for
approaching court an individual first has to deposit 33%
of the billed amount. My question to the hon. Minister is
whether the Govemment propose to review, the autonomy
it has provided to the private companies? If the company
is a public sector one, the representatives can approach
the Government and some action can be expected,
whereas, in case of private companies, they don't bother
even to listen to their grievances. | want to know—whether
the government propose to review it?

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir,
power distribution has been privatized in seven states
namely Dethi, Orissa, Gujarat, Maharashtra, West Bengal,
Kerala and Uttar Pradesh. We undertake review in these
States. This House passed Electricity Act in 2003. Under
the said Act, Regulation Commission have been appointed
in each State, besides, there are grievances commitiees
also. There is also an ombudsman and an appellate body.
For his information. | would like to state that 3,648 cases
came to the Consumers Grievances Redressal Cell, Delhi.
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Out of it 3404 cases were disposed of. In 2684 cases,
judgments went in favour of complainant and in 611 cases
the discom received the favour of judgement. it is not
that there is no one there to listen to. if there is a
complaint, arrangement has been made to listen to it.
Not only this, in Delhi such provision has aiso been made
in the police station and courts aiso. But it is right that
counting by new meters is creating some problem. This
matter was raised in the House earlier aleo. | myself got
it enquired in detail. | have tried to tell the truth.
...(Interruptions)

SHRI KASHIRAM RANA: Mr. Speaker, Sir, the hon.
Minister has said that out of about 3000 complaints, all
except 100-200 complaints, were found genuine. It means

there are large scale complaints. | would fike it to be
reviewed.

Here Regulatory Authority has been talk about.
Electricity Act, 2003 provides that if more than one
distributing agencies are appointed permission is granted.
But in case of only one company monopoly takes place.
There is only one power distribution company. Distribution
work shouid be assigned to more than two agencies or
companies. But the Govemment do not engage more
companies. The Act provides that distribution work may
be awarded to more than one agency or company SO
that there may be competition and such competition will
be beneficial for consumers. | would like to know as to
whether the Government propose to take any step in this
regard?

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the
main purpose to bring new electricity Act was to provide
open access competition and aiso to provide power clean
and at cheaper rates. Not one, three companies are
working in Delhi. At many places 2-3 companies are
distributing power in Orissa. As and when agencies apply
they are granted permission and there is no problem in
it

SHRI GIRIDHAR! YADAV: Mr. Speaker, Sir, through
you | would like to know from the Minister whether the
Government propose to incorporate an enabling clause
in Electricity Act, 2003 providing for legal actions against
Board of Directors of private company (distribution) if faulty
instruments of power make the common people to suffer.

SHRI SUSHILKUMAR SHINDE: Sir, there is no
mopo@tobmanewlawinmiswwd.ltdiacom
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defaults there is a provision to take action against it.
...(Interryptions)

[English]

SHRI K. FRANCIS GEORGE: Sir, when we are
discussing distribution and allocation of power, | would
like to draw the attention of the hon. Minister to a problem
faced by Kerala due to cut in Central power allocation to
the State. The peak requirement of the State in this
season is about 2700 megawatts whereas the State could
generate only 1600 of 1800 megawatts only. From 21st
April onwards, the Central allocation has been cut and
now the situation is that the State will have to resort to
power cut and load shedding. | would like to know from
the hon. Minister the reason for the cut in allocation.

MR. SPEAKER: This does not come under the main
Question.

SHRI K. FRANCIS GEORGE: Will the Minister
consider restoration of the original allocation of Central
power allocation to the State?

MR. SPEAKER: Not all matters under electricity come
under this Question.

SHRI K. FRANCIS GEORGE: Sir, the hon. Minister
will be able to answer my question. He is a well versed
person.

MR. SPEAKER: But it is for me to allow you. Do not
look only at the Minister. He may be an obliging Minister.

SHRI K. FRANCIS GEORGE: Sir, | am looking at
you. | crave your indulgence because Kerala is very much
deficient in power.

MR. SPEAKER: You may go and meet him.

SHRI SUSHILKUMAR SHINDE: | will explain him the
position, Sir.

[Transiation]

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker,
Sir, Tata company has hiked power tariff in Maharashtra,
especially in Mumbai., Maharashira faces-load shedding
up to nine hours, but unauthorisedly. ...(/nterruptions)

VAISAKHA 7, 1929 (Saka)

to Questions 18

[Englsh]

| am not asking about load shedding. | am coming
to the question. ...//nfermyptions) In an unauthorised way
it goes upto 14-15 hours. Earlier, the hon. Minister had
promised to provide more power, but it has not been
provided. The Government transmit power to Tata
company which intum charges high rates and thus the
Government have no control over it. Will the government
issue directions to the State Government with regard to
the inflated bills. These bills should be corrected.
Morsover, State Government also receives less amount.
State Government purchases power from the Central
Government but fails to make full payment. Will the
Govemment enact any law in this regard or give any
directions to the State Government? What kind of
improvements the Govemment propose to make in this
regard?

SHRiI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the
hon. Member has asked a valley of questions and now
he seeks political reply to the questions. .../ /nterruyptions)

(English]

PROF. MAHADEORAO SHIWANKAR: This is not a
political question.

MR. SPEAKER: Nothing more will be recorded. You
cannot go on like this. .../ Interruptions)*

[Translation/

SHRI SUSHILKUMAR SHINDE: Tarift rates are
decided by regulatory Commission. If he has any
complaint he can approach the said Commission. People
from all the States regularly approach commission
electricity boards or discom and lodge their complaint
there. If proper forum is approached, one definitely gets
reply. ...(Internyptions)

[Engish]

SHRI N.N. KRISHNADAS: Sir, we are discussing
about distribution of power and distribution is taken as a
part of allocation from the Central quota. | would like to
know on one point from the hon. Minister. Recently, the

*Not recorded.



19 Oral Answers

Govemment of India have decided to drastically reduce
the quota.

MR. SPEAKER: It is the same question.

SHRI N.N. KRISHNADAS: Sir, distribution is part of
the main Question.

MR. SPEAKER: You have to accept my judgement.

SHRI N.N. KRISHNADAS: Sir, my supplementary is
part of distribution. { want to know the reason for the cut
and whether the Government is ready to restore the quota
which is reduced recently.

MR. SPEAKER: You go and meet the Minister
alongwith your friend.

SHRI N.N. KRISHNADAS: Sir, my supplementary is
related to the main Question.

MR. SPEAKER: Only the word ‘distribution’ is
common and nothing eise. Mr. Minister, you may call
him aiso and the hon. Member will have a better response
in a congenial atmosphere.

SHRI SUSHILKUMAR SHINDE: Yes, Sir. He may
come and meet me.
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+
*364. SHRI ANANT KUMAR HEGDE:
DR. SATYANARAYAN JATIYA:

Will the Minister of POWER be pleased to state:

(a) the quantum of power being generated by the
Central sector power plants, State sector power plants
and the private sector power plants in the country
separately, as on date;

(b) whether per unit cost of electricity generated in
the private sector power plants is more than that of the
cost in the public sector power plants;

{c) if so, the reasons therefor;

(d) whether the Govermment has conducted any study
to find out the reasons in this regard;, and

(e) if so, the details thereof?
[English]
THE MINISTER OF POWER (SHRI SUSHILKUMAR

SHINDE): (a) to (e) A Statement is laid on the Table of
the House.

Statement

(a) The Sector-wise/category-wise energy generated in the country during the year 2006-07, is given below:

Sector Thermal Nuclear Hydro Total
(MU) (MU) (MU) (MU)
Central 221,660.18 18,606.75 35,067.01 275,333.94
State 252,093.77 — 73,205.84 325,299.61
Private 53,793.41 — 5,085.92 58,879.33

MU — Million Unit

(b) and (c) The per unit cost of power generation
varies from station to station and depends mainly on
type of plant & fuel used, focation, size, age and
efficiency. Depending on these factors, there is variation
in cost of generation both in private and public sector
power plants.

(d) and (e) Do not arise in view of above.
[Translation]
SHRI ANANT KUMAR HEGDE: Sir, the reply given

by hon'ble Minister is quite unsatistactory. The reply given
to the question asked by me is not appropriate. | sould
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like to tell the hon’ble Minister in this regard that the
variations in prices do have a scientific ground be it in
a state or central sector or private sector. if we do not
conduct study in regard to power requirement of industry
then the desired development of industry. GDP growth
etc. will remain only in speeches until the power sector
is regulated, all these things will not happen. | want that
power should be supplied at uniform rate in the entire
country, Whether any steps have been taken in this
regard, whether any study has been conducted in this
regard? If not, the reasons therefor?

SHRI SUSHILKUMAR SHINDE: Sir, we have tried to
provide power at a uniform rate in the entire country, but
it cannot be made available at the game rate in all places.
We have an ultramega project of 4000 megawatt, it has
two projects costing 4 billion dollars. Rates fixed by
bidding of pit head coal is one rupee 19 paisa and the
rate of project whose location is coastal is two rupees 40
paisa. As | told earfier, the UPA Govemment have decided
to provide cheap and clean power to people, and it may
also not cause, any inconvenience to the people, therefore
the electricity on this rate is provided. If all records are
seen, as | said earlier, the type of plant, cost of fuels,
location size, age of plant etc. are also taken into
consideration. For your kind information, | would like to
tel you that the cost of projects that were set up in
1993 is 20 paisa, but the cost of recently installed projects
is 9 rupees 41 paisa. This price continues to fluctuate.
The rate of depreciation declines in respect of old plants,
as the plant gets older, its cost gets declined. The cost
of new projects are decided after calculating project cost
of manutacturing.

SHRI ANANT KUMAR HEGDE: Sir, all of us are
aware of the reply, but my question is very clear. | would
like to know as to what steps are taken by the
Government to make clean power available at the uniform
rate in the entire country?

SHRI SUSHILKUMAR SHINDE: Sir, as | said earfier,
such a big ultramega project is nowhere in the world,
but the Government have decided to set up project of
4000 megawatt. Secondly, | had told that many states
are its members, the power on said price will reach there
in next 25 years.

SHRI ANANT KUMAR HEGDE: Sir, the reply given
to my question is quite different to what was asked.
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[English]
MR. SPEAKER: Your point is noted.
[Translation]

SHRI HANSRAJ G. AHIR: Sir, there is a power
shortage in all states. Due to it, power generation is very
low in all states. Wherever power is being generated by
private sector, the private players are charging exorbitantly
from State Govemments and consumers. Recently, the
Reliance has hiked prices in Mumbai. All private producers
are increasing price in Maharashtra. Through you, Sir, |
would like to know from the hon'ble Minister whether the
Union Govemment is taking any steps to keep check on
them? Whether the Union Government is going to set up
a commission in this regard?

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the
regulatory commissions are set up to keep check on
prices, wherever new projects are set up. The Commission
fixes the price. At the time of fixation of prices, the rate
of fuel, the kind of land, the kind of machinery etc. are
taken into consideration.

[English]

DR. SUJAN CHAKRABORTY: The demand for power
in the country is increasing heavily. From the figures that
have been supplied by the Minister in his reply, it can be
seen that the mix of thermal, hydro and nuclear is very
much unbalanced.

While it was supposed to be 60:40 for thermal and
non-thermal, hydro and nuclear eic., it has really been
82 per cent and 18 per cent for the remaining. So, we
are much below the target that was supposed to be
achieved. Since the thermal power production is also
causing harm in the environment heavily, | would like to
know, through you, from the hon. Minister that at least
by the end of the 11th Plan as to what is the roadmap
that we are proposing for maintaining the balance of 60
per cent - 40 per cent at least, or if possible, to a better
manner?

SHRI SUSHILKUMAR SHINDE: Sir, it is a fact that
there has been a shortage of electricity in the country
and about 70,000 megawatt shortage exists at the
moment. The Government is taking precautions.
Considering the shortage in the Tenth Plan, now we have
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taken action in the Eleventh Plan. | have called a meeting
recently of all Chief Secretaries and Secretaries of the
States, particularly in the Ministry of Power. We have
given them a target. Earlier the target was given for less
than their need, but this time we have given the target
as per their shortages. They have promised us that they
would fulfil their promises.

The hon. Member has very rightly pointed out that
on the thermal side we have increased, but on the hydro
side fewer efforts were done. So the Govemment has
decided to change the new policy on the hydro side
because a huge capacity is available there. It is more
than 1,50,000 megawatt capacity which is available. Now
we have only used 20 per cent capacity out of it. There
are difficult areas in the hilly areas. There is no
infrastructure and unless more incentive is given in these
areas, | do not think private entrepreneurs will go there
and do the job. For example, | must bring it to the notice
that in case of the NHPC and NEEPCO, we have an
agreement recently with the Government of Arunachal
Pradesh for a 15,000 megawatt production. So we have
started with it and 15,000 megawatt is not a small
initiative. But this is one part and more has to be done
about the 50,000 megawatt, for that care is being taken
and a new policy is being formulated soon.

DR. SUJAN CHAKRABORTY: Sir in the 10th Plan
also concessions were granted for the hydro power
generation. But what has been the achievement up to
now? ...(Interruptions)

MR. SPEAKER: Nothing will be recorded.

...(Interruptions)**
[Translation]

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir,
the condition of power is very bad in Maharashtra. The
farmers over there are not getting power for 16 to 18
hours a day due to load shedding. Besides, the
Govemment is contemplating to give an additional holiday
in a week to industries in view of shortage of power.
Due to shortage of power, the farmers, industrialists and
common citizens are distressed. Through you, | would
like to know from the Minister of power, as to what efforts
were made in order to start process of power generation

**Not recorded.
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in Maharashtra during last seven years and the extent of
cooperation given by Union Government and State
Government in this regard? The tendency to commit
suicide among farmers, due to power shortage, is
increasing in Maharashtra. Therefore, the hon'ble Minister
is requested to provide full details.

MR. SPEAKER: It is not possible to give details
during question hour.

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the
power generation has declined in Maharashtra during last
ten years. There was a time, when Shrimati Sonia Gandhi
had sent a new Chief Minister to Maharashtra in the
year 2004 and he had set up two powsr units in Paras
and Parali for generating 500 megawatt of power. Now,
the State is going to get power generated by those units.
The power generation has declined by 4500 megawatt
since the new Govemment has come to power, | myseif
has reviewed it and approved a plan in the this regard,
and work is being done on it. Ten cases of independent
power projects are pending here. | am going to
Maharashtra to review them.

Mumbai, Delhi are main metropolis, therefore we are
trying to make more power available to these cities, so
that the people of these cities may not face any
inconvenience, and wrong message may not go outside.

[English]

MR. SPEAKER: Q. 365 — Shri Rayapati Sambasiva
Rao—not present.

Shri M.P. Veerendrakumar — not present.
Q. 366 — Shri Hansraj G. Ahir.
Oh, you are getting a second chance!
[Translation]
Regulatory Authority for Housing Sector

.*366 . SHRI HANSRAJ G. AHIR: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Government has taken any decision
to set up a Regulatory Authority for the Housing Sector;



25 Oral Answers

(b) if so, the details thereof, and
{c) the time by which it is likely to be set up?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) A Statement is laid on the
Table of the Sabha.

Statement

(a) to (c) The Government has not taken any decision
to set up any Regulatory Authority for Housing Sector.

[Translation]

SHRI HANSRAJ. G. AHIR: Sir, | do not agree with
the suggestion of hon’ble Minister as she has stated that
the Govemment has not taken any decision to set up
any Regulatory Authority for Housing Sector, while in the
construction sector we have permitted direct investment
by the foreign companies. Subsequently, if we want to
consider our need to provide houses to local construction
industry and local poor people then there is a need to
set up the Regulatory Authority. | would like to urge the
hon’ble Minister once again that she should take a proper
decision in this regard” as to why the Government is not
setting up a Regulatory Authority?

[English]

MR. SPEAKER: You have put a pointed Question.
She has given a pointed answer. You cannot go on
repeating the same question.

KUMARI SELJA: Sir, | will just elaborate on that.
[Translation]

The hon'ble Member has asked as to why the
Regulatory Authority is not being set up, in this regard |
would like to tell a basic fact. Land is the property of the
States. If we want to enact any legislation regarding the
land, either it can be the model legislation or if the States
wish, we can enact a legislation. As far as the model
legislation is concerned, we will definitely hold a
consultation in this regard. | have called a conference on
ist and 2nd June in which Financial institutions, real
estate developers, builders and other stake holders will
take part. After holding extensive discussions with
everybody we will take a call on whether or not to set
up this Regulatory Authority. |f needed, the State
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Govemments as well as the local bodies will have to be
involved in it as this constitutes many by-laws which either
come under the local bodies or under the State
government. We will hold extensive consultation in the
whole country whether there is any need to set up the
regulatory authority or not, subsequently we will talk about
the location.

SHR! HANSRAJ G. AHIR: She has mentioned about
reconsideration for which | thank her.

Sir, | would like to ask another point that there are
indications of increase in the number of poor people in
the urban areas and the population of the poor is getting
increased. As she had said 10 to 15 per cent houses
are reserved for the builders and she has expressed her
intention of raising it to 25 per cent in the previous
question. Builders and companies are constructing
buildings in the residential areas of our country’s big cities,
she is going to give permission to increase FSI so that
maximum number of houses can be constructed to meet
the need of the poor.

KUMARI SELJA: The suggestion given by the hon'ble
member is a very good one. These types of talks promote
public private partnership, as we are aware that efforts
of the Government alone cannot solve all the issues.
Under Jawahar Lal Nehru National Urban Renewal Mission
we are striving very hard to meet the requirements of
the poorest of the poor. For this purpose, State
Govemments also have to come forward and private
sector also have to come forward. Unitedly, be it the
matter of FSI, or the matter of increased FIR, private
public partnership, we have to carry forward all these
things. Many States are doing commendable work in this
direction. Maharashtra is doing fine, Bengal is also doing
good work, we hope that all the States will take this
initiative and move forward in this regard so that we
could jointly solve this serious issue.

[English]

MR. SPEAKER: Q. 367 — Shri Subhash Sureshchandra
Deshmukh — Not present.

Q.368 — Shrimati Botcha Jhansi Lakshmi

Financial Assistance for Setting up
Desalination Plants

*368. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the
Minister of URBAN DEVELOPMENT be pleased to state:
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(a) whether the Union Government has received any
proposal seeking financial assistance for setting up
desalination plants to provide drinking water to the people
living in coastal areas of the country, particularly from
Andhra Pradesh;

(b) it so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) A Statement is laid on the Table of the Sabha.

Statement

(a) to (c) Yes, Sir. However, Water Supply is a State
subject. it is the responsibility of the State Government
and Urban Local Body to plan, design, implement, operate
and maintain water supply systems. The State
Govemment of Andhra Pradesh has submitted a proposal
for setting up 2.86 MLD Desalination Plant at
Bheemunipatnam at an estimated cost of Rs.1700 lakh
for consideration under the scheme of Urban Infrastructure
Development of Small and Medium Towns (UIDSSMT).
The project has been technically scrutinized and approved
for Rs.1064 lakh by Central Public Health Environmental
& Engineering Organisation (CPHEEO), technical wing of
the Ministry. For implementation of the project, Ministry
of Finance has released first installment amounting to
Rs.185.37 lakh as Additional Central Assistance (ACA) to
the State Govemnment of Andhra Pradesh during 2006-
07.

SHRIMATI JHANSI LAKSHMI BOTCHA: Mr. Speaker,
Sir, | thank the hon. Minister of Urban Development for
sanctioning the proposal of the Government of Andhra
Pradesh to set up a 2.86 MLD Desalination Plant at
Bheemunipatnam. The House will be surprised to know
that Bheemunipatnam is the second oldest municipality
in the country. My first supplementary is, out of the total
cost of Rs. 1064 lakh only Rs. 185.37 lakh has been
released to the State Government during 2006-07. What
is the time frame fixed to complete this project and when
will the Government release the remaining amount for
the project to provide drinking water to the people of
coastal areas in Andhra Pradesh?

SHRI AJAY MAKEN: Sir, out of Rs. 10.64 crore
approved, 80 per cent would be given as gramt by the
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Central Government and Re. 1.85 crore is just the first
instaliment which has been released. The rest of the
instaliments would be released in the rest of the UIDSSMT
period which is in the next five years.

SHRIMATI JHANS! LAKSHMI BOTCHA: Sir, the
share of the Central Government for this scheme is 80
per cent, the share of the State Government is 10 per
cent and the share of the local body is 10 per cent
respectively. If the share of the urban local body is not
coming forth, then the scheme can be suspended. In/
view of less tax colflection by the urban local body, will
the Minister consider reducing the share of the urban
local body by at least 5 per cent?

SHRI AJAY MAKEN: Sir, the UDISSMT, as it is,
provides for only 80 per cent as grant. Earlier on, under
AUWSP, the grant used to be 50 per cent. So, the Central
Govemment's share has increased from 50 per cent to
80 per cent. If the local body is unable to pay its share,
the State Government should be able to help them out.

MR. SPEAKER: Q. No. 369— Shri Raghuveer Singh
Koshal — Not present

Shri P.S. Gadhavi.
[Trans/ation]
Dabba Trading

+
*369. SHRI P.S. GADHAVI:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government is aware of Dabba
exchange system, a form of illegal trading prevailing in
the share-market;

(b) if so, the details thereof;

(c) whether this trading system has expanded to many
cities; and

(d) it so, the measures being taken by the
Govemment to check this illegal trading?

[English]
THE MINISTER OF FINANCE (SHRI P.

CHIDAMBARAM): (a) to (d) A statement is laid on the
Table of the House.
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Statement

(a) to (d) lilegal trading in stocks outside recognized
stock exchanges is loosely called “Dabba Trading™. Since
this happens outside exchanges, the details are not
available. As and when such instances are reported or
come to the notice of SEBI, it takes appropriate action
and seeks help from State Governments. For example, it
had conducted searches or inspections at a few places
in and outside Mumbai in association with NSE in 2003.
Based on SEBI's information, Income Tax Department
had also conducted searches at a few places in Mathura,
Bhuj, Calcutta and Bangalore in 2003. The Union Finance
Minister, vide his letter dated October 24, 2005, had urged
the Chief Ministers to take urgent steps to stamp out
‘dabba trading’. SEBI had also written similar letters to
the Chief Ministers requesting them to take urgent action
in the matter. Pursuant to recent news reports regarding
dabba trading in Gujarat, SEBI has written on July 26,
2006 to the Chief Secretary, Gujarat urging the State
Government to immediately take all necessary steps to
effectively deal with such trading.

SHRI P.S. GADHAVI: Sir, | am not asking any
supplementary.

MR. SPEAKER: Today you are being exonerated.

SHRI P. CHIDAMBARAM: Sir, with your permission,
may | correct the fourth sentence to that answer?

MR. SPEAKER: Yes.

SHRI P. CHIDAMBARAM: Instead of the present
fourth sentence, the sentence should read as under

“For example, it had conducted searches or
inspections at a few places in and outside Mumbai
in association with NSE in 2003. Based on SEBI's
information, Income-Tax Department had also
conducted searches at a few places in Mathura, Bhuj,
Calcutta and Bangalore in 2003."

MR. SPEAKER: You need not have responded, but
since it is correction | had allowed it.

SHRI P. CHIDAMBARAM: Thank you, Sir.

MR. SPEAKER: But this is not to be treated as a
precedent.
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MR. SPEAKER: Q. No. 370 Shri Anil Basu — Not
present

Well, it is a matter of concem. On days we are
sitting having Question Hour, hon. Members are not
present.

Q. No. 371 Shri Nikhil Kumar—Not present
Shri Eknath M. Gaikwad—Not present

Probably it was thought that there would be no Question
Hour.

Q. No. 372 Shri Kailash Nath Singh Yadav—Not present
Shri Devidas Pingle —Not present
Q. No. 374 Shri Mitrasen Yadav —Not presertt

The Ministers may be alert now because any question
can come up.

Q.No0.375 — Shri Jivabhai Ambalal Patel — Not present.
Shri Dharmendra Pradhan—Not present.

| hope the Finance Minister has not made any
arrangement.

Q.No0.376—Shn V.K. Thummar—Not present.

Dr. Dhirendra Agarwal—Not present.

| share your agony.

Q.No0.377 — Shri Kishanbhai V. Patel — Not present.
Shri Sugrib Singh — Not present.

That is why all the comments are coming regarding
Parliament's functioning.

Q.No.378 — Shri Tarachand Sahu.
SHRI TARACHAND SAHU: Yes Sir.
MR. SPEAKER: Thank you very much.

SHRI TARACHAND SAHU: Sir, | have been waiting
for my question.

MR. SPEAKER: You had expected that it would not
come.

SHRI TARACHAND SAHU: Yes Sir.
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ransiation,
17 ) 1 2
Coverage under NREGS 3 Srikakulam
+
*378. SHRI TARACHAND SAHU: 4, Kumool
SHRI BAPU HARI CHAURE:
5. Prakasam
Will the Minister of RURAL DEVELOPMENT be
pleased to state: 6. Guntur

(a) whether the Government has recently decided to
include more districts under National Rural Employment
Guarantee Scheme (NREGS) in the Second Phase;

(b) if so, the names of such districts selected/
proposed to be selected, Statewise; and

(c) the time by which all the districts are likely to be
covered thereunder?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (c) A Statement
is laid on the Table of the House.

Statement

(a) Yes, Sir. The government has decided to include
130 additional districts under NREGS in the second phase.

(b) The names of 113 districts excluding the districts
from Uttar Pradesh is annexed. The names of districts in
Uttar Pradesh will be tabled separately after the election
process in Uttar Pradesh is completed.

(c) The NREG Act was enacted and notified on 7th
September, 2005. In accordance with Section 1(3) of
NREG Act, 2005, the Act shall be applicable to the whole
of the territory to which it extends within a period of five
years from the date of its enactment.

Annexure

Name of districts added under NREGA

SI.No. of States/Districts
Disrticts
added
1 2
Andhra Pradesh (6)
1 Nelore

2. East Godavari

10.
11.
12.
13.

14.

15.
16.
17.
18.

19.

21.

23.

24.

26.
27.
28.

Arunachal Pradesh (2)
Changlang

Lohit

Assam (6)
Marigaon
Darrang

Nalbari

Barpeta
Hailakandi
Cachar

Blhar (15)
Sheikpura

Siwan

Khagaria
Madhepura
Saharsa
Sitamarhi

West Champaran

Bhagalpur

East Champaran
Begusarai

Saran
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1 2 1 2
29. Arwal Kerala (2)
Chhattisgarh (4) 51. Idukki
30. Korba 52. Kasargod
31. Janigir-Campa Madhya Pradesh (13)
32. Mahasamund 53. Chhindwara
33. Raipur 54. Harda
55. Panna
Gujarat (3)
56. Katni
34. Valsad
57. Dewas
35. Bharuch
68. Guna
36. Navsari
59. Rewa
Haryana (2) 60. Datia
37. Ambala 61. Damoh
38. Mewat 62. Raigarh
Himachal Pradesh (2) 63. Anuppur
39. Kangra 64. Ashok Nagar
40. Mandi 65. Burahanpur
J&K (2) Maharashtra (6)
41. Anantnag 66. Thane
42, Jammu 67. Wardha
68. Buldhana
Jharkhand (2)
69. Osmanabad
43. Singhbhum East
70. Akola
44, Deoghar
ogh 71. Washim
Karnataka (6) Manipur (2)
45. Bellary 72. Chandel
46. Hassan 73. Churachandpur
47. Chikmagalur Meghalaya (3)
48. Belgaum 74. East Khasi Hills
49, Simoga 75. Jaintia Hills
50. Kodagu_ 76 Ri Bhoi
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1 2 1 2
Mizoram (2) Tripura (2)
77. Champhai 99. South Tripura
78. Lunglei 100. West Tripura
Nagaland (4) Tamil Nadu (4)
79. Kohima 101. Thanjavur
80. Mokokchung 102. Thiruvarur
81. Tuensang 103. Tirunelveli
82. Wokha 104. Karur
Orissa (5) Uttarakhand (2)
83. Bargarh 105. Udham Singh Nagar
84. Anugul 106. Haridwar
85. Balasore West Bengal (7)
86. Bhadrak 107. Cooch Behar
87. Jaipur 108. Nadia
Punjab (3) 109. Barddhaman
88. Nawanshahr 110. Medinapur (East)
89. Jalandhar 111, North 24 Parganas
90. Amritsar 112 Hooghly
Rajasthan (6) 113. Darjling
91. Tonk Uttar Pradesh
92 Swai Madhopur List of districts in UP will be issued separately.
93. Chittorgarh SHRI TARACHAND SAHU: Mr. Speaker, Sir, it is
certain thwt now-a-days employment opportunities in the
9. Barmer villages are diminishing and therefore villagers are
95. Jalor migrating to the cities. Consequently, the problems
confronted by the cities got increased and the villages
96. Jaisalmer are getting deserted. Keeping this aspect in mind, the
Government has selected many districts under the
Sikkim (2) National Rural Employment Guarantee Scheme. Through
97. East Sikkim you, Sir, | would like to know from the hon'ble Minister
that of the total 16 districts in Chhattisgarh they have
98. South Sikkim

selected eleven districts, four districts are proposed to be
included in it, but Durg district which is my district, has
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been left out, please state the reasons for its non-
inclusion.

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, selection of the districts is being done on the basis
of criteria, 200 districts were selected in the first phase
and 130 districts in the second phase. Thus a total of
330 districts have been included. The hon’ble Member
wishes to include his district also, there is a fikelihood of
his district getting selected in the third phase.

SHRI TARACHAND SAHU: Sir, under this scheme
the monitoring is not taking place in a proper way and
in this context a large number of complaints have been
received. | would like to know whether any scheme will
be prepared from their side or any system will be
developed which will properly monitor their works, please

give a reply in this regard.

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, the hon'ble Member has raised a very pertinent
question. Four formulae of monitoring are strict vigilance,
transparency, people’s participation and accountability.
These four formulae can be applied to any scheme. Firstly
hon'ble Members, Chairman or co-chairman who are part
ol the district vigilance monitoring committee have the
right to monitor the territory, they have the right to verify
the documents. Besides, any political worker, social
activist, N.G.O. or any other entity, National Rural
Employment Guarantee Law includes Right to Information
Law itself and there is a separate Right to Information
Law. Therefore, we have put in place online monitoring
system so that muster roll of every scheme be available
in the websites enabling everybody to scrutinize it, go
through it. First of all, the State of Orissa has introduced
the online monitoring system; this was introduced partially
in other states. We hope that in a few months online
monitoring could be introduced which will ensure our
connectivity with the blocks and muster roll of every
scheme be available in websites so that it could be
monitored. Hence, we are laying stress on people’s
participation, strict vigilance. Besides we have asked our
State Governments to make sure that at least two per
cent schemes be monitored by their secretariat level
officials, 10 per cent schemes by the district officials and
100 per cent schemes be monitored by the block officials.
In this way, provision has been made for comprehensive
monitoring and transparency, It is only the beginning, it
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has taken one year for the implementation of the scheme
and it is yielding good results and is producing
encouraging signs.

12.00 hrs.

Within the next five years, this scheme will be
implemented in each and every district of the country.
Along with this, the objectives for which the law was
formulated with strict monitoring like employment
opportunities to the poor, curbing their migration, water
conservation, water save management, water
management, drought-proofing etc. all kind of plantation,
flood-proofing all these will help in the rejuvenation of
the country. On one hand in the two hundred districts
about two crore people got employment, two crore families
got employment. About 85 crore man-days have been
created, earlier this was the figure for the entire country,
but now it is for one third of the area, this much of man-
days have been created. Hence, we are getting very
much encouraging results. So for its transparency, we
expect cooperation of the hon'ble Members and the House
in their respective districts. We have written letters to all
hon’'ble Members asking them to visit at least one
Panchayat in order to check the muster roll and get a
photocopy of it so that social monitoring can be ensured.
So that in Gram Sabha a common man knows about the
nature of the work going on there, the wages being paid,
the names of the people involved in the work and
transparency has been kept with regard to it.

WRITTEN ANSWERS TO QUESTIONS

(Englsh]

Non-Performing Assets of Public Sector Banks/
Financial Institutions

*365. SHRI RAYAPAT! SAMBASIVA RAO:
SHRI M.P. VEERENDRA KUMAR:

Will the Minister of FINANCE be pleased to state:

(a) the amount of Non-Performing Assets (NPAs) of
the Public Sector Bank and other Financial Institutions
as on December 31, 2006;
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(b) the steps taken to recover the same;

(c) the amount recovered during each of the last
three years; and

(d) the estimated amount of interest the Public Sector
Banks/Financial Institutions have lost due to NPAs?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) Government ot India arid
Reserve Bank ot India have stipulated certain steps for
expeditious recovery of NPAs by PSBs/Fis, which, inter-
alia, include evolving and implementing a recovery policy
by the banks, filing of suits in civil courts/DRTs, action
under The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest (SARFAESI)
Act, 2002, compromise settlement, monitoring and follow
up of NPAs at various levels, etc. The Credit Information
Companies (Regulation) Act, 2005 has been enacted to
provide for regulation of credit information companies and
to facilitate efficient distribution of credit and thereby
arresting fresh accretion of NPAs. Credit Information
Bureau (India) Ltd. has also been set up by a few select
banks to disseminate information on borrowers to the
banks enabling them to take informed and considered
credit decisions. Due to concerted efforts, the net NPAs
of the PSBs have reduced from Rs. 18,320 crore as on
31st March, 2004 to Rs. 14,614 crore (1.18% of net
advances) as on 31st December. 2006. Similarly, net
NPAs of Fis have reduced from Rs. 5,118 crore as on
31st March, 2004 to Rs. 969 crore (0.77% of net
advances’) as on 31st December, 2006.

(c) The PSBs and Fis have recovered Rs. 21,202
crore, Rs. 22,169 crore and Rs. 25,335 crore during the
years 2003-04, 2004-05 and 2005-06 respectively.

(d) The quantum of loss of interest due to NPAs
depends upon various factors including the amount of
NPAs. period for which the accounts have remained under
NPA category, sacrifice in amount of interest in
compromise settlements, etc. The existing management
information system of RBI does not generate this data.

[Translation]
Performance of States under ARWSP

367. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of RURAL DEVELOPMENT
be pleased to state:
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(a) whether the performance of some of the States
in respect of supply of potable water under Accelerated
Rural Water Supply Programme (ARWSP) is not upto
the mark during the last three years;

(b) if so, the details thereof;

(c) the details of the States which have not utilized
the Central assistance fully during the said period; and

(d) the steps taken by the Govemment in this
direction?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) Drinking
water is a State subject. State Governments are primarily
responsible to provide drinking water facilities in the rural
habitations. The central government supplements the
efforts of the State Governments in this direction by
providing financial and technical support through the
Centrally Sponsored Scheme of Accelerated Rural Water
Supply Programme (ARWSP). The performance of a State
is measured by its achievement of targets set for
coverage. A Statement-l showing the targets set and
achievements, State-wise, for the last three years is
enclosed.

(c) As per the ARWSP guidelines the States are
required to submit proposals for release of second
instaiment after having utilized 60% of their available
funds, including the opening balance of last financial year.
The State wise details of Allocation, Release and
Expenditure in 2004-05, 2005-06 and 2006-07 are given
in the enclosed statement-Il.

(d) All performance is regularly reviewed by the
Centre and the release of central funds are adjusted
accordingly in the second and subsequent instaliments.
This is to ensure that States utilize the funds available
with them in time. However, the shortfall in one year is
made up in subsequent year, so that the State is not
deprived of its share in the long term. States are
encouraged to observe financial discipline and also
compilete water supply projects on time.
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Statement |

Target and Coverage of Habitations Under Rural Water Supply Programme Duning Last Three Years

Sl. No. State/UT 2004-05 2005-06 2006-07

Target Coverage Target  Coverage Target Coverage*

1 2 3 4 5 6 7 8
1. Andhra Pradesh 4224 4129 2974 3294 3957 5000
2. Arunachal Pradesh 301 254 397 325 328 89
3. . Assam 6669 4555 1871 2428 2978 1965
4. Bihar 15 15 1623 1625 5116 8353
S. Chhattisgarh 4500 3797 4000 10329 4800 8056
6. Goa 2 25 1 1 6 1
7. Guijarat 600 930 1059 1034 2329 1429
8. Haryana 525 473 791 415 725 476
9. Himachal Pradesh 1750 1770 1336 1950 3000 2975
10. Jammu and Kashmir 378 340 479 463 1008 41
11. Jharkhand 117 2150 2888 2100 3802 1608
12. Kamataka 7636 6030 4790 3883 5333 2542
13. Kerala 302 1083 831 2149 1065 812
14, Madhya Pradesh 18680 10672 3352 10390 6963 8870
15, Maharashtra 5000 2245 1894 2806 7673 2561
16. Manipur 231 70 133 80 123 105
17. Meghalaya 387 391 348 472 700 500
18. Mizoram 174 174 130 130 134 42
19. Nagaland 97 46 64 125 274 14
20. Orissa 131 5528 2176 11509 4226 5406
21, Punjab 720 626 800 1701 882 680
22. Rajasthan 9000 11233 9952 13346 2853 7227
23, Sikkim 44 120 71 120 164 85

24, Tamil Nadu 6500 6520 7500 8338 3072 6360
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1 2 3 4 5 6 7 8
25. Tripura 574 247 425 ' 204 448 215
26. Uttar Pradesh 92 92 2209 14366 7024 9837
27. Uttaranchal 384 393 450 484 11 1480
28. West Bengal 5806 5599 3669 2045 3900 1665
29. Andman and Nicobar Islands 0 0 14 63 45 31
30. Dadra and Nagar Haveli 29 59 18 36 16 9
31. Daman and Diu 0 0 0
32. Dethi 0 0 0
33. Lakshadweep 0 2 10 0 3
34 Pondicherry 0 b4l 15 104 64 42
Total 74868 69639 56270 97215 73120 78476
*Coverage reported tii 20-4-2007.
Statement H
Aflocation, Release and Expenditure Under Arwsp (Normal) During Last Three Years
(Rs in lakh)
S. No State/UT 2004-05 2005-06 2008-07
Aocation Release Expend. Aliocation Releass Expend. Aliocation Releass Expend.*
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 1308400 13084.00 1574200 2394735 2234029 1500600 1954800 2668580 223%0.23
2. Arunachal Pradesh 612500 612500 784594 999361 967454 10518.16 1029000 13663.78  4600.3
3. Assam 10331.00 878262 852490 1885129 1480063 1086340 17369.00 1137237 14026.89
4 Bihar 740500 740003 582942 1532400 1532400 695483 1B571.00 13008.65  13400.00
5. Chhattisgarh 206300 226980 156720 500497 502044 273850  6549.00 6548.00 460880
6. Goa 121.00 000 55133 2105 18245 9608 25300  127.00 12361
7. Gujarat 662300 662300 662300 1118600 1120500 1149763 1250300 1370380  8890.08
8. Haryana 197400 197400 197400 351200 348330 211155 454600  4873.00  4009.12
9. Himachal Pradesh 542700 542700 5287.14 858500 10885.00 10897.33  9663.00 15127.00  S071.77
10. Jammu and Kashmic 1250200 1250000 1390558 19908.00 2190800 1807500 26163.00 2320667 12088.36
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1 2 3 4 5 6 7 8 9 10 1
. Jharkhand 294900 185083 172884 633461 617128 392124 726100 363100  2939.18
12 Kamataka 1004600 1004580 1023183 1772399 1772399 1910452 17467.00 2080060  16197.38
13, Kerala 304600 334600 440100 617065 617065 491470 621600 621600 547487
1. Madhya Pradesh THS00 74500 667795 1510100 1503088 1548373 18797.00 1973340 741657
15. Maharashtra 15971.00 1597100 1917590 3161088 3161088 3228640 3615200 3615200 2119752
16. Manipur 210300 210300 248350 343083 271367 84527 337900 168950 103300
1. Meghalaya 242200 242200 295389 304977  3190.10 324384 407300 510459 249985
18, Mizoram 173700 173700 181000 283158 250927 248887 292000 427139 141982
19, Nagaland 178200 170200 158308 200791 264120 164705 209800  2998.00 143250
2. Orissa 693400 693400 551463 1421240 13330.94¢ 890256 1033200 913083 720045
21, Punjab 281500 281500 266729 417253 413481 375491 409800 409800  2058.16
2 Rajasthan 2033200 2039186 1553612 3602072 3589134 2733086 2642500 2017136 3006279
<} Sikim 73100 73100 7512 119553 118368 112156 122000 163077 60950
% Tamil Nadu 712500 707543 755807 1187500 1108334 937462 12057.00 1249622  10954.00
2, Tripura 214900 155825 206928 350310 319986 325538 361300 457789 335890
%. Uttar Pradesh 1299100 1209100 1236153 2837210 2837210 1813401 27990.00 2836940  30834.00
27, Uttaranchal 303500 205797 396190 655012  6559.12 553311 7500 777936 450948
2. West Bengal 852700 827021 855508 1524690 1507833 1423808 1580600 1711840 767961
2. Andman and Nicobar Isiands 563 000 2845  UB 0.00 000 27
. Dadra and Nagar Havel am 0.00 000 2% 0.00 59 0.00
at. Daman and Diu 0.00 0.00 0.00 0.00 000 1383
2. Delhi 28 0.00 489 0.00 0.00
3. Lakshadweep 0.00 0.00 0.00 0.00 0.00 364
%, Pondichemy 281 0.00 000 1719 0.00 000 387 0.00
3. Chandigarh 548

Total {7967000 (TSSO 178003G7 ETHNLT 228800 264919 3390000 IUHATE 24731689

*Expenditure reported by States/UTs till 20-4-2007
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[Engiish]
Late Release of Funds under SGRY

“370. SHRI ANIL BASU: Will the Minister of RURAL
DEVELOPMENT be pleassed to state:

(a) whether the Govemment had released funds under
Sampooma Grameen Rozgar Yojana (SGRY) towards the
end of the financial year 2005-06;

{(b) it so, the details thereof and the reasons therefor;

(c) whether deductions from pemmissible allocation for
2006-07 have been made for the non-utilisation of funds
thus released and

(d) if so, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) In 2005-
06, first instalment under Sampoorana Grameen Rozgar
Yojana (SGRY) was sanctioned on 11.4.2005 to 463
districts which were released the second instaiment in
2004-05 without any condition. For 116 districts, the first
instaiment was released on fulfilment of the conditions
imposed at the time to release of second instalment in
2004-05. For one district which could not draw second
instalment in 2004-05, the release of first instaiment in
2005-06 was done on 10.8.2005 on receipt of proposal
alongwith supporting documents for release of first
instalment in 2005-06. After enhancement of Budget
provision for SGRY in 2005-06 from Rs.4000 crores to
Rs.5500 crores, the balance entitted amount of first
instalment was sanctioned to 575 eligible districts on
4.10.2005 and 5.10.2005. The balance entitled amount of
first instaiment was sanctioned to 5 districts after
5.10.2005.

According to SGRY Guidelines, the districts are
required to approach the Ministry of Rural Development
for release of second instalment after they have utilized
60% of available funds and after 50% of foodgrains
authorized through first instalment has been lifted and
60% of available foodgrains utilized with supporting
documents such as Utilisation Certificates for cash and
foodgrains, Audit Report, Bank Reconcilfiation Statement
and Block-wise Receipt & Expenditure Statement. The
second instaiment was released to 568 districts after
receipt of proposals completed in all respect from
November, 2005 till March, 2006.
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The eligible districts were sanctioned additional funds
for SGRY programme from the saving under the

programme towards the end of the financial year 2005-
06.

Thus, the SGRY funds were released to the districts
starting from April, 2005 till March, 2008.

(c) and (d) The permissible carryover funds with effect
from 1.4.2006 is 10% of total available funds. Total
available funds include Central releases, State releases,
Opening Balance and Miscellaneous Receipts. However,
additional funds released towards the end of 2005-06
were not taken into account for calculating Opening
Balance as on 1.4.2006. In case the camyover funds
exceeded 10% of the available funds as on 1.4.2006,
the Central share was deducted proportionately at the
time of release of second instaiment in 2006-07.

External Debt

*371. SHRI NIKHIL KUMAR:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of FINANCE be pleased to state:

(a) whether the country’s total external debt has
increased at an alarming point upto March, 2007;

(b) if so, the details thereof and the reasons therefor;

(c) the percentage share of external debt between
Corporate Sector and Govemment Sector;

(d) whether the extemal debt in terms of percentage
of Gross Domestic Product (GDP) is more than 16%;

(e) if so, the reasons therefor and the details of the
repercussions thereof;

(f) whether the Government has formulated any
strategy to reduce the debt burden of the country; and

(g) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) No, Sir. As a proportion of
GDP, iIndia’'s total external debt, in fact has steadily
declined from 21.1 per cent in 2001-02 to 15.8 per cent
in 2005-06, the latest full year for which data is
available.
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(c) The share of Government debt in total external
debt was 33.4 per cent, while Non-Government debt
accounted for 66.6 per cent of total external debt at end-
December 2006. Corporate debt, covered under Non-
Government, and representing loans raised by Indian
corporates under external commercial borrowings, export
credit and short-term credits, was 36.4 per cent of total
external debt at end-December 2006.

(d) No, Sir.
(e) Does not arise.

(f) and (g) Yes, Sir. Government has been following
prudent external debt management policies by raising
funds under Government borrowing on concessional terms
and from less expensive sources with longer maturities,
monitoring short-term debt, prepaying high cost loans,
rationalising interest rates on Non-Resident Indian
deposits, restricting end-use of External Commercial
Borrowings and encouraging non-debt creating capital
flows.

[Translation]
Review of Definition of Income Tax

*372. SHRI KAILASH NATH SINGH YADAV:
SHRI DEVIDAS PINGLE:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has reviewed the
definition of Income Tax;

(b) if so, the details thereof,

(c) whether the Govemment is considering to levy
tax on dividend received from the companies;

(d) if so, the reasons therefor;

{e) whether the interast on post office deposit
schemes and mutual funds is being exempted from
Income Tax; and

{t) it so, the details in this regard?

THE MINISTER OF FINANCE: (SHRi P.
CHIDAMBARAM): (a) and (b) There is no definition of
“income-tax” under the Income tax Act, 1961. However,
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clause (43) of section 2 of the said Act defines “tax” in
refation to the assessment year commencing on the 1st
day of April, 1965 and any subsequent assessment year
to mean income-tax chargeable under the provisions of
the Income tax Act, 1961, and in relation to any other
assessment year, income-tax and super-tax chargeable
under the provisions of the Act prior to the aforesaid
date. This definition was reviewed and Finance Act, 2005
amended the said definition w.e.f. 1.4.2006 to include
fringe benefit tax payable under section 11SWA of the
Act in respect of the assessment year commencing on
1.4.2006 and any subsequent assessment year.

(c) and (d) Dividend distributed by a domestic
company which is subject to Dividend Distribution Tax
under section 115-O of the Income-tax Act, 1961 is
presently exempt in the hands of the recipient under
section 10(34) of the said Act. Levy of tax on dividend
in the hands of the recipient is not under consideration.

(e) and (f) Income by way of interest, premium on
redemption or other payment on such securities, bonds,
annuity certificates, savings certificates and other
certificates and deposits, including those of Post Office,
as the Central Government may, by notification in the
Official Gazette, specify in this behalf, is exempt under
section 10(15)(i) of the Income tax Act, 1961, subject to
the conditions and limits specified in such notification.

Under section 10(35) of the income-tax Act, 1961,
exemption is available in respect of any income (other
than income arising from the transfer of units) received
in respect of the units of (i) a Mutual Fund registered
under the Securities and Exchange Board of india Act,
1992, or regulations made thereunder; or (i) such other
Mutual Fund set up by a public sector bank or a public
financial institution or authorised by the Reserve Bank of
India and subject to such conditions as the Central
Government may, by notification in the Official Gazette,
specify in this behalf.

*373.
[English]
Funds to States Under JNNURM

*374. SHRI MITRASEN YADAV: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

*The question was transferred to Ministry of Home Affairs for
8.5.2007.
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(a) the quantum of funds allocated under Jawaharal THE MINISTER OF STATE IN THE MINISTRY OF

Nehru National Urban Renewal Mission (JNNURM) OPMENT (SHR .
scheme to various States during 2006-07 and earmarked URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a)

for 2007-08: indicative allocations of funds to States/Union Territories
have been made. Details are placed in the enclosed
(b) whether some State Governments have requested Statement.
the Union Govemment to increase the funds to their
States under the said scheme; and (b) No, Sir.

(c) if so, the details thereof and the reaction of the

c) Does not arise.
Union Government thereto? (©)

Statement

indfcative aflocations of funds to StatesUrmion Termitories under JNNURM for Urban Infrastructure and Governance
(UIG) and Urban Infrastructure Deveiopment Scheme for Small and Medium Towns (UIDSSMT).

Si.No. Name of State Allocation by Planning Commission (Rs. in crore)
2006-07 2007-08
ulG UIDSSMT uiGc UIDSSMT
1 2 3 4 5 6
1. Andhra Pradesh 168.48 68.84 188.69 53.85
2. Arunachal Pradesh 0.73 1.05 0.81 0.82
3. Assam 16.98 14.22 18.02 11.13
4. Bihar 43.37 35.60 48.58 27.85
5. Chhattisgarh 14.51 18.92 16.25 14.80
6. Goa 2.05 3.10 2.30 2.42
7. Gujarat 203.80 49.40 228.26 38.64
8. Haryana 21.89 27.46 2452 21.48
9. Himachal Pradesh 3.01 245 3.37 1.91
10. Jammu and Kashmir 33.17 497 37.15 3.89
11. Jharkhand 62.86 16.07 70.41 12.57
12 Kamataka 134.76 62.21 150.94 48.66
13. Kerala 46.55 32.69 52.13 2557
14. Madhya Pradesh 95.93 62.22 107.44 48.67
15. Maharashtra 495.64 93.33 555.12 73.01

16. Manipur 5.18 1.77 5.81 1.38
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during the period 1st January 2003 to 30th June 2006.
The database maintained by RBI does not generate the
information State-wise.

(b) As per RBI Guidelines on Fair Practice Code for
Lenders issued in May, 2003, it is inter-alia, stipulated
that in the matter of recovery of loans, the lender should
not resort to undue harassment viz. persistently bothering
the borrowers at odd hours, use of muscle power for
recovery of loans etc.

RBI has issued instruction to all commercial banks/
NBFCs (excluding Regional Rural Banks) in November,
2005 regarding Credit Card Operations these inter-alia
stipulates that their agents should not resort to intimidation
or harassment of any kind, either verbal or physical,
against any person in their debt collection efforts. This
includes acts intending to humiliate publicly or intrude
the privacy of the credit card holders’ family members,
referees and friends, making threatening and anonymous
calls or making false and misleading representations.

The Code of Banks’ Commitments to Customers
formulated by Banking Codes and Standard-Boards of
Iindia (BCSBI) provides, inter alia, that the collection policy
of the bank be built on courtesy, fair treatment and
persuasion and the bank follows a security repossession
policy in consonance with the law.

The IBA has formulated a “Model Code for collection
of dues and repossession of security” which has been
recommended to banks in January, 2007 for adoption
and implementation. The Model Code, inter alia, provides
that banks commit to maintaining the dignity and respect
of customers in their Debit Collection Policy and not follow
policies that are unduly coercive in collection of dues.

The Hon'ble Supreme Court, in a recent judgement,
has ordered that Bank(s) should resort to procedure
recognized by law to take possession of vehicles in cases
where the borrower may have committed default in
payment of the instalments instead of resorting to strong
arm tactics.

(c) and (d) In case of any violation of extant
guidelines by a bank, appropriate regulatory action is
taken by RBI.

Bank Loans under SGSY

*376. SHRI V.K. THUMMAR :
DR. DHIRENDRA AGARWAL :

Will the Minister of FINANCE be pleased to state:
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(a) whether the Govemment provides loans through
banks under Swarn-jayanti Gram Swarozgar Yojana
(SGSY);

(b) it so, the details of nies and procedure followed
in this regard;

(c) the number of applications received during the
last two years in this regard;

(d) the number of applications sanctioned out of them;
and '

(e) the ground for rejection of applications?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) Yes Sir, the Commercial
Banks, Regional Rural Banks and Cooperative Banks
provide loans to Swarozgaris and Self Help Groups (SHG)
under Swam Jayanti Gram Swarojgar Yojana (SGSY).
The procedure to be followed by banks is spelt out in
the SGSY guidelines framed by Ministry of Rural
Development (MoRD).

Financial assistance to Swarozgaris under SGSY
comprises two components viz. loan and subsidy. While
the loan is disbursed by banks, subsidy is provided by
District Rural Development Agency (DRDA). The size of
loan depends on the nature of the project. It is a
composite loan comprising both fixed and working capital.
Banks disburse the full project cost including subsidy to
the Swarozgaris as loan. Subsidy is back ended and
would be adjusted towards the last few instaiments of
the loan.

The scheme provides for reservation for the Weaker
Sections to the extent of 50% for Scheduled Caste/
Scheduled Tribe, 40 % for women and 3% for
handicapped. Besides this, 50% of SHGs formed in each
block should be exclusively for women. Further, the
scheme provides for repayment within a period ranging
from 5 to 9 years depending on the activity undertaken
by the beneficiary.

{c) and (d) The number of applications received by
banks under SGSY and the loans sanctioned to them
during the last two years are as under—
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Year Applications received Loans sanctioned
Individual SHGs Indtvidual SHGs

2004-05 260262 102486 201436 92486

2005-06 235864 112983 180387 98833

(e) A quick study of SGSY was conducted by
Reserve Bank of India to ascertain the reasons for the
pendency of applications at bank branch level. The study,
inter-alia, revealed the following; reasons/constraints in
sanctioning of applications:—

e Fowarding unviable and un-bankable proposals
to the banks.

e Most of the applications pertained to similar type
of activity resuiting in saturation of activity.

e Lack of co-ordination between gowt. agencies
and bank officials.

¢ Bunching of applications by the Sponsoring
Agencies and submission of applications at the
end of the year.

(Englshy]

Consumption of Power in the
Agriculture Sector

*377. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of POWER be pleased to state:

(a) the percentage of power consumption in the
Agriculture, Industrial and Domestic sector, separately,
during each of the last three years;

(b) whether the agriculture sector is the worst affected
due to power shortage in the country;

(c) if so, the details thereof, and

(d) the remedial measures taken/proposed to be taken
by the Govemment in this regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) The percentage of power consumption in
agriculture, industrial and domestic sectors during the
years 2003-04, 2004-05 and 2005-06 are as under:

Sector 2003-04 2004-05: - 2005-06"

(%) (%) (%)
Domestic 24.86 24.77 24.30
Industrial 34.51 35.63 35.87
Agriculture 24.13 22.93 21.86
*Provisional

(b) and (c) Electricity is a concurrent subject. Supply
and distribution of electricity to various categories of
consumers including agricuiture, industrial & domestic is
in the purview of the States. The Central Government
supplements the efforts by establishing power generating
stations through Central Public Sector Undertakings
(CPSUs). Allocation of power is given to the beneficiary
States/UTs from these, stations. Agricultural consumers
in various states, have reportedly been provided 4-24
hours per day supply during 2006-07.

(d) The following steps have been taken/are being
taken to improve availability of power in the country:

(i) Rigorous monitoring of capacity addition of the
on-going generation projects.

(i) Advance planning of generation capacity addition
projects for the 11th Five Year Plan.

(iii) Iimplememtation of Ultra Mega Power Projects of
4000 MW each to achieve benefit of economy
of scale.

(iv) “Partnership in Excellence” Programme starting
with adoption of better operation and
maintenance (O&M) practices to enable
enhancement of Plant Load Factor (PLF) of
existing thermal power stations through tie-up
with well performing power utilities as a pre-
cursor to renovation and modemization.

(v) Renovation, modemization and life extension of
old and inefficient generation units with interest
subsidy on loans by the Power Finance
Corporation and Rural Electrification Corporation
under “Accelerated Generation and Suppty
Programme (AG&SP).

(vi) Tapping of surplus power from captive power
plants.
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(viiy Utilization of unutilized capacity of gas based
stations on liquid fuel.

(vii) Strengthening/Augmentation of sub-transmission
system in State under Accelerated Power
Development Reforms Programme (APDRP) as
a major step towards reduction of Aggregate
Technical and Commercial (AT&C) Losses.

(ix) Coordinated operation and maintenance of hydro,
thermal, nuclear and gas based power stations
to optimally utilize the existing generation
capacity.

(x) Optimum utilization of available power by
strengthening of inter-state and inter-regional
transmission capacity.

(xi) Promoting demand side management, energy
efficiency and energy conservation measures.

(xii) Rigorous monitoring of production, transportation
and supply of coal by an Inter-Ministerial Group
comprising representatives of Ministry of Coal,
Ministry of Power Ministry of Raiiways, Central
Electricity Authority and Coal India Limited on
weekly/fortnightly basis to review and resoive the
constraints

[Translation]
Coal and Gas-based Power Projects

*379. SHRI RAJIV RANJAN SINGH “LALAN"
DR. CHINTA MOHAN:

Will the Minister of POWER be pleased to state:

(a) the number of gas-based power projects vis-a-vis
the coal-based power projects in the country as on date;

(b) whether the gas-based thermal power projects
are more cost effective than the coal-based power
projects; and

(c) if so, the details of the comparative benefits of
the gas-based thermal power projects over the coal-based
power projects?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) As on 31.03.2007, there are 94 coal and
lignite based power stations with total installed capacity
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of 71,031.38 MW and 51 gas based power stations with
installed capacity of 11,741.72 MW.

(b) and (c) The comparative economics of cost of
generation depends on factors like price of the fuel and
location of the plant. The cost of generation for gas based
power projects, at the current price of gas, works out to
be higher than that of coal based power projects.
However, comparative benefits of gas based projects over
coal based projects are as under:

(i} Lesser initial capital cost.
(i) Higher efficiency.

(iii) Lesser land requirement.
(iv) Lesser water requirement.
(v) Lesser gestation period.
(vi) More Environment friendly.

[English]
Disinvestment of Public Sector Enterprises

*380. SHRI SUBRATA BOSE: Will the Minister of
FINANCE be pleased to state:

(a) the details of the public sector enterprises which
have been disinvested during the last three years;

(b) the details of the public sector enterprises which
are proposed to be disinvested in the Eleventh Plan
alongwith the reasons therefor,

(c) whether the Government proposes to bring those
public sector enterprises under the Government's purview
again which have been divested in the last five years;
and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) In the year 2004-05, Govermment
disinvested 5.25 per cent of the fully diluted post-issue
equity capital of National Thermal Power Corporation
Limited out of its shareholding, by piggy-backing on the
fresh issue of equity by the company. There has been
no other case of disinvestment of equity in any Central
Public Sector Enterprise (CPSE), during the last three
years.
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(b) Rural Electrification Corporation Limited (REC),
Power Grid Corporation of India Limited (PGCIL) and
National Hydro-electric Power Corporation Limited (NHPC)
propose to make public offerings of equity equal to 10
per cent each of their pre-issue paid-up equity capital.
Government has decided to piggy-back the above with
an ‘Offer for Sale’ of 10 per cent, 5 per cent and 5 per
cent respectively out of its shareholding. The proceeds
from the ‘Offer for Sale’ of Government equity in REC,
PGCIL and NHPC will be credited to the corpus of the
National Investment Fund (NIF). 75 per cent of the annual
income of the NIF will be used to finance selected social
sector schemes, which promote education, health and
employment and the residual 25 per cent will be used to
meet capital investment requirements of profitable and
revivable CPSEs.

(c) and (d) No public sector enterprise was divested
in the last three years such that it ceased to be a public
sector enterprise. The PSEs concerned continue to be
public sector enterprises. There is no proposal to reverse
any decision taken prior to 2004-05.

Institute of Rural Management and Administration

3524. SHRI IQBAL ARMED SARADGL Will the
Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether the Union Government has received any
plan from the Government of Karnataka for establishment
of Institute of Rural Management and Administration
(IRMA) at Bangalore;

(b) if so, the details thereof alongwith the funds
involved therein indicating the share of each stakeholder;

(c) whether the Government has approved the plan;

(d) if so, the details thereof and if not, the reasons
therefor; and

{e) the time by which it is likely to be approved?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (e) The State
Govemment of Karnataka had submitted a proposal to
Planning .Commission seeking financial assistance to
establish a Rural Management Institute in Ramanagar
Taluk of Bangalore Rural District on the lines of the
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Institute of Rural Management, Anand. The proposal
examined in consultation with the Ministry of Agriculture,
the Department of Animal Husbandry, Dairy & Fisheries
was not approved by the Planning Commission as the
latter Department has no scheme to support such an
initiative. However, State Government was advised to
submit a proposal to the Planning Commission for one
time Additional Central Assistance.

Security Set-up for Delhi Metro

3525. SHRI S.K. KHARVENTHAN: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) the number of security personnel presently
manning the Delhi Metro in all the three lines;

(b) whether the Government has any proposal to
depute the services of CISF in place of the existing
security set-up; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) Delhi Metro Rail Corporation (DMRC) Ltd. has reported
that 200 private security guards have been deployed for
guarding the Metro property at the Metro stations. DMRC
has further informed that Ministry of Home Affairs have
sanctioned 1633 personne! for the security of Delhi Metro
which has been taken over by CISF w.ef. 16th April,
2007.

Integrated Mega Scheme for Water Supply

3526. SHRI JOACHIM BAXLA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether any estimate has been made regarding
shortage of water in metropolis;

(b) if so, the details thereof;

(c) whether the Government proposes an integrated
mega scheme for making proper arrangement of adequate
supply of water in metropolis; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
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(b) An assessment/estimate of the requirement and
availability of drinking water in respect of 35 metro cities
having a population more than ten lakh as per 2001
census have been made. Details may kindly be seen in
the statement enclosed.

(c) and (d) The Government of India has launched
the Jawaharlal Nehru National Urban Renewal Mission

APRIL 27, 2007
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on 3.12.2005. One of the objectives of the mission is to
ensure integrated development of infrastructural services
and scale up delivery of civic amenities and provision of
utilities including drinking water supply with emphasis on
universal access to the urban poor. The assistance, in
the form of Additional Central Assistance (ACA) would
be made available to 63 identified cities including 35
metropolises.

Statement

Statement showing water Demand, water Availability, Present and Future Source of water
(Based on data furnished by the Department concerned of the Respective State Governmernt)

SI. No. Urban Water Demand Water Availability/Supply Present source of Resources to
Agglomeration 2001 2021 2001 2021 water supply meet future demand
1 2 3 4 5 6 7 8
1. Ludhiana 242 (MLD) 580 (MLD) 375 MLD There will be Under Ground 50% through
(Punjab) (Domestic} (Domestic} no shortfall in Water through canals {Sidhwan
+ + future tube wells. canal) and 50%
125 (MLD) 160 (MLD) Industry is by tube wells.
(Industrial) (Industrial) making its own Assumed that
arrangement industry will make
its own arrangement
2. Amritsar 175 (MLD) 267 (MLD) 23256 MLD  There will be Under Ground 50% through
(Punjab} {Domestic) {Domestic) no sortfall in Water through canals (UBDC)
+ + future tube wells, system and 50%
42.11 (MLD) 52.64 (MLD) Industry is by tube wells.
(Industrial) (Industrial) making its own Assumed that
arrangement industry will make
its own arrangement
3. Faridabad 89.5 MGD (406 160.77 MGD 40 MGD Projected Through tube By canal water
(Haryana) MLD) including (730MLD) (182 MLD) water supply wells (Mewat canal)
29.5 MGD (133 including Present demand will and ground water.
MLD) for 41.8 MGD shortfall is be met by
Industrial and (189 MLD) 49.5 MGD canal system.
the balance for for Industrial (225 MLD) Tube wells
other uses. and the and Ranney
balance for wells.
other uses.
4. Bhopal 255 (MLD) 482 (MLD) Total supply ~ From Kolar river, Upper  Kolar river, Uppeer
(Madhya (Domestic) {Domestic) is 265 MLD identified Lake, Tube wells Lake, Ground
Pradesh) + + Shrortage is  sources is 630  and Dug wells. water Narmada
80(MLD) 80(MLD) 70 MLD. MLD. river
{Industrial) (industrial)




65 Wiritten Answers

VAISAKHA 7, 1929 (Saka)

to Questions

1 2 3 4 5 6 7 8
5. indore 318.20 (MLD) 671 (MLD) Total supply ~ Exira Narmada river Additional water
{Madhya (Domestic)No {Domestic) is 183.5 requirement Yashwant sagar supply project on
Pradesh) Major Industry No mention MLD works out to reservoir and Narmada river. A
of Industry Shortage is 487.5 MLD, Ground water. major project on
134.70 which has to Narmada river is
MLD. be met by also required.
constructing
projects on
Narmada
river.
8. Jabalpur 214.312 (MLD) 327 (MLD) Total supply  The assessed Khandari Dam A location for
(Madhya (Domestic) {Domestic) is 145 MLD.  requirements and Gour river. intake on
Pradesh) + + Shriage is for 2021 will Pariat Dam and Narmada river
25 (MLD) 25 (MLD) 9451 MLD be met from Phaguwa Ghat near Tilwara Ghat
{Industrial) (Industrial) identified Narmada river & has been
which is only sources. Ground water. identified to meet
the present additional
demand requirement of
water and Ground
water.
1. Hyderabad 956 (MLD) 1817 (MLD) Total supply  From Osmansagar, To meet the
(Andhra (210 MGD) (400 MGD) is 770 MLD identified Himayatsagar, future water
Pradesh) (170 MGD). sources is Manijira Phase- demand, the
Deficit is 2000 MLD & Il and Manjira Proposal
186 MLD (440 MGD). Phase-lIll & IV. Prepared by
(40 MGD). Ground water HMWSSB
through bore envisages
wells. drawing raw
water from
foreshore of
Nagarjunasagar
in three phases
8. Visakha 314 (MLD) (69 521 (MLD) For VMC For VMC area Mudasaralova, To increase the
Patnam MGD) (115 MGD) area fotal total supply is Yeleru, Raiwada, present drawals
{Andhra + + supply is of the order of  Meghadrigedda, from Yeleru Left
Pradesh) 264 MLD (58 592 MLD 168 MLD 168 MLD (37 Thatipudi main canal and
MGD) industrial (130 MGD) (37 MGD) MGD). Deficit Reservoir Thatipudi
requirement industrial Deficit is will be 353 Scheme and Reservoir.
requirement 146 MLD MLD (78 Gosthani river Drawing water
(32 MGD). MGD). from Jhanjavathi

additional water
from Godavari river.

66
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1 2 3 4 5 6 7 8

9. Vijayawada 150 (MLD) 270 (MLD) Total supply  From From Krishna From Krishna
{Andhra (33 MGD) (60 MGD) is 155 MLD identified River (Surface River (Surface
Pradesh) (34 MGD). sources is 270  source) and source) and

MLD (60 Ground Water Ground Water

MGD). (including (including
infiltration infiltration
galleries in galleries in
Krishna River Krishna River
Basin Basin

10. Bangalore 1176 MLD LDR) 2232 MLD 7055 MLD 2575 MLD 1. Arkavathy Cauvery

(Karnataka) (HGR & LDR) 2. Cauvery Stage — IV
(i) Stage— (i) Phase—l
1680 MLD HDR) 1910 MLD (ii) Stage—lI i) Phase—I!
{LGR & LDR) (iii) Stage—lll Cauvery
stage — V
3183 MLD Sufficient to meet
(HGR & HDR) water demands
up to 2025. To
2729 MLD meet demands
(LGR & HDR) beyond 2025.
BWSSB has to go for
new resources.

1. Nagpur 361 MLD 600 MLD 430 MLD 2670 MLD Gorewada Tank, Rahari Barrage
{Maharashtra) (for Kanan river and on Kanhan river

consumption Pench Imrigation (350 MLD).

rate of project Jamghat HE
155.25 Ipcd) Project (1827
670 MLD MLD).

{for Additional Ground
consumption Water of 450
rate of MLD.

172.50 Ipcd)

12. Greater 3878 MLD (total 5081 MLD 2906 MLD 5293 MLD Tulsi lake, Vehar Middie Vaitarna,
Mumbai requirements per (total (surface {surface Lake, Tansa Gargai, Pinjal,
(Maharashtra)  GMMC norms) requirements water) water) dam, Vaitarna Kalu project and

2056 MLD per GMMC 60 MLD 288 MLD dam, Upper ground water.
(domestic norms) {ground {ground Vaitarna dam,
requirement as 2741 MLD water) water) Bhatsa dam and
per CPHEEO Domestic ground water
norms) requirement
as per
CPHEEO
norms)

13. Nashik 199 MLD 345 MLD Total water 325 MLD from  Gangapur dam Gangapur dam

(Maharashtra)  (as per CPHEEQ {as per supply is surface and Damna dam and Darna dam
norms) CPHEEO 185 MLD sources and and also with
179 MLD norms) including 7 16 MLD from construction of
(as per NMC MLD non- ground water Gautami and
with 135 Ipcd) domestic sources Kashyapi dams.

demand
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1 2 3 4 5 6 7 8
14. Pune 635 MLD 7T77TMLD At present 892.20MLD Khadakwasla PMC required to
(Maharashtra)  (total (as per 750 MLD from Project and identify new
requirement as CPHEEO water is Khadakwasla Temghar dam sources since
per PMC) norms) supplied to project and an sanction to draw
468 MLD the PMC additional water from
(domestic area. 29.64 mid Khadakwasla
requirement as from ground project is valid up
per CPHEEO water. to 2002.
norms)
15. Kolkata 22584 MLD 3124 MLD 32077 MLD  Future River Hoogly is Future demand
(West Bengal) requirement the only source has been
can be met of surface water proposed to be
from surface for KUA. Water met by installation
and ground Treatment Plants of new plants as
water are functioning well as increasing
sources. for water supply. the capacity of
Groundwater is the existing
also used treatment Plants
through deep e.g. Garden
tube wells and Reach Water
hand tube wells. Works and Palta
Water Works.
16. Asansol 136.35 MLD 206 MLD 165 MLD Shortfall in Damodar, Ajay Completion of
(West Bengal future supply and Barakar RCFA Part il
is projected as river. water supply
14 MLD Scheme.
Tapping of
ground water
resources etc.
17. Kanpur 588.50 MLD 1226.50 310 MLD 1600 MLD Ganga river, Ganga Barrage,
(Uttar Pradesh) MLD canal and tube Kanpur
wells.
18. Agra 270.97 MLD 425.79 MLD Figure not 345 cusecs Yamuna river Gokul barrage
(Uttar Pradesh) indicated in from Gokul and tube wells. and proposed
report barrage and Agra barrage.
Agra barrage.
19, Lucknow 431 MLD 776 MLD 410 MLD Future Gomti river and 3rd and 4th water
(Uttar Pradesh) requirement tube wells. works of Sharda
will be met Sahayak Canal
from Sharda System.
Sahayak
Canal

System.
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20. Varanasi 210 MLD 330 MLD 235 MLD Future Ganga river and
(Uttar Pradesh) requirement tube wells.
will be met
from
construction
of second
water works.
21. Allahabad 180 MLD 300MLD 140 MLD Future Yamuna river Second water
(Uttar Pradesh) requirement and tube wells works have been
will be met proposed to meet
from future
construction requirement.
of second
water works.
22. Meerut 267.37 MLD 400.20 MLD 267.37 MLD  Figure not Tube wells
(Uttar Pradesh) indicated in
report
23. Patna Figure not 628 MLD 135MLD The future 72 Nos. of high Ground water is
(Bihar) indicated in (6.28 lakh K (1.35 lakh K neeeds for year yielding tube available in
report iitres/day) fitres/day 2021 and wells. abundance and
and 60000- beyond can the future needs
80000 be met from for year 2021 and
KUday. Ground water. beyound can be
met.
24. Jamshedpur Figure not 601MLD . Present Future Dimna Lake, Chandil darm
(Jharkhand) indicated in (6.01 lakh K requirement availability Sitarampur lake across
report litres/day is met from from surface and by pumping Subernarekha
surface water sources from ponding and Icha dam
water only. across across Kharkai
source. Subernarekha river,
created by low
height weir near
mango bridge.
25. Dhanbad Figure not 653MLD Present Future Small ponding at Bokaro Barrage
(Jharkhand) indicated in (6.53 lakh K requirement availability Jamadaba on and Konar dam.
report litres/day is met from from surface river Damodar
surface water sources
water only.
source.
26. Chennai 809 MLD 1230 MLD 299 MLD Future Poondi, Gap may be
(Tamil Nadu) availability Cholavaram and bridged through
from surface Red Hills Krishna Water
water, ground Teservoirs system Supply Project.
water and and ground Balance need to
seawater water be met from other
SOUrces. sources.
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27. Coimbatore 249.441 MLD 437.858 153.284 276.254 MLD Siruvani River Pillur River
(Tamil Nadu) MLD MLD Source Scheme—II,
Gap of scheme for
Gap of 161.604 MLD Pillur Water Koundampalayam
96.157 MLD Supply Scheme and Vadavalli
Town panchayat
from Bhavani
river near
Nellithurai and
Aliyar river
scheme.
28. Madurai 215.04 MLD 264.53 MLD 115 MLD Future Surface water Kallar River
(Tamil Nadu) present gap  availability through Vaigai Supply Scheme.
of 99.96 expected to water supply Cauvery River
MLD increase from scheme. Sub- Source,
proposed surface water Rejuvenation of
water supply from 6 pickup Tanks and supply
schemes. wells. Channel in and
Melakkal, around Madurai
Thatcampathu, Corporation and
Kochadai proposal for
collector well, bringing
Kochadai, additional water
Manaloor and directly from
Thiruppuvanam. Vaigai Dam
instead of
drawing from
riverbeds.
29. Kochi 2742 MLD 358.7 MLD 250 MLD By Kochi water Apart from the
(Kerala) implementing supply schemes present sources.
various and seven other two augmentation
schemes the water supply schemes and four
availability will schemes new water supply
be nearly schemes.
equal to
demand
30. Rajkot 135 (Domestic 315 MLD 94 MLD 94 MLD Aji-l Water It is proposed to
(Gujarat) demand) Short Fall is  Short Fall is Supply Scheme. raise the capacity
162 MLD (Total 69 MLD 221 MLD Nyari - | water of Nyari-l dam
demand) supply Scheme by rising earthen
Bhadar Water dam and

Supply Scheme,
Nyari-Il Water
Supply Scheme,
Drinking water
from Mahi canal

widening of water
weir. Extension
of distribution
network is also
proposed.
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31 Surat 573 MLD 1440 MLD Installed 24X7 supply River Tapi is the Rain water
(Gujarat) capacity is envisaged major source of recharging and
(Surface + in the year water. The harvesting plan,
Ground) is 2021 in Water Water Works are modernization of
673 MLD Supply Master Varachha, existing
Plan. Sarthana, infrastructure,
Average Katargam and private sector
water Rander. participation etc.
supplied is
540 MLD
2. Vadodara 275.90 MLD 460 MLD 27585 MLD  275.85 MLD Shri Sayaji Vadodara
(Guijarat) Sarovar. French Municipal
At present Future wells in Mahi Corporation has
there is no shortfall of river Fazalpur, prepared two
sortfall 184 MLD has Poicha, Raik, master plan.
been Dodka. Tube Source
projected wells. Augmentation on
Narmad River
basis and
Upgradation of
distribution
system,
3. Ahmedabad Figure not 279 MGD Average Future supply Fitter plant at Fitter plant at
{Gujarat) indicated in (1266 MLD) daily water estimated to DDW, DDW,
report. supply is be 334 MGD Fench well, French well,
529.786 (1516 MLD) Raska project, Raska project,
MLD Intake welkl, Intake well.
Bore wells. intake well-l}
and Bore wells.
W, Delhi (a) 893 MCM* (a) 1574 1231.04 4017.28 River Yamuna, Apart from the
(Delhi) (2445 MLD) MCM MCM/year MCM/Year River Ganga, present sources
(4310 MLD) Bhakra Storage water is also
(b) 1326.56 MCM™ (3369 MLD) (11000 MLD) and ground water  proposed to be
(3632 MLD) (b) 2288 made available
MCM from the
(6265 MLD)" proposed Tehri
Renuka, Kisau
and Lakhawar-
Vyasi dams
35. Jaipur 361.1MLD 796.5 MLD Present Availability is Tube wells, From existing
(Rajasthan) (BIS norms) water expected to Ramgarh Lake & Bisalpur dam and
885 MLD supply is of  increase from TW outside from proposed
349 MLD the order of  proposed urban areas. Isarda dam.
(CPHEEO 313 MLD. surface water Hand pumps.
norms) sources Cavity wells.

(a) *As per CPHEEO norms @ 172 Ipcd
(b) ™ As per DJB proposal @ 274 Ipcd
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Schemes for Poor Living in Small and
Big Cities of Guijarat

3527. SHRI HARISINH CHAVDA.:
SHRI V.K. THUMMAR:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of the programmes and schemes
formulated and implemented by the Government to provide
necessary amenities to the poor living in small and big
cites of Gujarat during the last three years; and
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(b) the details of the amount sanctioned and the
amount spent by the State Govemment in this connection?

THE MINISTER OF STATE IN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) The details of the programmes
and schemes formulated and implemented by Government
to provide necessary amenities to the poor living in smalil
and big cities of Gujarat during the last three years are
given in the enclosed Statement-l.

(b) The details of the amount sanctioned and the
amount spent by the State Government are given in the
enclosed Statement-|l.

Statement |
Sl Name of Scheme/ Brief Details
No. Programme
1 2 3
1. Jawaharial Nehru The Government has launched the Jawaharial Nehru

National Urban Renewal
Mission (JNNURM)

National Urban Renewal Mission (JNNURM) to provide
necessary amenities to the urban poor in 63 select cities including

cities of Ahmedabad, Vadodara, Surat and Rajkot from Gujarat
State under the Basic Services to the Urban Poor (BSUP)
Programme. For non-Mission cities, for taking up housing and

slum upgradation programmes and providing other civic amenities,

the Integrated Housing and Slum Development Programme
(IHSDP) has been launched. Both BSUP and IHSDP are under
implementation since December, 2005.

2. Valmiki Ambedkar
Awas Yojana
(VAMBAY)

A Centrally Sponsored Scheme called Vaimiki Ambedkar
Awas Yojana (VAMBAY), with a view to ameliorate the conditions
of the urban slum dwellers living below the poverty line who do

not possess adequate shelter, was launched on 2nd December-

2001. The scheme had the primary objective to facilitate the

construction and upgradation of the dwelling units for the slum

dwellers and to provide health and enabling urban environment

through community toilets under Nirmal Bharat Abhiyan, a

component of the scheme. VAMBAY has been subsumed in the

scheme called Integrated Housing and Slum Development
Programme (IHSDP).
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1 2 3

3. National Slum Deve- Under National Slum Development (NSDP) Programme,
lopment Programme Additional Central Assistance (ACA) was being released to the
(NSDP) States/UTs for the development of urban slums. The objective of

this programme was upgradation of urban slums by providing
physical amenities like water supply, storm water drains, community
bath, widening and paving of existing lanes, sewers, community
latrines, street lights etc. Besides, the funds under NSDP could
be used for provision of community infrastructure and social
amenities like pre school education, non-formal education adult
education, maternity, child health and primary health care including
immunization etc. The programme also had a component of sheiter
up gradation or construction of new houses. NSDP has been
subsumed in the scheme called Integrated Housing and Slum

Development Programme (IHSDP).

Statement 1l

(Rupees in crores)

Sl.No. Scheme Amount Sanctioned Amount Spent by the State
2004-05 2005-06 2006-07  2004-05 2005-06 2006-07
1. Basic Services * Nil 124.34 * Nil Not received
to the urban poor from the State.
(BSUP)
2. Integrated Housing * Nil 25.77 * Nil Not received
and Slum Development from the State.

Programme (ISDP)

3. Valmiki Ambedkar 4512 1.267 0.178 1.147 0.000 0.000
Awas Yojana '
(VAMBAY)

4. National Slum 22.539  Nil# Nil# 13.822 Nil# "Nil#
Development

Programme
(NSDP)

Note:— *Indicates that no funds were sanctioned, as the programmes were launched on 3 December, 2005.
#indicates that the programme has been discontinued from 2005-06.
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Development of Cities in Karnataka

3528. SHRI G.M. SIDDESWARA:
SHRI G. KARUNAKARA REDDY:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of the schemes proposed for
development of various cities in Karnataka this year and
the amount allocated therefor;

(b) whether the Government of Karnataka has
submitted any proposal in this regard;

(c) if so, the details thereof and the action taken
thereon;

(d) whether the World Bank is providing any financial
assistance for this work; and

(e} if so, the details thereof, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(e} Information is being collected and will be laid on the
Table of the Sabha.

Regularization of Unauthorised Colonies in Delhi

3529. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Government has recently given its
nod for regularization of about 1500 odd unauthorized
colonies in Delhi;

(b) if so, the details thereof;

(c) whether some colonies particularly Sawan Park,
Ashok Vihar, Phase-ill have not been included in the list
of regularized colonies so far;

(d) it so, the reasons therefor;

(e) whether these colonies have been provided all
the infrastructural facilities like electricity, water, sewer,
roads, etc. long back and the funds with ragard to these
facilities are being spent from the head of regularized
colonies by the DDA/MCD every year; and
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(f) if so, the action the Government propose to take
to regularize the said colonies?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) The Union Government on 8.2.2007 has approved a
proposal regarding revision in the guidelines for
regularization of unauthorized colonies in Delhi.
Accordingly, the process of finalizing the guidelines is
on. Unauthorized colonies fulfilling the prescribed
conditions will be considered for regularization.

(c) and (d) GNCTD had invited applications from
Societies/ Associations of unauthorized colonies existing
as on 31.3.2002, seeking reguiarization and received 1432
applications. Further, 107 applications have been received
by GNCTD in response to a later advertisement inviting
applications. GNCTD has informed that the name of
Sawan Park, Ashok Vihar Phase-lli does not figure in
these applications.

(e) MCD has reported that infrastructural facilities like
electricity, water, roads etc. exist in these colonies. MCD
is maintaining the roads, drain, footpath etc. in these
colonies.

Delhi Jal Board has reported that water for drinking
purposes to unauthorized colonies is being provided
through piped supply in some areas and through tube-
wells, tankers and public hydrants in other colonies.
Sewerage facilities to unauthorized colonies can only be
taken up once it is decided by the Government. However,
so far as Sawan Park colony in Ashok Vihar Phase-ll is
concerned, the then Water Supply & Sewage Disposal
Committee in its meeting held on 26.8.1986 resolved to
treat this colony at par with a regularized colony for the
purpose of providing water and sewerage services.

(f) As stated in reply to (a)&(b) above, those
unauthorized colonies fulfilling the prescribed conditions
will be considered for regularization.

Parbati Hydel Power Project

3530. SHRIMATI PRATIBHA SINGH: Wili the Minister
of POWER be pleased to state:

(a) whether the Himachal Pradesh State Electricity
Board (HPSEB) has spent a huge amount on preparation
of a Detailed Project Report for 20561 MW Parbati Hydel
Power Project in the State;
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(b) if so, the details thereof;

(¢) whether HPSEB has requested NHPC to
reimburse the amount spent on the project; and

(d) if so, the decision taken by the NHPC thereon?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE): (a) and (b) Himachal Pradesh State Electricity
Board (HPSEB) had incurred an expenditure to the tune
of Rs.27.83 crores on Hydroelectric Projects (HEPs) on
river Parbati, having aggregate installed capacity of 20561
MW, for survey and investigation, preparation of Detailed
Project Reports (DPRs), pre-construction activities,
infrastructure works etc.

(c) Yes, Sir.

(d) According to a Government decision conveyed to
NHPC in February, 2000, reimbursement of expenditure
incurred by HPSEB on Parbati HEPs was to be made by
NHPC after deduction of grants-in-aid given by the
Government of India subject to the condition that no
interest would be payable to HPSEB on the amount spent
by HPSEB on the project prior to handing over the Parbati
Stage-ll project to NHPC. Accordingly, an amount of
Rs. 28,49,51,0007- was paid by NHPC to HPSEB up to
January, 2001. However, the Government of Himachal
Pradesh has been requesting for payment of interest in
addition to the reimbursement of actual expenditure
incurred by Government of Himachal Pradesh/HPSEB.
Further, a one-time ad-hoc relief was provided by the
Government of India to the State of Himachal Pradesh
(conveyed to it in June 2000) by waiving surcharge of
Rs.38.56 crores in respect of Baira Siul HE Project with
the understanding that other issues including the payment
of interest of expenditure incurred by HPSEB towards
Parbati HEPs would be treated as settled and closed.

[Translation]

Allocation of Funds for Rehabilitation of
Scavengers

3531. SHRI KAILASH BAITHA: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state the funds allocated to the Government
of Bihar for rehabilitation of scavengers under the Rescue
and Rehabilitation Scheme for Manual Scavengers during
each of the last three years?
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THE MINISTER OF STATE iN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA):. Under the National Scheme for
Liberation and Rehabilitation of Scavengers and their
Dependents (NSLRS), no funds were released to the State
of Bihar during the last three years.

[English]

Funding gaps under PMGSY

3532. SHRI NAVEEN JINDAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the rural roads targets set under the Bharat
Nirman Programme;

(b) whether these targets are being hampered due
to the funding gaps;

(c) if so, the details thereof; and

(d) the steps being taken to overcome the funding
gaps.

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) Under Bharat
Nirman (road compenent), it is targeted to connect all
villages with a population of 1000 persons and above
(6800 persons and above in the case of hilly or tribal
areas) with an all weather road by 2009. Under the
programme, it is estimated to construct about 1,46,185
kms. rural roads for connecting 66,802 habitations and
upgrade about 1,94,130 kms. existing rural roads.

(b) Delay in implementation of works under Pradhan
Mantri Gram Sadak Yojana (PMGSY) due to non-
availability of funds has not been reported by the State/
UT Governments.

{(c) and (d) In addition to the allocation of funds from
the Diesel Cess, funds are being arranged from the World
Bank/Asian Development Bank and also from National
Bank for Agriculture and Rural Development (NABARD).

[Transtaton]
Development of Science and Technology

3533. SHR! HARIKEWAL PRASAD: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:
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(a) whether the Government of Uttar Pradesh has
sent proposails to the Union Government for development
of Science and Technology during the last three years;

(b) if so, the details thereof, year-wise;

(c) the decision taken by the Govemnment on these
proposals;

(d) the number of proposals rejected by the
Govemment alongwith the reasons therefor; and

(e) the number of proposals pending with the
Govermnment at present conceming Uttar Pradesh?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) No, Sir. However, the Ministry of Science
and Technology in the Union Government provides support
to scientific research proposals received from research &
development institutions, universities, voluntary
organisations, state science and technology councils and
other autonomous organisations in various states including
the State of Uttar Pradesh. According to available official
statistics, the Union Govemment has funded 294, 338 &
314 numbers of research and development projects at a
total cost of Rs 38.36 crores, Rs 35.29 crores &
Rs. 62.67 crores during the years 2002-03, 2003-04 &
2004-05 respectively in the state of Uttar Pradesh.

(b) to (e) Do not arise.
[Engiish]
Drought Prone Areas Programme

3534. SHRI G. KARUNAKARA REDDY: Will the
Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether the Govermment has identified drought
prone districts in the country for implementation of Drought
Prone Areas Programme (DPAP) due to drought situation
prevalling there during the last three years;

(b) it so, the details thereof, State-wise; and

(c) the present status and break-up of funds released
thereunder for those drought prone districts in each State

particularly Kamataka?
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THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (c) No, Sir.
However, a High Level Technical Committee constituted
in 1993 under the Chairmanship of Dr. C.H. Hanumantha
Rao identified 947 blocks of 155 districts in 13 states for
coverage under DPAP. With the bifurcation of several
programme States, districts and blocks, the programme
at present is in operation in 972 Blocks of 185 districts
in 16 states. The state-wise details are given in the
enclosed statement-l. Under the DPAP Programme, the
Central Share of Rs. 1011.97 crore has been released to
programme states during the last three years. State-wise
& year-wise details of funds released is given in enclosed
Statement-Il.

Statement |/

States, Districts and Blocks Covered under Drought
Prone Areas Programmes (DFAF)

Sl. No. Name of No. of No. of
the States Districts Blocks

1. Andhra Pradesh 11 94
2. Bihar 6 30
3. Chhattisgarh 8 29
4. Guijarat 14 67
5. Himachal Pradesh 3 10
6. Jammu and Kashmir 2 22
7.  Jharkhand 14 100
8. Kamataka 15 81
9. Madhya Pradesh 24 105
10. Maharashtra 25 149
1. Orissa 8 47
12.  Rajasthan 11 32
13.  Tamil Nadu 18 80
14.  Uttar Pradesh 15 60
15. Uttaranchal 7 30
16. West Bengal 4 36
Total 185 972
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State-wise release of Central Share under Droughit Prone Area Programme during last three years

(Rs. in Crores)

Sl. No. Name of the States 2004-05 2005-06 2006-07 Total
1. Andhra Pradesh 40.08 53.82 41.31 1356.21
2. Bihar an 3.79 3.03 9.93
3. Chhattisgarh 17.94 16.75 8.27 42.96
4. Gujarat 25.37 29.11 35.96 90.44
5. Himachal Pradesh 425 6.6 3.69 14.54
6. Jammu and Kashmir 2.23 26 2.60 7.43
7. Jharkhand 10.65 15.56 4.79 31.00
8. Kamataka 25.03 27.36 31.76 84.15
9. Madhya Pradesh 52.88 53.28 5§3.74 158.90
10. Maharashtra 34.86 44.49 5§7.53 136.88
11. Orissa 11.42 20.91 14.81 47.14
12. Rajasthan 15.74 17.12 25.82 58.68
13. Tamil Nadu 28.17 16.60 30.63 75.40
14. Uttaranchal 14.57 26.44 7.69 48.70
15. Uttar Pradesh 11.28 14.67 34.67 60.60
16. West Bengal 243 3.88 2.70 9.01
Total 299.99 352.98 359.00 1011.97

Duplicate PAN Cards related Harassment

3535. SHRI CHENGARA SURENDRAN: Will the
Minister of FINANCE be pleased to state:

(a) whether the Union Goverment is aware of the
harassment being made to general tax payers by Income-
Tax Department by the duplication of PAN Card; and

(b) if so, the action taken by the Govemment to
address the difficulties of the tax' payers?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S8. PALANIMANICKAM): (a) A number

of persons made multiple applications for PAN giving
particulars differently, resulting in issue of multiple PANS.
With a view to cleaning the PAN database, it was decided
to undertake an exercise for de-duplication of PAN. No
case of harassment during the de-duplication exercise
has come to our notice. However, in a few cases
difficulties in the issue of refunds due to duplication of
PAN have been noted.

(b) Fleid offices of the income Tax Department have

been directed to complete de-duplication exercise in a
time-bound manner. Further, the software in this regard

has been enhanced 8o as to speed up the de-duplication
process.
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Instaliation of Doppler Radars

3536. SHRI SHRINIWAS DADASAHEB PATIL: Will

the Minister of EARTH SCIENCES be pleased to
state:

(a) whether Modernization Plan to install Doppler
Weather Radars has been approved by the Government;

(b) if so, the location-wise details thereof;

(c) whether a request to set up a Doppler Radar
System and network of Rain Gauge Stations at
Koyananagar in Satara District of Maharashtra has been
received by the Govemment; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) No, Sir. The Phase-1 of the proposed
modemization plan to install Doppler Weather radars
(DWRs) as well as Automatic rain gauges has been
approved by the Earth Commission. It is now under
process of approval by the Government.

(b) As per the proposed modemization plan Doppler
Weather Radars (DWRs) to be installed in Phase-1 are
at Mumbai, Paradip, Goa, Karaikal, Patiala, Dethi, Bhopal,
Mohanbari, Agartala, Nagpur, Lucknow and Patna.

(c) and (d) No, there is no specific proposal to install
a Doppler Weather Radar at Koyananagar in Satara
District of Maharashtra. However, the DWRs proposed to
be installed at Mumbai & Goa will have contiguous
coverage to include Satara District for weather monitoring.
As far as the network of rain gauges are concemed, five
of them are planned in the Koyana catchment area.

Quality of Water

3537. SHRI NARAHARI MAHATO: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(aj whether proper arrangements have been made
to check the quality of water supplied through hand-pump

and ground water in rural areas;
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(b) if so, whether such water testing laboratory is
available in each districts in coordination with Central and
State Governments;

(c) if so, the details thereof; and

(d) the number of cases where hand-pump and
ground water have been declared unfit for drinking during
the last three years?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (c) Yes Sir.
District level water quality testing laboratories have been
established in 579 districts with the assistance of
Government of India, State Governments and other
agencies.

(d) State Governments have conducted survey and
reported 1,95,813 rural habitations affected with chemical
contamination such as arsenic, fluoride, nitrate, salinity,
iron and combination of these in excess of permissible
limits as on 31/3/2005.

Cases Referred to SFIO

3538. SHRI KULDEEP BISHNOI: Wil the Minister of
COMPANY AFFAIRS be pleased to state:

(a) the annual expenditure on Serious Fraud
Investigation Office (SFIO) for the last three years;

(b) the number of cases referred to the SFIO and
the number of cases in which stay has been granted;
and

(c) the efforts made by the Government for vacation
of stay Orders?

THE MINISTER OF COMPANY AFFAIRS (SHRI
PREM CHAND GUPTA): (a) Annual expenditure on
Serious Fraud Investigation Office (SFIO) for the last three
years is given hereunder—

Period Expenditure incurred
2004-05 Rs. 1,86,90,893
2005-06 Rs. 2,06,33,848
2006-07 Rs. 2,60,73,216
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(b) and (c) A total of 34 cases have been referred
to SFIO for investigation under section 235/237 of the
Companies Act, 1956 till date. Of these stay has been
granted by the concerned High Courts in one case while
in another case, the order of investigation, earlier stayed
by the High Court was subsequently quashed by the
same Court.

In the case where investigation is presently stayed
by the High Court, the matter, on being pursued, was
referred to the Division Bench of the concemed High
Count, where it is now being followed up for vacation of
the stay.

Micro-Finance Services

3539. SHRI L. RAJAGOPAL: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government proposes to introduce a
Bill to create environment friendly policy for micro-finance
services in the country;

(b) if so, the salient features thereof; and
(c) the time by which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Yes, Sir. The Government has introduced a bill in Lok
Sabha on 20.03.2007 “The Micro Financial Sector
(Development and Regulation) Bill, 2007" to create
environment friendly policy for micro-finance services in
the country. The bill is intended to provide a formal
statutory framework for the promotion, development and
reguiation of the micro finance sector. The salient features
of this bill are as follows:—

(i) entrusts the function of development and
regulation of the micro financial sector to the
National Bank for Agriculture and Rural
Development (National Bank);

(i) defines the various entities engaged in the
activity of micro finance such as Cooperative

(i) defines various categories of beneficiaries of
micro financial services as eligible clients
including Self Help Groups (SHGs) or joint
liability groups of such eligible clients;
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(iv) provides for acceptance of thrift i.e. savings of
eligible clients other than in the form of current
account or demand deposit account by Micro
Finance Organisations registered by the National
Bank subject to such terms and conditions as
may be prescribed;

(v) provides for registration of Micro Finance
Organisations that undertake thrift;

(vi) provides for creation of a reserve fund and
maintenance of accounts and submission of
periodical returns by Micro Finance
Organisations;

{vii) provides for functions and powers of the National
Bank in relation to thrift services and micro
financial services;

(viii) empowers the National Bank to frame a scheme
for appointment of one or more Micro Finance
Ombudsman for settlement of disputes between
eligible clients and Micro Finance Organisations;

(ix) empowers the National Bank to make regulations
with the previous approval of the Central
Govemment for carrying out the purposes of the
Bill.

Tax Evasion by Corporates

3540. SHRI HITEN BARMAN: Will the Minister of
FINANCE be pleased to state:

(a) the details of tax evasion cases of corporate
companies assessed by the Income Tax Department
during the last three years; and

(b) the cases seftied by the Income Tax Department
and Income Tax Appellate Tribunal during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM):

(a) The Income tax Department has made additions
to the retumed income in respect of several cases of
companies assessed by it during the last three years.
However, the amount of tax evasion in respect of these
cases can be known only when the penalty and appeflate
proceedings in these cases are finalized which may take
considerable time.
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(b) The number of cases decided by the Settlement
Commission and the Income Tax Appellate Tribunal during
the last three years is as under—

Financial year No. of oders under No. of orders

section 245 D (1) of the  passed by the

IT Act, passed by the Income Tax
Settlement Appellate
Commission Tribunal
2004-05 109 40,185
2005-06 149 27,244
2006-07 208 *18,115

(*figure is provisional)
Enhancing Quota of Notaries in Gujarat

3541. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government of Gujarat has requested
the Union Government for enhancing the quota of notaries
to 1000; and

(b) it so, the details thereof and the action taken
thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) Yes Sir,

(b) Enhancement of quota of Notaries to be appointed
by the State Govemment of Gujarat is under active
consideration of the Government.

Viability Gap Funding

3542. DR. K. S. MANOJ: Will the Minister of
FINANCE be pleased to state:

(a) whether the Govemment of Kerala has submitted
any project proposals under Viability Gap Funding (VGF)
scheme; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes Sir, Government of Kerala had submitted project
proposals seeking Viability Gap Funding for the
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Development of Deepwater International Container
Transshipment Terminal at Vizhinjam, Kerala. The proposal
was considered by Department of Economic Affairs and
it was not found eligible under the scheme. Government
of Kerala was advised to resubmit the revised proposal
so as to conform with the Scheme.

Education Loans

3543. SHRI A.V. BELLARMIN: Will the Minister of
FINANCE be pleased to state:

(a) whether most of the students joined for Diploma
and Degree courses in Nursing, in colleges in Tamil Nadu
and other States particularly in Bangalore are being denied
Education Loans by the nationalised banks;

(b) if so, the reasons therefor; and

(c) the remedial measures taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Indian Banks' Association(IBA) has circulated the Model
Education Loan Scheme, 2004 to all Scheduled
Commercial Banks for implementation. The Scheme
provides broad guidelines indicating, inter-alia, courses
eligible for education loan. The specific complaints, if any,
regarding non-sanctioning of education loan by banks for
eligible courses to eligible and deserving candidates/
students are investigated and remedial measures are
taken. Information available from 15 Public Sector Banks
indicates that banks are extending education loans to all
eligible students applying for recognized courses including
Nursing.

[Translation]
Increase in Insurance Premium on Vehicles

3544. SHRI AVTAR SINGH BHADANA: Will the
Minister of FINANCE be pleased to state:

{a) whether insurance companies have decided to
enhance the third party insurance premium for cars and
other vehicles; and

(b) if so, the reasons and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
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Tarift Advisory Committee (TAC) has notified the
discontinuance of tariff various classes of insurance
business w.e.f. 1st January, 2007. Considering the
mandatory nature of motor third party insurance and
anticipating a steep hike in its premium due to high claim
ratio, the IRDA by virtue of powers vested in the Authority
under Section 14(2)(1) of IRDA Act, 1999 advised all
non-life insurers to ensure that motor third party insurance
cover is made available to all motor owners without any
problem and prescribed a schedule of premium rates for
motor third party liability cover for different types of
vehicles. Different associations of motor transporters
considered the rates for motor third party premium to be
high and made representations to IRDA and the
Government. After negotiations with motor transporters
associations and with the general insurance companies,
IRDA issued a revised schedule of motor insurance
premium rates on 23rd January 2007, and the same is
available on IRDA's website www./irdaindia.org.
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Commonwealth Games 2010

3545. DR. RAJESH MISHRA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the details of the flyover projects proposed to be
undertaken during the year 2008-09 in Delhi for
preparation of Commonwealth Games 2010; and

(b) the status of the actions taken/likely to be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) 19 fiyover projects are proposed to be undertaken
during the year 2008-09 in Delhi for preparation of
Commonwealth Games 2010. A Statement containing the
details of such fiyover projects and the status of the
action taken/likely to be taken is enclosed.

Statesment

The detais of the flyover project proposed fo be undertaken duning the year 2008-09 in De#w for preparation of
Commonwealth Games 20710 and the status of the action tekerv likely to be taken.

SlI.No. Agency Name of the Flyover Current status
1 2 4
1. Govemment 1. Geeta Colony Bridge In progress. 40 percent
of National work completed
Capital U.P. Link Road At concept stage
Teritory of
Debhi Link Road (Tunnel) from Games At concept stage
Village NH-24 to the vicinity of
J.L.N.Stadium
Salimgarh fort valodrome At concept stage
East West Conidor from marginal At concept stage
bundh road to Minto road
Shastri Park tunnel Corridor At concept slage
Bahadur Shah Zafar Marg At concept stage
2 Dethi Clo clover leaves at intersection Quotation for appointment
Development of road No.57 and Vikas Marg at of structural consultant has
Authority Karkari More. been called

C/o three clover leaves at NOIDA
More

At planning stage




97 Written Answers

VAISAKHA 7, 1929 (Saka)

to Questions 98

1 2 3 4

10. C/o three clover leaves, slip At planning stage
roads/RUB approach road connecting
road no. 13 to road no. 13-A at
Sarita Vihar

11.  Entry & Exit to common wealth games At planning stage
village from NH-24 side

12. Improvement of circular road along At planning stage
domestic airport road to approach
road connecting Dawarka

13. Entry & exit to common wealth games At planning stage
village from Marginal Bundh Road at
Naida More

14. Flyover Project at Narela on 100.00 At planning stage
metre R/w road from NH-1 to Westemn
Yamuna Canal R.O.B. at Holambi
Kalan Railway Crossing

15. Improvement of Interchange at At planning stage
Kapashera intersection i.e.
Rajokari Flyover junction at
chainage 21/100

16. Cl/o fiyover and R.U.B.at NH-10 to At planning stage
railway line

17. Clo fiyover in the area of Lok At planning stage
Nayak Puran (Housing Project)

3. Municipal 18. Construction of Grade Separator at Scheme has been
Corporation Rani Jhansi Road Cleared by Technical
Dethi Committee of DDA and

the tenders are likely
to be invited shortly.
19. Construction of Grade Separator at Scheme has been

Dabri intersection of Pankha Road cleared by Technical
Committee of DDA and
the tenders are likely
to be invited shortly

[English] (a) whether the Union Govemment has directed the

RGGVY

State Governments to notify rural areas as per the
Electricity Act 2003 under the Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY),

3546. SHRI E.G. SUGAVANAM: Will the Minister of

POWER be pleased to state:

(b) if so, the number of States which have responded
the Union Government's direction so far;
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(c) the number of States which are yet to notify the
rural areas and the reasons for delay; and

(d) the steps taken by the Government for the timely
implementation of RGGVY scheme?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes Sir.

(b) 26 states have notified rural areas under Section-
14 of the Electricity Act, 2003.

(c) Only Manipur state is left to notify rural areas.
Manipur Govemment is finding it difficult to notify rural
areas in five hill districts as these districts are under the
provisions of Article 244(1) of the Constitution of India,
being inhabited by the Scheduled Tribes. As such
issuance of a notification for rural areas under the Indian
Electricity Act, 2003 in accordance with the 73 Amendment
of the Constitution of India, in respect of the five hill
districts is still pending. Ministry of Power has advised
the State Government on 9th October, 2006 that since
the administration of five hill districts of Manipur is under
the provisions of Article 244(1) of the Constitution of India
being inhabited by Scheduled Tribes, the State
Govemnment may notify the rural areas in such districts
as it considers appropriate tor the purpose of Section-14
of the Electricity Act, 2003.

(d) Following steps have been taken to expedite the
implementation of Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY):

« Rural Electrification Corporation (REC) has
entered into Agreements with State
Govemments/State Power Utilities/Discoms for
implementation of the scheme.

* To augment the implementation capacities of the
State Electricity Boards/Power Utilities, the
services of Central Public Sector Undertakings
(CPSUs) have been taken. Rural Electrification
Corporation has entered into Memoranda of
Understanding (MOUs) with CPSUs like National
Thermal Power Corporation Ltd. (NTPC),
POWERGRID, National Hydro Electric Power
Corporation (NHPC) and Damodar Valley
Corporation (DVC).

* For effective impiementation of the project, REC
has also developed the framework covering the
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guidelines for formulation of projects,
procurement of goods and services for projects
to be executed on tum key basis including
bidding procedure, franchisee implementation and
technical specifications for equipment / material
and construction standards for adoption in project
implementation / execution.

* Detailed Project Reports (DPRs) are prepared
district-wise for the purpose of cohesiveness and
better implementation of projects.

* For speedier and effective implementation of the
project, these are executed on tumkey basis.

* States have been advised to set-up district
committees to monitor the progress of rural
electrification works. All the States have already
notified formation of district committees.

¢ The Govemment of India as also REC, the nodal
agency for RGGVY, are conducting frequent
review meetings with all the stakeholders e.g
concemed State Governments, state power
utilities and implementing agencies for
expeditious implementation of the scheme as per
agreed schedules.

e Government of India has set up an inter-
Ministerial Monitoring Committee which
periodically meets to sanction projects and review
progress of implementation.

Tax Waiver for Hotsls

3547. SHRI K.C. PALLANI SHAMY: Will the Minister
of FINANCE be pleased to state:

(a) whether the Govemment has extended tax waiver
for hotels in the National Capital Region;

(b) i so, the details thereof;

(c) whether the Government has received similar
demand from other parts of the country; and

{(d) it so, the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir.
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(b) The Finance Bill, 2007 proposes to provide a
100% deduction of profits and gains derived by a hotel
or a convention centre for a period of five years if such
hotel or convention centre is located in the National
Capital Territory of Delhi or in the districts of Faridabad,
Gurgaon, Gautam Budh Nagar and Ghaziabad and fulfills
other specified conditions.

(c) Yes, Sir.

(d) Since the tax benefit is intended to develop the
hotel infrastructure in and around Delhi for the forthcoming
Commonwealth Games, there is no question of extending
the tax incentive to other parts of the country.

Development of Mumbal as Financial Centre

3548. SHRI MILIND DEORA: Will the Minister of
FINANCE be pleased to state:

(a) whether a high powered Committee has suggested
that Mumbai can be developed as an International
Financial Centre (IFC) to get country’s financial institutions
integrated with Global institutions;

(b) if so, the details thereof;

(c) whether any city other than Mumbai can be
considered for IFC,

(d) if so, the details thereof,
(e) if not, reasons therefor, and

(f) the infrastructure support necessary to be made
available to enable Mumbai to emerge as Intemational
Financial Centre (IFC)?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir.

(b) A High Powered Expert Committee (HPEC)
constituted by Government, pursuant to an announcement
in the Budget 2005-06, made several recommendations
for developing Mumbai as an International Financial
Centre. These include recommendations on (i) the general
macroeconomic environment and the policy framework,
(i) tinancial system reforms, and (jii) for provision of top
class urban infrastructure and governance in Mumbai.
Detailed recommendations are available on the Ministry
of Finance website at http://www.finmin.nic.in/mifc.html.

VAISAKHA 7, 1929 (Saka)

to Questions 102

{c) to () Mumbai has been the hub of almost all
the major developments in the financial sector in India
and is also home to world class securities market
infrastructure. Further, Mumbai is strategically located
almost midway between London and Tokyo, two nerve
centres of world finance. Given these factors, Mumbai is
best suited to become an International Financial Centre.

(f) The HPEC has observed that developing Mumbai
as an IFC would require infrastructure of high quality
including, inter alia, sophisticated IT hardware, software
and software support capacity, high quality electric power
supply and physical infrastructure such as residential and
commercial space, transportation and communication
facilities, power, water, waste disposal facilities etc.

Energy Conservation

3549. SHRI PARSURAM MAJH!I: Will the Minister of
POWER be pleased to state:

(a) whether the Government has directed the State
Governments to take some power conservation measures;

(b) if so, the details thereof; and
(c) the response of the State Govemments thereto?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir.

(b) The Ministry of Power has advised the States
and Union Territories to take various energy conservation
measures like notifying State Designated Agencies (SDAs)
constituting energy conservation fund; introducing State
Energy Conservation Awards on lines similar to the
national energy conservation awards for industries,
commercial buildings etc.; promoting use of compact
Fluorescent Lamps (CFL); initiating of energy audit in the
Government buildings and implementation of its
recommendation; introducing time of the Day (TOD)
metering; initiating campaign on energy conservation;
introducing automatic on/off switch for the street lights in
various municipal areas, etc.

(c) In response, many states and Union Territories
have initiated energy conservation measures. Thirty States
and UTs have designated State Designated Agencies
(SDAs) to implement the Energy Conservation Act, 2001
at the State level. In many States, electricity distribution
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companies have already taken steps to promote use of
compact fluorescent lamps (CFLs) among their consumers.
A tew states have initiated projects on the efficient design
of street lighting system. Use of CFL, electronic chokes
and solar hot water system in cenain categories of
buildings and use of ISI marked pumps in agriculture
sector have ailso been made mandatory by some States.

Land for Public Schools

3550. SHRI SURESH PRABHAKAR PRABHU: Will

the Minister of URBAN DEVELOPMENT be pileased to
state:

(a) the number of schools that have not fulfiled the
terms of aliotment of land by DDA;

(b) whether show cause notices have been issued
to afl such schools; and

(c) if so the action taken by the Govemment therson?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Dethi Development Authority (DDA) has reported that
the Gowvt. of National Capital Territory of Delhi (GNCTD),
(Education Department) forwarded to DDA a list of 93
schools for the academic session 2004-05 who were not
providing freeship seats to children belonging to
economically weaker sections . DDA issued show cause
notices to these defaulters. The replies received from
schools were sent by DDA to the GNCTD for verification
and comments. GNCTD forwarded the list of 178
defaulters schools for academic session 2005-06. For
academic session 2006-07 no list has been forwarded by
GNCTD. No show cause notices were issued by DDA in
respect of defaulter schools for academic session 2005-
06 because in the meantime High Court of Dethi in CWP
No. 3156/02 had ordered that serious defaulters whose
freeship was less than 10% should be put on notice by
the High Court Registry.

(c) In compliance of the directions of the High Court
in Social Jurist Case in W.P. No. 3156 of 2002 GNCTD
has issued a notification dated 25.1.2007 according to
which management of the school which has been allotted
tand for such school by Govt. agencies shall provide free
seats not less than 20% of the total seats in each class
to the children belonging to economically weaker sections.
Further, students against free seats shall get financial
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assistance at par with students of Gowt. schools for
expenditure on account of uniform and books. This
notification has been chalienged by schools and the matter
is sub judice.

impiementation of Post-based Roster
System in CPWD

3551. SHRI M. APPADURAI: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the DoPT O.M. No. 36012/2/96-Estt.(Res.)
dated 2.7.97 issued in compliance to the Supreme Court
judgement regarding the implementation of Post-based
Roster System has been implemented in CPWD;

(b) i so, the number of SC/ST employees promoted
during each of the last three years; and

(c) if not, the reasons for inordinate delay in
implementing the same?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes,
Sir.

(b) The detaits of SC/ST employees promoted during
the last three years are as under—

Year No. of SC/ST Employees
2004-2005 128
2005-2006 224
2006-2007 486
(c) Not applicable.

[Transiation]

Narmada water Supply Augmentation Scheme

3552. SHRI KRISHNA MURARI MOGHE:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any proposal has been received from
the Govemment of Madhya Pradesh in regard to Narmada
water supply augmentation scheme;
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(b) if so, the details thereof; and
(c) the time by which it is likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN):(a) to (c)
Yes, Sir. Government of Madhya Pradesh submitted a
proposal titled “Narmada Water Supply Project” in
September, 2004 with an estimated cost of Rs. 288 crore.
The same was technically approved with an estimated
cost of Rs. 240.22 crore in October, 2004 by CPHEEO,
a technical wing of the Ministry. Subsequently, the Gowt.
of Madhya Pradesh again submitted the request to fund
under JNNURM with an estimated cost of Rs. 298.00
crore in July, 2006. After technical scrutiny by CPHEEO,
the cost of project was reduced to Rs.252.39 crore.

Detailed Project Report (DPR) of the project was
returned to Govt. of Madhya Pradesh in August, 2006 to
carry out the necessary modifications/compliance. The
State Gowvt. has not submitted the Detaited Project Report
(DPR) after carrying out the requisite modifications so
far.

[English]
llegal Construction at Farmhouses

3553. SHRI RAGHUNATH JHA:
SHRI K.C. PALLANI SHAMY :

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the High Court of Delhi has directed the
Delhi Development Authority (DDA) and Municipal
Corporation of Delhi (MCD) to demolish all such
structures, which have come up at farmhouses in violation
of the building bye-laws;

(b) if so, the details thereof; and

(c) the action taken to demolish such illegal
constructions?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
{(c) The High Court of Delhi has issued direction for
dermolition of all unauthorised constructions wherever exist
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which have come up during the period 2001-2005 and in
violation of Building Bye Laws. MCD has reported that
however, there is no specific direction to demolish all
such structures which have come up at farmhouses in
violation of the Building Bye Laws. MCD has further
informed that as and when any violation of Building Bye
Laws comes to notice, action as per the provisions of
the Delhi Municipal Corporation Act, 1957 are initiated.
the Dethi Development Authority has found that a number
of farmhouses have carried out unauthorised constructions
beyond the permissible limits and without obtaining prior
sanction of their Building plan. Action is being taken
against such unauthorised constructions.

Cities Covered Under the integrated Development
of Small and Medium Towns Programme

3554. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the names of the cities of Orissa covered under
the Integrated Development of Small and Medium Towns
(IDSMT) Programme;

(b) the criteria for inclusion of cities and towns under
the programme;

(c) the funds allocated to the State during each of
the last three years;

(d) whether the Government proposes to cover some
more cities of Orissa under the said programme; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Under
the Centrally sponsored scheme of Integrated
Development of Small and Medium Towns (IDSMT) a
total of 67 towns have been covered in Orissa State.
The list of towns and funds released to them is given in
the enclosed statement.

{b) As per revised guidelines, 1995 of IDSMT, towns
having population upto 5 lakhs as per 1991 census could
be covered under the schems.

(c) The funds released to Orissa State during the
last three years is given below:
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Year Central assistance released 1 2 3
(Rs. In lakhs)
14. Kendrapara 40.00
2004-05 257.00
15. Anugul 25.00
2005-06 257.05
16. Jajapur Road 25.00
2006-07 120.00
17. Bargarh 25.00
(d) and (e) No, Sir. As IDSMT scheme has been
discontinued and Subsumed in Urban Infrastructure 18. Rayagada 15.00
Development Scheme for Small and Medium Towns 19. Gopalpur 40.00
(UIDSSMT) since December, 2005, no new towns/cities
are possible to be covered under IDSMT. However, all 20. Bhadrak 20.00
the cities/towns as per census 2001 are eligible to access
for central assistance under newly launched scheme of 21. Sundargarh 20.00
UIDSSMT. 22. Jagatsinghapur 20.00
Statement 23. Jajapur 52.74
Name of Towns and Central Assistance Released to 24. Basudebpur 25.00
Orissa under (DSMT Scheme Since Inception
(1979-80) til 31.3.2007 25.  Athagad 36.00
(Rs. in lakh) 26. Jharsuguda 35.00
27. Digapahandi 12.00
S.No. State/Town CA Released
28 Bhanjanagar 7.00
1 2 3
29. Tilagarh 24.00
1. Puri 40.00 30. Umarkote 24.00
2. Sambalpur 37.50 a1, Choudwar 32.00
3 40.00 32. Tarbha 24.00
4. Raurkela 40.00
. 33 Chhatrapur 22.60
5. Jeypur 40.00
34. Partakhemundi 36.00
6. Dhenkanal 40.00
35. Kamakshyanager 36.00
7. Keonjhar 54.50
36. Nabarangapur 72.00
8. Baripada 46.00
37. Brahmapur 210.00
9. Balangir 46.00
38. Konark 16.00
10. Paradip 36.00 :
X i 45.00
11.  Koraput 40.00 39 Puri
12, Phulabani 29.75 40.  Nigin 48.00
13. Bhawanipatna 46.02 4. Athamaliik 48.00
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1 2 3
42. Pattamundai 30.00
43. Anandpur 79.53
44, Soro 81.52
45, Barpali 16.00
46. Balasore 210.00
47. Aska 48.00
49, Karanjia 48.00
50. Kesinga 48.00
51. Balugaon 24.00
52. Rajgangpur 45.00
53. Chikiti 24.00
54. Talcher 90.00
55. Gunupur 48.00
56. Rairangpur 48.00
57. Sonepur 48.00
58. Nayagarh 48.00
59. Khurda 44.68
60. Hinjalicut 24.00
61. Boudh 48.00
62. Udala (T) 22.84
63. Cuttack 106.00
64. Barbil 45.00
65. Malkangiri 24.00
66. Khariar 24.00
67. Khariar-Road 48.00

Total 2941.68
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[Translation/
investment from Mauritius

3555. RASHEED MASOOD: Wili the Minister of
FINANCE be pleased to state:

(a) whether India has accorded approval to the
independent mobile infrastructure company of Mauritius
to make investment;

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir.

(b) Govermment have granted approval dated 7th
February, 2007 to M/s. Independent Mobile Infrastructure
Private Limited, Mauritius to engage in the activities of
infrastructure provider in operation and maintenance of
wireless passive infrastructure assets (passive
infrastructure) (whether owned, leased or otherwise) as
well as the provision of related services to wireless
telecommunications operations in India. Foreign equity
participation (in foreign exchange) is 100% amounting upto
Rs.3,000 crore (approx. USD 674 miillion) in the paid up
capital of the company. The approval is subject to
licensing and security requirement of Department of
Telecom and the company would divest 26% of equity in
favour of the Indian public in five years, if the company
is listed in other parts of the world.

[Engiish]
Problem of Drinking Water

3556. SHRI CHANDRAKANT KHAIRE: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Union Government has received any
proposal from the Government of Maharashtra seeking
Financial assistance for solving the problem of drinking
water in Aurangabad district;

(b) if so, the details thereof; and

(c) the action taken by the Union Govemment
thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) No, Sir. As per guidelines of Urban Infrastructure
Scheme for Small and Medium Towns (UIDSSMT), the
projects approved/recommended by the State Level
Sanctioriing Committee (SLSC) are considered in the
Ministry of Urban Development for release of financial
assistance. The Government of Maharashtra submitted a
project on water supply in Aurangabad district under
UIDSSMT before SLSC in its 2nd meeting held on
28.9.2006, which was not approved in the meeting.

Employment to all

3557. SHRI RUPCHAND MURMU: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has drawn up any

programme to ensure employment to all by 2010 AD.;
and

(b) if so, the details thereof indicating the amount
involved therein?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) In the
Approach Paper to the 11th Five Year Plan, it is estimated
that the labour force will increase by about 65 million
during the 11th Plan if it grows at the present rate and
the female participation rates also rise at the pace
observed during the period 1999-2005 over and above
the present backiog of 35 million unempioyed on a typical
day. Against this background, creation of 70 miilion new
work opportunities has been included as one of the
monitorable socio-economic targets for the 11th Five Year
Ptan.

A National Rural Employment Guarantee Scheme
(NREGS) has already been launched on 2nd February,
2006 in 200 districts of the country with the objective to
enhance livelihood security in rural areas by providing at
least 100 days of guaranteed wage employment in a
Financial Year to every household whose adult members
volunteer to do unskilled manual work. Another 113
districts have been notified under the scheme during the
current financial year and 17 districts from Uttar Pradesh
are to be notified after the elections. This scheme is to
be extended to all the districts of the country by
2009-10.
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Nanded District Bank

3558. SHRI D.B. PATIL: Will the Minister of FINANCE
be pleased to state:

(a) whether financial conditions of Nanded District
Bank is poor;

(b) if so, the details thereof;

(c) whether the Government has formulated any
scheme to provide grant to the said Bank;

(d) if so, the time by which grant is likely to be
provided to the said Bank; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. The Nanded District Central Cooperative Bank’s
(DCCB) financial condition is unsatisfactory, as revealed
by the recent inspection conducted by NABARD with
reference to its financial position as on 31st March 2006.
The bank is not complying with the provisions of Section
11(1) of Banking Regulation Act, 1849 (AACS). The bank
has not been maintaining the minimum Cash Reserve
Ratio (CRR) and Statutory Liquidity Ratio (SLR)
requirement.

(c) to () The Government of Maharashtra has
released a sum of 20 crore to the bank on 4th April,
2007 towards Share Capital to be retired in ten years
i.e. @ Rs.2.00 crore per year.

Further, a revival package for Short Term Co-
operative Credit Structure (STCCS) has been approved
in consultation with the State Governments. The approved
revival package, inter-illia, includes the wiping out of
accumulated losses subject to certain legal and institutional
reforms to be initiated by State Govemments.

The Government of Maharashtra had entered into a
Memorandum of Understanding (MoU) with Central
Govemment and NABARD on 13th November 2006 for
implementation of the package.

The progress so far is that Training of master trainers
for special audit is completed in Maharaghtra and State/
District Level implementation & Monitoring Committees
have been set up to guide and monitor the implementation
of the Revival Package.
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Nanded DCCB and its affiliates are covered under
the Revival Package subject.

Unauthorised Occupation of Shops and Quarters

3559. CH. MUNAWAR HASSAN: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether several shops and quarters of L&DO,
CPWD and NDMC in DIZ Area, Gole Market, New Delhi
have been unauthorisedly occupied by the people;

VAISAKHA 7, 1929 (Saka)

to Questions 114

(b) if so, the details thereof; and

(c) the action taken for eviction of unauthorised
occupants by the concemed authorities?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) A Statement showing details of shops and quarters of
L&DO, CPWD and NDMC in DIZ Area, Gole Market which
are under unauthorized occupation and the action taken
for eviction of unauthorized occupation by the concemed
authorities is enclosed.

Statement

Details of shops and quarters of L&DO, CPWD and NDMC in DIZ area, Gole Market
which are under unauthorized occuypation

Sl.No. Particulars of Properties

Action Taken

. L&DO

1. Shop No.8/G, Gole Market

il. CPWD

1. Gowvt. servant quarters at the
back of DPCC and M.S. Flats
at 2, T.K. Road.

1. NDMC

1. Shop No.2, B.K.S. Marg

2. Shop No.4, B.K.S Marg

3. Shop No.5, B.K.S Marg

4. Shop No.7, B.K.S Marg

5. Shop No.8, B.K.S Marg

6. Shop No.9, B.K.S Marg

7. Coffee Space at Junction,

Baird Road crossing

Eviction order issued. The matter is sub-
judice before Tis Hazari Court.

The matter is sub-judice
before High Court of
Delhi.

Allotment cancelled and eviction order
passed. The matter is sub-judice before
Tis Hazari Count.

$ 8 8 % 8

Case pending in Estate Officer's court for
settlement of dues.
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[Translation]
Amendment to National Tax Tribunal Act

3560. SHRI PANKAJ CHOWDHARY: Will the Minister
of LAW AND JUSTICE be pieased to state:

(a) whether the Chartered Accountants are allowed

to appear in tax related disputes before the National Tax
Tribunal;

(b) if so, the details thereof;

{c) if not, whether the Govemment proposes to amend
the National Tax Tribunal Act in this regard; and

(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI! H.R.
BHARDWALJ): (a) and (b) Yes, Sir. Section 13 of the
National Tax Tribunal Act, 2005 allows the Chartered
Accountants to appear in tax related disputes before the
National Tax Tribunal

(c) and (d) Does not arise.
[English]
Modemisation of Power Projects in Kerala

3561. SHRIMATI MANEKA GANDHI: Wili the Minister
of POWER be pleased to state:

(a) whether a Canadian construction firn SNC Lavalin
was awarded a contract to modemize three hydro-electric
projects in Kerala,

(b) if so, the details thereof;
(c) whether the investigations conducted by the

Comptroller and Auditor General of India (CAG) uncovered
serious deviations in the power contract;

(d) if so, whether the case has been handed over to
Central Bureau of Investigation (CBI) to investigate the
charges of corruption in awarding the contract; and

(e) if so. the outcome thereof and the follow-up action
taken thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir.
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(b) M/s. SNC Lavalin was awarded the contract by
the Kerala State Electricity Board (KSEB) for the
renovation and modemization of the following three hydel
projects in Kerala:—

(i) Pallivasal (37.5 MW)
(i) Panniyar (30 MW)
(iii) Sengulam (48 MW)

(c) According to the information fumished by the
Govemment of Kerala, in the Comptroller & Auditor
General's Report for the year ended 31st March, 2005,
a number of findings regarding the contract were recorded.
One of the issues was that there was no increase in
power generation after renovation of the projects. Since
up-rating was not envisaged in the contract, the machines
were renovated to their original capacity. The renovation
works were undertaken to improve the efficiency and
availability of machines and to extend the e of the
stations by ancther 25-30 years. The equipment installed
by M/s. SNC Lavalin do not have any technical defects.
The generation of power from the stations has improved
and the KSEB is now getting expected generation from
the above stations.

(d) The KSEB have informed that the Hon'ble Division
Bench of Kerala High Court on 16.01.2007 had ordered
a CBI enquiry into the issue.

(e) The investigation by the CBI is in progress.
[Transliation]
Frauds In Banks

3562. DR SHAFIQUR RAHMAN BARQ: Will the
MINISTER OF FINANCE be pleased to state:

(a) the number of cases of frauds in the public sector
banks detected in Uttar Pradesh during the last three
years, bank-wise; and

(b) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The
number of cases of frauds in public sector banks each
involving Rs.1 lakh and above detected in Uttar Pradesh
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during the last three years i.e. 2004, 2005 and 2006 is detected in Uttar Pradesh are given in the enclosed

Statement.

(b) Reserve Bank of india as part of its supervisory
responsibility has been advising banks from time to time

as under:

Calendar No. of Amount invoived
year cases (Rs. in lakh)
2004 156 1910.60
2005 227 5488.32
2006 196 4786.82

about the common fraud prone areas and the measures
to be taken by them to prevent/reduce the incidence of
frauds. Banks are advised by RBI to file complaints with
the police/CBI as applicable, examine staff accountability
aspects, initiate steps to recover the amount of loss and

strengthen the system and procedures to avoid recurrence

The bank-wise details of number of cases of frauds of such frauds.

Statement

Bankwise Number of Frauwd Cases of Rs. 1 Lakh & Above in the State of
UP. Dunng the Last 3 Years, (6. 20042005 & 2006.

Sli. No. Name of the Bank 2004 2005 2008
1 2 3 4 5
1. Allahabad Bank 5 1 14
2. Andhra Bank - 1 -
3. Bank of Baroda 28 35 14
4. Bank of India 4 7 9
5. Canara Bank 1 3 2
6. Central Bank of India 7 6 25
7. Corporation Bank 3 3 2
8. Dena Bank — 2 ]
9. IDBI Ltd —_ 1 2

10. Indian Bank 2 —_ 2
11. Indian Overseas Bank 2 6 4
12. Oriental Bank of Commerce 5 2 3
13. Punjab & Sind Bank 3 3 2
14, Punjab National Bank 34 28 22
15. State Bank of Bikaner & Jaipur 2 - 1
16. State Bank of Hyderabad 1 1 —_
17. State Bank of India 33 85 45
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1 2 3 4 5
18. State Bank of Indore 1 - 1
19. State Bank of Patiala 4 5 8
20. State Bank of Saurashtra — 1 -_
21 State Bank of Travancore 1 — —_—
22. Syndicate Bank 6 4 3
23. UCO Bank 4 9 1
24, Union Bank of India 8 11 21
25. United Bank of India — - 2
26. Vijaya Bank 2 3 9
Total 156 227 196
[Engish] Accordingly, a Committee of Experts was set up to

Bringing of Various Schemes Under EET

3563. SHRI KAILASH MEGHWAL: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government proposes to bring
instruments like Provident Fund (PF), Equity Linked
Savings Scheme (ELSS) and Pension Schemes under
Exempt Exempt Tax (EET);

(b) if so, the details thereof; and

(c) the likely benefits to the Govemment and an
individual for such shift from Exempt Exempt Exempt
(EEE) to EET regime?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
The Finance Minister, in his Budget Speech of 2005-06,
had announced the decision of the Govemment to adopt
an Exempt Exempt Tax (EET) method of taxation of
savings in accordance with the best intemational practice.
He had also stated that before migrating to the EET
system for all kinds of savings, it would be necessary to
resolve a number of administrative issues and proposed
the setting up of a Committee of Experts to work out the
roadmap for moving towards an EET system.

work out the roadmap for moving towards EET method
of taxing saving instruments. The Committee defiberated
on a variety of issues and submitted its report to the
Government in November, 2005. The report is being
examined by the Govermnment.

(c) Since withdrawals under an EET system are liable
to tax, the investor will be encouraged to make long-term
savings. This will obviate the need to provide any oid
age benefit by the Government and enable the
Govemnment to reduce its. subsidy burden.

[Translation]
Construction of Multi-Storeyed Flats

3564. SHRI SAJAN KUMAR: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether provision for construction of Multi-storeyed
flats at the place of J.J. clusters has been made in the
Master Plan 2021;

(b) it so, the details thereof;

{c) whether the private sector is being encouraged
for construction of these fiats; and

(d) the time schedule fixed for construction of flats?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN):

(a) to (c) Master Plan of Delhi (MPD) - 2021 provides
for an alternate approach for rehabilitation/relocation of
Slum & JJ clusters. Broadly speaking, the alternate
approach should have the following components:

(i) Resettiement, whether in the form of in-situ up-
gradation or relocation, should be based mainly
on built up accommodation of around 25 sqm
with common areas and facilities, rather than
on the model of horizontal plotted development.

(i) The concept of land as a resource should be
adopted to develop such accommodation with
private sector participation and investment, to
the extent possible. However, the subject of
rehabilitation of JJ dwellers mainly pertains to
Slum/JJ Wing of MCD/Land Owning agency.

(i) Incentives by way of higher FAR, part
commercial use of the land and, if necessary
and feasible, transfer of Development Rights
should be provided.

(iv) A cooperative resettiement model with adequate
safeguards may be adopted with tenure rights
being provided through the institution of Co-
operative Societies.

(v) The provision of accommodation should be
based on cost with suitable arrangements for
tundingffinancing, keeping in view the aspect of
affordability and capacity to pay.

(vi) In cases of relocation, the sites should be
identified with a view to develop relatively small
clusters in a manner that they can be integrated
with the overall planned development of the area,
particularly keeping in view the availability of
employment avenues in the vicinity. Very large
resettiement sites could lead to a phenomenon
of planned slums.

(vii) Suitable arrangement for temporary transit
accommodation for families to be rehabilitated
should be made. This may preferably be near
or at the same site and the utilization of these
may be synchronized with the phases of
implementation of the scheme of in-situ up-
gradation.
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(viii) Community Based Organisation (CBOs) and
Non-Governmental Organisations (NGOs) should
be closely involved in the resettiement process.

(d) In view of the administrative and policy issues
involved, no time frame can be fixed at this stage.

[English]
Drinking Water Proposals

3565. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether the Government has received any

proposals for providing drinking water specially in the hilly
areas of Assam; and

(b) if so, the details thereof and the action taken
thereon?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) No proposal has
been received at the Centre for providing drinking water
in hilly areas of Assam during 2006-07 and the current

year.
(b) Question does not arise.
[Translation]
Cut in Duty on Edible Oll

3566. SHRI TEK LAL MAHTO: Wiil the Minister of
FINANCE be pleased to state:

(a) the details of the commodities on which import
duty has been reduced to curtail price rise; and

(b) the action taken by the Government for controfiing
the price rise of essential commodities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM): (a) The details
are given in the enclosed Statement.

(b) Besides reducing customs duty on various
commodities, the steps taken by Government to control
price rise of essential commodities, inter alia, include:
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Reduction in retail prices of petrol by Rs.2 per
litre and diesel by Re. 1 per litre in November
2006 and again in February 2007.

Release of upto 4 lakh tonnes of wheat under
Open Market Sale Scheme in February and
March 2007.

Ban on export of wheat from 9.2.2007 and of
pulses from 22.6.2006.

To contain volatility in the futures prices of
wheat, sugar and pulses, Forward Markets
reduced limits on daily fluctuations and imposed
Ban on futures trading in tur and urad from
24.1.2007, and in wheat and rice from 28.2.2007.

Ban on export of skimmed mik powder.

To reduce liquidity in the system, Reserve Bank
of India increased the cash reserve ratio and
repo rates.

Statement

Puises: On 8.6.2008, basic customs duty on
pulses was reduced from 10% to Nil. This
exemption is valid upto 31.3.2008.

Sugar: On 23.6.2006, basic customs duty on
white sugar was reduced from 60% to Nil. This
exemption was valid upto 30.9.2006 and has
not been extended further.

Paim Oiis: On 11.8.2008, basic customs duty
on crude/refined oils was reduced from 80%/
90% to 70%/80%. Again on 24.1.2007, the duty
on these oils was reduced from 70%/80% to
60%/67.5%. Lastly, on 13.4.2007, duty on these
oils was reduced from 60%/67.5% to 50%/57,5%.
In addition, tariff values for paim oils have been
frozen at July, 2006 leveis.

Sunfiower olf: On 24.1.2007, basic customs
duty on crude/refined sunflower oils was reduced
trom 75%/85% to 65%/75%, which has further
been reduced to 50%/60% with effect from
1.3.2007.

o Wheat: Initially, basic customs duty on wheat
was reduced from 60% to 5%, which was
reduced to Nil on 28.6.2006. This concession
was valid upto 28.2.2007. However, on
30.3.2007, full exemption from customs duty on
wheat has been restored and is valid upto
31.12.2007.

o On 22.1.2007, basic customs duty on ferro
alloys, alloy steeis, non-ferrous metals, capital
goods, refractories was reduced from 7.5% to
5% and on project imports from 10% to 7.5%.

o Cement: On 22.1.2007, basic customs duty on
portiand cements (other than white cement) was
reduced from 12.5% to Nil. On 3.4.2007, such
cements have also been exempted from
additional duty of customs (CVD).

o Maize: On 25.1.2007, basic customs duty on
maize (other than seed quality) was reduced
from 60% to Nil. This exemption is valid upto
31.12.2007.

o Al edible oils have been exempted from 4%
additional duty of customs with effect from
1.3.2007.

o AWl powder: On 11.4.2007, basic customs duty
on Tariff Rate Quota (TRQ) of 10,000 metric
tonnes of milkk powder was reduced from 15%
to 5%. This exemption is valid upto 31.12.2007.

[English]
Tax on Retall Sale of imported Goods

3567. SHRI RAKESH SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether any dutytax is levied on retsil sale of
imported goods in domestic market by some States;

(b) if so, the detalis of such duties on each category
of imported goods along with reasons therefor;

(c) whether any direction has been issued by the
Union Govemment to charge uniform VAT by States; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
The taxes/duties levied on retail sale of imported goods
in the domestic market by the States are the same as
the taxes levied on retail sale of domestic goods. State
VAT/Sales Tax is levied on sale or purchase of such
goods within a State by virtue of Entry 54 of State List
of Seventh Schedule of the Constitution. Central Sales
Tax (CST) is levied on inter-State sale of such goods.

(c) and (d) State VAT/Sales Tax being a State
subject, it is for the States concemed to decide the
structure of tax ratee. The Empowered Commitiee of State
Finance Ministers (EC) has finalised the design of State
VAT, including structure of VAT rates, which has generally
been adopted by all the States implementing VAT. VAT
being a State subject, there is no question of Central
Government giving any directions to the State
Govemments. The Central Govemment has only been
playing the role of a facifitator in this important tax reform
process.
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Rural infrastructure

3568. SHRI SANAT KUMAR MANDAL: Will the
Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether despite a number of rural development
programmes the performance in rural infrastructure is not
proportional to the fund being provided by the
Govemment;

(b) i so, the grey areas identified by the Govemment;
and

(c) the steps takenbeing taken by the Govemnment
for proper realization of single paisa spent by the Centre?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (c) With a view
to give a focused attention to development of rural
infrastructure, a time bound business plan under the name
‘Bharat Nirman’ has been put in place by the
Government. The critical areas of rural infrastructure
identified for special focus are as follows:—

Irrigation

To create 1 crore ha. additional irrigation.

Rural Drinking Water

To provide potable drinking water to 55,067 Uncovered Habitations

(as per revised assessment), Slipped Back Habitations, Quality
Affected Habitations and Rural Schools.

Rural Roads

To connect all villages having a population of 1000 (500 in

hillyAribal areas) with road.

Rural Housing

Rural Electrification

To construct 60 lakh additional houses for the poor.

To electrify remaining 1.25 lakh villages and offer electricity

connection to 2.3 crore households.

Rural Telephone
: it

To give telephone connectivity to remaining 66822 villages.

The Ministry of Rural Development is implementing
three of the six components of Bharat Nirman i.e. Rural
Roads, Rural Housing and Rural Drinking Water Supply.
Since Bharat Nirman is a time bound action plan, the
Government has already taken steps to address the
issues of capacity of the State Level Agencies for
implementing the various components and mobilization of
resources. Further, in order to ensure that outlays resuit
into outcomes a strict monitoring and vigilance mechanism

has been put in place. The progress on the
implementation of the various components of Bharat
Nirman is being strictly monitored regularly at different
leveis with reference to well defined targets.
[Translation]

National Data Centre

3569. SHRI GANESH SINGH: Will the Minister of
FINANCE be pleased to state:
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(a) the amount involved in setting up of National
Data Centre (NDC);

(b) the mode of financing the recurring expenditure;

(c) the outlay for the cument year for operation of
NDC; and

(d) the modus operandi of the center?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRiI S.S. PALANIMANICKAM): (a) The total
expenditure involved in the setting up of the National
Data Centre (NDC) which is to be incurred over five
years amounts to Rs. 223.38 crores.

(b) it has to be met from the funds allocated to the
Income-tax Department in the Annual Budget.

(c) The outlay for the curremt year is Rs. 45 crores.

(d) The income-tax Department will have a single
National Data base by connecting 715 offices in 510
cities through an IP-VP Network to the National Data
Centre at Dethi. The business continuity site and disaster
recovery center for the National Data Centre shall be at

[Engish]
Health insurance Scheme

3570. SHRI JYOTIRADITYA M. SCINDIA:
SHRI RAVI PRAKASH VERMA:
SHR! ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of FINANCE be pleased to state:
(a) whether some State Governments have
announced a health insurance scheme for families living
below the poverty line in the rural areas of the country;
(b) if so, the details thereof;

(c) whether the State Govemments have requested
the Union Government to compensate the States for
subsidizing the scheme; and

(d) i so, the steps taken by the Union Government
in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Ministry of Health and Family Welfare has reported that
Government of Andhra Pradesh has launched with effect
from 1st April, 2007, a Community Health Insurance
Scheme named “Arogya Sri” to provide health coverage
to the families living below poverty line, on a pilot basis
in the selected 3 backward districts of Andhra Pradesh,
namely Mahboobnagar, Anantapur and Srikakulam.

(c) and (d) The State Government has requested the
Ministry of Health and Family Weltare for a financial
assistance of Rs. 46.20 lakhs to the State representing
70% of the premium liability for the pilot project. The
request of the Andhra Pradesh Govemment is under
consideration of the Ministry of Health and Family Weltare.

Review of Schemes of SHGs

3571. SHRI ABU AYES MONDAL: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether certain Non-Governmental Organisations
(NGOs) in the country have proposed to review the
schemes of Self-Help Groups(SHGS);

(b) if so, the details thereof;

(c) the new proposals of the Government towards
self-employment schemes; and

(d) the employment targets fixed up during Eleventh
Plan period?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) Ministry of
Rural Development, Govemment of India has not received
any proposals from the Non-Govermnmental Organisations
(NGOs) to review the Swamjayanti Gram Swarozgar
Yojana (SGSY), that deals with Self-Help Groups.

{c) No new proposals are under consideration towards
self-employment schemes.

(d) The targets for the Xi Plan are in the process of
fixation.

[Translation]
Appointment of CMD in HUDCO

3572. SHRI BHUVANESHWAR PRASAD MEHMTA:
Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:
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(a) whether the post of Chairmen and Managing
Director in HUDCO has been lying vacant;

(b) it so, the reasons therefor; and

(c) the steps taken by the Government to fill up the
said Post?

THE MINISTER OF STATE IN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) The post of Chairman &
Managing Director, Housing & Urban Development
Corporation Ltd. (HUDCO) has become vacant on
30.09.2006 consequent upon attaining the age of
superannuation by the then Chairman & Managing Director
HUDCO, Dr. P.S. Rana.

(c) The Vacancy had been advertised as per the
advice of Public Enterprises Selection Board (PESB) and
on the basis of interviews held on 10.07.2006, panel of
two names were recommended by Public Enterprises
Selection Board, PESB recommended two names for the
post, who were not found suitable. The panel of these
two names was scrapped with the approval of the
Appointments Committee of the Cabinet (ACC). This
Ministry has again set the procedure in motion to select
a suitable candidate for the post of Chairnan & Managing
Director (HUDCO).

[English]

Allotment of Land to Educational
Institutions/ Hospitals

3573. SHRI HEMLAL MURMU:
SHRI P.S. GADHAVL:
SHRI RASHEED MASOOD :
SHRI SURESH PRABHAKAR PRABHU:
SHRI SURAJ SINGH
SHRI BHUVANESHWAR PRASAD MEHTA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the criteria/norms prescribed by the Delhi
Development Authority (DDA) for allotment of land to the
educational institutions and hospitals;

(b) whether DDA has allotted land at concessional
rates to various educational institutions and hospitals in
the past few years;
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(c) it so, whether the Govemment is aware that many-
educational institutions and hospitals have violated the
terms and conditions on which lands were allotted to
them;

(d) it so, the details of those hospitals and educational
institutions; and

(e) the action taken/being taken by the Govemment
against the erring educational institutions/hospitals?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) As
per revised policy mode of allotment of land for private
education institutions and hospitals has been changed to
auction mode.

(b) and (c) Yes, Sir.

(d) and (e) DDA had issued show cause notices to
93 defaulter schools on the basis of list forwarded by
Directorate of Education, Govt. of National Capital Territory
of Dethi (GNCTD) for the academic session 2004-05.
GNCTD forwarded the list of 178 defaulters schools for
academic session 2005-06. For academic session
2006-07 no list has been forwarded by GNCTD—No show
cause notices were issued by DDA in respect of defauiter
schools for academic session 2005-06 because in the
meantime High Court which was seized of the issue of
freeship seats in schools in CWP No. 3156/02 had
ordered that serious defaulters whose freeship was less
than 10% should be put on notice by the High Court
Registry. In compliance of the directions of the High Court
in Social Jurist Case in W.P. No. 3156 of 2002 GNCTD
has issued a notification dated 25.1.2007 according to
which management of the school which has been allotted
land for such school by Govt. agencies shall provide free
seats not less than 20% of the total seats in each class
to the children belonging to economically weaker sections.
Further, students against free seats shall get financial
assistance at par with students of Govt. schools for
expenditure on account of uniform and books. This
notification has been challenged by schools and the matter
is subjudice.

DDA has reported that it has allotted land to 54
hospitals. in CWP No. 2866/2002 the Hon'ble High Court
has passed a judgement on 22nd March, 2007 which
inter-alia has ordered that special Referral Centres shall
be set up in Govt. Hospitals for referring poor patients to
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the nearby private hospitals covered under the Writ
Petition. In addition, Delhi Govt. has also been directed
by the court to calculate the financial lability of these
hospitals for non-compliance of free treatment conditions
with retrospective effect, which should go into the creation
ot corpus fund to be used for treatmemt of poor. DDA
had also issued show cause notices to the hospitals under
the purview of above writ petition on the issue of not
providing free treatment as per terms and conditions of
aliotment letterflease-deed. Land & Development Office
of lease agreement which included cancellation of
allotment in respect of 3 hospitals.

[Transiation]
Websites in Regional Languages

3574. SHRI THAWARCHAND GEHLOT: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether all the Government websites are in
English;

(b) it so, the reasons therefor;

(c) whether the Govemment proposes to launch
websites in Hindi or other regional languages;

(d) ¥ so, the time by which these are to be launched;
and

(e) #f not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (e) The websites for S&T Departments
mostly cater to the needs of the scientific community and
hence have their contents mostly in English with matter
pertaining to general topics being provided in Hindi. Action
has been initiated to have more content in Hindi on these
webeites.

Sasan Uitra Mega Power Project

3575. SHRI RAMJI LAL SUMAN:
DR. CHINTA MOHAN:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of POWER be pieased to state:
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(a) whether the Govemment has set up & Commiittee
to review the Sasan Ultra Mega Power Project in Madhya
Pradesh;

(b) if so, whether the said Committee has raised
some objections on the existing bidder;

(c) if so, the details thereof; and
(d) the action taken by the Govemnment thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) No, Sir. No such committee to review the
Sasan Ultra Mega Power Project in Madhya Pradesh has
been set up by the Government.

(b) to (d) Do not arise in view of above.
Payment of HRA

3576. SHRI SANTOSH GANGWAR: Will the Minister
of FINANCE be pleased to state:

(a) whether the House Rent Allowance (HRA) is paid
to the employees of Public Sector Banks and Life
Insurance Corporation (LIC) even if the spouse of the
employes resides in the Govemment accommodation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. As per information received from Indian Banks'
Association and Life insurance Corporation of India, such
employees of the Public Sector Banks and Life insurance
Corporation of india are entited to draw house rent
allowance at rates as per service rules. '

[Eng#sh|

Mapping of Cities under Geographicsl
information System

3577. DR. M. JAGANNATH: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Govemment has recently initiated
any pian for mapping of various cities and towns under
Geographical Information System (GIS) technology;

(b) if so, the details thereof; and
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{c) the steps taken by the Govemment for commercial
exploitation of GIS technology?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL): (a) Yes, Sir.

(b) and (c) Ministry of Urban Development has
initiated a project for Mapping of urban areas on scales
1:2000/10000 under National Urban Information System
(NUIS) which is a 2-D GIS for urban areas. In the first
phase, 137 towns have been identified and the project is
being jointly executed by Survey of india and National
Remote Sensing Agency (NRSA). The core area will be
mapped on the scale 1:2000 and surrounding areas on
the scale 1:10000. The GIS will contain data like
settlement with locality name, administrative boundary, land
formfland use, transportation infrastructure, water bodies,
vegetation, soil, drainage etc. with attributes of census
and other data. After the base information for GIS is
generated, the industry as well as the Government could
use the data for creation of GIS applications for
commercial use.

Commercialisation of Innovation

3578. SHRI K.S. RAO: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) the number of innovations registered for
commercialization during each of the last three years;

(b) whether the Govemment proposes to allocate
higher funds for research institutes to encourage scientists
for new innovations,

(c) if so, the details thereof;

(d) whether the Govemment proposes to enact a
law to protect the interests of scientists and encourage
commercialization of innovations, their pfoduction and

export, and
(e) it so, the details thereot?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) As such, there is no system for registering
innovations for the purpose of commercialization. However,
innovations are protected through patents which may or
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may not result into commercialization. As per the Annual
Report of the Indian Patent Office for the year 2004-
2005, many patent applications were filed in India.

2002-03 2003-04 2004-05

Filed by indians 2693 3216 3630

Total applications filed 11466 12613 17466

(b) Yes, Sir.

(c) The proposed budget for the Ministry of Science
and Technology during 2007-2008 is Rs. 4384 crores as
against Rs. 3240 crores in 2006-2007. At a country-wide
level, the national expenditure on R&D by the Central
Govemment, moved from Rs. 11050 crores in 2000-01
and Rs. 12072 crores in 2002-2003. The estimated figure
for the year 2004-2005 is Rs. 14443 crores.

(d) No, Sir.
(e) Does. not arise.
[Transiation]

Corruption Cases against Officlals
of CBDT and CBEC

3579. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI M. ANJAN KUMAR YADAV:
SHRI HARISINH CHAVDA:
DR. DHIRENDRA AGARWAL:

Will the Minister of FINANCE be pleased to state:

(a) whether several cases of corruption have been
registered against the officials of Central Board of Direct
Tax (CBDT) and Central Board of Excise and Customs
(CBEC);

(b) it so, the details thereof during each of the last
three years;

(c) the action taken against the officers found guilty;
and

(d) the steps taken by the Government to keep a
close monitoring on the officials of these departments
and also to check corruption in these departments?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d)
Information is being collected and will be laid on the
Table of the House.

[Englsh]
Restructuring of APDRP

3580. SHRI JUAL ORAM:
SHRI B. MAHTAB:
SHRI SUBHASH MAHARIA:
SHRI PARSURAM MAJHIL:

Will the Minister of POWER be pleased to state:

(a) whether the Accelerated Power Development and
Reforms Programme (APDRP) was designed to encourage
reforms in the Electricity distribution and reduction in
Transmission and Distribution losses;

(b) if so, whether the total disbursement under the
APDRP is much below the expectation and moet of the
disbursement is of the investment component;

(c) if so, the reaction of the Government thereto;

(d) whether the projects approved under APDRP are
said to have a pay back between 10 months to four
years with average pay back of 18 months;

(e) if so, whether this is far from ground reality as
any projects are still under construction even after five
years;

(f) if so, whether keeping in view the hurdles in
APDRP and not achieving the desired results, the
Government proposes to restructure APDRP in the
Eleventh Five Year Pian; and

(g) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) Yes, Sir. The Accelerated Power
Development and Reforms Programme (APDRP) was
launched in the year 2002-03 with the objective of
encouraging reforms and of reduction in Aggregate
Technical and Commercial (AT&C) losses, improving

quality of supply of power and improving consumer
satisfaction.
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{®) and (c) Govemment approved an outlay of
Additional Central Assistance of Rs. 40,000 crore during
Xth Plan, out of which Rs. 20,000 crore was allocation
under investment component (Grant+Loan) and Rs. 20,000
crore (Grant) under Incentive component under APDRP.
However, the actual level of funding in APDRP is through
budgetary support on yearly basis and based on the need,
utiization and availability of funds. Under Investment
Component, 571 projects were sanctioned with an
estimated outlay of Rs. 17033.58 crore involving APDRP
grant component of Rs. 6445.84 crore and loan
component of Rs. 2274.23 crore. The balance amount
was to be raised by States from financial institutions.
The Govemment has so far released Rs. 6941.01 crore
to States under the investment component. Under the
incentive component, States became eligible for an
incentive amount of Rs. 2627.30 crore, out of which an
amount of Rs. 1749.03 crore has been released to nine
States, and the remaining amount of Rs. 878.27 crore is
to be released to the eligible States by the Ministry of
Finance.

The main reasons for low disbursement of funds
under APDRP are:

(i) The scheme envisaged the progressive release
of funds based on the progress of the sanctioned
projects. The progress of project execution was
slow due to delay in awarding the contracts by
utilities; delay in supply of equipments due to
increased demand; poor response from the
contractors; delay in transfer of fund to the
utilities by the states; heavy quantum of work
which utilities were not geared up to handle;
Non-adoption of tumkey contract system by
many utilities.

() Only a few states could achieve cash loss
reduction to become eligible for grant under
incentive component of APDRP.

(i) As the programme was reform oriented, States
were to sign Memorandum of Agreement (MOA)
for adopting administrative, technical and
commercial activities and improvement in Utility
and town levei benchmark parameters to become
eligible for APDRP fund. Many states took
considerable time in signing the MOA.

(d) and (e) The payback period of approved projects
under APDRP varies from less than one year to four
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years. The reasons stated in part (b) & (c) above resuited
in slow progress in completion of some projects.

(f) and (g) In view of the recommendations/
suggestions of the various stakeholders, APDRP is
proposed to be continued during the Xith Plan with the
revised terms and conditions to make the programme
more effective.

Fire Accident at Kaniha Power Plant

3581. SHRI ANANT NAYAK: Will the Minister of
POWER be pleased to state:

(a) whether any fire accidents has occurred at NTPC
power plant, Kaniha recently;

(b) if so, the details thereof along with the reasons
therefor;

(c) the total loss suffered as a result thereof;

(d) whether any inquiry has been conducted in this
regard, and

(e) if so, the details thereof along with the steps
taken to prevent such incidents in the future?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) to (c) Yes, Sir. There was an incident of
generator transformer fire in Unit 4 (500 MW) at Taicher,
Kaniha station on 14.3.2007. As a result of that One (1)
number of 200 Mega Volt-Ampere (MVA), 21/420 Kilo-
volt (KV) Generator Transformer, inter-connected Bus-duct,
associated accessories and control panel got damaged
due to High Voitage (HV) bush failure. However,
equipments are fully covered under suitable insurance
polices for such contingencies.

(d) and (e) The operational and functional parameters
of the equipment, prior to the incident, have been normal.
However, after the incident, the original equipment
manutacturer M/s. BHEL's expects have been involved of
study of the problem. Since the defect is not of generic
in nature, the unit have been synchronized on 19.4.2007
after replacement of damaged transformer and other
damaged components.

As per practice, NTPC Ltd. carries out detailed failure
analysis and based on the outcome of such analysis,
measures are taken to prevent such incidents.
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[Transiation]

income Eamed by Indian Companies
from Abroad

3582. SHRI SRICHAND KRIPLANI:
SHRIMATI KALPANA RAMESH NARHIRE:

Will the Minister of FINANCE be pleased to state:

(a) the details of amount mobilised by the Indian
companies from the global market during each of the
last three years;

(b) the steps taken by the Govemment to further
increase the mobilization;

(c) the schemes formulated by the Government to
promote more investment by foreign companies in Indian
entities; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL): (a) As per
information provided by the Reserve Bank of India (RB),
the amount mobilised by indian companies from the global
market through Extemal Commercial Borrowings (ECBs)
and ADRs/GDRs during the last three years is as under:

(in US$ million)
Year ECBs (Net) ADRs/GDRs
2003-04 -2,928 459
2004-05 5,426 613
2005-06 2,963 2,552
2006-07 9,275 1,928
(Apri-December)

(b) The extant policy regime allows the domestic
companies to raise funds in the overseas capital markets
through various means like Global Depository Receipts
(GDRs), American Depository Receipts (ADRs), Foreign
Currency Convertible Bonds (FCCBs) and External
Commercial Borrowings (ECBs) in accordance with the
guidelines/policies thereon.
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The Government in consultation with the Securities
and Exchange Board of India (SEBI) and RBI, analyses
the economic indicators and formuiates policy after taking
cognizance of the dynamics of the capital markets and
the economy. As such, raising capital from india or
overseas is the individual choice of the companies.

(c) and (d) As per the extant policy, except in a few
sectors/activities, foreign direct investment (FDI) up to
100% is allowed, under the automatic route, in most
sectors/activities. Under this route, FDI does not require
prior approval either by the Government of India or RBI.

Government have also undertaken a major
rationalization of the FDI policy, and associated procedures
in February, 2006, to further improve the investment
climate which, inter alia, include dispensing with the need
of multiple approvals from Govemment and/or regulatory
agencies that exist in certain sectors, extending the
automatic route to more sectors, and allowing FDI in
new sectors.

[Engiish]
Viabllity and Profite of Nationalised Banks

3583. SHRI UDAY SINGH:
SHRI ADHIR CHOWDHURY:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has
directed the nationalised banks to control costs to compete
in the global environment and to improve viability and
profits;

{b) if so, the action taken by the management of the
nationalised banks in this regard;

(c) whether the consofidation in banking sector can
help in achieving GDP target rate; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Reserve Bank of India (RBI) has not given any specific
direction to public sector banks for containing the
expenses of banks. However, it is in the interest of banks
to contain their expenses to improve profitability and
strength of their balance-sheet. Govemment has also put
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in place a mechanism to monitor the performance of all
public sector banks on the basis of the "Statement of
Intent on Annual Goals® submitted by them on various
performance parameters, including cost-income ratio.

(c) and (d) Consolidation in banking sector Is
expected to allow economies of scale in terms of footprint,
manpower and other resources. While larger size enables
the banks to tface competition arising from
internationalisation of the economy and ensures better
management of risks, small and weak banks pose
systemic risks with their low capital adequacy ratio and
high Non-performing Assets (NPAs). Consolidation is a
timely response to augment efficiency and productivity,
and would lead to income generation and add to Gross
Domestic Product (GDP) of the country.

[Transiaton]

Vacant Posts of Judges in
Rajasthan High Court

3584. SHRI JASWANT SINGH BISHNOL: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) the number of posts of judges lying vacant in the )
Rajasthan High Court;

(b) whether the process to fill the vacant posts has
been started;

{c) it not, the reasons therefor, and

(d) the time by which the vacant posts will be filled
up?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) Against the sanctioned strength of 40
Judges. 33 Judges are in position in the Rajasthan High
Court leaving 7 vacancies to be fililed up.

(b) to (d) Pursuant to the Supreme Court Judgement
of October 6, 1993 read with their Advisory Opinion of
October 28, 1998, the process of initiation of proposal
for appointment of Judges of a High Court lies with the
Chief Justice of that High Court.

The Chief Justice has recommended names of 4
persons for appointment as Judges of the Rajasthan High
Court, which are under consideration.
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Guidelines for Reservation of OBCs

3585. SHRI M. ANJAN KUMAR YADAV:
SHRI GIRIDHARI YADAV:

Will the Minister of FINANCE be pleased to state:

(a) whether the Public Sector Banks and Central
Financial Institutions are implementing the guidelines of
the Government in reservation for the other backward
classes;

(b) it so, the number of reserved posts for OBC
category filled during the last two years; and

(c) the details of vacant posts in the Board of
Directors of various nationalised banks at present?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir.

(b) The information is being collected and will be
laid on the Table of the House to the extent possible.

(c) As on date, 31 posts of non-official Directors in
the Board of Directors of Nationalised Banks are vacant.
The process of filling up 27 out of the 31 vacancies has
already been initiated.

[English]
Credit Package for Rehabilitation

3586. SHRI SARVEY SATYANARAYANA: Wil the
Minister of FINANCE be pleased to state:

(a) whether the National Bank for Agriculture and
Rural Development (NABARD) has announced a credit
package for rehabilitation of people affected by various
natural calamities;

(b) if so, the details thereof;

(c) whether cases of misuses have been reported
during the last three years; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
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No, Sir. However, NABARD has, from time to time, issued
guidelines/instructions to Cooperative Banks and Regional
Rural Banks (RRBs) in regard to matters relating to relief
measures to be provided in areas affected by natural
calamities. As per standing instructions, Cooperative Banks
and RRBs are required to reschedule the short term crop
loans of farmers affected by natural calamities into
medium term loans subject to completion of certain
formalities and disburse fresh credit. NABARD, in tum,
provides refinance to RRBs and to State Cooperative
Banks (SCBs) in respect of District Central Cooperative
Banks (DCCBs) against the loans rescheduled by them
at the ground level.

(c) No case of misuse of NABARD refinance has
come to the notice of the Government.

(d) Dos not arise.
investment by Indians Abroad

3587. SHRI REWATI RAMAN SINGH: Will the
Minister of FINANCE be pleased to state;

(a) whether the Reserve Bank of India (RBI) has
allowed that any Indian resident can invest upto $50,000
a year abroad; and

(b) if so, the details of trade areas where such
investment is permissible?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir.

Under the Liberalised Remittance Scheme (LRS),
resident individuals may remit upto US $50,000 per
financial year for any permitted current or capital account
transaction or a combination of both subject to specified
terms and conditions. Under this facility, resident
individuals will be free to acquire and hold immovable
property or shares or any other asset outside India without
prior approval of the Reserve Bank of India.

Note: The Credit Policy announced by the Govemor,
Reserve Bank of India on 24.4.2007 proposes to enhance
this limit to US$1,00,000.

Beneficiaries of PMRY

3588. SHRI K. SUBBARAYAN: Will the Minister of
FINANCE be pleased to state:
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(a) the quantum of loans disbursed to the
beneficiaries of PMRY scheme through the nationalsed
banks during the last three years; and

(b) the repayment percentage thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The loan
disbursed by Public Sector Banks under Prime Minister's
Rozgar Yojana (PMRY) during the years 2004-05, 2005-
06 and 2006-07 is as under:

Loan disbursed under PMRY

(Rs. in lakhs)
2004-05 2005-06 2006-07*
148329.00 157677.50 79970.20

*Disbursement permitted up to June 30, 2007.

(b) The percentage of recovery under PMRY has
been observed at around 35 per cent on an average.

Allocation of Funds under JNNURM

3589. SHRI ASADUDDIN OWAISI: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Jawaharial Nehru National Urban
Renewal Mission (JNNURM) launched for the betterment
of urban cities has not brought truitful results so far;

(b) if so, the allocation made by the Govemment
under this mission since its inception, year-wise/State-
wise;

(c) the total funds ulilized during the said period;

(d) whether keeping in view the probleme taced by
the Government in impiementation of this Mission, the
Government proposes to chalk out a special scheme
during the 11th Plan period; and

(e) if so, the details thereof and steps taken or being
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) Government of india launched the Jawahartal Nehru
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National Urban Renewal Mission (JNNURM) on 3rd
December, 2005 to give focused attention to integrated
development of urban infrastructure and services in select
63 cities with emphasis on provision of basic services to
the urban poor including housing, water supply, sanitation,
development of roads/flyover, slum improvement,
community toilets/baths etc. A provision of Rs. 50,000
crore has been made available as reform linked Central
assistance over the Mission period of seven years
beginning from 2005-06. A provision of Rs. 500 crore,
Rs. 2500 crore and Rs. 2805 crore have been made for
2005-06, 2006-07 and 2007-08 respectively for the Sub-
mission-1 Urban infrastructure and Govemance (UIG). No
State-wise allocation is made under JNNURM. However,
State-wise indicative allocation made for 2008-07 and
2007-08 is given in the enclosed statement. So far 205
projects have been sanctioned and an Additional Central
Assistance (ACA) of a sum of Rs. 1353 crore released.

Sanctioning of the projects is a continuing exercise
and the implementations of the projects and the reforms
are being monitored regularly. The sanctioned projects
are in various stages of implementation. The outcome of
the mission can be assessed only on completion of the
mission period. it is therefore premature to conclude that
the mission has not yet achieved its objectives.

(d) No, Sir.
(e) Does not arise.

Statement

Indicative allocations of funds fo States/Union Territories
under JNNURM for Urban infrastructure and
Govemnance (U/G)

(Rupees in crore)

SiLNo. Name of the 2006-2007  2007-2008
State/UTs

1 2 3 4

1. Andhra Pradesh 168.48 188.69

2. Arunachal Pradesh 0.73 0.81

3. Assam 16.98 19.02

4. Bihar 43.37 48.58
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1 2 3 4 1 2 3 4
5.  Chhattisgarh 14.51 16.25 33. Andaman and Nicobar 0.00 0.00
Islands
6. Goa 2.05 2.30
) 34. Dadra and Nagar Haveli 0.00 0.00
7.  Gujarat 203.80 228.26
35. Daman and Diu 0.00 0.00
8. Haryana 21.89 24.52
Total 2205.79 2800.00
9. Himachal Pradesh 3.01 3.37
10. Jammu and Kashmir  33.17 37.15 Removal of Unauthorised Construction
from Yamuna Area
11.  Jharkhand 62.86 70.41
3590. SHRI ADHIR CHOWDHURY: Will the Minister
12. K . A
amataka 134.76 15094 of URBAN DEVELOPMENT be pleased to state:
13. Kerala 46.55 52.13
(a) whether the Government proposes to remove
14. Madhya Pradesh 95.93 107.44 unauthorised constructions from bank of Yamuna area to
15. Maharashtra 49564 555.12 provide pure drinking water and to make beautiful Delhi;
16.  Manipur 5.18 5.81 (b) if so, the details thereof;
17. Meghalaya 5.56 6.22 (c) whether the Government has also proposed to
, provide altemnative sites to the affected persons from
18. Mizoram 4.73 529 Yamuna to else-where; and
19. Nagaland 1.60 1.79
(d) it so, the total funds to be spent for the purpose
20. Orissa 16.90 18.93 and the time by which the task is likely to be completed?
21. Punjab 49.78 55.75 THE MINISTER OF STATE IN THE MINISTRY OF
22. Rajasthan 58.69 65.74 URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Dethi Development Authority (DDA) has reported that
23.  Sikkim 0.60 0.67 encroachments are removed as per policy and in
24. Tamil Nadu 191.24 214.19 compliance of court orders from time to time, except
where there are stays.
25. Tripura 3.94 4.41
(c) and (d) DDA has reported that altemate sites are
26. Uttar Pradesh 207.79 292.72 not available at present with it for allotment to eligible
27. Uttaranchal 20.13 2255 persons. However, budget provision has been made in
2007-08 for development of land for relocation of eligible
28. West Bengal 205.92 331.43 jhuggi dwellers from Yamuna river bed area. The exact
29 Delhi 0.00 299.02 nm? frame for completing the task bmng‘dependent on
various factors cannot be assessed at this stage.
30. Pondicherry 0.00 11.73
Hike in interest Rate
31. Lakshadweep 0.00 0.00
3591. SHRI ADHALRAO PATIL SH AQ: Will
32. Chandigarh 0.00 18.76 IVAJIRAO: Wil

the Minister of FINANCE be pleased to state:
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(a) the impact on real estate sector by the frequent
hikes in the interest rate;

(b) the disbursement of home loans in March, 2007
in comparison to March, 2006;

(c) whether the Govermment proposes to review the
policy to stabilize the interest rate; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As per
information provided by Reserve Bank of India (RBI), the
annual growth in credit to commercial real estates has
declined from 94.7% in March, 2006 to 66.7% in
December, 2006.

(b) Based on the provisional information available
from selected banks, outstanding personal housing loans
as on December 22, 2006 and March 31, 2006 amounted
to Rs. 2,17,829 crore and Rs. 1,84,790 crore, respectively.

{(c) and (d) The interest rates on advances above
Rs. 2 lakhs have been deregulated by Reserve Bank of
India (RBI) and banks are free to fix the rate of interest
themsetves with the approval of their Boards. Banks have
been advised to fix their Benchmark Prime Lending Rate
(BPLR) after taking into account cost of funds, transactions
cost, risk factor margin and other overhead expenses.
However, banks are free to charge interest without
reterence to their benchmark Prime Lending Rate (BPLR)
and regardless of the size in respect of consumer loans
and non-priority sector personal loans, including home
loans.

Foreign Financial Institutions

3592. SHRI N.N. KRISHNADAS: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has formulated any
criteria/norms for State Governments for taking loans from
the foreign financial institutions like Intemational Monetary
Fund (IMF) and Asian Development Bank (ADB);

(b) i so, the details thereof;
(c) the details of the methodology being implemented

for sanction of loans from such foreign financial institutions
by the State Govermnments;
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(d) whether the Union Government has permitted any
State Government to take loan from such foreign financlal
institutions without the consent of the Union Government;
and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
The Government of India receives the foreign loan
assistance as per the standard terms and conditions of
the development partners and till 31st March, 2005, it
was being released to the State Governments by the
Union Govermment as Additional Central Assistance (ACA).
Govemnment of India has accepted the recommendation
of the 12th Finance Commission to pass on extemal
asgistance on the same terms and conditions on which
it was received. The service cost and exchange
fluctuations would aiso be passed on to the States under
this armangement. Accordingly, in case of new projects
signed on or after April 1, 2005, the extemal assistance
wil be passed on ‘back to back’ basis except special
category States. However, it has been decided to continue
with the earlier arrangements for ongoing projects as on
31st March 2005. Further release to such projects will
continue to be provided in the form of ACA. The
Govemment of India has issued guidelines for posing,
implementation and monitoring of extemnally aided projects
on 9th May 2005. Details are available on the Ministry of
Finance's website www .finmin.nic.in. The Government of
india has also issued revised guidelines on 24th October
2005 providing for analysis of debt sustainability of Statee
for availing external assistance for development and
structural adjustment purposes.

(d) and (e) No Sir, does not arise.
Collection of CST

3583. PROF. CHANDER KUMAR:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of FINANCE be pleased to state:

. (a) the amount of Central Sale Tax (CST) coflected
by the Union Government during each of the last three
years; and

(b) the amount aflocated to each State during the
same period?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The
Central Sales Tax (CST) is levied by the Centre, but
collected and appropriated entirely by the States in which
the tax is leviable, as per provisions of the Constitution.
As per information fumished by the States, the total CST
collection was about Rs. 12,777 crores during 2003-04,
Rs. 15,301 crores during 2004-05 and Rs. 18,015 crores
during 2005-06.

(b) As per provisions of the Constitution, the CST is
collected and appropriated by the State in which the tax
is leviable. The tax proceeds do not come to the
Consolidated Fund of India. Hence, there is no question
of the Central Government allocating CST proceeds to
the States.

Private Participation in Power Sector

3594. SHRI GURUDAS DASGUPTA:
SHRI C.K. CHANDRAPPAN:

Will the Minister of POWER be pleased to state:

(a) whether targeted extent of private participation in
power generation has not been materialized;

(b) if so, the targeted power generation and actual
power generated in private power sector during the Tenth
Five Year Plan and target fixed for power generation in
private sector for the Eleventh Five Year Plan; and

(c) the reasons for poor response from the private
sector in the power generation?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) As per information available with
CEA, the Actual generation of Private Sector during the
year 2006-07 has been 93.9% of the target. The year-
wise target & actual Generation during 10th Plan is given
below:

Year Target (MU) Actual (MU)
2002-03 43938 44800
2003-04 55229 48221
2004-05 53285 49569
2005-06 58046 53393
2008-07 61661 57888
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The targets for power generation are fixed on annual
basis for the ensuing year. The tentative targets of power
generation in Private Sector in the country for the year
2007-08 are given below:

Category Generation Target (MU)
Thermal 53070
Hydro 5360
Total 58430

(c) The main reasons for low generation in respect
of Private Sector Projects have been on account of
shortage of gas and high cost of liquid fuel for the stations
running on NAPHTHA & HSD.

Appointment on Compassionate Grounds
in Public Sector Banks

3595. SHRI PANNIAN RAVINDRAN: Will the Minister
of FINANCE be pleased to state:

(a) the number of employees died in hamess in
different Public Sector Banks during the last three years;

(b) the number of dependents out of them given
compassionate appointments;

(c) whether the public sector banks have banned
appointment on compassionate grounds; and

(d) it so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
During the years 2002, 2003 & 2004, 7736 employees of
Public Sector Banks (PSBs) died in hamess, out of which
2038 dependents of deceased employees of PSBs were
provided with appointment on compassionate grounds. The
number of bank employees died in service during 2005
& 2006 is not available.

(c) and (d) The PSBs have stopped compassionate
appointments because the Indian Banks’ Association had
in 2004 circulated a Model Scheme to all PSBs for
payment of ex-gratia amount in lieu of compassionate
appointment. The Scheme has since been adopted by all
PSBs. Hence no compassionate appointment is being
made by any PSB, now.
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Damaged Infrastructure of Gujarat

3596. SHRI BHUPENDRASINH SOLANKI: Will the
Minister of FINANCE be pleased to state:

(a) whether Government has received the
recommendation of Inter-Ministerial Committee in regard
to restoration of infrastructure damaged due to ficods in
Gujarat in 2005;

(b) it so, the details thereof; and
(c) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. Ministry of Home Affairs (MHA) has received
the report of Inter-Ministerial Committee (IMC) in regard
to restoration of infrastructure damaged due to floods in
Gujarat in 2005 during April 2007. The detailed sector-
wise break up of requirement of funds as assessed by
IMC is as under:

(Rs. in crore)
Sector IMC’ Assessment
Health 41.38
Urban Infrastructure 149.01
Water Resources/supply/irrigation 43.75
Power/energy 5771.76
Roads & Building 446.00
Housing 50.00
Total 1307.90

(c) The matter has been referred back to IMC seeking
clarification/additional information on the time frame for
reconstruction of damaged infrastructure. Upon receipt of
clarification/additional information, the matter shall be
processed for approval of Cabinet after seeking High Level
Committee’s recommendation on the assessment done
by IMC.

incompiete Constructions under PMGSY

3597. SHRI P. MOHAN:
SHRI ABDUL RASHID SHAHEEN:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:
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(a) whether several sections of roads approved under
the Pradhan Mantri Gram Sadak Yojana (PMGSY) have
not been completed in the country particularly in
Rajasthan, Jammu & Kashmir and North-East during the
Tenth Plan Period;

(b) if so, the details thereof and the reasons therefor;

(c) whether the construction work of sections Thangazi
to Maizore via Jodhas, Keeron Ki Dhani, Todi, Khera,
Mundiyawas in Rajasthan is still incompiete and under
construction;

(d) if so, the reasons therefor;

(e) the cost escalation as a resuit of delay in
completing the said work; and

(f) the steps taken to complete the aforesaid sections
without any further delay?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) Since
inception of Pradhan Mantri Gram Sadak Yojana (PMGSY)
i.e. 2000-01 and upto the end of the Tenth Five Year
Plan, proposals amounting Rs.44661.96 crore having road
length of 220956.31 kms have been approved, againet
which an amount of R8.22527.65 crore has been released.
A sum of Rs.21025.97 crore has been utilized and
120577.24 kms road works have been completed. A
Staternent indicating the detail of road works cleared and
completed in respect of Rajasthan, Jammu & Kashmir
and North Eastem States is enclosed. The delay in
construction is mainly due to inadequate institutional and
contracting capacity, unfavourable climatic conditions,
problems relating to availability of land and obtaining
regulatory clearances.

(c) Construction work of sections Thanagazi to
Maizore via Jodhas, Keeron ki Dhani, Todi, Khera,
Mundiyawas has not been sanctioned under PMGSY.

(d) to (f) Does not arise, as the construction works
on these roads has not been sanctioned under PMGSY.
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Statement

Statement showing Physical Progress under PMGSY

S\. No. States No. of Road Works  Length of road works No. of road works ~ Length of road works
cleared upto March,  cleared upto to March, completed (upto completed (upto

2007 2007 (in Km) March, (2007) March, 2007) (in Km)
1. Rajasthan 8865 30877.01 5893 20559.57
2. Jammu and Kashmir 420 2178.15 63 138.12
3. Arunachal Pradesh 519 2285.38 350 1347.19
4. Assam 1923 7239.27 862 2828.16
5. Manipur 849 1266.84 528 876.90
6. Meghalaya 373 917.02 298 700.26
7. Mizoram 114 1526.83 68 1114.73
8. Nagaland 208 1996.67 174 1583.37
9. Sikkim 182 1912.48 89 1690.90
10. Tripura 354 935.36 241 612.68
Total 13807 51135.01 8566 31451.88

Government Sponsored Small Savings
Deposit Scheme

3598. SHRI C. K. CHANDRAPPAN: Will the Minister
of FINANCE be pleased to state:

(a) whether there has been fall in deposits under
small savings deposit schemes due to low interest rate
and low commission to their agents;

(b) it so, the details thereof, and

(c) the action taken by the Govemment to mobilise
more deposits from small savings?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
The gross collections in post offices and banks during
last eleven months, viz., April 2006 to February 2007
have been Rs. 1,56,756 crore as against Rs. 1,79,263
crore during the corresponding period of last financial
year. The net collections (gross collections minus

repayments) during the same period have been Rs. 45191
crore as against Rs. 74002 crore last year. The decline
in collections reflects inter-afia, investors’ preference for
alternative instruments.

(c) The small savings schemes, carying different
terms and rate of interest administered by the Gowt. of
India, are designed to provide safe and attractive
investment option to all individuals who invest in these
savings schemes. Central and State Govemments take
various measures from time to time to promote and
popularize small savings schemes through print and
electronic media as well as holding seminars and
meetings, providing training to the various agencies
involved in mobilizing deposits under these schemes. A
website of the National Savings Institute under
Government of India, Ministry of Finance has also been
launched to facilitate interface with the public through
wider dissemination of information on small savings and
on-line registration and settlement of investor's grievances.
The website address is nsi#ndia.gov.in
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Opening of Foreign Bank Branches rogramme  Applications Disbursed
in Rural Areas P
year received No. Amount
3599. SHR!I AJOY CHAKRABORTY: Will the Minister (Re. lace)
of FINANCE be pleased to state: 2004-05 27953 11333 6813.34
(a) whether the Reserve Bank of India (RB!) has 2005-06 28357 12796 7975.44
directed foreign banks to open their branches in rural
areas; 2006-07" 23078 3024 1803.88

(b) if so the details thereof;

(c) whether the foreign banks have also been directed
to eammark fixed amount as agricuitural loan meant for
small and middie farmers; and

(d) it so, the response of the foreign banks in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Loan/Assistance Under PMRY

3600. SHRI B. MAHTAB: Will the Minister of
FINANCE be pleased to state :

(a) the number of applicants applied for loans
assistance in various Public Sector Banks in Orissa during
the last: three years under the Pradhan Mantri Rozgar
Yojana (PMRY];

(b) the number out of them received loans/assistance
from the banks; and

(c) the amount of loans/assistance received by them
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
As per information provided by Reserve Bank of India
(RBI), the details of number of applications received, loans
disbursed and the amount of loan disbursed under Prime
Minister's Rozgar Yojana (PMRY) by Public Sector Banks
in the State of Orissa during the tast three years is as
under :

*Disbursement permitted up to June 30, 2007.
Kisan Credit Cards

3601. SHRI BADIGA RAMAKRISHNA: Will the
Minister of FINANCE be pleased to state:

(a) the details of Banks which are issuing Kisan Credit
Cards in the State of Andhra Pradesh;

(b) the details of insurance cover extencied to tarmers
who have been given the Kisan Credit Csrds and ‘the
premium that the farmers has to pay;

(c) the parameters fixed for fixing the credit imit to
farmers;

(d) whether any conversion or reschedule of loans
has been done in the case of tarmers of Andhra Pradesh
during the last three years; and

(e) it so, the details thereol?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL):

(a) The Public Sector Banks, Cooperative Banks and
Regional Rural Banks are iesuing Kisan Credit Cards
(KCC) to the farmers in Andhra Pradesh.

(b) As per the KCC Scheme, personal accident
insurance cover is available to all Kisan Credit Card
holders upto Rs.50,000/- towards accidental death/
permanent disability under a Master Policy at a nominal
premium of Rs.15/- for a one year policy and Rs.45/- for
a three years policy. The financing bank is to bear two-

approved by District Level Technical Committee f
cultivation of different crops, based on
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practices adopted in the area and repaying capacity of
the farmer.

(d) and (e) Yes, Sir. Under Govemment of India’s
financial package for farmers announced on 18th June
2004 for Doubling the flow of agricultural credit in three
years, the banks were advised to reschedule loans of
‘Farmers in distress’ and ‘Farmers in Arrears’ including
interest outstanding as on 31.03.2004 over a period of 3-
5 years. Further, the Govemment has recently approved
a relief package in 16 debt stressed districts of .Andhra
Pradesh, which, inter-alia, has a component of waiver of
overdue interest and reschedulement of loans. It provides
that the entire interest on overdue loans as on 01.07.2006
will be waived such that all fanners will have no past
interest burden as on that date. This will immediately
make them eligible for fresh loan from the banking system.
Further, the overdue loans of the farmers as on
01.07.2006 will be rescheduled over a period of 3-5 years
with a one year moratorium.

[Translation]
Mahila Adalats

3602. SHRI RAMDAS ATHAWALE: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) the number of Mahila Adalats constituted so far
for disposal of cases of atrocities on women, State-wise;

(b) whether there is any proposal to set up more
Mahila Adalats in some States; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to
(c) As per the Criminal Procedure Code, Central
Govemnment/State Govemments can set up Special Courts
in consultation with the concemed High Courts to try any
case or class of cases. As a consequence thereof, no
such data is maintained. However, a set of additional
courts, known as Fast Track courts have been set up for
speeding up disposal of long pending cases including
cases of atrocities against women on priority.

Construction of Houses Under Vaimiki
Ambedkar Awas Yojana

3603. SHRI VIJAY KUMAR KHANDELWAL: Wil the
Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Union Govemment has received
proposals from the Government of Madhya Pradesh
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regarding construction of houses under Ambedkar Awas
Yojana (AAY); and

(b) if s0, the details thereof and the action taken by
the Union Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) Valimiki Ambedkar Awas
Yojana (VAMBAY) Scheme has been subsumed in the
Integrated Housing and Slum Development Programme
(IHSDP) after Jawaharial Nehru National Urban Renewal
Mission was launched on 3.12.2005.

[English]
Earthquake Prone Areas

3604. SHRI P.C. THOMAS: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) the criteria for fixing different zones for evaluating
earthquake prone areas; and

(b) the zone in which the areas comprising of
Mullaperiyar Dam near to the boundary of Kerala and
Tamil Nadu falls?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Bureau of Indian Standards [IS-1893 (Part-1):
2002], based on various scientific inputs, like History of
past earthquakes, tectonic features, lithology etc., from a
number of agencies, has grouped the country into four
seismic zones viz. Zone-ll, -lli, -IV and -V (Statement—
1). Of these, Zone V is the most seismically active region,
while zone Il is the least. The Modified Mercalli (MM)
intensity (Statement—ll) which measures the impact of
the earthquakes on the surface of the earth, broadly
associated with various zones is as follows:

Seismic Zone Intensity on
MM scale
Il (Low intensity zone) V1 (or less)

il (Moderate intensity zone) vil
IV (Severe intensity zone) viil

V (Very severe intensity zone) IX (and above)

(b) Areas comprising of Mullaperiyar Dam near to
the boundary of Kerala and Tamil Nadu fall in Seismic
Zone il
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Seismic Zoning

Map of Iindia

Zone Area (%)
v 12
v 18
1] 27
" 43
Statement Il

Modified Mercalli Intensity Scale (Abridged)

Description of Earthquake Effects

intensity Grade

Not felt except by a very few under specially
favourable circumstances.

. Felt only by a few persons at rest, specially on

upper floors of buildings and delicately
suspended objects may swing.

Felt quite noticeable indoors, specially on upper
floors of buildings but many people do not
recognize it as an earthquake; standing motor
cars may rock slightly; and vibration may be felt
like the passing of a truck.

Vi

. During the day felt indoors by many, outdoors

by a few, at night some awakened; dishes,
windows, doors disturbed; walls make creaking
sound, sensation like heavy truck striking the
buildings; and standing motor cars rocked
noticeably.

Felt by nearly everyone; many awakened; some
dishes, windows, etc. broken; a few instances

"of cracked plaster; unstable objects overtumed;

disturbance of trees, poles and other tall objects
noticed sometimes; and pendulum clocks may
stop.

Feit by all, many frightened and run outdoors;
some heavy fumiture moves; a few instances of
fallen plaster or damaged chimneys; and damage
slight.
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Vil Everybody runs outdoors, damage negligible in
buildingsofgooddosignmdconstrucﬁon;digm
to moderate in well built, ordinary structures;
considerable in poorly buit or badly designed
structures; and some chimneys broken, noticed
by persons driving motor cars.

Vill. Damage slight in specially designed structures;
considerable in ordinary but substantial buildings
with partial collapse; very heavy in poorly built
structures; panel walls thrown out of framed
structures; falling of chimney, factory stacks,
columns, monuments, and walls; heavy fumiture
overtumed, sand and mud ejected in small
amounts; changes in well water; and disturbs
persons driving motor cars.

IX. Damage considerable in specially designed
structures; well designed framed structures
thrown out of plumb; very heavy in substantial
buildings with partial collapse; buildings shifted
off toundations; ground cracked conspicuously;
and underground pipes broken.

X. Some well built wooden structures destroyed;
most masonry and framed structures with
foundations destroyed; ground badly cracked;
rails bent; landslides considerable from river
banks and steep slopes; shifted sand and mud;
and water splashed over banks.

XlI. Few, if any, masonry structures remain standing;
bridges destroyed; broad fissures in ground,
underground pipelines completely out of service;
earth slumps and landslips in soft ground; and
rails bent greatly.

Xil. Total damage; waves seen on ground surfaces;
lines of sight and levels distorted; and objects
thrown upward into the air.

Voting Rights to Overseas Indians

3605. SHRI DUSHYANT SINGH: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Govemment proposes to give voting
rights to overseas Indians;

(b) it so, the details thereof, and

(c) # not, the reasons thersfor?
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THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAL): (a) to (c) With a view to enabling citizens
of india who are absenting from their place of ordinary
residence in India owing to their employment, education,
or otherwise, outside India to get their names enrolled in
the electoral rolls and cast their votes when they are in
their constituency at the time of polls, the Government
introduced the Representation of the People (Amendment)
Bill, 2006 in Rajya Sabha on the 27th February, 2006.
The said Bill was referred to the Department-Related
Pariamentary Standing Committee on Personnel, Public
Grievances, Law and Justice for examination and report.
The Committee presented its 16th Report on the
Representation of the People (Amendment) Bill, 2006 to
Rajya Sabha and laid the same in Lok Sabha on the 4th
August, 2006. The Government has not taken any
decision on the recommendations of the Committee so
far.

Timely Completion of Power Projects

3606. SHRI BASU DEB ACHARIA: Will the Minister
of POWER be pleased to state:

(a) whether the Government is aware that poor
execution of centrally funded power_projects leading to
time and huge cost-overrun;

(b) if so, the details of such projects along with the
revised estimation of project cost;

(c) whether the Government has examined the
reasons behind such delays;

(d) it so, details thereof;

(e) whether the Government proposes to constitute a
Task Force for planning and monitoring the project

implementation for timely completion of projects; and
(f) it so, the details thereot?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) As per information received from
Central Electricity Authority, a few of the ongoing Central
Sector generation projects have reported time and cost
overrun. The details of these projects are given in the
enclosed Statement.

(c) and (d) The broad reasons for delay in project
execution leading to time and cost overruns are given
below:
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(i) Delay in placement of award.

(i) Delay in supply of material by supplier/erection
by contractor

(i) Delay in investment decisions
(iv) Contractual problems

(v) Land acquistion problems

(vi) Geological surprises
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(vii) Natural calamities such as fioods etc.

(e) and (f) A Standing Committee on Time and Cost
Overruns in Ministry of Power examines every Central
Sector project requiring approval of Cabinet Committee
on Economic Affairs (CCEA) on revised cost estimates.

To avoid delays in execution of projects, an effective
monitoring mechanism has been put in place. The CEA
has a nodal officer for each project during its execution.

Statement
Si.No Name of Project Time overrun Cost overrun
mm-yy Rs. Crore
Hydro
1. Teesta V HEP, 3 x 170MW,NHPC, Sikkim 1 Year 232.46
2. Sewa Il HEP, 120 MW, NHPC, J & K 2 years 3 months 105.24
3. Teesta Low Dam ill HEP 132 MW NHPC, West Bengal 1 year 9 months 76.54
4. Parbati {| HEP, 800 MW, NHPC, H.P 1 year 10 months 300.35
5. Subansiri Lower HEP 2000 MW, NHPC, Ar.Pr 1 year 6 months (-)491.88
6. Koteshwar HEP 400 MW, THDC, Uttaranchal 4 years 11 months 211.65
7. Turial HEP, 60 MW, NEEPCO, Mizoram 3 years 318.23
Thermal
1. Kahalgaon SPTS Stage Il, phase |, 3 months Nit
Unit 6,500 MW, NTPC
2. Kahalgaon SPTS Stage Hi, phase |, 6 months Nil
Unit 7,500 MW, NTPC
3. Mejia TPS Extn Unit-8, 250 MW, DVC 6 months Nil
4, Chanderpura TPS Unit 7 & 8, 500 MW, DVC U-7—10 months Nil
U-8—9 months
[Translationl] (b) it so, the details thereof;

Loans to Farmers

3607. SHRI GIRDHARI LAL BHARGAVA:
SHRIMATI KIRAN MAHESHWARI:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has recently announced
any relief package for the farmers to increase for inflow
of agricultural loans in the coming years;

(c) whether the Government has fixed any criteria

for redetermination of recovery of outstanding loans from
the farmers; and

(d) it 80, the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)
The Farm Credit Package announced by Govemment on
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18.06.2004 for doubling, the fiow of agricultural credit,
inter-alia, includes debt relief to farmers by way of
reschedulement of loans with a moratorium period and
*One Time Settlement Scheme® for small and marginal
farmers. The fammers availing the benefit of the debt relief
were eligible for fresh loans from the banks.

Recently, in 31 debt stressed districts in the four
states of Maharashtra (08), Andhra Pradesh (16),
Kamataka (06) and Kerala (03), the relief package was
announced for farmers by the Govemment. it provides
for waiver of the entire interest on overdue loans as on
01.07.2006 such that all farmers will have no past interest
burden as on that date. It also provides for
reschedulement of the overdue loans of the farmers as
on 01.07.2006 over a period of 3-5 years with a one
year moratorium. These facilities will immediately make
the farmers eligible for fresh loan from the banking
system.

Merger of Banks

3608. SHRIMAT! KIRAN MAHESHWARL:
SHRI E.G. SUGAVANAM:

Will the Minister of FINANCE be pleased to state:

(a) whether the Govemment has merged/proposed
to merge some public sector banks;

(b) if so, the details thereof and the reasons therefor;
(c) the criteria adopted for their merger;

(d) whether several employees are likely to be
affected by merger; and

(e) if so, the benefits likely to accrue to the
Govemnment from merger of public sector banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)
Committee on Banking Sector Reforms (Narasimham
Committee) had recommended consolidation in the
banking sector as part of wider financial sector reforms.
Government is of the view that any proposal for
consolidation by way of merger etc. of one public sector
bank (PSB) with another PSB should emanate from the
concemed banks with Government playing a supportive
role as the common sharehoider. While supporting any
merger proposal, Govemment will ensure that the interests
of the stakeholders and employees of merging banks are
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adequately protected. However, so far, Govt. has not
received any such proposal from any public sector bank.

(e) Consolidation in banking sector is expected to
improve economies of scale in terms of footprint,
manpower and other resources. While larger size enables
the banks to face competition arising from
imemationalisation of the economy, besides entalling better
management of risks, small and weak banks pose
systemic risks with their low capital adequacy ratio and
high Non-performing Assets (NPAs). Consolidation is a
timely response to augment efficiency, which would lead
to income generation and add to Gross Domestic Product
(GDP) of the country.

[English]
New Housing Policy
3609. SHRI BALASHOWRY VALLABHANENI: Wil the

Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Government is considering a new
housing policy envisaging public private partnership;
(b) if so, the details thereof;

(c) whether the Govemment has taken final decision
in the matter; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) The Government is
considering to introduce a National Urban Housing and
Habitat Policy-2007 which will inter-alia provide strong
partnerships between private public and co-operative
sectors to enhance the capacity to deliver in every sphere
of housing and urban infrastructure.

{c) and (d) No, Sir.
[Trans/ation]
Housing Facliities in Metropolitan Cities

3610. SHRI ALOK KUMAR MEHTA:
DR. K. DHANARAJU:
SHRI K.S. RAO:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:
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(a) whether the Government has ever assessed the

number of people living in Metropolitan cities without ! 2
having their own houses; Nagpur 2225
(b) it so, the details thereof and when the said survey Jaipur 8629
was conducted; and
Indore 4885
{c) the specific proposal of the Government to provide
houses to such people with time schedule? Bhapal 5885
Ludhiana 4590
THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION Patna 5624
(KUMARI SELJA): (a) and (b) The Government of india
has not conducted any Survey to assess the number of Vadodara 7638
people living in metropolitan with their own houses. Agra 1942
However, the Registrar General and Census
Commissioner of India has estimated the houseless Thane 2610
population on the basis of census of India, 2001 as per L
the enclosed Statement. Kalyan-Dombivii 2751
aranasi 171
(c) The Government is on the process to formulate v
a National Urban Housing & Habitat Policy, 2007 which Nasik 2995
inter-alia provide several facilities to decrease the shortage
of Housing Scenario in urban areas to ensure affordable Meerut 3427
housing for all. Faridabad 1446
Statement Pimpri Chinchwad 548
Houseless on in Milkon Plus Cities-2001
Papulation 2443
i Houseless P!
Chty opulation Source: Registrar General of india
1 2 )
: [Enghish]
reater Mumbai 74
@ 390 Confersnce of Chief Justices of High Courts
Dethi 21895 and Chief Ministers
Kolkata 67676 3611. SHRI SHAILENDRA KUMAR:
Chennai 27329 SHRI SURESH PRABHAKAR PRABHU:
Bangalore 12104 Will the Minister of LAW AND JUSTICE be pieased
to state:
Hyderabad 13838
(a) whether the Union Government has recently
Ahmedabed 7787 convened a conference of Chief Justices of High Courts
: ) 26305 and Chief Ministers of various states;
Pune 2565 (b) if so, the issues discussed and outcome thereof;
and
Surat 22307

(c) the foliow-up action taken by the Govemment
Lucknow 7469 thereon?
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THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) and (c) A copy of the Minutes of the Conference,
indicating the different issues discussed and decisions
taken thereon, is enclosed as Statement. Action on
implementing the decisions, except one, rests with the
State Govemnments and the various High Courts. Action
has been initiated on the resolution pertaining to the
Government of India. ~

Statement

Conference of the Chief Ministers of States and the
Chief Justices of the High Courts (Apnil 8, 2007)

On
Administration of Justice on Fast Track

MINUTES

Item No. 1 Impiementation of resolutions passed at
previous Confsrence of Chief Minsiters
and Chief Justices held on 11th March,
2006.

Action Taken Reply, given by Department of
Justice, was seen.

item No. 2. Infrastructure of Subordinate courts
ftem No. 7. Moderisation of Courts

Some Chief Justices drew attention of the Chief
Minister of their respective states to the inadequate
infrastructure, such as dilapidated court buildings, Lack
of essential amemities and frequent power failures,
particularly at Taluka level. All the State acknowledged
the need to replace the old and dilapidated court buildings
by standardized modem court buildings, add more court
rooms to the existing court buildings and construct more
court complexes and residential quarters for Judicial
Officers. Some Chief Minsiters wanted allocation of
adequate funds to them by Central Govemment for
augmenting the infrastructure of subordinate courts. The
Hon'ble Union Minister for Law and justice informed that
Government of India was committed to give full suppont
to the State for construction of court buildings and judges
residences under a Ten Year Perspective Plan.
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Declision

(a) Consistent with the resources available to them,
the States will provide adequate funds, as required by
the High Court, for upgrading and augmenting the
infrastructure “of subordinate courts by replacing the
ditapidated buildings with new buildings, upgrading the
existing court complexes and constructing new court
complexes and residential quarters for judicial officers.

(c) Adequate steps be taken for modemization &
computerisation of courts and enhancing the use. of
various IT. tools including video conferencing, intemet
usage, E-mail based communication, electronic
dissemination of information and use of digital signatures,
particularly at the level of subordinate courts.

Item No. 3. Enhancing the Strength of Judges and
Reduction of Arrears

tem No. 6. Fast Track Courts

All the Chief Justices highlighted the inadequate judge
case ratio in their respective States and wanted increase
in existing sanctioned strength of subordinate judges by
atleast 25% No participant disputed that the huge
pendency of cases in the courts cannot be wiped out
unless the strength of judges in High Courts as well as
suboradinate courts was suitably enhanced. The States
acknowledged the acute shortage of subordinate judges
and the need to increase their number adequately so as
to enable them to reduce backiog and provide an efficient,
speedy and effective justice delivery systems to our
people. The States also stressed on the need to fill-up
the existing vacancies in subordinate courts as well as
High Courts at an early date and felt that the arrears
could come down substantially if afl the existing vacancies
were filled on urgent basis.

Some Chief justices pointed out that there was huge
pendency of civil cases as well, both in high Courts as
well as in subordinate Courts and many of these cases
were very old.

Decision

Immediate steps be taken to reduce the arrears of
cases and to provide a speedy and efficient justice
delivery system to the people by taking adequate
measures, including suitably increasing the strength of
Judges in High Courts and subordinate counts, filting-up
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of existing vacancies at ail levels on an urgent basis and
by timely filling-up of the vacancies in future.

em No. 4. Introduction of Shift System in

Subordinate Courts

The Chief justice of Gujarat High Court informed that
the system of Eveming Courts had proved to be very
successful in the state, more than 62,000 cases were
disposed by such courts in less than five months and
there was growing demand from various quarters for
setting-up of such courts. Chief justice ot Andhra Pradesh
High Court informed that in his state such courts were
being run in the moming and were quite successful in
disposal of cases involving petty offences. The Chief
justice of Delhi High court informed that they were
exploring introducton of Evening courts and had discussion
with the Bar in this regard and he expected a positive
outcome. The Chief justice of Jharkhand High Court
suggested shift courts in the evening since uninterrupted
power supply was not available in the eveming. All the
states welcomed the introduction of shift system in
subordinate courts and promised to work in that direction.

Decision

Evening/moming courts to be set-up, wherever found
petty offences be transferred to such courts. Either retired
Judicial Officers be re-employed or serving Judicial
Officers be given suitable incentive, to preside over these
Courts.

ftem No. 5. Alternate Dispute Redressal Mechanism

There was consensus amongst the participants that
resolution of disputes through regular courts alone, which
was otherwise not congenial for a peaceful society was
not adequate to address the problem of huge backiog of
cases and therefore, it was necessary to resort ot
alternative modes of disputes resolution, such as
negotiation, mediation, conciliation and lok adalats. it was
acknowiedged that since the regular courts were aiready
overburdened, it was necessary to entrust the task of
settiement of disputers through alternative disputes
redressal system to them.

Decision

Alternative Dispute Redressal systems such as
mediation, negotiation, conciliation and lok adatats be
adequately strengthened so as to bring about a peaceful
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settiement to the disputes and as far as possible members
of the bar alone be engaged as mediators and
conciliators.

ftem No. 8. Entrustment of Selection of Subordinate
Judicial officers to High Courts,
wherever required.

Some Chief Justices pointed out that despite decision
taken in the last joint Conference of Chief Ministers of
States and Chief Justices of High Courts and the
decisions taken from time to time in Chief Justicers
conference, subordinate judicial officers in their States
were still being recruited by State Public Service
Commissions, leading to undue delay in filling-up the
vacancies of judicial officers. The Chief Justices felt that
High Courts were better equipped to make recruitment
and appointments of judicial officers.

Chiet Minister of Haryana and Chief Justice of Punjab
and Haryana High Court informed that this year
recruitment of Civil Judge (Junior Division) in State of
Haryana has been entrusted to the High Court.

Decision

The States in which recruitment of judicial officers is
still being made by the Public Service Commission wili
take appropriate steps in terms of the decision taken in
the last Joint Conference of Chief Ministers of States
and Chief Justices of the High Courts heid on 11th March,
2006 and will, in the meanwhile, ensure that there was
no delay on the part of their respective Public Service
Commission in filling-up the vacancies of judicial officers.

ftem No. 8. Granting Financial Autonomy to the High
Courts.

it transpired during discussion that though most of
the Chief Justices had been given power of appropriation
and reappropriution of funds, within the budget allocated
by the State Government, some States, were yet to
delegate this power to the Chief Justice of the High Court.
No one, however, disputed the need for delegating the

_requisite power to the Chief Justice of the High Court.

Decision

The following resolution passed at the fast Joint
Conterence of Chief Ministers of States and Chiel Justices
of High Courts held on 11th March, 2006 is reiterated:
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(i) Chief Justice of the High Court be delegated
full power to appropriate and reappropriate the
funds within the budget allocated by the State
Government for the judiciary in the State;

(i) Consistent with their financial resources, State
Governments shall provide adequate budgetary
allocation for judiciary.”

item No. 10. Establishment of a Permanent
Mechanism for implementation of
Resolutions of the Chiet Justices’
Conference and the Joint conference
of Chief Minister and Chief Justices
and Setting-up of Coordination
Committee in each District.

The Chief Justices of Kamnataka High Court informed
that Kamataka was the first State to establish high level
committee(s), in terms of the decision taken in the last
conference, and the pending matters were being monitored
by the committee(s), The Law Minister of Uttaranchal
informed that the State had set-up two committees
pursuant to the decision taken in the last Conference.

Decision

The following resolution adopted in the last Joint
Conterence of Chief Ministers of States and Chief Justices
of High Courts held on 11th March, 2006 is reiterated:

(i) A Committee consisting of Hon'ble the Chief
Justice of India, Union Minister for Finance and
Union Minister for Law & Justice be set-up at
national level for ensuring timely implementation
of the decisions taken at Chief Justices’
Conference and Joint Conference of Chief
Ministers and Chief Justices. Wherever deemed
appropriate, Hon'ble Prime Minister of India be
invited to the meeting of the Committee.

(i) Monitoring Committees at two fevels be set-up
in each State for timely implementation of the
decisions taken at Chief Justices’ Conference
and Joint Conterence of Chiet Ministers and
Chief Justices. The first level Committee should
consist of Chief Secretary. Registrar General of
the High Court and Law Secretary of the State,
whereas the second level Committee should
consist of Chiet Minister, Chief Justice and Law
Minister of the State.”
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Change in Foreign Investment Policy

3612. SHRI IQBAL AHMED SARADGI: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government proposes to make
changes in the foreign investment policy;

(b) whether the Government also proposes to amend
Foreign Exchange management Act with a view to effect
changes in foreign investment policy; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Government reviews Foreign Direct Investment (FDi)
Policy from time to time. Most of the sectors have now
been placed under automatic route except a few selective
on negative list. Reserve Bank of India carries out the
amendments in Regulations framed under Foreign
Exchange Management Act, 1999 to effect changes in
FDI policy.

Allotment of Quarters

3613. SHRI S.K. KHARVENTHAN: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the CPWD is making fresh aliotment of
quarters to Government servants after camrying out afl
necessary repair/renovation/rewiring works to be new

occupants;
(b) if so, the details thereof;

(c) whether the Government is aware that some of
the departments are still alloiting quarters which are
maintained by CPWD without carrying out the necessary
repair/renovation/rewiring works and the new occupants
are putting into lot of hardships to complete the works
within the stipulated time;

(d) if so, whether necessary instructions have been
given to all the departments in this regard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a)
CPWD does not make fresh allotment of quarters to
Government servants.
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(b) Does not arise.
(c) Yes, Sir.

(d) Yes, Sir. Instructions have been issued to all the
Ministries/Departments of Government of India including
various Central Govemment offices to the effect that the
tacilities of addition/alteration of non-structural nature be
provided on vacation of residential quarters. Fresh
allotment of such quarters be made after provision of
these facilities, unless the allottee agrees to accept the
quarter without such facilities.

(e) Not applicable in view of the (d) above.
SARAS Fairs

3614. SHRI NAVEEN JINDAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the number of Saras fairs held during the last
three years;

(b) the amount of sale proceeds from these fairs;
State-wise;

(c) the extent to which these fairs have benefited
Self Help Groups;

(d) whether it is proposed to organise saras fairs on
a larger scale and more frequently; and

(e) it so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (c) The
information is being collected and will be laid on the
Table of the House.

(d) and (e) As per the present policy of the
Government, the Ministry of Rural Development grants
financial assistance to State Governments for organising
onty one SARAS Fair in each State annually.
[Transiatior)]

Non-cooperation of Banks under SGSY

3615. SHRI HANSRAJ G. AHIR: Will the Minister of
FINANCE be pleased to state:
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(l)whe&mmeovomentlsammmom
cooperative attitude of nationalised banks in Impiementing
important Rural Development Scheme like Swamjayanti
Gram Swarojgar Yojana (SGSY) created hindrance in
achievement of goals;

(b) if so, whether the complaints regarding non-
cooperation of Banks in providing economic assistance
to Self-Help Groups through Swamjayanti Gram Swarojgar
Yojana have been received; and

(c) it so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Under SGSY programme, the Government of India
fixed State-wise targets for disbursement of loans by
institutional agencies which is being aliocated amongst
different institutions at the state level and branch-wise
allocations are made at the respective Zonal/State level
of the banks. The achievement during the three years is
as under:

(Rs. in crores)

Year Target Total Loan Disbursed
Amount No. of Amount % of
Persons achievement
assisted
2004 1363.12 962396 816.11 59.87
2005 1518.78 1055335 927.30 61.05
2006 1597.06 1177366 1095.15 68.57

As evident from the table, the disbursement is
showing an increasing trend. A quick study of SGSY
was conducted by Reserve Bank of India to ascertain
the reasons for the pendency of applicationss at bank
branch level. The study, inter-alia, revealed the following
reasons/constraints in sanctioning of applications:

» Forwarding unviable and un-bankable proposals
to the banks.

= Most of the applications pertained to similar type
of activity resulting in saturation of activity.

* Lack of co-ordination between gowvt. agencies
and bank officials.
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* Bunching of applications by the Sponsoring
Agencies and submission of applications at the
end of the year.

The Govemment has, however, instructed the Public
Sector Banks to ensure that all branches achieve targets
under Swarnajayanti Gram Swarojgar Yojna Scheme
(SGSY), RBI and NABARD have instructed Commercial
Banks and Regional Rural Banks/Cooperative Banks
respectively to initiate concrete steps to scale up the
pace of credit flow under the programme of SGSY. Banks
were also advised to consider proper delegation of powers
to the Branch Managers for sanction of loans without a
need to refer to higher authorities.

Notaries in Maharashtra

3616. SHRI DEVIDAS PINGLE: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Govemment has suspended/dismissed
some Notary Public in Nasik, Maharashtra;

(b) if so, the details thereof;

(c) whether similar action has been taken by the
Government in other States;

(d) it so, the details thereof, and

(e) the steps taken/being taken by the Govemment
to monitor the activities of Notaries?

THE MINISTER OF LAW AND JUSTICE (SHRI H. R.
BHARDWAJ): (a) Yes Sir.

(b) Details are given in the enclosed Statement.
(c) Yes Sir.

(d) (i) Shri K.K. Kaul, Tis Hazari, Dethi (Regn. No. 765)
against whom a CBI investigation is pending,
has been suspended w.e.f. 15.9.06 till outcome
of the investigation of the CBI.

(i) Shri Pradeep J. Deshmukh, Advocate & Notary
for District Pune has been suspended for five
years w.e.f. 6.1.2007 on the basis of various
complaints made against him.

(iii) Certificate of Shri Narain Ram (Regn. No. 354),
Fatehpur District, Sikar, Rajasthan, was cancelled
in 1995,
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(iv) Certificate of Shri Arun Kumar Sharma (Regn.
No. §77), Jallandhar, Punjab, was cancelled in
1997.

(v) Certificate of Shri Gopal Ram Vishnoi (Regn.
No. 2468), Jodhpur, Rajasthan, was cancelled
in 2004.

(e) To monitor the activities of the Notaries, the
Notaries Rules, 1956 has already contain provisions in
this regard. Rule 11(5) of the Notaries Rules empowers
the District Judge or the officer appointed by the
appropriate Govemment to inspect the register of notaries
who may lodge a report to appropriate Government for
taking action against a notary. Further, in Form Xill, an
individual may also file a complaint against a notary for
his professional or other misconduct before the appropriate
Govemment on which the inquiry may be conducted and
action may be taken against such notary under rule 13
of the Notaries Rules, 1956. Also under rule 14 of the
Notaries Rules, 1956, a notary is required to submit in
the first week of January an annual retum in Form XIV
of the notarial acts done by him during the preceding
year.

Statement

Inspections were carried out by Shri A.N. Yadav,
Distt & Sessions Judge, Nasik, in respect of notaries
functioning in Nasik District as per the direction issued
by the High Court of Bombay in its judgment dated
17.9.03 passed in Summary Suit No. 3857/99—Mr. J.G.
Hegde wvs. R. D. Shukla. The Distt & Sessions Judge
forwarded his report to the Govemment of India, Ministry
of Law & Justice under rule 11(5) of the Notaries Rules,
1956 in respect of 18 notaries appointed by Government
of India for District Nasik whose notarial registers and
other records were inspected by him. According to the
report of the Distt & Sessions Judge, 10 notaries
committed irregularities and 8 committed irregularities and
illegalities.

The report of the Distt & Sessions Judge, Nasik,
was considered by the Central Government and the
following 10 notaries were suspended for a period of 3
years from the date of renewal/decision of the Central
Govemmment (i.e. 15.2.07) whichever is earlier:

(a) N.P. Pawar, registration No. 664,

(b) N.K. Karpe, registration No. 665
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(c) D.K. Patil, registration No. 822

(d) D.R. Waghavakar, registration No. 857

(e) A.D.Patil, registration No. 1234

() S.P. Dhumane, registration No. 1238

(9) B.K. Govardhane, registration No. 1867

(h) Smt. Ranjana M. Wawre, registration No. 1966
(i) R.F. Kuyate, registration No. 2127

() S.M. Barve, registration No. 2267

The names of the following 8 notaries were removed
from the notarial register w.e.f. 6.3.07

(i) Ashok Yashwant Kale, registration No. 659
(i) Ms. LR. Patni, registration No. 720
(i) M.N. Purkar, registration No. 827
(v) R.R. Gite, registration No. 853
(v) R.R. Kathod, registration No. 1107
(vi) V.R. Nipunge, registration No. 1229
(vii) B. A. Srivastav, registration No. 2062
(vili) S.B. Wani, registration No. 2425
[English]
Employment and Poverty Allevistion Schemes

3617. SHRI JOACHIM BAXLA: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) the details of the schemes being implemented for
employment and poverty alleviation in wban areas;
(b) since when these schemes are implemented;

(c) the amount spent during each of the last three in
West Bengal and Sikkim under these schemes; and

(d) the details of the number increased or decreased
in respect of the people living below poverty line in urban
areas during the last three years?
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THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) The Ministry of Housing &
Urban Poverty Alleviation is implementing an employment
orieted Urban Poverty Alleviation Centrally sponsored
scheme named Swama Jayanti Shahari Rozgar Yojana
(SJSRY), on all india basis, with effect from 1.12.1997.
The SJSRY strives provide gainful employment to the
urban unempioyed and underemployed poor through,
firstly, encouraging the setting up of seif-employment
ventures by those who have not studied beyond Sth
standard and, secondly, by providing wage empioyment
by utilizing their labour for construction of socially and
economically useful public assets.

(c) The Central funds released under Swama Jayanti
Shahari Rozgar Yojana (SJSRY) to the States of West
Bengal and Siikkim during the last three years are as
under:

(Rupees in Lakh)
State 2004-05  2005-06  2006-07
West Bengal 42402 61747  1083.13
Sikiim 0.00 0.00 0.00

(d) The number of urban poor assisted to set up
individual/group enterprises under SJSRY and aiso the
number of urban poor imparted skill training during last
three years is as under:

2004-05 200506 200607

No. of beneficiaries assisted for 90566 98791 56357
setting up of micro enterprises

No. of beneficiaries provide 111831
okill training

142073 73203

involvement of MPs in Selection of Roads
under PMGSY

3818. SHRI NARAHARI MAHATO: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the criteria being followed for selection of a road
under the Pradhan Mantri Gram Sadak Yojana (PMGSY),

(b) whether the Government proposes to involve local

Members of Parliament while deciding to select such roads
under PMGSY; and
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(c) it so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (¢) Rural Roads
is a State subject. The roads proposed by the State
Govemments for construction under Pradhan Mantri Gram
Sadak Yojana (PMGSY) should be from the
Comprehensive New Connectivity Priority List (CNCPL)
which are prepared by all Districts from amongst all the
eligible unconnected habitations at District and Block level
in order of priority of 1000+, 500-999 and 250-499
population.

The programme is being implemented in accordance
with PMGSY guidelines which provides for consultation
with Members ot Parliament. Some of the existing
institutional arrangements, as outlined in the Guidelines,
are summarized below:

(a) The Core Network and District Rural Roads Plan
are to be finalized by the District Panchayat
after giving full consideration to the suggestions
of the Members of Parliament.

(b) Suggestions of the Members of Pariament are
to be taken while finalizing the Comprehensive
New Connectivity Priority List (CNCPL) and
Comprehensive Upgradation Priority List (CUPL).

(c) The Annual Plan Proposals are to be finalized
in consultation with the Lok Sabha Members in
respect of their constituencies and Rajya Sabha
Members in respect of the State they represent
for which they have been nominated as Vice-
Chairman of the District Vigilance & Monitoring
Committee of the Ministry of Rural Development.

(d) The proposals received from the Members of
Pariament by the stipulated dated have to be
given full consideration in the District Panchayat
which is expected to record the reason in each
case of non-inclusion, and the Members of
Parliament should be informed of the inclusion/
non-inclusion of their proposals along with the
reasons in each case in the event of non-
inclusion.

National Company Law Tribunal

3619. SHRI KULDEEP BISHNOI: Will the Minister of
COMPANY AFFAIRS be pleased to state:
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(a) whether the National Company Law Tribunal is
not functional at present;

(b) if so, the reasons therefor; and

(c) the time by which it is likely to be made fully
operational?

THE MINISTER OF COMPANY AFFAIRS (SHRI
PREM CHAND GUPTA): (a) Yes, Sir.

(b) and (c) The National Company Law Tribunal
(NCLT) and the National Company Law Appellate Tribunal
(NCLAT) have not been constituted as yet since the
provisions of the Companies Act, 1956 consequent to
the Companies (Second) Amendment Act, 2002 relating
to setting up of the NCLT/NCLAT faced a legal challenge,
and the matter is sub-judice on account of a Special
Leave Petition (SLP) filed by the Central Government in
the Supreme Cour, following a ruling by the Madras
High Court in the matter. Therefore, no time schedule for
setting up of NCLT/NCLAT can be stated at present.

[Translation]
Balmiki Ambedkar Awas Yojana

3620. SHR!I V.K. THUMMAR:
SHRI JIVABHAI A. PATEL:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether the Balmiki Ambedkar Awas Yojana is
being implemented in Gujarat;

(b) it so, the cities selected under the scheme and
the criteria adopted for the same; and

(c) the works undertaken so far in these cities under
the above scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) Valmiki Ambedkar Awas
Yojana (VAMBAY) was implemented in Various towns/
cities of Gujarat like Ahmedabad, Rajkot, Jamnagar,
Vadodara and Navsari. it was a demand - driven scheme.
State Governments were required to submit viable project
proposals for approval of the Central Sanctioning
Committee after depositing State shares for each project
in a separate Bank Account. The scheme has been
subsumed in Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) with effect from 3.12.2005.

(c) As per the enclosed Statement.
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Statement
Gowvt. Agency » Subsidy released by GOI (in lacs)

Housing Units Toilet Units Total
Auda 544.00 88.00 632.00
GoG 1228.00 0.00 1228.00
Rajkot MC 0.00 204.00 204.00
Ahmedabad MC 0.00 351.20 351.20
Jamnagar MC 50.00 0.00 50.00
Jamnagar MC 0.00 50.00 50.00
Bododara MC 10.00 0.00 10.00
Vadodara MC 15.00 0.00 15.00
Navsari NP 1.70 0.00 1.70
Navsari NP 17.80 0.00 17.80
Rajkot MC 100.00 0.00 100.00

implementation of SGRY in Areas Selected
under NREGS

3621. SHRI DHARMENDRA PRADHAN:
SHRIMATI KARUNA SHUKLA:
SHR!I RAGHUVEER SINGH KOSHAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Sampooma Grameen Rozgar Yojana
(SGRY) has been withdrawn in the districts which have
been covered under National Rural Employment
Guarantee Scheme (NREGS);

(b) it so, the reasons therefor;

(c) the details of districts wherein both NREGS
and SGRY are being implemented simuitaneously,
State-wise;

(d) the details of funds allocated for the said schemes
during each of the last three years; State-wise;

(e) whether the govemment proposes to bring any
new scheme in place of SGRY or to continue it in the
districts where NREGS is being implemented; and

(f) it so, the details thereot?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) Yes, Sir.
it was decided with the approval of the Cabinet that in
the areas which will be covered under NREG Act, NFFWP
and SGRY will merge with NREGA.

(c) Question does not arise.

(d) State-wise details of funds aflocated for SGRY
for the years 2004-05, 2005-06 and 2006-07 are given in
the enclosd Statement-l. As NREGA was implemented
with effect from 2.2.2006 in 200 selected districts, State-
wise details of funds released during the years 2005-06
and 2006-07 are given in the enclosed Statement-|l.

(e) No, Sir.

() Question does not arise.
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Fund's allocated and released under SGRY adurning 2004-05 to 2006-07

2004-05 2005-06 2006-07
S.No. States/UTs Centre Central Centre Central Centre Central
Allocation of ~ Release of  Allocation of  Release of  Allocation of  Release of
Funds Funds Funds Funds Funds Funds
1 2 3 4 5 6 7 8
1. Andhra Pradesh 23487.18 24049.88 28139.33 29453.70 10903.95 13545.64
2. Arunachal Pradesh 1246.98 1368.64 1524.09 1377.50 1403.65 842.20
3. Assam 32368.00 32124.06 39560.89 40916.96 25385.99 29847.28
4. Bihar 46512.14 49196.29 55724.88 59124.30 21299.37 20462.40
5. Chhattisgarh 13108.64 12931.67 15705.09 16605.81 4937.19 6089.13
6. Goa 336.74 292.55 403.44 242.07 417.64 250.58
7. Gujarat 10283.30 9941.23 12320.13 12648.76 8741.19 10724.36
8. Haryana 5417.38 5567.67 6490.41 6758.76 6048.66 7552.28
9. Himachal Pradesh 2281.48 2259.63 2733.38 2230.05 2296.24 1948.24
10. Jammu and Kashmir 2681.02 2715.61 3212.07 3229.13 2628.03 3252.59
11. Jharkhand 31543.52 27394.54 37791.40 33841.77 3338.58 4173.94
12. Kamataka 17539.74 18290.28 21013.87 21881.83 16224.75 19871.61
13. Kerala 7870.10 7866.56 9428.94 9767.11 8116.50 9618.09
14. Madhya Pradesh 28308.64 28713.84 33915.78 34606.57 16854.62 20402.84
15. Maharashtra 34672.18 33657.28 41539.76 40869.63 25703.73 31832.03
16. Manipur 2172.42 2123.41 2655.18 2164.50 2403.18 2179.95
17. Meghalaya 2433.74 2439.01 2974.57 2334.13 1946.47 1753.09
18. Mizoram 563.18 574.44 688.33 748.55 5656.39 688.66
19. Nagaland 1669.40 1637.97 2040.38 1415.70 1752.72 1356.43
20. Orissa 26567.30 26939.86 31829.53 33322.45 9623.95 11931.45
21. Punjab 6025.60 5818.55 7219.10 6412.39 6753.65 4416.73
22. Rajasthan 13318.66 14564.97 15956.71 17945.03 12542.23 25360.83
23. Sikkim 623.52 685.88 762.08 828.75 562.78 703.59
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1 2 3 4 5 6 7 8
24, Tamil Nadu 20538.10 2247043 2460612 25995.76  18850.46  23561.42
25. Tripura 392276 407904 479448 521391 382026  4324.16
26. Uttaranchal 524262  5361.66  6281.04  6607.12 492058  6123.38
27. Uttar Pradesh 7849506  79279.95 9404272  98576.36  56504.34  68935.32
28. West Bengal 2052426  26731.84  35372.18 3445329  15660.57  14439.59
29. Andaman & Nicobar Islands  220.94 220.94 264.70 44.36 274.01 0.00
30. Dadra & Nagar Haveli 145.46 87.28 174.27 0.00 180.40 0.00
a1, Daman & Diu 70.50 0.00 84.46 0.00 87.44 0.00
32. Lakshadweep 110.50 28.57 132.39 126.75 137.05 129.55
33. Pondicherry 22394 205.09 268.30 0.00 277.74 166.64
Total 44952500 44961862 539650.00 549743.00 29115431 346484.00
Statement i
Funds Released under NREGA during 2005-06 & 2006-07
) (Rs. In lakh)
S. No.  Name of the States Release for NREGA
2005-06 2006-07 Total
1 2 3 4 5
1. Andhra Pradesh 16474.81 102541.43 119016.24
2. Arunachal Pradesh 446.31 1450.85 1897.16
3. Assam 33650.13 26550.85 60200.98
4 Bihar 30806.3 54831.38 85637.68
5. Chattisgarh 785 71850.74 72635.74
6. Gujarat 4241.12 7433.94 11675.06
7. Haryana 873.82 3589.39 4463.21
8. Himachal Pradesh 898.37 4667.64 5566.01
9. Jammu & Kashmir 1135.29 4136.37 5271.66
10. Jharkhand 23429.66 55854.59 79284.25
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1 2 3 4 5

1. Kamataka 4402.1 24850.69 29252.79
12, Kerala 1169.18 3739.51 4908.69
13, Madhya Pradesh 13713.82 190944.20 204658.02
14. Maharashtra 19743.56 21815.64 41559.20
15. Manipur 461.63 1692.89 2154.52
16. Meghalaya 1457.87 3224.68 4682.55
17. Mizoram 770.91 2023.90 2794.81
18. Nagaland 1031.28 910.11 1941.39
19, Orissa 7384.75 78380.49 85765.24
20. Punjab 822.54 3445.75 4268.29
21. Rajasthan 4142.11 78041.00 82183.11
22. Sikkim 722.16 691.50 1413.66
23, Tamil Nadu 6571.72 18409.21 24980.93
24. Tripura 2572.97 2754.66 5327.63
25. Uttranchal 1269.11 4470.60 5739.71
26. Uttar Pradesh 33242.07 56914.69 90156.76
27. West Bengal 17038.15 38868.84 55906.99

Total 229256.74 864085.54 1093342.28

[English] THE MINISTER OF STATE IN MINISTRY OF

Worid Bank Loan to Karnataka

3622. SHRI G.M. SIDDESWARA: Will the Minister of
FINANCE be pleased to state:

(a) whether the World Bank has provided loan of
Rs. 250 milion US Dollars to the State Government of
Karmnataka for State Economic Restructuring Plan;

(b) if so, the details thereof;

(c) the details of the projects proposed to be financed
under this plan with proposed outiays, and

(d) the time by which they are likely to be completed?

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d)
State Economic Restructuring Plan loan is categorized
as Structural Adjustment Loan (SAL). Ministry of Finance
had issued revised guidelines for SAL on October 24,
2005. No proposal, under the revised guidelines, has so
far been received from Government of Kamataka for a
loan of US $ 250 million for State Economic Restructuring
Plan.

[Translation]
Coliection Under Education Cess

3623. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of FINANCE be pleased to state:
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(a) the amount collected by the Government under
the education cess since inception;

(b) whether a separate account of collected education
cess is being maintained;

(c) it so, the details thereof;
(d) if not, the reasons therefor;

(e) whether the said fund has been used on
education sector; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM): (a) The
amount collected through the Education Cess for the years
2004-05, 2005-06 and 2006-07 (Upto Feb’ 2007) is as
under:

(Rs. in crore)

Financial Year Direct Taxes Indirect Taxes
2004-05 1804.51 2514
2005-06 3213.75 4424
2006-07 2982.00" 3851°

(upto Feb' 2007)

*Provisional

(b) to (d) Yes, Sir. The Education Cess is collected
under the foliowing head of accounts:

0037 - Customs
37.00.504 - Education Cess
0038 - Union Excise
0038.00.504 - Education Cess
0044 - Service Tax
0044.00.504 - Education Cess
0020 - Corporation Tax
0020.00.504 - Education Cess
0021 - Income Tax
0021.00.504 - Education Cess

APRIL 27, 2007
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Prarambhik Shiksha Kosh (PSK) has been established in
the Public Account of India for crediting into it, all
proceeds of Education Cess imposed vide Finance (No.2)
Act, 2004.

(e) and (f) The proceeds of the Education Cess
credited to Prarambhik Shiksha Kosh are spent on Sarva
Shiksha Abhiyan (SSA) and Mid-Day Meal Scheme (MDM)
which are being implemented to achieve the goal of
universalization of elementary education. Each year, after
exhausting the funds provided by way of Gross Budgetary
Support for the schemes of Sarva Shiksha Abhiyan and
Mid-Day Meal, subsequent expenditure on these schemes
is financed from Prarambhik Shiksha Kosh.

Land Allotted to Hospital

3624. SHRI JIVABHAI A. PATEL:
DR. DHIRENDRA AGARWAL:
SHRI BHUVANESHWAR PRASAD MEHTA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any action has been taken against the
officers responsible for term of allotment in aliotting land
to hospitals;

(b) if so, the details thereof;

(c) whether the replies of show cause notices issued
to hospitals for violating terms of allotment of land has
been received;

(d) if so, the action taken thereon;

(e) whether any proposal for rationalization of term
of allotment has been formulated; and

{f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN). (a) to
(d) Delhi Development Authority (DDA) has reported that
it has allotted land to 54 hospitals. Land & Development
Office (L&DO) has allotted land to 5 hospitals. Allotment
conditions in case of some of the hospitals stipulate
provision of certain percentage of free-beds. A Public
Interest litigation tiled Social Jurist Vs. Union of India
(W.P.No. 2866/2002) was filed in the Delhi High Court
on the issue of non-implementation of freeship condition
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by hospitals. DDA has reported that it has issued show
cause notices to the hospitals falling under its purview
on the issue of not providing free treatment as per the
stipulations of allotment letterlease. Replies were received
from some of the hospitals claiming compliance of freeship
conditions. The replies were sent to Directorate of Health
Services, Delhi Govt . for comments/scrutiny. In CWP
No. 2866/2002, the Hon'ble High Court in its Judgement
dated 22.03.2007 has directed that Special Referral
Centres shall be set up in Gowt. hospitals for referring
poor patients to the nearby private hospitals covered under
the Writ Petition. In addition, Delhi Gowvt. has also been
directed by the court to calculate the financial liability of
these hospitals for non-compliance of free treatment
conditions with retrospective effect, which should go into
the creation of corpus fund to be used for treatment of
poor. Land and Development Office has reported that
action has been initiated against defaulting hospitals under
the terms of lease agreement which included cancellation
of allotment in respect of three hospitals.

(e) and (f) In CWP No. 2866/2002 the Hon'ble High
Court has passed a judgment on 22nd March, 2007 which
inter-alia has ordered for compliance of free treatment to
the extent of 25% for OPD and 10% IPD uniformly in
respect of 20 hospitals allotted land at concessional rates
and other identically situated hospitals.

[English]
Shortage of Drinking Water

3625. SHRI MANORANJAN BHAKTA: Will the
Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether a large number of complaints especially
from Rutland Bay and Flat Bay have been received in
regard to acute short supply of drinking water;

(b) if so, the details thereof, and

(c) the action taken by the Govemnment to ensure
smooth supply of drinking water to the inhabitants of
Rutland Bay and Flat Bay regions?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN):
(a) No, Sir.

(b) and (c) Do not arise.
Shortage of Water in Delhi

3626. SHRI KINJARAPU YERRANNAIDU: Wil the
Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether Government is aware about shortage of
water in Delhi;

VAISAKHA 7, 1929 (Saka)
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(b) if so, the details thereof;

{c) whether growing commercialisation has aggravated
the situation; and

(d) it so, the action taken by the Govermnment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(d) The Delhi Jal Board (DJB) has informed that as
against the demand of 990 MGD water for the estimated
165 lakh population of Delhi at present, the availability of
water is 720 MGD due to restricted supply of raw water
from neighbouring States. To meet the situation, the DJB
has undertaken the following steps:

* To enhance the water production capacity, a
140 MGD Water Treatment Plant at Sonia Vihar
has been commissioned in August 2006.

* Scheme of construction of Parallel Lined Channel
from Nunak to Haiderpur Water Treatment Plant,
being executed by Haryana Irrigation Department
against deposit of Rs. 315 crore from
Government of NCT of Dethi, would make
available 80 MGD of additional raw water due
to savings of seepage losses.

* Availability of 80 MGD additional raw water will
be source of supply for the three water treatment
plants : Dwarka (40 MGD) & Okhla (20 MGD)
proposed and Bawana (20 MGD) already
constructed.

* Four recycling Back wash/waste water treatment
plants are at construction stage and these will
produce 45 MGD additional water.

* 53 Underground reservoirs (UGRs)/BPS with
their transmission mains are at construction stage
all over Delhi to achieve rationalized distribution
of supply and to cover more population with
fiter water pipe network.

* To meet the future demand of water in Delhi,
three Upstream storage drams are proposed to
be constructed at Kishau, Lakwar Vyasi and
Renuka. Out of these three\darns. Renuka is in
advanced stage of clearance and is likely to be
constructed in six years time.

* Govemment of NCT of Delhi is promoting water
harvesting schemes to recharge the depleting
ground water table besides framing a proposal
to regulate the extraction of ground water in
Delhi.

* Efforts have been made to pursue the
neighbouring States of UP and Haryana to
release Delhi's full share of raw water supply.



196 Whitten Answers

installation of Alr-conditioners

3627. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether any survey has been conducted to find
out the number of allottees of Types-il, Iil and IV
Government quarters particularty in R.K. Puram who have
installed air-conditioners;

(b) it so, the details thereof; and

(c) the reasons for not providing the facility tor
installation air-conditioners in the Government quarters and

APRIL 27, 2007

o Questions 196

the steps taken to provide the facility and increase the
sanctioned load for the quarters?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No,
Sir.

(b) Does not arise.
(c) Facilities in Govemment quarters are provided as
per approved norms. The latest norms dated 2.1.2008

are given in the enclosed Statement. Action to increase
the sanctioned load has to be tc individua! allottee.

Statement

GOVERNMENT OF INDIA
DIRECTORATE GENERAL OF WORKS
CENTRAL PUBLIC WORKS DEPARTMENT
(Standard and Specifications Unit)
Nirman Bhawan, New Delhi

No.62/SE(S&S)EE-IVAE-I/PAR/05-06/01

Dated 2.1.06

OFFICE MEMORANDUM
Subject: Revised specifications and scale of Amenities for Type | to VI houses.

Ministry of Urban Development has approved the revised

specifications and scale of amenities for Type | to VI

quarters /7 General Pool. A copy of the revised specifications is enclosed. These are to be followed for all future

constructions and not for existing houses.

The financial effects due to revised specifications and scale of amenities for each type of houses of Type | to Vi

over the plinth area rate 1.1.92 are as under:

Sl Type of Type of houses Plinth area Extra Cost invoived per sqm.
No. Construction rate per sgm. due to revised i
As on 1.182 and scale of amenities as on 1.1.92
Civil Electrical Total
1. R.C.C. framed Type |, II, i & 2810 346 36 382
Structure servamt Quarters
Type IV 2810 400 72 472
Type V & VI 2810 495 81 576
2. Load bearing Type |, I, Il & 2120 346 36 382
Structure Servant Qtrs.
Type IV 2330 400 72 472
Type V & VI 2485 495 81 576

To obtain the financial effects for the current period, the cost index for the particular place is to be added over the

Plinth Area Rates 1/1/92 as base 100.
End.: Copy of revised specifications

Sd/-
Page 1 to 15
(S.K. Jain )
Executive Engineer (S&S) Copy to:
Copy to:
1. Mo Urban Development (Shri Devinder Kumar, US(Works) -2) with copies
2. Al ADGs (2 copies each)
3. Al Chief Engineers/Chief Architects (2 copies each)
4. All Senior Architects (1 copy each)
5. Al Superintending Engineers (1 copy each)

Sd/-
Executive Engineer (S&S)
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General Pool Residential Accommodation (Type / to Vj)

VAISAKHA 7, 1929 (Saka)

Revised Specifications & Scale of Amenities

for

Specification for Residential Buildings

to Questions 198

SI.No. ltem Type |, I, Il & Servant Qrs. Type IV Type V and VI
Existing Revised Existing Revised Existing Revised
1 2 3 4 5 6 7 8
KR! Frames Ist class Kail Pressed steel T4ron frames  Presed steel lind class teak Same as Type IV
(a) Window Wood or 2nd class Framerss made out frames made out of  wood or Ist class
deodar wood or of corrosion cofosion resitant deodar wood
mild steel resistant coated coated sheet of 1.6 or mild steel
sheet of 1.6 mm mm thick with
thick with double double
rebate rebate/scratch proof
akuminium
sheets/poly-
propylene windows
Door do- T-irovPressed -do- Pressed stee! -do- Same as Type IV
steal/Preo-cast frames made out of
RC.C. frames corosion resistant
coated sheet of 1.6
mm thick with
single
rebateffactory
manufactured
precast RCC
frames
32 Shutters Ist class Kal M.S. tubular box (a) 35 mm M.S. tubuiar box lind class Same as Type IV
(a) window  wood or 2nd class section comosion panellad section comosion teakwood or st
Deodar wood resistant coated shutters with Ist resistant coated class deodar
shutters. Wire class deodar  shutters. Wire wood or mild
mesh shutiers wood for all mesh shutiers may steel
may aiso be rooms. also be provided at
provided at the the discretion of
discretion of {b) 35mm Zonal Chief
Zonal Chief paneled EngineeoScratch
Engineer shutters with proof akumnium
lind class window. Shutters
deodar wood for to maich with
bath, W.C., frame.
Kitchen
Scooter Shed &
Balcony.
Shutters
{b) Main Door Ist class Kad Double door, one 35mm paneled Same as Type 1 t0  2nd class indian  Same; as Type |
wood or 2nd class with iron gril shutters with Ist il teak wood of to il except that
deodar wood wih wire mesh class deodar commercial ply paneling wil be
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mosguito proot wood for a flush door. of both side
and other 35mm OOMS. decorative, pre
thick panelied faminaled particle
shutter with hard board.
wood style and
ral with paneling
of pre-laminated
particle board,
one side
decovative other
side belancing.
(c) W.C. Bath -do- Solid PVC 35mm paneled Same as Type | o lind class indlen  Same as Type | ©
room shutters 20mm shulters with 1] Tesk wood or 1]
thick lind class commerical ply
deodar wood for fush door
bath W.C.
Kichen,
Scooter shed
and beicony
Shutters
(d) Kichen -do- Partly panalied -do- Same as Type | -do- Partly panelied
door and partly wire to Wt and partly wire
mesh with mesh with
siainiges steel stainiess stoel
wire mesh. The wire mesh. The
paneling with pancling with
pre-laminated pre-laminated
partide board, partide board,
one side both sides
decoraiivae-35 decorative-35
mm thick mm thick
panelled shulter panelied shutter
wih hard wood with hard wood
style and ralls. style and raiis.
(e) Other doors -do- 35mm thick 35mm panelled Same es Type | -do- 35 mm thick
panelied shutiers shutters with Ist 1o i panelied shulters
with hard wood class deodar with hard wood
stylo and rall with wood for o style and rall with
paneling of pre- rooms paneling of pre
laminated board, laminated board,
one side both
dacorative decorative.
33 Fittings Oxidised ron Powder costed Auminum Power cosied Anodized Same as type IV
MS. Fhiings aluminium/ aluminium in
fisings/stainiess stainiess steol edemal doors
sioel ftinge fatings and intemal
doors oxidized
iron
34 Peep hole and Yes Yes Yes Yes Yes Yes
secnity chain
for extemal
door only.

Note: 1. In item no. 3 of Wood work, if any other option of local makedal is available, the same can aiso be used by the respective Chisf Enginesrs.
2. Extemal siiding door bokt and handies will be in powder costed M.S. or slainiess sisel.
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5 6

4.1

62

6.3

{b) Common

(c) Kitchen
work top

(d) Tollets

(e) Skirting/
Dado.

Finishing
External

Finishing
Internal

Mosaic flooring
and skirting in
50% area

Kota stone

Mosaic flooring

Mosaic and white
glazed dado in
W.C. & Bath
(80/150 cm.)

Water proof
cement paint or
washed stone grit
plaster or exposed
brick work

Dry distemper in
all rooms and
synthetic

enamelied paint

Mosaic floorig

and skiting with
ordinary cement
except in common

and stair case.

Kota stone
flooring and

skirting. In

staicase. single
piece Kota stons
shall be used.

Kota stone

Ceramic glazed
tiles in Indian

Type WC upto 90
cm. Height and
bath room upto
door jamb height.

Acryic smooth

exterior finish or
weashed stone grit
plaster or exposed
brick work

Al walisk
cailings to be
treated with 2 mm
thick POP

Marble chips  Same s Type | ©

flooring with 1]
ordinary cement
in all rooms,
kitchen, intemal
circulation area,
store, W.C. and
bath

Cement concrete Same as Type | to

flooing with W
matching
skirting in

Marble chips Ceramic Tiles
flooring with
ordinary cement

White glazed Same as Type |

Hesn WC, W
beth (30150 cm
height) white
glazed thes dado
for 60cm above
work top of
Kitchen platform

(a) washed Premium Acrylic
mosaic plasier in smooth exterior
ordinary cement finish with
for extemal walls additve of

slicone or washed
mosaic plaster in

(b) weter proot
cement paint on ordinary cement
roof parapets
(inner side), work.
foffit and inner
fins of chajes

efc.

Dry distemper in Al wails &

dawing and  celling to be
dning space. treated with 2 mm
Whae thick POP

or exposed brick

Mosaic flooring
in living room,

drawing, bath

anbd W.C. Rest
cement concrets

Cement Concrete

Mosalc flooring

Distemper in
drawing and

dining, bedrooms
and study room

Mosaic/Termazzo
tile flooring with
white cement. In
kitchen, ceramic

Same as type IV

Ceramic giazed
tiles upio celling
height with a
decorative band
of tiles.

Premium Acryiic
smooth exterior
finish with
additives of
siiicone or
silicone or

plaster in

or exposed brick

Al walis &

caling 0 be
treatod with 2
mm thick POP
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1 2 3 4 5 6 7 8
on wood/stesl followed with a washicolour followed with a and white plasier and
work white coat of acryliclol wash in other  cost-of acrylic/ washing in rest.  comices followed
washing on bound distemper rooms Vc stair ol bound with a coat of
cailing. except kitchen, cases distemper except plastic emulsion
bath & WC and kitchen, bath & paint except
all caiing, which WC end all \dichen, bath and
wil be done with caliings, which WC and o
white wash. will be done with cofings, which
Synthatic enamel white wash. wil be done with
paint on ol wood Synthetic enamel white wash.
work and steel paint on all wood Synthetic enamel
work. work and steel paint on all wood
work. work and steel
work.
Scale of Amervties for General Pool Accommodation
Hem Hem Tpye | Type Ul Type Wl Type V Type VM
No. [
1 2 3 4 5 6 7 8 9 10 1" 12
1 Kitchen Yes Yes Yes Yo Yes Yes Yes Cowred cp  Yes Same s
Shelves in bers not bosrds Twe N
more han 400men shove sl
wide along one lownl wih
wil pr-
T ik lmbaled
decoaralive
board
@  Kichen sink Fiber gass Stainks Somess Sumeas Sawem Swmens White Stainless Samo a3 Stainless
wih drain sioel sk Type | Type— Type H Type-d vhorous shosl sink Type—V el sink of
boerd wilhout gazed wih dan size 510 x
drain bowsd Ktechen sink bosrd sie 1040mm
sz8 610x wih drain 51021040 wih bowl
510mm board wm wih dupth of 250
with bowl bowl deph o wih
depth 200 200mm draining
(] bosrdivivecus
ching sink
wih draining
bosrd of size
600x450x
250mm
@) Dedo Yes Yes Yes Yes Yes Yes - \[ ] - Coramic
gazed
Cemic glazed fles w0
fles for G0cm (K-}
above work tp thove
and around cooking
sunben foor pistorm
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(v) Bultim - Yes - Yes - Yes One Yes wih One Yeos with
cupboard with 2 drawers 20rawers

M Cookg Yes Yes Yes Yes Yes Yes Yes Yes Yes Yes

Buk in each Bed each Bed  one Bed  one each two bed each Bod  three bed  each Bed

RLC.Clpre- T T T

Kota
Stone

2
3
£5
T

@v)  Curtain rods Al rooms Al rooms Alrooms Alrmoms  Alrooms Al rooms Same as Drepery Wih
wih brackets Type i vods Peimets fods
) St of Pegs In bath in bah mbah, Wbsh  nbsh  Inbah In bath In bat, I bath
foom

and bed and bed endbed andbed  room bed and foom bed and bed and
00Mms fo0Mms fooms Fo0MS wardrobes vardrobes wardrobes

Revised Scales of Sanitary Fittings for General Pool Residential Quarters

In bah,

ttem Htem Tpyel Type W Type i Type IV Type VNI

1 2 3 4 5 6 7 8 9 10 1" 12

1. Indian WC. One One WC One One Same One One same One One same 141 (for Oné+One for
Pan whh Pan Orissa as Type | as Typo | as Type | sarvent sarvant
fushing cistem patiem quarter) quartars

with fow
leve! PVC
Fiushing

Cistern




207

Whiten Answers

APRIL 27, 2007 - fo - (NAeSHoNs

1 2 3 4 5 (] 7 8 9 10 1 12

2 Eumpean tpe - - - - - One One wihh One wilh One
WC. wih high Wih high  low level high bl {syphonic
el Rushing ol e fushing fype) W

cisiem cisomn Tow level
cistom

2(0)  Water ol wilh - - - - - - One - O
low level
Euwropean W.C.

3 Wash basin Om One One One One One Two Two Thee
wih ne tp mbor type Ninor
oach for hol & oo for

cold waker hot & cold
waler

4 Tap (kitchen
balh & WC)

CP. 3 #T 3 L1 Mr 4CP 3t for 5CP. 542 (for 2
Brass/PTMT sk beass sk brass senant PIMT +
bb cock quarier) 1CP

beass)

5 Shower CP. - One Ome O One One One Two Two Three CP.
BrassPTMT PTMT PTMT PTMT CP. brass beass

6. Towsl ral CP. One One One One One One One Two CP. One Two CP.
Brase/PTMT PTMT 4111 PTMT brass Towsl rad brass

outside
noer e
wash
basin

1 Narror/ One One One One One One One Two Three
Bovelled ecge/
wib PTMT
glass shelt

[ 8 Soap rack Orne One Ome One O One Two One Three
Nch in WCJ
Bath)

S  Ligud somp - - - - - - Tw - Three
container

16 Sworage tnk One 500 . One 500 & One 500 & One 750 v Ore 1000 W

210 Live N Live 20 Live n Lin 0 Live + 500 e
for senvant
quartens

1. Nich wih Kot Ore One One One One - Two - Jethr
sone ol it sorvant
bah room qusn

Note: Waste coupling in wash basins and grating over the fioor trap shall be only PTMT.
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Specifications for Electrical installation in Residential Quarters

o Description Toye | Type W Type I Type NV Type V Tye V1 Serant Qb 3
No. (exiodng sernant  (exchiding servant Garage
Quater & Garag) quarter & gemge)
Exshg  Revised Exsting Propossd  Exieing Propossd Existg Propossd  Existng Proposed Exiting Proposed  Existing  Revissd
1. Power Points (15 3 2 3 3 3 4 3 5 4 6 - 7 - 1
amperes, 6 pins)
2 MCB connected - 1 - 1 - 1 - 2 - 4 - 5 - -
socket outiet for
AC. unit/Geyser
complete with
wiring
3. Cailing Fans 2 2 3 3 4 4 5 5 5 6 - 7 1 1
4 Exhaust Fans - 1 - 1 - 1 1 1 - 1 - 1 - -
5. Call bells 1 1 1 1 1 1 1 1 1 2 - 3 - -
6.  Light/Fans/Call 17 17 20 20 23 23 24 27 3 38 - 44 5 5
bell/SA Plug Points
7. F.l. Fttings 2 2 2 3 3 4 4 5 - 7 - 8 1 1
excluding Tube and
Starter
Type of Wiring Recessed Conduit Type—
8. EDB MCB Type 1
A. Single Phase 1 1 1 1 1 1 1 - 1 - - - 1 1
B. 3 Phase - - - - - 1 - 1 - 1 - -
9.  Cabie TV Point - 1 - 1 - 1 - 1 - 2 - 2 - -
10.  Talaphone Point - - - - - 1 - 2 - 2 - -

[Trans/aton]
Urban Poverty Aleviation Programme

3628. SHRI KASHIRAM RANA:
SHRI TUKARAM GANPATRAO RENGE
PATIL:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of various Urban Poverty Alleviation
Programmes being launched in the country;

(b) the budgetary allocation made for these
programmes during the last three years and the current
year;

{c) the number of the persons benefited from these
programmes in each State during the said period and
the actual amount provided to each State for these
programmes during the same period; and

(d) the prospective plan of the Government to remove
urban poverty and the time by which it is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMAR! SELJA): (a) With a view to ameliorate the living
conditions of the urban poor, an employment-oriented
Urban Poverty Alleviation programme named Swama
Jayanti Shahari Rozgar Yojana (SJSRY), is being
implemented by the Ministry of Housing & Urban Poverty
Alleviation on all India basis, with effect from 1.12.1997.
The programme strives to provide gainful employment to
the urban unemployed and underemployed poor through,
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firstly, encouraging the setting up of seif-employment
ventures by those who have not studied beyond 9th
standard and, secondly, by providing wage employment
by utilizing their labour for construction of socially and
economically useful public assets.

(b) The budgetary allocation made for the scheme of
Swama Jayanti Shahari Rozgar Yojana (SJSRY) during
the last three years and the current year is as under:

(Rupees in crore)
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(c) The number of the persons benefited from Swama
Jayanti Shahari Rozgar Yojana (SJSRY) during the last
three years and the central funds released, State-wise,
under SJSRY during the last three years, year-wise is
given in the enclosed statement.

(d) The Government is of the view that there is an
urgent need to comprehensively revamp the scheme of
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) by
putting more emphasis on skill development to improve

Year 2004-05 2005-06 2006-07 2007-08 the employability of the urban poor and on imparting
- training in modem skills emerging due to the changed
Aliocation 123.00 160.00 250.00 344.00 economic scenario in the country. .
Statement
State-wise beneficianes assisted under Swarma Jayanti Shahan Rozgar Yojana (SJSRY)
20042005 2005-2006 2008-2007
s Nome o ST Coil  MNomberd Mool No.of  Cowal MNmberol No.o Mo of Cowdd Mumberdd  No.of Moo
No. share  Uben Poor perons  mendeys share  Urban Poor persons  mendays sham  Urtan Poor pesons  mendeys
Relsase  assisied B olwok  Resase amsiedb Wahed olwok  Release amendb  Taned of wok
sal W genacated ot W generated ot genessted
L n lakdw) microipon (n k) micropoup {n o}
enterprises enterprisas onteprises
1 2 3 4 5 6 7 8 9 10 1 12 13 "
1. Andhra Pradesh 111641 17704 5831  6.11 1526.17 5887 11613  0.00 228594 2195 4945 0.9
2. Annachal Pradesh 7.69 40 0 38 000 64 100 250 4668 0 3 082
3. Assam 24507 1150 4838 094 000 -289 2085 0.63 368.27 0 0 164
4.  Bihar 468.09 0 0 328 681.66 0 0 000 58683 0 0 000
5. Chhattisgarh 119.31 1903 4559 056 40567 2155 602 025 69848 766 1642 006
6. Goa 0.00 53 M5 000 000 0 0 000 000 0 0 000
7.  Gujarat 16436 4307 5958 027 000 4892 2776 012 89485 2937 735 113
8.  Haryana 66847 2382 4171 037 68112 5215 7965 069 571.67 1264 3182 0.21
9. Himachal Pradesh 217 302 839 000 4536 89 394 006 924 137 256  0.00
10.  Jammu & Kashmir 12817 1265 1748 029  9.06 918 5165 0.00 84938 0 0 058
11, Jharkhand 0.00 0 0 000 0.00 0 0 000 000 0 0 000
12.  Kamataka 118515 4572 2709 124 82299 3451 1241 128 141698 26917 14386  0.00
13.  Kerala 55495 3007 4736 0.12 68126 3847 4527 053 63922 1994 2499 0.29
14.  Maghya Pradesh 93149 8704 7524 147 159676 9187 19645 052 238835 249 6154 124
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1 2 3 4 5 6 7 8 9 10 " 12 13 14
15. Maharashtra 1508.66 19114 14518 053 255292 20611 20140 277 3776.34 2304 865 1.02
16. Manipur 0.00 0 2506 000 111.39 0 0 247 000 0 628 076
17. Meghalaya 0.00 0 0 000 000 0 0 000 9765 0 0 000
18. Mizoram 49104 1175 379 0.00 351.90 48 1346 2236 533.40 0 1906 1.92
19. Nagaland 34.02 265 250 000 19451  -346 333 053 14523 0 0 028
20.  Orissa 4891 3967 2273 076 46986 8375 1703  0.00 80897 2473 931 0.33
21. Punjab 0.00 527 1440 025 39868 17 597 001 13571 0 0 003
Rajasthan 25629 4660 1957 050 49538 6643 3340 016 85393 1941 1210 065

2. Sikkim 0.00 76 176 056  0.00 44 118 000 1038 0 0 013
24,  Tamil Nadu 51169 235 5016 059 92436 7434 19320  0.00 189151 6036 3054 2047
25. Tripura . 352.18 544 4783 107 0.00 578 4253 048 127.08 1020 561 0.17
26. Uttaranchal 160.31 153 1212 000 309.14 0 0 000 9396 0 0o -007
27. Uttar Pradesh 262261 6919 29031 420 307143 11789 24255  4.69 456649 649 16871 7.42
28.  West Bengal 42402 4033 2361 192 61747 5579 3986  1.46 1063.13 534 12850 031
29. Andaman & Nicobar Islands  0.00 4 0 087 000 6 0 062 000 15 0 1.24
30. Chandigarh 28.64 7 961 NA. 0.00 24 794 NA 000 18 515  0.00
31. Dadar & Nagar Haveli 0.00 10 98 000 000 0 0 000 000 0 0 000
32. Daman & Diu 0.00 0 0 000 000 0 0 000 000 0 0 000
Delhi 0.00 214 20 NA 000 -165 775  NA 0.00 61 0 000

34, Pondicherry 19100 1108 1792 146 000 2738 4400 064  0.00 0 0 000
Total 1220070 90566 111831 31.2415588.09 98791 142073 42862486845 56357 73203 2695

[English] (b) it so, whether this is in line with standard

DRDAs under Zilla Parishad

3629. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of RURAL DEVELOPMENT be pleased to

state:

(a) whether District Rural Development Agencies
(DRDAs) are receiving the funds directly from Union

Government;

accounting procedure;

(c) whether in many States DRDAs have been placed

under Zila Parishad,

(d) it so, the details thereof and the reasons therefor;

and

(e) the steps taken to place DRDA under Zila
Parishad in remaining North-Eastern States?
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THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) Yes Sir. District
Rural Development Agencies (DRDAs) are receiving 75%
of the funds directly from the Union Govemment and
25% of funds are received from the State Govemments.

(b) The funds are disbursed as per the approved
standard accounting procedure.

(c) and (d) The Guidelines of the °“DRDA
Administration® Scheme issued by Ministry of Rural
Development do not prescribe merger of DRDAs with the
Zila Parishads as a general policy. However, under the
Guidelines the State Governments have been allowed
flexibility to operate the DRDAs as a distinct unit. At
present, the DRDAs have been merged with Zila
Parishads/Zila Panchayats and a separate “DRDA Cell’
has been created in the States of Madhya Pradesh,
Kerala, West Bengal, Chhattisgarh, Karnataka,
Maharashtra and Rajasthan.

(e) No such steps to place DRDAs under Zila
Parishads has been taken by Govemment of India.

Guidelines for Waste Disposal

3630. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether rules framed for disposal of garbage and
other solid waste deposits have tumed outdated;

(b) if so, whether the Union Government has framed
new rules to make waste disposal environment friendly;

(c) f so, the details thereof; and

(d) the concrete steps taken by the Union
Government for scientific removal ot garbage and other
solid waste for recycling purposes?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(d) Information is being collected and will be laid on the
Table of the Sabha.
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Instalistion of Scanning Machines at
Metro Stations in Dethi

3631. SHRI RUPCHAND MURMU: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government proposes to install
scanning machines at the all metro stations in Delhi;

(b) it so, the details thersof; and
(c) the time by which these are likely to be installed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No,
Sir, DMRC is not planning to install any scanning machine
at Metro stations presently.

(b) and (c) Do not arise.
Fiscal Concessions

3632. SHR! ANANDRAO VITHOBA ADSUL:
SHRI JASWANT SINGH BISHNOL:
SHRI K. SUBBARAYAN:
SHR! ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has made any
assessment about loes of revenue on account of fiscal
concessions given to Special Economic Zones (SEZs);

(b) if so, the details thereof;
(c) whether the Asian Development Bank has opined

that tax incentives being offered to SEZs are unnecessary
as reported in The Hindu dated March 28, 2007;

(d) if so, the details thereof and the reaction of the
Union Govemment thereto; and

(e) the corrective steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir.

(b) The revenue loss over the period 2006-07 to
2009-2010 is estimated to be Rs. 1,02,621 crore. Out of
this, the revenue loss on account of direct taxes is
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estimated to be Rs. 53,740 crore and on account of
indirect taxes, it is estimated to be Rs. 48,881 crore.

(c) to (e) The Government has not received any
such report trom the Asian Development Bank. However,
the views of the Bank, as reported in The Hindu, only
reflect the concerns of the Government about revenue
loss on account of tax incentives to SEZs.

The Govemment is taking steps to curtail the revenue
loss by continuously fine-tuning the SEZ policy.

Development of Renewable Energy Schemes

3633. SHRI RAYAPATI SAMBASIVA RAO:
SHRI ANANT KUMAR HEGDE:
SHRIMATI SUMITRA MAHAJAN:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the Government has any action plan to
promote photovoltaic power plant in the country;

(b) if so, the details thereof;

(c) the details of New and Renewable energy
schemes/programmes implemented by Integrated Rural
Development Authority (IRDA) for the development of non-
conventional energy in the country during the last three
years alongwith the expenditure incurred thereon, State-
wise;

(d) whether some renewable energy programmes are
still in experimental stage; and

(e) if so, the details thereof alongwith the efforts
being made for development of such programmes?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) and (b) No specific target has been
fixed for grid-interactive solar power in view of its high
unit cost of generation, currently estimated at around
Rs. 20/kWh. However, were costs of such power to come
down, then deployment of the same could be facilitated
on a limited scale until such time it becomes cost-
competitive with respect to conventional power. Research,
design & development (RD&D) activity globally and in
this country is aiming to make solar power generation
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cost-competitive. Although no definite date can be ascribed
for the attainment of this aim, it is generally considered
that solar power might become cost-competitive or near
competitive by 2030, depending upon technological
breakthroughs and the then unit cost of generation of
conventional fuel power.

(c) The Ministry is not implementing its schemes/
programmes through the said Integrated Rural
Development Authority (IRDA).

(d) and (e) Renewable energy programmes/schemes
broadly fall into the two categories of deployment and
development. While in the former category, the Village
Energy Security Programme is in test/experimental stage,
in the latter category, Research, Design & Development
(RD&D) in New & Renewable Energy (NRE) are in either
experimental and/or development stage. In this regard,
an 11th Plan outlay of around Rs. 1500 crore has been
proposed for RD&D in NRE technologies.

[Translation]
Re-assessment of Taxation Policy

3634. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of FINANCE be pleased
to state:

(a) whether the Government proposes to carry out
any comprehensive study regarding the effect of various
taxes on living standards of people with the objective of
carrying out a re-assessment of the existing taxation
policy; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir.

(b) Does not arise.
[English]
New Pay Scales in CSIR

3635. SHRIMAT! JHANSI LAKSHMI BOTCHA: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether the Governing Body of Council of
Scientific and Industrial Research, New Delhi has
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approved the new pay scales in respect of certain
categories;

(b) if so, the details thereof;

(c) whether these pay scales have been implemented
in respect of all the categories;

(d) if so, the details thereof; and

(e) if not, the reasons therefor alongwith the
categories for which these have not been implemented?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND THE MINISTER OF EARTH SCIENCES (SHRI
KAPIL SIBAL): (a) Yes Sir.

(b) Goveming Body approved the new pay scales in
respect of 28 posts of Directors and the Non-Functional
scale for Section Officers in CSIR.

(c) to (e) Upgraded pay scales for the 28 posts
of Directors have been implemented while the Non-
Functional Scale for Section Officers has not been
implemented till now as after notification of CSIR circular
letter dated 12.5.2006, Ministry of Finance directed CSIR
to withdraw the circulars granting Non-Functional Scale
of Rs. 8000-13,500 to Section Officers of CSIR on the
ground that Non-Functional scale to Section Officers was
specially for Section Officers of CSS and was not
applicable to any other similarly designated Officers
outside CSS.

In line with decision taken at its 167th meeting of
Govemning Body, Ministry of Finance has been requested
to reconsider its advice and their reply is still awaited.

Fiscal Deficit

3636. SHRI ANIL BASU:
SHRI UDAY SINGH:

Wwill the Minister of FINANCE be pleased to state:

(a) the combined fiscal deficit of the Union
Government and State Governments;

(b) whether the World Bank has directed the
Government to bring down the fiscal deficit in the
Government budgets;

(c) # so, the reaction of the Governmsnt thereof;

(d) whether the Government has evolved any policy
to cut fiscal deficit;, and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The
Combined Fiscal deficit of Union Government and State
Govemments is as given below:

Year Fiscal Deficit
Rs. crore As per cent
of GOP

2002-03 234,987 9.6
2003-04 234,502 85
2004-05 234,721 75
2005-06 (RE) 263,105 74
2006-07 (BE) 260,803 6.4

Source: Reserve Bank of India

N,

(bi No Sir.
(¢) In view of reply to part (b) above, does not arise.

(d) and (e) Government has enacted the Fiscal
Responsibility and Budget Management Act, 2003 which
envisage an annual reduction of at least 0.3 percentage
points in fiscal deficit and 0.5 percentage points in revenue
deficit. The law mandates the Central Govemment to
efiminate its revenue deficit and reduce fiscal deficit to
not more than 3 per cent of GDP by 31st March, 2009.

Clearance of Scrap Materials

3637. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:

Will the Minister of FINANCE be pleased to state:

(a) whether the Customs officials posted at various
ports in the country are clearing the scrap materials
without any proper check;

(b) if so, the details thereof;

. (c) whether the scrap materials contain highly
sensitive ammunition;

(d) i so, whether the Govemnment has conducted
any inquiry in this regard; and

(e) it so, the outcome thereof and the action taken
against the officials found guilty?



221 Wiritten Answers

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
No Sir, imported metal scrap at various ports is cleared
after detailed examination as per prescribed procedure
vide Circular 56/2004-Customs dated 18.10.2004.
Accordingly, metal scrap imported in shredded form is
subject to examination norm of 10% of the consignment
subject to examination of minimum one container. The
containers so selected are examined 100%. Further,
import of metal scrap in unshredded, compressed or loose
form is subject to examination of 25% of the containers
in respect of manutacturer importer and 50% in respect
of the trader, for each consignment, subject to minimum
one container. Import of such scrap is permitted through
specified ports and is required to have a preshipment
inspection certification issued at the port of export by
accredited agencies.

(c) Scrap may be generated by any metallic item.
Unshredded scrap sourced from countries affected by war
or armed conflict may contain combustible material which
may remain sensitive or become sensitive later. In case
of detection of any such prohibited material in the scrap,
the imported consignment and the concemed persons
are subject to penal proceedings under the provisions of
Customs Act, 1962 and any other relevant law.

(d) and (e) Enquiry conducted by the Govemment
revealed that the cause of accidents is because of the
presance of explosive material which remained undetected
due to large volume of consignments and causing
explosion subsequently. Import of unshredded metal scrap
from Hodaideh, Yemen and Bandar Abbas, Iran are not

VAISAKHA 7, 1929 (Saka)

to Questions 222

allowed. No Customs officers have been indicated as
guilty in the above report. However, Customs Department
takes action for any lapses on the part of officers.

Soft Loan from Japan

3638. SHRIMATI NIVEDITA MANE:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether the Japanese Government has committed
soft loan for various projects in India as reported in “The
Times of India” dated March 31, 2007;

(b) it so, the details of the projects alongwith the
terms and conditions thereof; and

(c) the other steps taken by the Union Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
Government of Japan has committed Official Development
Assistance loan for eleven projects in India for FY 2006-
07. Notes in this regard have been exchanged between
Government of India and Govermnment of Japan on
30.3.2007 and individua! loan agreements in respect of
these eleven projects have been signed on 30.3.2007
between Government of India and Japan Bank for
Intemational Cooperation (JBIC). A statement is enclosed.

Statement

The Government of Japan has committed a loan of Yen 184,893 million (Rs. 6482.35 crores approximately#), for
the following 11 projects under its Official Development Assistance (ODA) for FY 2006, as per Terms and Conditions

given below:

Sl Project Maximum amount Rate of Repayment Location
No. in milion yen interest period

and Rs. crore

approximately
. 2 3 4 5 6
1. Delhi Mass Rapid Transport System 13,583 1.3% Twenty (20) years Dethi

Project (Phase 2) (i) (476.22) after the grace
period of ten (10)

years
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1 2 3 4 5 6
2 Visakhapatnam Port Expansion 4129 0.75% ten (10) years Andhra
Project (144.6) after the grace Pradesh
period of five (5)
years
3 Bangalore Distribution Upgradation 10,643 0.75% ten (10) years Kamataka
Project 9373.14) after the grace
period of five (5)
years
4 Transmission System Modemization 23,697 1.3% twenty (20) years Andhra
and Strengthening Project in (830.82) after the grace Pradesh
Hyderabad Metropoitan Area period of ten (10)
years
5. Andhra Pradesh Iigation and 23974 1.3% twenty (20) yeers Andhra
Livelihood improvement Project (840.53) after the grace Pradesh
period of ten (10)
years
6. Tripura Forest Environmental 7,75 0.75% thirty (30) years Tripura
improvement and Poverty Alleviation (270.84) after the grace
Project period of ten (10)
years
7. Gujarat Forestry Development Project 17,521 0.75% thity (30) years Gujarat
(Phase 2) (614.29) after the grace
period of ten (10)
years
8. Kerala Water Supply Project (i) R7m 1.3% twenty (20) years Kerala
(1149.16) after the grace
period of ten (10)
years
9. Agra Water Supply Project 24822 1.3% twenty (20) years Uttar
(670.26) after the grace Pradesh
period of ten (10)
years
10. Amritsar Sewerage Project 6,961 0.75% thity (30) years Punjab
(244.05) after the grace
period of ten (10)
years
11. Orissa Integrated Sanitation 19,061 0.75% thity (30) years Orissa
Improvement Project (668.28) after the grace
period of ten (10)
years

#Exchange Rate: @100 yen = Rs. 35.06 (as on 24.4.2007)
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Aliotment of Lockers in Banks

3639. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of FINANCE be pleased to state:

(a) the existing guidelines for allotment for lockers in
the banks;

(b) whether the banks insist on fixed deposits from
customers for allotment of lockers;

(c) it so, the details in this regard;

(d) whether the Government has sought public
comments to make some changes in the existing
guidelines; and

(e) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e)
Reserve Bank of India (RBI) had hosted the Draft
Guidelines on “Extension of Safe Deposit Locker/Safe
Custody Article Facility and Access to safe Deposit
Lockers/Retumn of Safe Custody Articles by banks® on its
website on 4th December, 2006. Taking into account the
feedback received from banks and public, RB! has issued
guidelines on 17th April, 2007 which, inter-alia, advise
banks:

(i) To refrain from the restrictive practice of linking
the lockers facility with placement of fixed or
any other deposit beyond what is specifically
permitted.

(i) To ensure prompt payment of locker rent, banks
may, at the time of allotment, obtain a Fixed
Deposit which would cover 3 years rent and the
charges for breaking open the locker in case of
an eventuality. However, banks should not insist
on such Fixed Deposit from the existing locker-
hirers.

(iii) To maintain a wait list at branch level for the
purpose of allotment of lockers, ensure
transparency in allotment of lockers and also
give a copy of the agreement regarding
operation of locker to the locker-hirer at the time
of allotment. The detailed guidelines are available
at RBl website www.rbi.org.in
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[Translation/
Hike in Conversion Charges

3640. SHRI HEMLAL MURMU: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Urban Development Ministers of
various States participated in the workshop on Jawahar
Lal Nehru National Urban Renewal Mission Scheme held
recently,

(b) if so, the details thereof;

(c) whether the Union Government has advised the
State Governments to levy higher conversion charges for
construction of colonies on agricultural land in all the
metro cities including Delhi;

(d) if so, the details thereof; and

(e) the reaction of the State Govemments in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Yes, Sir. A two-day National Consultation on
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM): Housing & Urban Poverty Alleviation in New
Delhi on 16-17 March, 2007. First day of the National
consultation was devoted to Expert Group Meeting.
Second and the concluding day was earmarked for a
High Level Ministerial Meeting. Housing/Urban
Development/Local Self Govemment Ministers of States
were invited to attend the High Level Ministerial Meeting.

{c) No, Sir.
(d) and (e) Do not arise. .
[English]
Micro Finance and Micro Credit System

3641. SHRI ANANT KUMAR HEGDE: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has any plans to modify
or improve the micro finance and micro credit system in
agricultural sector;
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(b) if so, the details thereof;

(c) whether the Government proposes to involve
NGOs in this field;

(d) it so, the details thereof;

(e) whether any private partners have shown interest
in participating in micro finance and micro credit system;
and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Yes, Sir. The Government has introduced a Bill in Lok
Sabha on 20.3.2007 “The Micro Financial Sector
(Development and Regulation) Bill, 2007" for enacting a
new legislation which shall provide a formal statutory
framework for the promotion, development and regulation
of the micro finance sector.

(c) and (d) Non-Governmental Organisations (NGOs)
are already involved in extending Micro Finance. Besides,
this Bill provides for supervision over various entities
engaged in the activity of micro finance such as Co-
operative Societies, Mutual Benefit Societies or Mutually
Aided Societies registered under many State enactments
or Multi State Co-operative Societies registered under the
Multi State Co-operative Societies Act, 2002, societies
registered under the Societies Registration Act, 1850 or
any other State enactments govering such societies and
a Trust created under the indian Trust Act, 1882 or public
trust registered under any State enactments.

(e) and (f) At present, a number of private Micro
Finance Institutions are also invoived in Micro Finance
activities. A certain segment of Institutions engaged in
the Micro Finance Sector such as Non Banking Finance
Companies (NBFCs) and section 25 companies
(Registered under the Indian Companies Act 1956) are
govemned and regulated by the Reserve Bank of India.

[Transiation]
Development in the Fleld of Science & Technology

3642. SHRI THAWAR CHAND GEHLOT: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:
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(a) whether the Government has initiated any action
plan for development of Science and Technology;

(b) if so, the details thereof;

(c) whether the Government is aware that there has
been a decline in the number of students who took
admission in basic science education;

(d) if so, the number of students who took admission
in science education during the last three years; and

(e) the action taken/being taken by the Government
to increase the admission rate of students to science
education and to check brain-drain?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, Sir.

(b) The Department of Science and Technology has
plans to enable the science, technology and innovation
to help the country have more inclusive growth. it has
been planned to synergize efforts to increase the talent
supply chain for science and engineering. DST is
developing a suitable mechanism and structure for
monitoring in real time frame, the outputs and outcomes
of S&T and measurements of proportion of technology-
led growth of GDP of India. it has been planned that a
certain percentage of R&D support be directed towards
coordinated programmes involving multiple agencies and
disciplines with super ordinate goals and targets. There
are plans to launch joint programmes on development of
S&T with growth related sectors such as Textiles, Energy,
Drug and Pharma, ICT etc. DST will prepare proactively
the S&T system in the country in some selected domain
areas which are most suited for public private partnership.
It has also been planned to take initiatives to design and
develop low cost solutions for domestic use of
technologies for safe drinking water, to attract and foster
talent in scientific research, to develop an innovation
infrastructure to link knowledge products to the generation
of wealth, to initiate S&T for security of the country, and

-develop mega facilities for basic research in science.

(c) and (d) According to the “India Science Report”
a study conducted by the National Council of Applied
Economic Research (NCAER) on behalf of the indian
National Science Academy, in the year 2005, the
proportion of students studying science rose from 31% in
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2000-01 to 34.6% in 2003-04. A total of 9.84 million
students enrolled at graduate plus level in 2004. The
study shows that there is no decline of interest in the
proportion of students who wish to study science.
However, there are areas of concern such as that some
students do not feel motivated enough to study science,
large size of class and lack of teaching equipment
available with the institutions. The teachers require proper
re-training and there is a need for simplification of the
course content.

(e) To further to motivate and enthuse students to
take up science, the Gowt. is planning to initiate a new
programme under the title Innovations in Science Pursuit
for Inspired Research (INSPIRE) to attract and foster talent
in scientific research. During the Xith Five Year Plan, it
has also been planned to start a new programme
commencing at the pre-university stage to tap and retain
bright students in science streams during their BSc./MSc.
programmes. It is proposed to have 10,000 fellowships
of Rs. 1,00,000 per year. This will generate young
scientists of classes and will enable India to embark on
wealth creation through IPR generation. The Gowt. is
already continuing a programme titled ‘Kishore Vaigyanik
Protsahyan Yojana (KVPY) to select students with a
research bent of mind and motivate them through suitable
scholarships and other incentives to pursue a research
career in sciences, engineering and medicine.

Additional Funds under SGRY

3643. SHRI BAPU HARI CHAURE:
SHRIMATI BHAVANA PUNDALIKRAO
GAWALL
SHRI G. KARUNAKARA REDDY:
SHRI SANJAY DHOTRE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the funds released and utilized under Sampooma
Grameen Rozgar Yojana (SGRY) during each of the last
three years and current year, State-wise;

{b) the number of districts covered thereunder, State-
wise;

(c) the details of works carried out in these districts;

{d) whether the Govemment has received requam
from certain States for additional funds thereunder during
the said period; and
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(e) if so, the details thereof and the action taken
thereon, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) Details
given in the enclosed statement.

(c) Sampooma Grameen Rojgar Yojana (SGRY) is
implemented through all the three tiers of panchayats at
District, Block and Village levels. As per para-6.5.1 of
SGRY Guidelines, the illustrative list of works that can
be carried out by District and Intermediate Panchayats
are (i) soil & moisture conservation, (i) minor irrigation,
(iii) rejuvenation of drinking water sources, (iv)
augmentation of ground water, (v) traditional water
harvesting structures, (vi) desiltation of village tanks/ponds,
(vii) rural link roads, (viii) drainage works, (ix) afforestation,
(x) school buildings, (xi) dispensaries, (xii) community
centres, (xiij) Panchayat Ghars, (xiv) development of
markets. As per para-6.6 of guidelines, Village Panchayats
can carry out all works that result in creation of durable
productive community assets like (i) infrastructure support
for Swamajayanti Gram Swarozgar Yojana (SGSY), (ii)
community infrastructure for education & health as weil
as link roads, (jii) socio-economic community assets and
(iv) desiltation, renovation of traditional village tanks/ponds.

(d) and (e) Proposals are received from various State
Govemnments for release of additional grants from 5% of
total allocation kept reserved for distress areas. The details
of funds released under this provision during the last
three years and current year is as under:

(Rs. in lakhs)

States Funds released for distress areas during the year

200405  2005-06 200607  2007-08

Bihar 0.00 200.00 0.00
Not yet
Kerala 150.00 150.00 0.00 released to
State
Rajasthan 0.00 1100.00 9750.00 any
Tamil Nadu 210.00 0.00 0.00
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Statement

Performance of SGRY during 2004-05 fo 2007-08

2004-05 2005-06 200807 20708
SNo. StateUTs No.of Central Speniby No.of Centrsl Spentby No.of Centml Spemiby No.of Contral Spent by
Disricts Reloase  Stales Dishicts Release of Stslss Disiicts Rolesse  Staies  Districts Reloass States
o Fuds Funds of Funds of Funds
1 2 3 4 5 6 7 8 9 10 1 2 1B
1. Andva Pradesh 2 2404988 319274 2 24570 ITTS06 9 1354584 TEA® 3 541 NA
2 Aunachal Pradesh 15 13864 68500 15 137750 6755 M4 220 100680 12 ©ONA
3 Asam . RAM06 WENTS 23 409169 4404 16 26TA BTN 10 000  NA
4 Bha 3 4916829 EUTIE2 37 SOI40 THHSM 15 2046240 1755235 0 000  NA
5. Chhatisgarh 16 1283167 1775739 16 1660581 208018 5 60813 70038 1 18848  NA
6 Goa 2 M55 M 2 407 9SS 2 258  MME 2 *NA
7 Guest 2 94120 85535 25 1284876 188078 19 107436 G845 16 110104 NA
8 Hayma 19 SS6767 G728 19 GTSA76 93174 18 TSE22 BG40 16 2R NA
9. Hmachal Pradesh 12 225063 MB3AS 12 22005 ETH 10 194024 2019 8 17281 NA
10.  Jammu and Kashmir W 271581 419750 14 32813 4SS 11 32250 2684 9 M50 NA
1. Jathand 2 A5 N 2 WBALTT SME6M 2 4TI 46T 0 000  NA
12 Kamatska 7 109028 2068209 77 2188183 NS5E 2 1967161 1699052 16 196786  NA
13, Kersla 14 786656 1358538 14 OT6LI1 155267 12 061800 936648 10 *NA
4. Madya Pradesh &5 BTIAM K02 43 MMG06ST 45635 0 204284 191867 17 13653  NA
15.  Meharashina B ETB 4900074 33 4006963 536078 21 IMER03 2436518 15 2038  NA
6. Manps 9 241 WA 9 2450 960 8 2M% 8% 8 2607 NA
7. Meghaaya 7 24301 31993 7 23413 0310 5 17509 190038 2 6272 NA
18, Mzomam § SMM 55719 B TMB55 98820 6 68808 IMHM 4 MW NA
19, Nagaland 8 16797 MBI 8 MISTD 19925 7 136643 7514 3 9932 NA
2. Odsa 0 260985 MO1TT %0 /R4S B/6M5 11 1193145 1005539 6 6568 NA
2. Puiab 17 581855 621506 17 641230 G618 16 MI673 54286 13 1221 NA
Rajasthan R USHAST 2ATTR R 1TME00 242821 2B 25083 1645688 20 151599  NA
% Skhm 4 668 TN 4 BATS 107858 3 T3S 88T 1 WA NA
2. Tamik Nady 2 247043 90067 29 K576 WHTTT 23 268142 2462048 19 20013 NA
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
2. Tripura 4 407904 580108 4 521391 615550 3 418 BT 1 14512 NA
2. Uttaranchal 13 536166 850294 13 660712 935823 10 612338 690134 8 48883 NA
21. Uttar Pradesh 70 78279.95 10646840 70 98576.36 12806523 48 6893532 5506947 48 918984 NA
2. West Bengal 19 2673184 3083627 19 3445329 37779.37 9 1443959 14248.15 2 13803 NA
2. Andaman and Nicobar lslands 2 2084 8B 2 43  88.03 2 0.00 1429 2 ' NA
0. Dadra and Nagar Havel 1 8728 0.00 1 0.00 0.00 1 0.00 0.00 1 ‘ NA
31 Daman & Diu 2 0.00 000 2 0.00 000 2 0.00 0.00 2 ' NA
Lakshadweep 1 85 137 1 12675 422 1 12055 1320 1 ' NA
Pondicherry 1 20509 3406 1 000 18624 1 16664 118.60 1 : NA
Total 583 449618.62 608012.867 586 549743.00 70522891 388 346484.00 31011378 #275 24892

NA-Not available

#includes districts of UP which will be merged in NREGA in 2007-08.

[English]
Training for Jatropha Piantation

3644. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Jatropha plantation project has failed to
take off as the farmers growing Jatropha have little
knowledge about this crop and were not imparted any
training in this regard; and

(b)ifso,mestepstakentopmidetrahhgmmm
about the inputs required and technique to be employed
for growing Jatropha crop?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) At present,
there is no programme/scheme being implemented by
the Ministry for Jatropha plantation. However, the Central
Govemment has initiated steps for launching a coordinated
programme, called “National Mission on Bio-diesel®, with
Ministry of Rural Development as the nodal ministry, for
taking up large-scale plantations of jatropha on public
wastelands including research & development, awareness/
capacity building activities to growers. The proposal for
launching a demonstration phase of the National Mission
on Bio-diesel is under consideration of the Govermment.

Assistance to Economical Weaker Sections

3645. SHRI ABU AYES MONDAL: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has received any
proposals from certain Non-Govemnmental Organisations
during the last three years to provide financial assistance
to the economical weaker section through some social
schemes:

(b) if so, the details thereof, and
{c) the action taken by the Government therson?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (c) The
information is being collected and will be laid on the
Table of the House.

Micro Finance Institutions

3646. DR. M. JAGANNATH: Will the Minister of
FINANCE be pleased to state:

(a) whether a study conducted by Reserve Bank of
India (RBI) recently has revealed that several Micro
Finance Institutions have missed their targets in covering
poor under the credit card;
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{b) it so, the details thereof;

(c) whether several Micro Finance Institutions are
operating in the area where there is already a banking
system in operation;

(d) it so, whether there is no monitoring control banks
over the Micro Finance Institutions; and

(e) it so, the measures proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) In
a joint fact-finding study on micro-finance conducted
recently by reserve Bank and a few major banks, it was
observed that some of the Micro Finance Institutions
(MFis) financed by banks or acting as their intermediaries/
partners appear to be focussing on relatively better banked
areas. Further, some MFis supported by banks were not
engaging themselves in capacity building and
empowerment of the groups to the desired extent.

Banks have been advised by Reserve Bank of india
that it may be desirable for banks to deal with micro
credit organizations having proper credentials, track record,
system of maintaining accounts and records with regular
audits in place and manpower for closer supervision and
folow-up. The Government has aiso introduced a Bill in
Lok Sabha on 20.3.2007 "The Micro Financial Sector
(Development and Regulation) Bill, 2007" to create
environment friendly policy for micro-finance services in
the country. The Biil is intended to provide a formal
statutory framework for the promotion, development and
regulation of the micro finance sector.

Loans to Small Scale Sector

3647. SHRI JUAL ORAM: Will the Minister of
FINANCE be pileased to state:

(a) whether the public sector banks are provided
loans to the small scale sectors on priority basis;, and

(b) if so, the amount of loan advanced to small
entrepreneurs in Orissa during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir.
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(b) The amount of loan advanced to small
entrepreneurs in Orissa as at the end of March 2004,
2005 and 2006 was Rs. 858.46 crore; Rs. 1020.68 crore
and Rs. 1276.59 crore, respectively.

Stock Market Crash

3648. SHRI SURESH PRABHAKAR PRABHU:
SHR!I JASHUBHAI DHANABHAI BARAD:

Will the Minister of FINANCE be pleased to state:

(a) whether a major crash took place in the stock
market recently;

(b) if so, the reasons therefor; and

(c) the steps taken by the Govemment/Security and
Exchange Board of India/Reserve Bank of India in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c)
No, Sir. The monthly average of Sensex has been 13984,
14143 and 12851 during January, February and March,
2007 respectively. The movement of markest indices or
price of a specific share is a function of perceptions of
the investors-domestic and overseas, retail and
institutional-about the economy, the sector and the
company. This perception is influenced by many factors
including macro-economic environment, growth potential
of the economy, corporate performance, domestic and
international events, and market sentiments. The
Government, Securities and Exchange Board of India
and Exchanges have put in systems and practices to
promote a safe, transparent and efficient market and to
protect market integrity. The systems include advanced
and surveillance, various limits on positions, margin
requirements, circuit filters, etc. which reduce possibility
of crash in market.

insurance Schemes in Rural Aress

3649. SHRI G. KARUNAKARA REDDY: Will the
Minister of FINANCE be pleased to state:

(a) the extent of outreach of the insurance sector,
lifte insurance and general insurance, separately in rural
areas;
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(b) the ratio of public and private sector insurance [Translation]

companies in the field;
Guidelines Regarding Sanctioning
(c) the number of insurance claims in rural areas of Loans and Grants

settled during the last three years; and 3650. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of HOUSING AND URBAN POVERTY
(d) the steps being taken by the Govemment to cover ALLEVIATION be pleased to state:

more number of rural areas in the insurance schemes? (a) the guidelines formulated by HUDCO regarding
sanctioning of loans and grants to the building constructors

THE MINISTER OF STATE IN THE MINISTRY OF and voluntary organisations;

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)

In terms of the Insurance Regulatory & Development (b) whether the Government has received complaints
Authority (Obligations of the Insurers’ towards Rural & from various quarters that these guidelines are frequently
Social Sector) Regulations, 2002, all Life insurers are amended to heip certain building contractors;
required to underwrite 7%, 9%, 12%, 14%, 16% and (c) if so, the details thereof; and
18% policies in the first six financial years, while in case . o
of non-life insurers in the first two financial years 2% and (d) the steps taken or being taken in this regard?
3% and 5% thereafter of the gross direct premium is THE MINISTER OF STATE OF THE MINISTRY OF
required to be underwritten in the rural sector. HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) The Housing & Urban Development
(c) The insurance Regulatory & Development Authority Corporation Ltd. (HUDCO)'’s financing pattem and other
(IRDA) has reported that its data processing system does guidelines have undergone changes with the passage of
not generate such information. time and to standardise the procedures and gu'de'lnes,
consolidated revised master circular issued on 10th May,
(d) IRDA has reported that it has notified Regulations 2005, which is in force at present with amendments issued

there on. Further the current financing terms and
guidelines for financing private sector and voluntary
organizations is enclosed as statement.

on micro-insurance which provide for life and non-life
insurance companies to offer micro insurance products to
extend cover to the weaker sections of the society through
combination of long-term life products with short-term non- (b) No, Sir.

lf :
ife products (c) and (d) Does not arise in view of ‘b’ above.

1.6 Financing Norms (W.E.F. 1st April, 2007)
1.6.1. For Housing/Infrastructure Project Loans and Take-out Finance (except HUDCO NIWAS)

The Board in its 416th Meeting (item No. 12) held on 27th February, 2007 has approved certain change in financing
norms, as per following details, w.ef. 1.4.2007 in respect of all Project Loans and Take-out Finance (except HUDCO

NIWAS):

Pant-A
Sl. Category Extent of Floating Base Fixed Rate
No. Max. Finance Rate (BR) #= (FR) *=(BR+1%)
upto (%)™ 10.75% p.a. p.a.
1 2 3 4 5
A EWS Housing by all borrowers 90 1.75% less 1.75% less

than BR than FR
i) Housing Projects for Widows,
SC/STs, physically handicapped,
Single woman above 35 years of
age and natural calamities
affected areas
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1 2 3 4 5
(i)  Others including scheme 1.25% less 1.25% loss
benefiting EWS family and action than BR than FR
plan projects
B. UG Housing Projects by all As per 0.50% less 0.50% less
borrowers. Guideiines than BR than FR

0]

All other schemes i.e., other
than as per ASB above

Director borrowing by Govemnment, 90 At VR At FR
Police Organization and
Govemment/Public Borrowers
Other borrowers*™ 70
@ Not rated BR+1% FR+1%
() ‘AAA' rated proposals/ At BR At FR
borrowers by CRISH, ICRA, CARE &
FITCH
(i)  'AA’ but below ‘AAA’ rated BR+0.50% FR+0.50%

proposaisiborrowers by CRISIL,
ICRA, CARE & FITCH '

Interest Rate Rebates Available for A¥ Loans:

$ Loan secured by Bank guarantee alone 0.25%

NOTES TO PART-A:

#

HUDCO reserves the right to review and revise the Floating Base Rate (BR) as and when necessary.

Loan sanctioned/released at Fixed Rate (FR) shall be automatically reset upon expiry of every 3 years at then
prevailing fixed rates (FR) from the date of first release. The resetting shall be effeclive from 1st day of quarter/
month (as per bifling cycle) in which resetting is due. Necessary provision in the agreement will be necessary
stating that “Borrower is agreeable for automatic reset upon expiry of 3 years at then applicable fixed rates (FR)
and shall execute a supplementary agreement to this effect in case of resetting of loan on fixed rates (FR) as per

this circular. however, borrowers are given an option to prepay the loan without prepayment charges after 3 years
as an alternative to automatic reset.”

Subject to borrower maintaining rating of AA or more during entire tenure of loan. However, the rebate in interest
rate as per specified norms shall be available during the validity of rating i.e., from the date of rating for date of
release of loan whichever is later, and upto validity of rating. The bomrower shall also submit annual rating before
end of each financial year. Further, in case of subsequent downgrading of rating below AA or non submission of
annual rating before end of financial year, interest rates applicable to ‘Not rated’ borrowers shall become applicable
from first day of next billing date for the period rating remains downgraded/not submitted.

Extent of Finance is maximum available. However, actual loan will be based on Debt Equity Ratio, Means of
Financing as per DPR, extent of security requirement or Maximum Extent of Finance, whichever is less.
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A rebate of 0.5% p.a. will be provided for loan of Rs. 300 crores or more and 0.25% for loan of Rs. 100
crores or more but less than Rs. 300 crores to all categories of borrowers. Further, if subsequently loan
drawn is less than prescribed limits, then the rebate shall be withdrawn retrospectively. The amount of
additional interest due to withdrawal of rebate shall become due and payable when the rebate is withdrawn
and such additional interest shall be payable on simple interest basis and the penalty will automatically get
waived/condoned. Bulk loan interest rebate in case of partly drawn cases shall also be provided on further
releases in case total loan is as per prescribed limit.

The borrower will deposit non-refundable application fee plus service tax alongwith loan application. In addition
non-refundable front-end-fee plus service tax shall also be payable, which may be paid either in advance or
adjusted from the first release (applicable to Govt/Gowvt. borrowers) after issue of sanction letter.

Category Percentage (%) of Loan Amount
Application Fee# Front-End-Fee*
(Excluding service tax) (Excluding service
tax)
EWS, Action Plan projects 0.10 025
All other projects 0.10 0.50

Subject to minimum of Rs. 10,000, plus service tax, and maximum of Rs. 5.00 lacs, with rounding off to next
slab of Rs. 10,000, plus service tax further Govt./Govt. Sector Borrowers will be given in option to pay §0%
of the application fee along with the proposal/project and balance 50% can be paid before issue of sanction
letter.

Subject to maximum of Rs. 10 lacs, plus service tax, for EWS/Action Plan Projects and Rs. 100 lacs, plus
service tax, for all other projects.

R&D float refundable @0.25% will be levied on all projects of Government/Public borrowers (i.e. other than
purivate sector borrowers) only who will be allowed to utilise this amount as per R&D guidelines prescribed
by HUDCO. However, borrowers will be given option to opt for recovery at full rate or lesser rate or no
recovery.

Pending receipt of Govemment Guarantee from those Govemment/Public borrowers who have not been in
NPA during last 3 years, the first instaliment or 25% of loan amount, whichever is lower, can be released
by levying additional interest (risk) 1% p.a. till the receipt of Govemment Guarantee or one year whichever
is earlier. However in case Govemment Guarantee is not received even after expiry of one year, the loan
released shall be treated as non-utilized loan and provision as contained in Part B of this chapter peraining
to non-utilized loan shall apply.

Penal interest @3% p.a. on overdus amount will be charged for the delayed period in repayment of loan
amount and payment of interest dues.

All future sanctions and releases and other terms & conditions shall be governed by these norms.

Acceptance of Application is allowed in respect of profit making non-government corporate borrowers provided
the profitability aspect is verified from audited accounts and the borrower has no accumulated losses. However,
this condition would not be insisted upon in respect of loan proposals of State Govt/Autonomous bodies of
State Gowt. In other cases prior approval of the CMD will be necessary.

Interest rate shall be reduced by 0.25% in respect of loans secured by bank guarantee alone.
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Faks Bullders

3651. SHRI ANANTA NAYAK: Wil the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is aware of the
mushrooming growth of fake builders in the country
particularly in the metros and the State Capitals;

(b) it so, whether the Government is considering to
regulate builders, real estate developers and their agents;

(c) if not, the reasons therefor; and
(d) the remedial steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR!I AJAY MAKEN): (a)
Construction activities in metros and other State Capitals
are reguiated by the Urban Local Bodies and Development
Authorities etc. and hence the matter comes within the
purview of State Govemments.

(b) to (d) The Govemment is considering formulation
of draft Real Estate Management (Regulation and Control)
Bill which is at draft stage. it cannot be said when the
Bill can be introduced.

[Transfation]

Per Unit Cost of Power Generation
through NCES

3652. SHRI SRICHAND KRIPLANI:
SHRIMATI KALPNA RAMESH NARHIRE:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the average cost of per unit power generation in
the country through non-conventional energy sources;

(b) the quantum of power from these sources
generated during the last two years, State-wise;

(c) the number of persons benefited therefrom, State-
wise; and

APRIL 27, 2007
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(d) the targets set for power generation through NCES
during the Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHR! VILAS
MUTTEMWAR): (a) The State Electricity Regulatory
Commissions which are determining tariff rates for the
purchase of grid-interactive renewable power are doing
so after taking into account the unit cost of generation of
such power. Resource-wise minimum and maximum tariffs
prevailing in the country for the purchase of grid-interactive
renewable power are given in the enclosed Statement-I.

(b) State-wise details of grid-interactive renewable
power installed capacity and estimated electricity
generation during 2004-05 and 2005-06 are given in the
enclosed Statement-il.

(c) Since grid-interactive renewable power is fed into
the grid from where it gets distributed in the grid network,
it would be difficult to estimate the number of persons
who might be actually deriving benefit from the same.

(d) Resource-wise targets proposed for grid-interactive
renewable power during the 11th Plan are given in the
enclosed Statement-iil.

Statement |

Resource-wise minimum and meaximum tanffs prevailing
in the country for the purchase of grid-interactive

renewables power
Si.No. Source Tarift range*
(in Rs/kWh)
Lowest Highest
1. Wind Power 290 3.97
2. Biomass Power 263 3.49
3. Small Hydro Power 225 3.49

“Tariffs for grid-interactive solar power are not available. However,
tarifts for grid-interactive solar power when determined, could

be in the vicinity of Rs. 20/kWh, provided there are buyers for
such power at this rate.
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Statement Il
Stato-wise detalls of gnid-intsractive renewsble power Installed capacity and
Sl. No. State During 2004-05 Duwing 2005-08
(Mw) generation (million kWh) (Mw) generalion (milion kWh)

1 2 3 4 5 6

1. Andhra Pradesh 566.66 2049.14 579.16 2935.60

2. Arunachal Pradesh 33.70 67.40 44.30 88.60

3. Assam 2.11 422 2.1 4.22

4. Bihar 45.90 91.80 50.40 100.80

5. Chhattisgarh 22.00 88.00 38.50 187.00

6. Goa 0.05 0.10 0.05 0.10

7. Gujarat 261.03 280.28 345.60 110.90

8. Haryana 68.70 149.40 68.70 157.40

9. Himachal Pradesh 108.08 216.16 132.08 264.16
10. Jammu and Kashmir 109.74 219.48 109.74 219.48
11. Jharkhand 4.05 8.10 4.05 8.10
12. Kamataka 837.61 1879.02 1138.61 2587.16
13. Kerala 84.62 169.24 84.62 169.24
14. Madhya Pradesh 71.01 121.48 -82.48 123.90
15. Maharashtra 699.33 1255.12 1244.48 1128.41
16. Manipur 5.45 10.80 5.45 10.90
17. Meghalaya 30.71 61.42 30.71 61.42
18. Mizoram 14.76 29.52 14.76 29.52
19. Nagaland 20.47 40.94 20.67 41.34
20. Orissa 7.30 14.60 7.30 14.60
21. Punjab 133.40 330.80 150.55 389.10




247 Whitten Answers APRIL 27, 2007 to Questions 248
1 2 3 4 3 6
22, Ra;sthan 316.41 502.04 397.25 567.40
23. Sikkim 35.60 71.20 38.60 77.20
24 Tamil Nadu 2287.62 3234.13 3145.26 4369.68
25. Tripura 16.01 32.02 16.01 32.02
26. Uttar Pradesh 94.50 329.00 146.60 536.20
27. Uttaranchal 72.56 144.90 75.45 150.90
28. West Bengal 92.30 14.60 98.30 196.60
29, Andaman and Nicobar Islands 525 10.50 525 10.50
Total 6046.82 11425.51 8077.02 14572.46
Statement Uil IDMST Scheme

renewable power dunng the 11th Plan

Si.No. Resource Target*
(in MW)

1. Wind Power 10,500
2. Bio power: 2,100
« Co-generation 1,200

e Biomass Power 500

* Urban waste to energy 200

¢ Industrial waste to energy 200

3. Small Hydro 1,400
Total 14,00

*No specific target has been proposed for grid-interactive solar
power in view of its unit cost of generation, currently estimated
at around Rs. 20/kWh. However, were cost of such power to
come down, then deployment of the same could be facilitated
on a fimited scale until such time it becomes cost-competitive
with respect to conventional power.

3653. SHRI GANESH SINGH: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the details of works undertaken in various cities
in the country so far under IDSMT scheme, State-wise;

(b) whether any proposal under IDSMT scheme has
been received from the Madhya Pradesh Government;

(c) it so, the details thereof, and

(d) the time by which the proposal is likely to be
approved?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN): (a) Under
the Centrally sponsored scheme of Integrated
Development of Small and Medium Towns (IDSMT), since
its inception (1979-80) till 31.3.2007, a total 1854 towns
have been covered and central assistance amounting to
Rs. 106965.81 lakh has been released. State-wise details
are given in the enciosed Statement-| and Cities/Town-
wise details are given in the enclosed Statement-il.

(b) to (d) During the period from 1979-80 to
31.3.2007, 146 towns of Madhya Pradesh have been
provided central assistance amounting to Rs. 6422,04 lakh
under IDSMT scheme.
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Towns coversd, Central Assistance, State share released and expenditure reported
under IDSMT scheme since 1979-80 upto 31st March, 2007

(Rs. in lakh)
Si.No. State Towns C.A. St. share Expenditure
covered released released Reported
1 2 3 4 5 6
1. Andhra Pradesh 131 9543.06 5708.90 14963.66
2. Arunachal Pradesh 16 622.00 354.41 559.34
3. Assam 56 2260.36 1311.76 2162.67
4. Bihar 51 2162.18 15626.00 2006.54
5. Chhattisgarh 39 3031.70 1484.35 3893.93
6. Goa 9 220.08 36.45 176.38
7. Gujarat 115 7587.70 4639.57 11583.68
8. Haryana 35 2897.20 1516.49 3818.97
9. Himachal Pradesh 24 1174.06 995.49 2132.27
10. Jammu and Kashmir 23 1295.97 705.92 1236.73
11. Jharkhand 13 493.76 490.97 663.55
12. Kamataka 169 8765.00 5352.84 7754.38
13. Kerala 58 3895.41 2323.04 4959.94
14. Madhya Pradesh 146 6422.04 3915.33 5535.49
15. Maharashtra 178 12637.07 8153.88 22527.86
16. Manipur 22 894.10 550.83 985.90
17. Meghalaya 8 441.50 349.18 587.60
18. Mizoram 13 671.40 604.63 1198.09
19. Nagaland 10 546.09 626.52 1532.71
20. Orissa 67 2941.68 1761.64 3734.22
21. Punjab 38 2043.30 1460.99 3714.08
22. Rajasthan 78 4853.26 2752.72 7476.44
23. Sikkim 10 250.89 447.44 479.65
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1 2 3 4 5 6
24.  Tamil Nadu 172 9164.07 5519.82 13187.51
25.  Tripura 18 849.06 719.45 1354.71
26.  Utiranchal 15 613.00 441.32 350.27
27.  Uttar Pradesh 206 10651.60 692822 14849.47
28.  West Bengal 121 9512.30 6557.44 12865.45
29.  Andaman and Nicober islands 1 92.00 0.00 124.00
30.  Dadra and Nagar Haveli 2 11222 60.00 49.12
31.  Daman and Diu 1 23.00 6.00 0.00
32.  Lakshadweep 1 25.00 0.00 0.00
33.  Puducherry 8 303.75 440.42 357.28
Grand Total 1854 108965.81 67787.12 146621.89
Statement N 13. Nandysl
Coversd under IDSMT Since 1979-80 14. Proddatur
1. Andhra Pradesh 15. Mshbubnager
6th Plan 16. Bhesmunipatnam
1. Ramachandrapuram 17. Zahsersbad
2. Tenal 18. Siddipet
3. Anakapalle Tth Plan
4. Vizianagaram 1. Ongole
5. Bhimavaram 2. Gudivada
6. Karimnagar 3. Adiiabad
7. Tirupati 4. Naigonda
8. Srikakulam 5. Kaval
9. Medak 6. Yemmiganur
10. Guntakal 7. Peddapuram
11. Chitioor 8. Khammam
12. Gadwal 9. Machiioat
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21,
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28.

24.
25.
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27.
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Sangareddy
Gudur

Tirupati |

Mahaboobragar

Tenali
Naigonda
Nandyal
Suryapet
Bapatia

Kowur

254
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Nuzividu
Sirsilla
Pedana
Anantpur
Sadasivpet
Anakapalle
Kadiri

10th Plan

Narsapur
Bellampatlii
Samalkot
Salur
Pithapuram
Rayadurg
Palakol
Punganur
Guntakal
Sathenapalli
Yemmiganur
Tadipatri
Peddapuram
Tandur
Jagitial
Bhainsa
Qutubullapur
Kapra
Uppalkalan
Nirmal
Mangalagiri
Palasa Kasibugga
Narsaraopet (Shadnagar)
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Farooqnagar

Janagaon

Siddipet

Vinukonda

Bhimavaram

Parvathipuram

Jaggaiahpet

Tadepalligudem

Ongole

Ponnur

Srikakulam

ichapuram

Narasannapeta
Total Towns 131

Arunachal Pradesh

1991-82

Tawang

8th Plan

Nahariagun

Yinkdong

oth Pien

Tezu

Changlang

Roing
10th Pian

268



257

-

-

-

o & 0D

o » 0N

o s 0 N o=

o > © N

Written Answers

Daporijo
Along
Basar
Total Towns 16
Assam
6th Plan
Tinsukia
Silchar
Tezpur
Jorhat
Dibrugarh
7th Plen
Diphu
Karimganj
Nagaon
Haflong
Bongaigaon
1980-91
Sibsagar
Dhubri
Golaghat
1991-92
North Lakhimpur
8th Plan
Nalbari
Mangoidol
Kokrajhar
Goalpara
Rangia
gth Plan
Barpeta
Marigaon
Hailakandi
Dhemaiji
Bokakhat

VAISAKHA 7, 1929 (Saka) .
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Digboi
Dibrugarh
Hojai
Biswanath Chariali
10th Plan
Gossaigaon
Sonari
Gohpur
Udalguri
Bijni
North-Guwahati
Bilasipara
Dergaon
Golaghat
Nazira
Diphu
Jorhat
Amguri
Margherita
Tihu
Bihupuria
Pathsala
Lakhipur
‘Abhayapuri
Barpeta Road
Tejpur
Mariani
Dhakuakhana
Sapatgram
Howly
Natbari
Dhubri
Siichar

Total Towns 356
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Total Towns 51

Kota
Bhilai Durg

Islampur
Sonpur
Bettiah
6th Pian
Bilaspur

>

ITHHITHIIE

3
1
2.
3

.
-
-

10.
12
13
14
15.
16,
5.
1
2

- 6 6 ¢ 6 6 N Y o 6 ¢ 6 © N @ O

B ;Z
S IRTTIHH I

< X @ ¢ B 6 N @



261

-

-
.

-

- b b ed  wh ad b b b
® N o 0 » W N = O

o » w0 N

N o o & N

© ® N O 0 s> DN

Whitten Answevs

199192
Raigarh

8th Plan
Dalli-Rajhara
Kawardha
Kanker
Champa
Janjgeer

10th Plan
Durg

Pendra
Dalii-Rajhara
Arang
Ratanpur
Kumhari

Kurud

Tilda Neora
Sakti
Dongargaon
Bilaspur
Ramanujganj
Jagdalpur
Kondagaon
Patthaigaon

18.
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Manendragarh
Sarangarh

Total Towns
Goa
6th Pian
Panaji
Tth Pian
Mormugao
1990-91
Ponda
1991-92
Mapusa
8th Plan
Curchorem-Cacora
Margao
oth Plan

Mapusa

Pemem

Canacona
Total Towns 9
Gujarat
6th Plan
Anand

Patan
Probandar
Valsad
Veraval
Palanpur
Ankiesvar
Dohad
Mehmedabad
Godhra

Bhyj

12. Amveli

13.

Mahesana

o Questions
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1991-92

Viramgem
Keshod
8th Plan
Wadhwan
Bharuch

Palitana
Borsad
Dhoraji
Petiad
Padra
Savarkundia
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Dabhoi

Umreth
Gandhidham

Dhrangadhra

Wankaner

10th Pian
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Vijapur
Vadnager

Kheraiu
Garlyadhar
Vapl

Choota Udepur

Salaya

Manvadar
Halvad
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Ranavav
Karjan
Jafrabad
Harij

Total Towns 115
Haryana
6th Plan
Ambala
Sirsa
Sohna
Kamal
Kurukshetra
Hisar
7th Plan
Bhiwani
Shahbad
Jind
Sonipat
oth Plan
Barwala
Charkhi Dadr
sth Plan
Yamunanagar
Pheowa
Bhiwani
Ambaila Clty
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1990-91
Basavakalyan
Kolar

Udupi

‘ Shikaripur

1991-92
Malavali
Rabkavi-Banhatti
Dandeli
Chintamani
Chikmangalur
8th Plan
Tiptur
Gauribidanur
Badami
Gurmitkal
Saundatti

Lingsugur
Mandya
Bijapur
Lakshimeshwar
Shiggaon
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Gadag-Betageri
Kotturu

Malur

Shorapur
Kundapura
Sidlaghatta
Arsikere
Hunsur
Gajendragarh

Bangarapet
Koppal
Kadur

Holenarsipur |

Muddebihal
Harapanahalli

Ron

8th Plan
Shimoga

Devanhalii
Chamvrajnagar
Mundaragi

o Questions
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Kerur
Hanagal
Indi

Tumkur
10th Plan
Konnur
Khanapur
Yadgiri
Arakaigud
Mahalingapur
Muigund
Bhalki
Chittaguppa
Anekal
Nelamangala
Haliyala
Channarayapattna
Bantwala
Ainavar
Annigeri
Hosadurga
Bellary
Bagalkote
Humnabad
Kanakapura
Mudabidre
Naragunda
Kunigal
Tiptur
Gubbi
Raibag
Gokak
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28.
29.
30.
31.
32.
33.
34,
35.
36.
37.

39.

41.
42,

45.

47.

49.
50.
51.

52.
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Turuvukere
Kuduchi
Molakalmuru
Basavana Bagewadi
Mudhol

Sringeri

Sagara

Belur

Tarikere

Koppa
Chikkanayakanahalli
Siruguppa

Jog Kargal
Kamalapur
Ramadurga
Thirthahalli

Sulya
Narasimharajapura
Tekkalakote
Madakeri

Soraba

Jewargi

Sindhagi

Talikote
Chittapura
Hunagunda
Hoovina Hadagali
Monnavara
Basavakalyana
Terdal

Valiapura
Chikmagalur
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Honnali

61.

62. Rabkavi-Banahatti

1991-82
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1
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Tth Plan
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10th Pian
Kunnamkulam
Angamaly
Perumbavoor
Vaikom
Attingal
Mavelikkara
Kalamassery
Tripunitura
Thaliparamba
Koyilandy
Kanhagad
Payyannur Thatamangalam
Chittoor
Kuthuparamba
Paravoor
Mattannur
Perinathaimanna
Adoor

Total Towns 58
Madhya Pradesh
6th Plan
Khajuraho
Dewas
ltarsi
Rewa
Katni
Burhanpur
Morena
Balaghat
Chhindwara
Harda
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Baidhan
Guna
Sidhi

7th Plan
Hoshangabad
Gadarwara
Pachmarhi
Amarkantak
Shahdol
Bhander
Mhow
Ratlam
Satna
Chhatarpur
1990-91
Betrul
Obedullaganj
Neemuch
Bhind
Damoh
Sehore
Vidisha
Panna
1991-92
Datia
Khargone
Shivpuri
8th Plan
Sagar
Mandsaur
Tikamgarh
Mandla
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Muitai 10.
Pandhuma 11.
Sausar 12.
Khandwa 13.
Jaora 14.
Banmore 15.
Chitrakoot 16.
Pithampur 17.
Narsinghpur 18.
Ajaigarh

Garoth 1
Rajgarh 2
Biaora 3
Berasia 4
Narsingarh 5
Ashok Nagar 6
Ganj-Basoda 7
Sihora 8
Amarpatna 9

g2 § S
el

29353
: e
ggégagg
"B @& 2 I3 2 o

g
z
H
N

o Questions

Tendukheda
Rampur-Naikin
Manasa
Shajapur
Rampur-Bageian
Shivpuri
Shujalpur

Amarwara

Khujner

Aagar
Chakghat



281

23.
24
25.
26.
27.
28.
29.

31.
32,

35.

37.
38.
39.

41.
42,
43.
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Baikunthpur
Sanwer
Chanderi
Akoda

Kareli
Katangi
Sironiji
Wara-Seoni
Udaiura
Samariya
Badagaon (Tikamgarh)
Kanad
Badagaon (Shajapbr)
Susner

Bada Malahra
Amangang
Kothi
Shahpur
Prithvipur
Junnardev
Barhi
Maheshwar
Devendra Nagar
Banda
Jeeran
Sailana
Begamgani
Singoly
Mundi

Diken

Tarana

Omkareshwar

VAISAKHA 7, 1929 (Saka)
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55. Harpalpur
68.  Nasrullaganj
57. Rewa

58. Anjad

59. Nalkheda
60.  Majholi

61. Damoh
62.  Khirkiya
63. Gurh
64. Panagar
65. Mandideep
66.  Shohagpur
67. Katangji (J)
68.  Nainpur

Total Towns 146
Maharashtra
6th Plan

1. Manmad

2. Barshi

3. Parli Vaijnath
4. Yavatmal

5. Satara

6.  Ratnagiri

7. Katol

8. Amalner

9.  Parbhani
10. Kamptee
11.  Kinwat

12. Osmanabad
13.  Morshi

14.  Hinganghat
15.. Jalna

16.  Ambejogai
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Selu 4.
Digras s
Bhandara 6.
Washim
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Karad 13,
Beed 14.
Chandrapur 15.
1990-91 16
Gadchiroli 17.
Gondiya 18.
Chopda 19.
Khamgaon 20
Narkhed 21.
Malkapur 22,
Nandurbar 23,
"Paithan 24
1991-92 25
Chalisgaon 26
Hingok 27
Buidana 28
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Shirpur Warwade

Sangamner

Dhule

Pachora

Warora

Dondaicha Warwade

Sawantadi
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Murtijapur
Shegaon
Parola
Tumsar
Alibagh
Puigaon
Umred

Vaijapur

Anjangaon Surji

Kalamb
Daryapur
Amravati
Shahada
Navapur
Kurundwad

Ghatanji
oth Plan

Sillod

Satana
Dhamangaon
Roha
Kothapur
Umerkhed
Faizpur
Raver

Jintur
Desaiganj

VAISAKHA 7, 1929 (Saka) to Questions
12.  Akola
10th plan
1.  Khed
2.  Rajapur
3. Jawhar
4. Latur
5. Tumsar
6. Wani
7.  Jalgaon
8. Dhule
9.  Sangti-Miraj-Kupwad
10.  Shrirampur
11.  Shirpur-Warwade
12.  Gadhinglaj
13.  Udgir
14.  Nanded-Waghala )
15.  Chandrapur
16.  Islampur
17.  Parbhani
18. Beed
19.  Shirdi
20. Shegaon
21. Ahmednagar
22. Khemgaon
23. Pandharpur
24.  Gadchiroli
25. Yavatmal
26. Ratnagiri
27.  Pariivaijnath
28. Ambajogai
28. Mm
30. Jalna

286
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31.
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35.

37.

39.
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62.

Whritten Answers

Karanjia
Chopda

Hingoli
Osmanabad
Chiptun
Pusad
Sinmar
Malkapur
Nandurbar
Sailu
Pandharkawada
Buldana
Washim
Hinghanghat
Satara
Achalpur
Amainer
Kalmeshwar
Wardha
Karad
Morshi

Katol

Dharmabad
Pauni

Akkalkot
Rahata
Chandur Bazar
Khapa
Lonawala

Chikhali

APRIL 27, 2007
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64,
65.

67.

70.
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Vengurla

Jiribam
Kakching
Tth Pian
Lamiai
Bishnupur
1990-91

1991-82

8th Plan

Mayang Imphal

Kumbi

10th Plan
Sugnu
Kakching-Khounu
Kwata

to Questions
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17.
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Wagnoi
Samurou
Oinam
Andro
Sikhong-Sekmai
Heirok

Total Towns 22
Meghalaya
6th Plan
Shillong
Tura
7th Plan
Jowai
Nongstoin
William Nagar
1990-91
Shora
1991-92
Baghmara
sth Plan
Shillong

Total Towns 8
Mizoram
6th Plan
Aizawl
7th Plan
Lunglei
8th Plan
Serchhip
Kolasib

Aizawl |

VAISAKHA 7, 1929 (Saka)
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19.

to Questions

9th Plan
Champhai
Hnahthial
Saiha
Lengpui
10th Plan
Mamit
Bairabi
Tlabung
Kawnpui
Total Towns 13
Nagaland
6th Plan
Kohima
7th Plan
Tuensang
Mokokchung
1990-91
Zunheboto
1991-92
Mon
8th Plan
Wokha
Phek
9th Plan
Dimapur
Kiphire
10th Plan
Kohima
Total Towns 10
Orissa
6th Pilan

Puri
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Sambalpur g,
Baleshwar 10.
Raurkela 1.
Jeypur 12.
Dhenkanal 13
Tth Plan 14,
Keonjhar 15
Baripada 16.
Balangir 17.
Paradip 18.
Koraput 19,
Phulabani

Bhawanipatna .
1990-91 2
Kendraper 3
Anogud 4.
Jajapur Road

Bargarh 5.
Rayagada :
Gopalpur e.
1991-92

Bhadrak 9.
Sundargarh 10.
Jagatsinghpur 1.
8th Plan 12
Jajapur 13
Basudebpur 14

Athagad 15

Jharsuguda

Digapahandi 1

Bhanjanagar 2.
Titilagarh 3.
Umarkote 4.

Choudwar
Tarbha
Chhattarpur
Parlakhemundi

Kamakshyanagar

Brahmapur
Konark
Puri

Niigiri
Athamallik
9th Pian

10th Plan
Sonepur

Nayagarh
Khurda

Hinjalicut

to Questions 292
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Boudh
Udala (T)
Cuttack
Barbil
Malkangiri
Khariar
Khariar-Road
Total Towns 67
Punjsb
6th Plan
Pathankot
Hoshiarpur
Sangrur
Moga
Phagwara

Bathinda
Batala
7th Plan

Kapurthala
Gurdaspur
Nabha
Ropar
Patiala
Gobindgarh
1991-92
Firozpur
8th Plan
Rajpura
Malerkotia
Faridkot

VAISAKHA 7, 1929 (Saka)
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Mansa
Sirhind

Tam Taran
Nakodar
Jagraon
Dasuya
Garhshankar
10th Plan

Sardulgarh

Sujanpur
Dina Nagar
Total Towns 38

6th Plan
Pali

Churu
Sumerpur
Nathdwara

Jaisalmer
Chittaurgarh
7th Pian

Sirohi
Mount Abu
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Bhinmal
Dungarpur
Bharatpur
1990-91
Nagaur
Pushkar
Kishangarh
1991-92

Dausa

Sawai Madhopur
8th Pian

Pratapgarh
Shahpura

Jaisalmer |

APRIL 27, 2007
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oth Pian
Salumber

10th Plan

Tonk
Pokaran

Bhilwara
Anupgarh
Phalodi

Pilibanga
Rawatsar

fo Questions
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Chirawa

Sojat City

Kuchera

Sribijaya Nagar
Total Towns 78

Sikkim

6th Plan

Jorethang

7th Plan

Namchi Bazar

Gangtok

8th Plan

Rangpo

9th Plan

Singtam

Jorethang

Pakyong

Geyzing

Soreng

Rangli Bazar
Total Towns 10

Tamil Nadu

6th Plan

Udhagamandalam

Karur

Dharmapuri

Pudukkottai

Tiruchengodu

Patani

Gopichettipalaiyam

Mannargudi

Dharapuram

VAISAKHA 7, 1929 (Saka)
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Mettuppalaiyam
Chengalpattu
Coonoor

Attur
Tiruvannamalai
Udumalaipeettai
Namakkal
Kovilpatti

Hosur

Pollachi
Theniallinagaram
Nagappattinam
Ranipettai
Panruti
Karaikkudi
Kailakkurichi
Arani
Arakkonam
Sivaganga

7th Plan
Madurantakam
Andipatti-~Jakkampatti
Pattukkottai
Aruppukkottai
Arantangi
Ramanathapuram
Rameswaram
Ariyalur
Satyamangalam
Tuticorin

Salem
Kodaikanal
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Tuunelveli
Tiruppur

1990-91
Tiruvettipuram
Paramakkudi
Punjai Putiampatti
Tiruppattur

Tindivanam

Viruddhachalam

Kurichi
Tirut '
Avanashi

Sulur
Sattuvacheri
Usilampatti

APRIL 27, 2007
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24,

25,

27.

to Questions

Inam Karur
Vandavasi
Tiruchendur

Vaniyambadi

Pallipalayam
Harur
Wallisjapet
Pallikonda
Anthiyur

th Plan
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Dindigal
Devakottai
Vellore
Kanyakumari
Kinathukadvu
Vilathikulam
Peravoorani
Chengam
Periyakulam
Thanjavur
Rajapalayam
Pallathur
Sivakasi
Ullandurpet
Gudalur
Thondi
R.S.Mangalam
Chinnasalam

10th Plan
Tiruppur
Orathandu
Puduvalyal
Erode

Pudukottai
Patukottai
Lalgudi
Annur

Thirukkattupalli
Tiruneiveli

VAISAKHA 7, 1929 (Saka) to Questions
13.  Jalagandapuram
14.  Kallidakurichi
15.  Singampunari
16.  Kariapatti
17.  Courtallam
18. Ambasamudram
19.  Nagercoil
20. Edanganasalai
21.  Virudh Nagar
22.  Aranthangi
23.  Thoothukudi
24. Omalur
25. Kangayam
26. Cherammahadevi
27.  Udangudi
28.  Krishnagiri
29. Thingalnagar
30. Naranammalpuram
31. Bhavani
32. Arumganeri
33.  Satnakulam
34.  Kuzhithurai
35.  Mettur
36. Vaniambadi
37.  Sirkali
38. Ambur
39. Gudiattam
40. Thirumangalam
41.  Melur
42.  Colachel
43.  Arcot
44, Nazerath



47.

49.

51.
52.

25.

S

Witten Answers

Sankarankovil
Kanchipuram
Kadyanaliur
Sattur
Senkottai
Chengalpattu
Snivilliputtur
Putiyangudi
Nellikuppam
Total Towns 172
Tripura
6th Plan
Udaipur
Kailasahar
Tth Plan
Dharmanagar
Agartala
1990-91
Amarpur
1991-92
Belonia
8th Plan
Khowai
Kumarghat
oth Plan
Sonamura
Kamalpur
Teliamura
Sabroom
Ranirbazar
10th Pian
Agartala

APRIL 27, 2007
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Dharmanagar
Udaipur
Kailashahar
Belonia
Total Towns 18
Uttaranchal
6th Plan
Almora
Kashipur
Tth Plan
Haldwani-Kathgodam
1990-91
Roorkee
8th Plan
Kotdwara
Haridwar
9th Plan
Dehradun
Haldwani-Kathgodam
Pithoragarh
10th Plan
Kotdwar
Uttarkashi
Srinagar
Joshimath
Jashpur
Bageshwar
Total Towns 15
Uttar Pradesh
6th Pian
Jaunpur
Fatehpur
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Azamgarh
Hathras
Banda
Barabanki
Rae Bareli
Etah
Ballia
Mahoba
Kasganj
Ghazipur
Sitapur
Mainpuri
Hardoi
Bijnor
Orai
Deoria
Badaun
Amethi
Padrauna
7th Plan
Sultanpur
Biswan
Shamli
Bhadohi
Maunath Bhanjan
Sandila
Pilibhit
Bahraich
Lalitpur
Mirzapur
Etawah
Sambhal

VAISAKHA 7, 1929 (Saka)
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1990-91
Lakhimpur
Sikandra Rao
Konch
Kairana
Modinagar
Jalesar
Auraiya
Gonda
1991-92
Mawana

Kosi Kalan
Sikandrabad
Bilaspur
Mauranipur
Chunar
Muzaffamagar
8th Plan
Pilkhua
Thana Bhavan
Kandhila
Sirsaganj
Basti
Firozabad
Baraut
Rampur
Budhana
Ambarpur
Farrkuhabad-Fatehgarh
Tanda

Gola Gokarannath
Khalilabad
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Muradnagar

Kunda

Chitrakoot Dham
Haigharpur
Maharajganj
Kakori

Niyotani

Haraiya

Amethi (Lucknow)

APRIL 27, 2007
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49.
50.

Written Answers

Manjhanpur
Balrampur
Basti
Pratapgarh
Nichiaul
Haidergarh
Biswan
Amethi (Sultanpur)
Hardoi
Mehmoodabad
Jhinjhak
Sikandara
Saidpur
Bithur

Sakit
Aligarh
Vrindavan
Siswabazar
Erich
Khurja
Kakrala
Mehroni

Mubarakpur
Singhai
Ghatampur
Bihour
Rasra
Budhana
Sisouli
Bewar
Nawabganj
Sheorajpur

VAISAKHA 7, 1929 (Saka)

51.
52.

to Questions

Mursan

Awagarh
Hathras
Lalitpur
Sheoli
Bokerheri
Rudali
Bakewar
Purdil-Nagar
Bhargain
Unnao
Mahona
Lakhna
Dasna
Kakod
Atrauli
Bharthana
Kuraoli
Raya

Farah
Sikandra Rao
Orai
Gangahat
Azmatgarh
Chata
Baghpath
Akbarpur (Kanpur)
Allum
Chaumuha
Gokut
Sidhauli
Nanpara
Bahraich (Rev.)
Oon

310
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Mohan
Shahganj
Soron
Mauranipur (Rev.)
Kadipur
Barwar
Shamshabad
Amraudha
Azamgarh (Rev.)
Mohammadabad
Painthepur
Lakhimpur (Rev.)
Total Towns 206
West Bengal
6th Plan
Kharagpur

Darjiling
Baharampur
Balurghat

Basirhat
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10.
11
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.

23.
24,
25.
26.
27.
28.
29.

-t

-
=

© ® N O ¢ oA N

Whitten Answers

Matha Bhanga
Ashoknagar Kalyangarh
Old Maldah
Bimagar

Kulti

Memari
Kaliaganj
Gobar Danga
Chandrakona
Kandi
Guskara
Barddhaman
Asansol
Tutanganj
Gangarampur
Mekhliganj
Sainthia
Dinhata
Baduria
Haldibari
Dhulian

gth Plan
Joynagar
Dubrajpur
Dainhat

Taki

Egra
Dugarpur
Bangaon
Ramijibanpur
Kharar

Khirpai

VAISAKHA 7, 1929 (Saka)
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Taherpur
Beldanga
Jamuria
Jaiganj-Azimganj
Coopers Camp
Nalhati

10th Plan
Darjeeling
Raiganj
Jalpaiguri
Balurghat
Purlia

Kaina

Katwa -
Haldia
Baharampur
Siliguri

Habra
English Bazar
Tarakeshwar
Dhupguri
Coochbehar
Basirhat
Midnapore
Kharagpur
Bankura

Krishnanagar
Sun
Bishnupur
Ranaghat
Bolpur

314
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31.

32.

Whitten Answers

Arambag
Contai
Raniganj
Jhargram
Jangipur
Alipurduar
Raghunathpur
Islampur
Ghatal

Murshidabad
Kurseong
Tamiuk
Dalkhola

Total Towns 121
Andaman and Nicobar islands
6th Plan
Port Blair

Total Towns 1
Dadra and Nagar Havell
6th Pian
Silvasa
8th Plan
Silvasa |

Total Towns 2
Daman and Diu
8th Plan
Diu

Total Towns 1

1990-91
Kavaratti

Total Towns 1

APRIL 27, 2007 fo Questions 316
33. Puducherry
6th Plan
1. Karalkal
7th Pilan
1. Mahe
2 Pondicherry
1980-91
1 Yanam
1991-92
1. Vilianur
8th Plan
1. Arankuppam
8th Plan
1. Oulgret
10th Plan
1. Pondichemry
Total Towns 8
Grand Total Towns 1854
(English]

Vioistion of Instructions/Directives by NBFCs

3654. SHRI UDAY SINGH:
SHRI ADHIR CHOWDHURY:

Wil the Minister of FINANCE be pleased to state:

(a) whether most of the NBFCs are not adhering to
the instructions/directives of the RBI! regarding diversion
of funds with a view to hoarding of foodgraine as reported
in the Times of india dated 24 February, 2007; and

(b) if so, the facts thereof and further steps
Govemment proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Reserve Bank of india (RBI) has issued a circular dated
February 23, 2007 to ali Systemically important non-
deposit taking Non-Banking Finance Companies (NBFCs)
with asset size of Rs. 100 crore and above to undertake
a scrutiny, of their financial exposures to large borrowers
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for procurement of foodgrains. RBI advised these NBFCs
to consider to quick scrutiny of accounts on which they
have large exposure and confim that funds have not
been diverted for procurement of foodgrains with a view
of hoarding. All such NBFCs have confirmed to RBI that
funds have not been diverted for procurement of
foodgrains so as to facilitate hoarding.

Exodus of IT and Customs Officials to
Private Sector

3655. SHRI SUGRIB SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether a large number of top officials of the
Income Tax Department and Customs and Central Excise
have left their job and joined private sector;

(b) it so, the reasons therefor;

(c) the number of officials left their services during
2006 and 2007 till now, department-wise; and

(d) the steps taken to check such outflow of officials
of these deaprtments in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM): (a) No, Sir.

(b) Does not arise.

(c) Number of Officers who left their services during
2006 & 2007 is as under:-

Year/Period Officers of Customs Officers of
& Central Excise Income Tax
2006 47 37
1.1.2007 to 31.3.2007 7 12
Total 54 49

(d) No action/steps are required to be taken as the
outfiow of officials is not large for such big Departments.

Misguiding Advertisements by Real Estate
Developers

3656. SHRI ASADUDDIN OWAISI: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the real estate developers are misguiding
public after issuing advertisements in the newspapers;

VAISAKHA 7, 1929 (Saka)
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(b) it so, whether the Govemment has framed any
guidelines in regard to advertisements issued by the real
estate agents;

(c) it so, the details thereof, and

(d) i not, the steps taken or being taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN): (a)
Construction activity is regulated by the Urban Local
Bodies and Development Authorities etc. and hence the
matter comes within the purview of State Governments.

(b) to (d) The Government is considering formulation
of draft Real Estate Management (Regulation and Control)
Bill, which is at draft stage. It cannot be said when the
Bill can be introduced.

interest Rate of Education Loan

3657. SHRI N.N. KRISHNADAS: Will the Minister of
FINANCE be pleased to state:

(a) the rate of interest being charged by the
nationalized banks and the private banks on education
loans;

(b) whether the rate of interest has been increased
recently by the banks;

(c) if so, the details thereof;

(d) whether the Government proposes to reduce the
rate of interest on education loan; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e)
The interest rates on advances have been deregulated
by Reserve Bank of India (RBI) and banks are free to fix
the rate of interest themselves with the approval of their
Boards. Banks hgwer'beéh advised to fix their Bench-
mark Prime Lending Rate (BPLR) after taking into account
cost of funds, transaction cost, risk factor, margin and
other overhead expenses. However, as per Model
Education Loan Scheme, 2004, the banks are to charge
interest on education loan up to Rs. 4 lakh at BPLR and
above Rs. 4 lakh BPLR+1 per cent.
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Gene Mapping of Seeds

3658. SHRI L. RAJAGOPAL: Will the Minister of
SCIENCE AND TECHNOLOGY be pieased to state:

(a) whether the Govemment of Andhra Pradesh has
sought any help from the Union Government for setting
up and conducting gene mapping of seeds to find out its
genuineness in view of large scale complaints about take
Bt Cotton and other seeds;

(b) it so, the details thereof;

(c) whether there is any monitoring cell to test
genetically modified spurious seeds in the market; and

(d) it so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL): (a) to (d) No, Sir. The Department of
Biotechnology, Ministry of Science & Technology, has not
received any proposal from the Govemment of Andhra
Pradesh for setting up and conducting gene mapping of
seeds to find out its genuineness in view of the large
scale complaints about fake Bt. cotton and other seeds.
Further, the issue pertaining to commercialization or
commercialized seeds is not within the purview of the
Ministry of Science & Technology, Department of
Biotechnology. The issue pertains to the State Agricuture
Department in particular and the Ministry of Agriculture in
general.

Ban on Recruitment in Public Sector Banks

3659. SHRI PANNIAN RAVINDRAN: Will the Minister
of FINANCE be pleased to state:

(a) whether there is any ban on recruitment on any
category of posts in the Public Sector Banks;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Govemment would consider to Hft
such ban; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir,
there is no ban on recruitment of staff in Public Sector
Banks.

APRIL 27, 2007
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(b) to (d) Do not arise.
Opening of LIC Divisional Office at Trissur

3660. SHRI C.K. CHANDRAPPAN: Wil the Minister
of FINANCE be pleased to state:

(a) whether there is any proposal under the
consideration of the Govemment to open a new LIC
Divisional Office at Trissur, and

(b) it so, the details thereof and the time by which
it is likely to be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir.

(b) Does not arise.
Introduction of Morvel Mode! for Power Generation

3661. SHRI AJOY CHAKRABORTY: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Govemment proposes to introduce
Morvel Model for generating power from flowing water in
the country particularly in the remote areas;

(b) if so, the details thereof, State-wise; and
{c) the time by which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) No, Sir.

(b) and (c) Does not arise. However, deployment of
small/mini hydro power projects is taking place mainly in
the public and private sectors, who are free to adopt any
model in generating power so long as it is cost

[Translation]

Reduction in Public Assistance
under Swajaidhara Yojana

3662. SHRI RAKESH SINGH: Wil the Minister of
RURAL DEVELOPMENT be pisased to state:

(a) whether the Government is considering to reduce
the amount of public assistance on economic basis in
tribal dominated areas after Swajaldhara Yojana; and
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(b) it so, the details thereof and the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) There is
no proposal to reduce the amount of public assistance in
tribal dominated areas, under Swajaldhara Yojana.

[English]
TDS in Interests

3663. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government has made it mandatory
for the banks to deduct TDS on interest over and above
rupees ten thousand irrespective of the fact that the total
income of the person is taxable or not;

(b) if so, the details thereof and the reasons therefor;

(c) whether such TDS deduction is likely to harass
the persons whose income is not taxable and the senior
citizens who have no other income; and

(d) it so, the remedial measures taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
Yes, Sir. Under the provisions of the income tax Act, tax
is required to be deducted at source if the amount of
interest payable during a financial year exceeds
Rs. 10,000/-.

(c) and (d) Persons whose income are not above
taxable limit and senior citizen are not harassed for TDS.
For claiming exemption from TDS, a person of sixty-five
years of age or above may fumish a declaration in Form
No. 15H to the Bank if the tax on his estimated income
for the financial year is nil. A person of less than sixty-
years of age may claim exemption from TDS by filing a
declaration in From No. 15G provided that-

(i) the tax on his estimated total income for the
financial year is nil, and

(i) the aggregate amount of interest credited or paid
or likely to be credited or paid during the
financial year is not more than the maximum
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amount which is not chargeable to tax
(Rs. 1,10,000/- for male taxpayers and
Rs. 1,45,000/- for a woman taxpayer).

(Both the conditions are required to be fulfilied)
No TDS is drawn on interest income.
Agreement for Bio-Technology Research

3664. SHRI BADIGA RAMAKRISHNA: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether Government is aware that Osimam Bio-
solutions, a Netherlands Company, has entered into an
agreement with the Govemment of Andhra Pradesh in
the field of bio-technology research;

(b) if so, the details thereof;

(c) whether there is any proposal of make Andhra
Pradesh, a bio-tech hub in the country; and

(d) if so, the details in this regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) No, Sir.

(b) Not applicable.

(c) and (d) The Department of Biotechnology, Ministry
of Science & Technology, Govemment of India has
supported a number of Research & Development projects
through the national research institutes and universities
in the State of Andhra Pradesh. A Biotechnology Incubator
Centre is being set up in Hyderabad in collaboration with
the Indian Institute of Chemical Technology, Hyderabad
and the Government of Andhra Pradesh. This incubation
centre will provide a central facility for biotech
entrepreneurs and will also house laboratory modules that
will promote entrepreneurship. A Pre-Biotech Process
Generator has also been set up at indian Institute of
Chemical Technology, Hyderabad. it is understood that
initiatives have been taken by the private sector also
towards biotech ventures in the State.
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[Transfation]

Complaint against Custom Officers
Posted at Airports

3665. SHRI RAMDAS ATHAWALE: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government has received complaints
especially from foreign diplomats against custom officers
deployed at the Nationalinternational Airports in Dethi;

(b) it so, the number of such complaints received
during 2006 and til date; and

(c) the action taken on such complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to {(c) No
complaints against the customs officers depioyed at the
International Airport at New Delhi were received by this
Ministry during 2006 and till date.

[Engiish]
Setting up of Renewable Energy Projects

3666. SHRI DUSHYANT SINGH:
SHRI CHANDRA KANT KHAIRE:
SHRI KAILASH MEGHWAL:

Will the Minister of NEW AND RENEWABLE
ENERGY be pieased to state:

(a) whether the Government proposes to set up New
at Renewable Energy Projects in the country during the
Eleventh Five Year Plan;

(b) if so, the details thereof, State-wise and location-
wise; and

(c) the efforts being made by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR). (a) and (b) The Ministry only provides
central financial assistance under its schemes/programmes
for facilitating deployment of new and renewable energy
systems/devices in the country. Since a bulk of

deployment is taking place in the private sector, it is not

APRIL 27, 2007

to Questions 324

entirely feasible to draw-up State-wise targets at the
national level. An 11th plan outlay of Rs. 10,460 crore
has been proposed for New & Renewable Energy which
includes deployment of 14,000 MW grid-interactive
renewable power.

(c) The Ministry is promoting deployment of various
new and renewable systems/devices in the country
through several measures such as provision of fiscal and
financial incentives that include capital/interest subsidy,
accelerated depreciation, concessional duties and relief
from income tax on profits made from the sale of
renewable power. Preferential tariffs for grid-interactive
power are aiso being given in most potential States.
These aparnt, publicity and awareness on renewable energy
systems/devices are being created through print, postal
and electronic media besides organisation of special
events like the Rajiv Gandhi Akshay Urja Diwas. in
additions, District-level Advisory Committees have been
constituted in States to facilitate promotion and effective
coordination of renewable energy schemes/programmes.

Acquisition of Properties

3667. SHRI A.V. BELLARMIN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government proposes to acquicise
the properties acquired by the proprietors of the
companies misappropriating the public deposits;

(b) i so, whether the Govemment proposes to bring
a suitable legislation in this regard; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE {SHRI PAWAN KUMAR BANSAL): (a) There
is no provision in the Companies Act, 1956 for acquisition
of the properties of the proprietors of companies
misappropriating the public deposits.

(b) There is no proposal by the Government to bring

in any legislation for acquisition or forfeiture of properties
in such cases.

(c) Such matters are proposed to be addressed by
revision of the extant framework, as part of the
comprehensive review of the Companies Act.
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Sharist-Complaint Savings and
Investment System

3668. SHRI PRABODH PANDA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has received any
representation from the members of Parliament regarding
introduction of a Shariat-complaint savings and investment
system;

(b) it so, the details thereof; and
(c) the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
A Task Force of MPs has submitted a Report on “Haj
Management Reforms” to the Prime Minister, inter-alia,
recommending establishment of an Organisation on the
lines of the “Tabung Haji" of Malaysia to assist the
Muslims in performance of Haj by way of investing their
savings as permitted under Islam.

(c) Reserve Bank of india (RBI) is of the view that
such an organisation would be a Non-banking Financial
Company (NBFC) if its financial assets are more than
50% of its total assets (netted off by intangle assets)
and income from financial assets is more than 50% of
the gross income. Should this be the case, the proposed
orgnaisation would be a deposit taking NBFC and would
come under financial regulation. The asset structure
indicated in the report would suggest that bulk of the
assets would be non-financial. If the organization does
not meet the NBFC criteria it will be not subject to RBI
or any other financial regulation.

Setting up of Desalination Piants

3669. SHRI M. APPADURAL:
SHRI A.V. BELLARMIN:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Union Government has sanctioned
funds for setting up of Desalination Plants along the Tamil
Nadu coasts with technical assistance from 1.1.T., Madras;
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(b) i so, the details of funds allocated and the
number of plants proposed to be set up, location-wise;

(c) the capacity and the cost of each plant; and

(d) the time by which these plants are likely to be
made functional?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No,
Sir. This Ministry has not sanctioned any funds to the
Govt. of Tamil Nadu for setting up of desalination plants
along the Tamil Nadu coasts with technical assistance
from liIT, Madras.

(b) to (d) Does not arise.
[Transiation]
Criteria for release of Funds under NREGS

3670. SHRI RASHEED MASOOD: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether funds under National Rural Employment
Guarantee Scheme (NREGS) are being released on the
basis of population in 1991;

(b) if so, the reasons therefor;

(c) the time by which the scheme is proposed to be
implemented as per the new population figures; and

(d) the funds allocated to Uttar Pradesh under the
scheme during 2006-2007?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): {a) No, Sir.

(b) and (c) The scheme is demand based and funds
are provided as per requirements projected by the State
Govemments.

(d) As NREGA is demand based, on aliocation of
funds is made under the Act. Funds are released directly
to the districts on receipt of proposals as per the
prescribed procedure. A total of Rs. 569.14 crore were
released to Uttar Pradesh during 2006-07 for
implementation of the Act in 22 identified districts.
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[English]
Increase in Smuggling Activities

3671. SHRI P.S. GADHAVI: Will the Minister of
FINANCE be pleased to state:

(a) whether smuggling activities in narcotics,
counterfeit currencies and arms & ammunition has
increased on indian coast;

(b) i so, the number of cases reported during each
of the last three years;

(c) whether some manufacturers of Motor Vehicle
High Security License Plates (MVHSLP) are being used
by the smugglers;

(d) if so, the details thereof;

(e) whether the Directorate of Enforcement, Mumbai
are investigating some cases in the matter relating to
Foreign Exchange Management Act (FEMA), 1899 and
Money Laundering Act, 2002 against some manufacturers
of MVHSLP;

(f) if so, the details thereof, and

(g) the action taken by the Government against the
persons found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
There is no increase in smuggling activities in narcotics,
counterfeit currencies and arms and ammunition of Indian
coast. However, on all india basis the seizures made by
Directorate of Revenue Intelligence (DRI) indicate an
increase in respect of narcotics and fake Indian Currency
notes (FCIN) in the year 20068-07 (up to January 2007)
as compared to 2005-06.

(c) and (d) This Ministry has no such intelligence.
(e) to (g) Yes, Sir. On the basis of a complaint, the

Directorate of Enforcement has initiated enquiries against
certain persons for possible FEMA violations.
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Permission to Open Bank Branches

3672. SHRI K. SUBBARAYAN: Will the Minister of
FINANCE be pleased to state:

(a) the number of Public/Private Sector Banks which
have sought permission to open their bmaches in the
SEZs, bank-wise;

(b) the criteria fixed to accord permission in this
regard; and

(c) the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) In
terms of Section 23 of the Banking Regulation Act, 19849,
banks are required to obtain prior approval of the Reserve
Bank of India (RBI) for opening of a new place of
business. Such proposals are considered in terms of
extent Branch Authorisation Policy of RBI.

Under the existing guidelines of RBi, Public Sector
Banks, Private Sector Banks and Foreign Banks operating
in India and authorized to deal in foreign exchange are
eligible to set up Offshore Banking Units (OBUs).
Preference is given to banks having overseas branches
and experience of running OBUs. However, RBI has
decided that each eligible bank would be pemmitted to
establish only one OBU for every SEZ essentially to canmy
out wholesale banking operations.

Out of 14 approvals given by the RBI so far, banks
have opened seven BOUs in SEZs till date. Proposals
for setting up General Banking Branches (GBBS) in SEZs
have been received by RBI from the Central Bank of
india Union Bank of india and applications from three
banks namely. Alliahabad Bank, State Bank of Bikaner
and Jaipur and Kotak Mahindra Bank have been received
by the RBI for setting up OBUs in Uttar Pradesh,
Rajasthan and Mumbai respectively.

A statement giving the details is enclosed.
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Sl.No. Name of the Bank Location of OBUs No. of OBUs
1. State Bank of India SEEPZ, SEZ, Mumbai and Kochi 2
2. Bank of Baroda SEEPZ, SEZ, Mumbali 1
3. ‘Union Bank of India SEEPZ, SEZ, Mumbai 1
4. Punjab National Bank SEEPZ, SEZ, Mumbai 1
5. ICIC! Bank Ltd. SEEPZ, SEZ, Mumbai 1
6. Canara Bank SEZ. Noida, U.P. 1
Total 7
Details éfoaus, which have been agproved but not yet opened by Banks
Sl.No. Name of the Bank Location of OBUs No. of OBUs
1. Bank of India SEZ, SEEPZ, Mumbai 1
2. Oriental Bank of Commerce SEZ, SEEPZ, Mumbai ) 1
3. Punjab National Bank SEZ, Noida, U.P. 1
4. State Bank of India SEZ, Surat 1
5. State Bank of India SEZ, Kandla 1
6. Vijaya Bank SEZ, SEEPZ, Mumbai 1
7. HDFC Bank SEZ, SEEPZ, Mumbai 1
Total 7
Details of OBUs for which Applications from Banks have been received by RS/
Sl.No. Name of the Bank Location of OBUs No. of OBUs
1. Allahabd Bank SEZ, Noida, U.P. 1
2. State Bank of Bikaner and Jaipur SEZ, Sitapura, Jaipur, Rajasthan 1
3. Kotak Mahindra Bank SEZ, SEEPZ, Mumbai 1

Total 3
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[Transiation]
Regional Rural Banks

3673. SHRI GIRDHARI LAL BHARGAVA:
SHRIMATI KIRAN MAHESHWARI:

Will the Minister ot FINANCE be pleased to state:

(a) the number of Regional Rural Banks (RRBs) and
their sponsored banks functioning in the country as on
date, State-wise;

(b) the performance of these banks in granting loans
to the priority sector during the last three years, tili date;

(c) the details of profitloss position of these banks
during the said period;
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(d) whether the Govemment proposes to improve the
working of RRBs;

(e) if so, the steps taken/proposed to be taken in
this regard;

() whether the Govemment proposes to open more
branches of these banks in the country; and

(g) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As on
date 96 RRBs, sponsored by 28 banks in 26 States are
functioning as per details enclosed at Statement.

(b) Loans in Priority Sector for the three years are
as under:

Amt. (Rs. in crores)

Category 2003-04 2004-05 2005-06
Total loans issued 15679.05 21082.47 25426.97
Priofity Sector Lending (PSL) 11722.30 16568.02 20632.35
Percentage of PSL to total loans issued 75.24% 78.58% 81.14%

(c) Details of profitloss position of RRBs upto 31st March, 20068 are as under:

Amt. (Rs. in crores)

Category 2003-04 2004-05 2005-08
Total No. RRBs 196 196 133*
No. of RRBs in profit 163 166 in
Profit 952.32 902.60 807.80
No. of RRBs in losses 33 30 22
Loss 183.64 154.49 190.68
Net Profit 768.68 748.11 617.14

*Note: Due to the amaigamation of certain RRBs, the number has reduced in the year 2005-08.

(d) and (e) Reserve Bank of India announced a
special package which included:

* Enhancing resource case of RRBs by
suppiementing their resources. Sponsor banks
were asked to provide a separate line of credit
at a reasonable rate of interest.
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e Access to Inter-RRB term money/borrowing * RRBs are allowed to undertake non-trade related
through which RRBs can easily have access to current accounts transactions pertaining to Forex
the term money markets. business.

¢ Access to Repo/Colateralised Borrowing and * Pension/Government business-Banks are
Lending Obligation (CBLO) markets by which authorised to handie Government business and
RRBs can enter into ready forward transactions can appointed RRBs as their agents.

in govemment securities.

(f) and (g) In pursuance of the Budget announcement
for the year 2007-08, RRBs have been advised to
undertake an aggressive branch expansion programme
. OPQngng of Cu"ency chests. and open at least one branch in each of the uncovered

districts of the country.

e Issue of credit/debit cards and setting up of
ATMs.

Statement
Sl.No. Name of the State Name of the sponsor banks No. of RRBs Total
1 2 3 4 5
1. Andhra Pradesh Andhra Bank 1
Indian Bank 1
State Bank of Hyderabad 1
State Bank of India 1
Syndicate Bank 1
5
2. Arunachal Pradesh State Bank of India 1
. 1
3. Assam State Bank of India 1
United Bank of india 1
2
4. Bihar Central Bank of India 2
Punjab National Bank 1
State Bank of India 1
UCO Bank 1
5
5. Chhattisgarh Dena Bank 1
Central Bank of India 1
State Bank of India 1
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1 2 3 5
6. Gujarat Dena Bank
State Bank of Saurashtra
Bank of Baroda
3
7. Haryana Punjab National Bank

10.

1.

12.

13.

Himachal Pradesh

Jharkhand

Kamataka

Kerala

Madhya Pradesh

Syndicate Bank

Punjab National Bank
State Bank of India

J & K Bank
State Bank of india

Bank of india
State Bank of india

Canara Bank
Corporation Bank
State Bank of india
State Bank of Mysore
Syndicate Bank
Vijaya Bank

Canara Bank
Syndicate Bank

Aliahabad Bank
Bank of Baroda
Bank of india
Central Bank of india
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14.

15.

16.

17.

18.

19.

20.

21,

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Punjab

Rajasthan

State Bank of India

State Bank of Indore
UCO Bank

Union Bank of India

Bank of India
Bank of Maharashtra
Central Bank of India

United Bank of India

State Bank of India

State Bank of India

State Bank of India

Andhra Bank
Bank of India
Indian Overseas Bank
State Bank of India
UCO Bank

Punjab National Bank
Punjab & Sind Bank
State Bank of Patiala

Bank of Baroda

Bank of Rajasthan
Central Bank of India

10
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24,

25.

Tamil Nadu

Tripura

Uttar Pradesh

West Bengal

Total No. of RRBs

Punjab National Bank
State Bank of Bikaner & Jaipur
UCO Bank

Indian Overseas Bank
Indian Bank

United Bank of india

Aliahsbad Bank
Bank of Baroda
Bank of India
Central Bank of India

Canara Bank

Punjab National Bank
State Bank of india

Syndicate Bank

Uttar Pradesh State Co-op Bank
Union Bank of India

Bank of Baroda

State Bank of india

Central Bank of india
United Bank of india
UCO Bank

16
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[English]
Opening of New Bank Accounts

3674. SHRI K.C. PALLANI SHAMY: Will the Minister
of FINANCE be pleased to state:

{a) whether for opening up of new bank accounts,
the customers now have to disciose their religion, annual
income, etc.; and

(b) if so, the details alongwith the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b)
Reserve Bank of India has advised all the Banks to
adhere to prescribed norms and safeguards while opening
account as per detailed guidelines issued on 29.11.2004
on ‘Know Your Customer' norms and Anti Money
Laundering Standards for monitoring transaction of
suspicious nature for the purpose of reporting to
appropriate authority. As per guidelines on Customer
Acceptance Policy (CAP) contained therein, the profile of
the new customer based on risk categorization may
contain information relating to customer's identity, social/
financial status, nature of business activity, information
about his clients’ business and their location, etc. Banks
have been further advised that while preparing profile,
banks should take care to seek only such information
from the customer that is relevant to the risk category
and is not intrusive.

Urban Population Living in Slums

3675. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether Government has recently released a
report according to which urban poverty is growing hand-
in-hand with economy and growing urbanization;

(b) if so, whether it is also a fact that 23% of the
urban population live in slums with no or insufficient
hygiene, toilets, drinking water and sanitation facilities;

(c) if so, the steps proposed to be taken to improve
the situation;

(d) whether Government proposes to involve Non-
Governmental Organisations (NGOs) to improve the living
standards of urban poor; and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) Yes, Sir. According to recent report
of the Planning Commission based on National Sample
Survey Organization (61st round) data, the number of
urban poor living below poverty line in urban areas has
gone up between 1993-94 and 2004-05.

(b) As per 2001 census report, the percentage of
sium population to the total population of citiestowns
reporting slums is 23.1%.

(c) Jawaharial Nehru National Urban Renewal Mission
(JNNURM) launched in December, 2005 aims at
improvement in housing and provision of civic amenities
in slums. The basic Services to the Urban Poor (BSUP)
programme aims at providing housing and basic amenities
to the poor in 63 Mission cities. Similarly programmes in
non-Mission cities are addressed by Integrated Housing
& Slum Development Programme IHSDP).

(d) and (e) Under programmes for capacity buildings
for urban poverty alleviation, NGOs are involved by
National Resource Centres on urban poverty and slums
in capacity building of seif helf groups, community
organizations, civil society groups etc. in community
development, gender development, strengthening the voice
of the poor, etc.

Vacancles in Company Law Board

3676. SHRI KULDEEP BISHNO!: Will the Minister of
COMPANY AFFAIRS be pleased to state:

(a) the number of present members of Company Law
Board (CLB) wis-a-wés its sanctioned strength;

(b) whether there are vacancies on CLB for long;
and

(c) if so, the steps taken by the Government to fill
the vacant posts in the CLB?

THE MINISTER OF COMPANY AFFAIRS (SHRI
PREM CHAND GUPTA): (a) The Company Law Board
has a sanctioned strength of 9 Members including the
Chairman and the Vice-Chaitman. Presently, 4 Members,
including the Chairman and the Vice-Chairman, are in

position.
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(b) Yes, Sir.

(c) The Government has already initiated the process
of filling up two more posts in the CLB.

National Sium Development Programme

3677. SHRI G.M. SIDDESWARA: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) the funds allocated to various States under the
Integrated Housing and Slum Development Programme
(IHSDP) during the last three years, State-wise and year-
wise;

(b) the number of slum development activities
undertaken in such slums of the States during this period;

(c) whether any monitoring of the utilization of this
amount has been done,

(d) if so, the details thereof;

(e) whether the Government has received complaints
regarding diversion of these funds towards other works;
and

() it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) The State-wise and year-wise
details of the funds released to various States under the
Integrated Housing and Slum Development Programme,
(IHSDP) since its inception (3.12.2005) are given in the
enclosed Statement.

(b) The projects include slum development activities
such as upgradation and construction of new houses,
water supply, sewerage, sanitation, solid waste
management, drains, storm water drains, connecting roads,
electrification, community halls, parks/open space
development and provision of other related civic amenities.

(c) and (d) Yes, Sir. Monitoring is undertaken by
State fevel Steering Committees and Nodal Agencies.
Periodic reports are also sent to the Govermnment of India.
Building Material Technology Promotion Council (BMTPC)
is entrusted with the monitoring work at the central level
in the Ministry.
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(e) No, Sir.
() Does not arise.
Statement

State-wise & Year-wise funds released under
integrated Mousing and Stum Development
Programme (IHSOFP)

SlNo. State/UT Funds released ((in Rs. Crore)

Year 2005-06 Year 2006-07

1. Andhra Pradesh 0.00 83.33
2. Assam 0.00 5.09
3. Bihar 0.00 8.96
4. Chhattisgarh 0.00 31.26
5. Gujarat 0.00 18.00
6. Haryana 0.00 49.61
7. Kamataka 0.00 14.93
8. Kerala 0.00 21.46
9. Madhya Pradesh 0.00 45.77
10. Maharashtra 0.00 55.80
11. Nagaland 0.00 9.63
12. Rajasthan 0.00 39.26
13. Tamil Nadu 0.00 43.37
14. Uttar Pradesh 0.00 11.05
15. West Bengal 0.00 55.08
Total 0.00 492.61

LIC Policies in Health Sector

3678. SHR! S.K. KHARVENTHAN: Will the Minister
of FINANCE be pleased to state:

(a) whether LIC has ventured into health sector in
view of the stiff competition from the private operators;

(b) it so, the details thereof and the salient features
of the scheme; and
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(c) the steps taken by the Govemnment to improve
the business and profit of LIC?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Life
Insurance Corporation of India (LIC) has not so far entered
into health insurance business.

(b) Does not arise.

(c) LIC has informed that it has taken /nfer-alkia the
following important steps to improve its business and
profits:

(i) LIC has recruited 2799 new Development
Officers and 1,564,934 new Agents during 2006-
07 and proposes to recruit more than 3000
Development Officers during 2007-08.

(i) To strengthen its geographical spread, LIC has
taken steps to open 5 new Divisional Officers
and one Zonal Office in the current year.

(i) Development of Multi Distribution Channels,
roping in banks, corporate agents, brokers for
distributing LIC products.

[Translation]
Duty on Iimport of Gold

3679. SHRI JIVABHA! A. PATEL:
SHRI PUNNU LAL MOHALE:

Will the Minister of FINANCE be pleased to state:

(a) the percentage of duty levied on the import of
gold and jewellery;

(b) whether duty levied on the raw gold is more than
the readymade jewellery;

{c) if so, the details thereof;
(d) the reaction of the Government thereto; and

(e) the steps proposed to be taken by the
Govermnment in this regard?

~ THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Basic
customs duty on serially numbered gold bars is Rs. 100
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per 10 gram. Gold in other forms attracts basic customs
duty of Rs. 250 per 10 gram. Education cess @ 3% of
the aggregate of duties of customs is also levied on
gold.

Readymade jewellery attracts basic customs duty
@ 10% ad-valorem. In addition, 2% countervailing duty
(in lieu of excise duty) is attracted on branded jewellery.
Education cess @ 3% of the aggregate of duties of
customs and 1% additional duty of customs is also
leviable on jewellery.

(b) No, Sir.
(c) to (e) Does not arise, in view of (b) above.
[English]
Construction of Permanent Sheiters

3680. SHRI MANORANJAN BHAKTA: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is aware that the super-
structure for permanent shelters are being fabricated at
mainiand of Andaman and Nicobar Islands;

(b) if so, the steps being taken to speed up the
same;

(c) whether the Government has issued any
guidelines to the construction companies to supply the
super-structure within the stipulated period; and

(d) if so, the details thereof and the further action
taken by the Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes,
Sir.

(b) A detailed programme has been drawn by CPWD
in consultation with construction agencies to ensure timely
supply, which is being monitored very closely.

(c) and (d) Completion time of superstructure work
has been stipulated in the contracts entered into. The
same is being monitored regularly at higher level.
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Provision of Solar System in
Government Buildings

3681. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether focus of CPWD was desired to be on
building design, which uses maximum solar energy and
reduce the energy consumption per sq. metre by half
compare to the present practice;

(b) if so, the number of Government buildings which .

were constructed after 19.7.2004 in Delhi and outside
Delhi and whether provision of solar system was
introduced therein;

(c) whether building design of the Government
buildings constructed before 10.07.2004 was also changed
to use maximum solar energy to reduce the energy
consumption;

(d) if not, the authorities responsible for not doing
this job;

(e) whether water harvesting, water recycling and
water management scheme in all buildings was to be
made in all buildings was to reduce the fresh water
consumption by atleast 50 per cent within five years from
19.07.2004; and

(f) if so, the number of Government buildings in which
this provision was made giving the reasons for not
providing this provision in the remaining buildings and
the action proposed to be taken against the authorities
responsible for implementing the above said provision?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No,
Sir. There are no such formal directions. However, the
buildings designed by CPWD normally incorporate solar
passive architectural concepts of energy saving by utilizing
adequate day-light ingress, adopting other suitable
measure and orientations to get maximum day light most
suited to particular climatic conditions and for reducing
heat absorption or vice wersa as per location of site thus
reducing the energy consumption.

(b) Not applicable in view of (a) above.

(c) Building design of old buildings cannot be aftered.
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(d) Not applicable in view of (c) above.

(e) and (f) Rainwater harvesting system and waste
water recycling is mandatory in all buildings in Delhi as
per current Municipal bye-laws. Accordingly such
provisions are being provided in all buildings being built
in Delhi. For other places, where system is not mandatory,
provisions are made as per site condition and requirement.
No action is required to be taken against any official as
all CPWD buildings are built as per approved and
applicable building bye-laws.

Irregularities under NREGS

3682. SHRI ANANDRAO VITHOBA ADSUL:
SHRIMAT! NIVEDITA MANE:
SHR! RAJIV RANJAN SINGH “LALAN™
DR. CHINTA MOHAN:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI N.N. KRISHNADAS:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether rampant corruption, widespread
irregularities, delay in payment, fewer working days and
lack of awareness are some of the hurdles that the
National Rural Employment Guarantee Scheme (NREGS)
is facing today;

(b) whether instead of 100 days work, people have
received only 10-25 days work in many districts and there
was considerable delay in paymernt of wages in many
places;

(c) it so, the reasons therefor,

(d) whether there is any proposal of involve voluntary
organizations to prevent comruption in the schems;

(e) # so, the steps taken by the Government in this
regard so far; and

{f) the further steps to be taken by the Government
to check irregularities and towards making the scheme
more transparent and implementing the same effectively?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) No, Sir.
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(b) and (c) NREGA is demand based and so the
number of days of employment provided will depend on
the demand of the household.

(d) and (e) Voluntary organizations may be involved
for IEC and training activities. Section 17(2) of the NREG
Act, 2005 provides for social audit by the Gram Sabha.
The Ministry lays emphasis on social audit, monitoring
and verification of works, voluntary disclosure of critical
data and setting up of local Vigilance and Monitoring
Committees for greater transparency.

(f) Monitoring of the implementation of NREGA is
done on a regular basis by the Government. State and
district level Monitoring and Vigilance Committees have
been set up. Periodic review meetings have been
undertaken by Minister of Rural Development and
Secretary (Rural Development) from time to time. National
tevel Monitors (NLMs) and Area officers of the Ministry
visit various districts to oversee the progress of the Act.
Comprehensive MIS has been developed that places all
vital data in public domain. States have been asked to
set up Village level vigilance and monitoring committees
for local monitoring. Guidelines provide that at least 2%,
10% and 100% works should be inspected by State,
District and Block level officers respectively. Capacity
building measures for social audit has also been
undert8ken. State level communication campaign to
enhance awareness about the programme have been
taken. Print, audio visual media and cultural forums have
been used for publicizing the programme. The Ministry is
regularly monitoring not only physical parameters but
qualitative indicators as well.

[Translation]

Utilisation of Funds Meant for Sanitation and
Potable Water

3683. SHRI KASHIRAM RANA:
SHRI V.K. THUMMAR:
DR. COL. (RETD.) DHANI RAM SHANDIL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:
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(a) whether the Government is aware that rural people
are falling ill due to lack of sanitation facilities and non-
availability of potable water;

(b) if so, the reaction of the Government thereto;

(c) the funds allocated for the purpose and utilised:
during each of the last three years and current year,
State-wise;

(d) whether the Government has received any
complaints regarding misutilisation of the said funds during
the said period;

(e) if so, the details thereof and the action taken
thereon; and

(f) the further steps proposed to be taken to ensure
proper utilisation of the funds provided by the
Government?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) and (b) The
Government is implementing Central Rural Sanitation
Programme for improving quality of sanitation in rural
areas. As part of the Programme, Total Sanitation
Campaign is being implemented in rural areas taking
district as a unit of implementation. Rural Drinking water
supply is a State subject and the primary responsibility
to provide drinking water rests with the States. However,
the Central Government is undertaking Accelerated Rural
Water Supply Programme (ARWSP) with the objective to
give financial assistance to States for coverage of rural
habitations with safe drinking water supply.

(c) Statement-! indicating the release of funds during
last three years for Total Sanitation Campaign is enclosed
and that for allocation and release for Accelerated Rural
Water Supply Programme is given in the enclosed
Statement-1i.

{d) No, Sir.

(e) and {t) Do not arise.
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State-wise rolease during last three years and current year

to Questions

352

(All Figures are in Lakhs Only)

Name of State

2004-2005 2005-2006 2006-2007 2007-2008
1 2 3 4 5
Andhra Pradesh 3362.27 4300.09 9455.20 89.15
Arunachal Pradesh 90.00 382.42 0.00 0.09
Assam 24495 1355.65 337.74 0.14
Bihar 120.00 6075.91 830.23 114.91
Chhattisgarh 1100.17 2663.38 4677.48 77.77
Dadra and Nagar Haveli 0.00 .00 0.00 0.00
Goa 124.67 0.00 0.00 0.00
Gujarat 3690.44 188.79 4976.36 265.04
Haryana 811.13 9.97 2334.61 46.28
Himachal Pradesh 50.00 641.06 27.01 9.44
Jammu and Kashmir 1044.88 0.00 0.00 0.00
Jharkhand 1946.71 2077.87 2747.69 30.45
Kamataka 461.99 §752.61 2030.88 244.22
Kerala 805.53 736.90 363.18 706.76
Madhya Pradesh 2242.97 2024.68 3895.49 148.02
Maharashtra 3492.45 1494.98 8719.53 1364.67
Manipur 0.00 0.00 90.81 0.00
Meghalaya 0.00 73.40 550.06 0.00
Mizoram 60.00 209.33 555.54 0.14
Nagaland 62.69 79.37 89.61 0.00
Orissa 4582.48 2346.29 5801.54 74.13
Pondicherry 47.42 0.00 0.00 0.00
Punjab 689.94 194.06 0.00 0.0
Rajasthan 700.86 4353.91 1148.29 45.15
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1 2 3 4 5

Sikkim 74.07 344.90 137.64 1.22
Tamil Nadu 2972.06 7959.22 4873.92 307.93
Tripura 368.73 361.72 0.00 2.08
Uttar Pradesh 3475.35 11619.82 16876.31 468.30
Uttarakhand 503.23 97.50 157.40 3.79
West Bengal 1566.85 4640.37 945.99 1137.50

TSC is a demand driven progrmame. There are no allocated fund for the states.
Statement /I

Allocation and release under ARWSP (Normal) during last three years and current year
{Rs. in lakh)

Sl.No. State/UT 2004-05 2005-06 2006-07 2007-08

Allocation Release Allocation Release Allocation Release  Allocation Release

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 1308400 1308400 2394735 2234029 1954800 2668580 2817800 463638
2 Biar 740500 740003 1532400 1532400 1857100 1300665  27937.00 0.0
3. Chhattisgarh 266300 226980 590497 502044 654000 654900 950500 1599.09
4  Goa 121.00 000 2105 18245 23,00 127.00 331,00 0.0
5 Guiamt 662300 662300 1118600  MA500 1250300 1370380 1814400 3234
6. Hayana 197400 197400 351200 349330 454600 487300 601300 100213
7. Himachal Pradesh 542700 542700 858500 1088500 966300 1512700 1163000 194825
8 Jammu and Kashmir 1250200 1250000 1990800 2190800 2616300 2020667 3277200 546205
9. Jharkhand 204900 185083 633461 67128 726100 363100 1138800 000
0. Kamataka 1004600 1004589 1772399 772399 1746700 2080060 2457200 409539
1. Kersla 34600 33600 617065 617065 626100 626100  8283.00 1382.14
12 Madhya Pradesh 7M500  THMS00 1510100 1509088 1879700 1973340 2516200 419367

13, Mgharashira 15971.00 15971.00 31610.88 31610.88 36152.00 36152.00 40440.00 6739.98
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1 2 3 4 5 6 7 8 ] 10
14 Orssa 6934.00 6334.00 1421240 1338084 1033200 91083 16885.00 2814.16
5. Puab 281500 281500 41m253 413481 4098.00 4098.00 5291.00 881.87
16.  Rajasthan 2030200 2030186 3602072 3589134 2642500 2017136 4210200 017.01
17 Temi Nadu 712500 707543 1187500 1109334 1205700 149622 1909000 318169
18, Uttaranchal 3035.00 2957.97 6559.12 6559.12 7523.00 % £830.00 1488.40
19.  Utlr Pradesh 1209100 1209100 2837210 207210 2799000 2808940  40151.00 069189
2. West Bengal 8527.00 827021 1524690 1507833 1580600 1711840  19137.00 3189.46
21 Andaman and Nicober Isiands 583 0.00 u38 0.00 27 0.00 0.00
2 Chandgah 0.00 0.00 0.00 0.00 546 0.00 0.00
23, Dadra and Nagar Havei s 0.00 28 0.00 5% 0.00 3750
24 Daman and Du 0.00 0.00 000 0.00 1353 0.00 0.00
% Dehi 281 0.00 45 0.00 0.00 0.00 325
%.  lakshadweep 0.00 0.00 0.00 0.00 a4 0.00 0.00
27 Pondichemy 281 0.00 17.19 0.00 3872 0.00 3125
Sub Total (A) 1529000 15028072  2M06745 28208504 2802000 28899549 30620100  SM07.44
2. Aunachal Pradesh 6125.00 6125.00 999361 987454 1020000 1366378  11241.00 187254
2 Assam 10331.00 78262 1685129 1480073 1736300 1137237 18959.00 3159.85
2. Manpwr 2103.00 2103.00 4308 m367 3379.00 1689.50 3859.00 0.00
3. Meghaaya 242200 2200 349.77 3190.10 4073.00 510459 446,00 741.03
2 Mizoram 1737.00 1737.00 283158 20927 2220.00 ony 3188.00 531.30
33 Nagaand 178200 170200 290791 264120 2998.00 2998.00 272,00 545.28
M Skdm 731.00 731.00 19553 . 118368 1229.00 1630.77 1342.00 237
% Tipur 2149.00 1558.25 3503.10 3199.06 3613.00 457789 3943.00 657.14
Sub Total (B) 273000 2516087 4486372 4020295 4588000 4530829  50250.00 L T

Total (A) + (B) 17967000 1756159 6737 20208809 33300000 M8 44645100 671N
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[English)
Development of Rural Areas

3684. SHRI RAYAPATI SAMBASIVA RAO:
SHRI JASWANT SINGH BISHNO!:
SHRI B. MAHTAB:
SHRI RANEN BARMAN:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the criteria adopted and guidelines issued while
allocating funds to States under various rural development
schemes/programmes;

(b) the funds allocated, released and utilised under
each rural development schemes/programme during each
of the last three years and current year, State-wise;

(c) the success achieved therefrom during the said
period alongwith the number of beneficiaries thereunder,
State-wise; and

(d) the steps taken by the Government for cent-per-
cent utilisation of funds and towards achieving the desired
results within stipulated time under these schemes/
programme?
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THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) The criteria for
allocation of Central funds to the States under major
rural development programmes/schemes is given in the
enclosed Statement-l.

(b) and (c) The Central funds allocated, released,
utilized and physical achievements reported for the last
three years and current year, State-wise are given in the
enclosed Statement-Il.

(d) The Ministry of Rural Development has developed
a comprehensive system of monitoring the implementation
of the Programmes, including utilization of funds, through
Periodical Progress Reports, Performance Review
Committee meetings, Area Officer's Scheme, Vigilance
and Monitoring Committees at the State/District Level With
greater involvement of Members of Parliament, District
Level Monitoring and National Level Monitors.

Besides, the State Govermments have also been
advised to adopt a five-pronged strategy consisting of
(i) creation of awareness (i) transparency, (iii) People’s
participation, (iv) accountability, social audit, and (v) strict
vigilance and monitoring at all levels. These mechanisms
enable utilization of funds to the maximum extent in
accordance with the guidelines of the Programmes.

Statement |

Major Criteria for aliocation of funds fo Stafes under major Rural Development Programmes

SI.No. Name of the Programme

Criteria for Allocation

1 2

3

1. Sampooma Gramin
Rozgar Yojana (SGRY)

2. Swarnjayanti Gram
Swarozgar Yojana (SGSY)

The Central allocation and Foodgrains are allocated to
the States on the basis of proportion of rural poor in a State to
the total rural poor in the country.

At the District level, the allocation of funds and foodgrains are
made on the index of backwardness formulated on the basis of
the proportion of rural SC/ST population in a District to the total
SC/ST population in the State and inverse of per capita production

of the Agricultural workers in the District. .

Under the SGSY, funds are allocated to the States/UTs
on the basis of ‘Adjusted Shares’ worked out by the Planning
Commission based on the 1993-94 poverty ratios.
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2

3

indira Awaas Yojana (IAY)

Pradhan Mantri Gram
Sadak Yojana (PMGSY)

The funds under Indira Awaas Yojana (IAY) are allocated to the

States/UTs, assigning 756% weightage to rural housing shortage
and 25% to poverty ratios.

The allocation of the original Rs. 1 per litre Cess to the
States/Union Territories is based on, /er-akia a weightage of
75% for need (share of unconnected Habitations in the total
unconnected habitations of the country) and 25% on coverage.

Accelerated Rural Water Wevghtage for— Percentage
Supply Programme (%)
(ARWSP) (a) Rural Population. 40
(b) States under DDP, DPAP, HADP & 35
special category hill States in terms of
rural aeras.
(c) Not Covered/Partially Covered 15
Villages (2:1 ratio).
(d) Quality affected villages (40:40:15:5) 10
integrated Wastelands Releases under IWDP are project-based.
Development Projects
(IWDP)
National Rural The scheme is demand driven.
Employment Guarantee
Act (NREGA)
Statement
Performance of SGRY auning 2004-05 fo 2007-08
(Rs. in lakh)
StalestITs 200405 200508 2008-07 200708
Cowe  Cowal Usissdby Mendsys Cowe Convsl Used by Mandeys Cewe  Conbal Usfised by Mandeys Conial  Conial
Nlocsion Release of  Ststes  genecaled Alocstion Relesse of  States  QenecaedAlocstion Felssss of  Siales  Denerated Allocalion Pelease of
o fns  Funh o fs  Fuds o Fns  Funds Funis
] 3 ‘ 5 ] 7 (] ] 0 1 12 13 " 15 *
Andhra Pradesh ZUSTIB 0000 S22 4402 8133 zum) JTN506 43416 1000395 1364564 782392  AQ7T MMM ST24
Anunachal Pradesh 14688 18884 685.00 853 152409 137750 67553 942 140385 84220 1008.80 135 119671
Assam R0 1406 NSNTS 62500 56080 4001896 4649928 T18.00 25390 004728 HTI099 172 1479550
Biher 451214 4910629 B3M79L 005 SST2488 SE124.30 7319524 61037 2129037 2046240 175523 5008 0.00
Chhatiisgarh 1310864 1283167 17757.30 34885 15705.00 1660581 22083.18 25682 4937.19 6080.13 7T0AD38 4058 112076 18846
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1 2 3 4 H 8 7 8 9 10 " 12 13 " 15 18
6. Goa 3674 29255 WT 35T A00M 2207 WSS 191 41784 25058 363 007 41764
I3 1028330 04120 1485635 26468 12320.13 1264876 16067.56 10634 674119 1072436 672845 4755 708626 118104
8. Haryana 541738 566767 6719428 7042 649041 675876 953174 7080 GOMDGE 7HE228 GASTAD 2208 541684 92K
9. Himachal Pradesh 28148 223063 368345 4018 273338 2005 BE7H0 48 20624 194824 29019 1083 153407 17261
10. Jammy and Kashmir 28102 211561 416750 4373 321207 32013 457088 4200 262800 325259 274BB4 344 NUE5 2450
1 Jharkhand 3154352 2730454 3048511 0388 779140 3BBALTT 52866.14 40743 33358 4173H4  4684.11 (AL} 0.00
2. Kamataka 17530.74 1829028 2668200 41924 2101387 21881.83 30855.62 295.07 16224.75 1967161 1699052 3348 11827.77 1987.96
13 Kerala TON0.10 786656 1356539 11891 942894 676711 1553267 10046 811650 961809 935648 2869 670698
14, Madhya Pradesh 2830864 2871384 4002335 561.39 3301578 3460657 45496.35 53355 16054.62 2040284 1981867 12059 925661 138853
15. Mahasashtra 67218 3365728 49000.74 67469 41530.76 40869.63 5396078 65928 25700.73 31808 24365.18 15161 1682217 282036
16. Manipur 21242 1B41 238720 3183 265518 216450 96820 1356 240818 217895 23682 000 167760 22607
17. Meghalaya ABTE 24301 319936 B 207457 83 30310 4174 194647 175300 199038 1319 TAST &M
18. Mizoram 56318 57444 557.19 654 66833 74855 98329 1148 55630 68066 I8 346 W7 NN
19. Nagaland 166940 163797 143370 3671 204038 141570 198925 3390 175272 136643 TSI 450 56593 A
2. Orissa 26567.30 2693906 3629137 55394 3182953 33245 3569405 55602 962395 1198145 1005530 371 468119 65568
2. Punjab 602560 581855 621506 4329 721910 641239 624618 2668 675385 41673 SAS206 1486 52888 17221
2 Rajasthan 1331866 1456497 20437.32 21948 1505671 1704503 2342321 18254 1254223 25360.83 1645686 7093 943021 151599
3. Siddm 62352 68588 77185 534 76208 82875 107656 760 56278 70350 46087 230 18188 031
2. Tami Nadu 20538.10 2247043 096067 51941 24606.12 2509576 36587.77 47211 18850.48 2366142 2462946 11317 1506080 266031
5. Trpus 276 407904 589100 10846 470448 521331 615550 1036 30026 43N /717 7B MW 1542
2. Utaranchal 54262 536166 850294 0429 626104 650712 036823 10202 4058 612338 690134 3741 ITS7RE  488S3
2. Uttar Pradesh TBA95.06 79279.95 10648840 175045 OADA2T2 98576.36 120965.23 1608.65 56504.34 68935.32 55060.47 37B36 5650434 918984
2. Wes! Bengal 2050426 2673184 3283627 37756 BITLIB M4SN ITIFT 53974 15660.57 1443950 14248.15 6935 160853 138.03
& Andaman and Nicobar Istands 2094 2084 6535 301 M4 43X N IM 2401 000 429 000 240
X. Dadra and Nagar Havel 546 8728 000 000 174277 000 000 000 10040 000 000 000 18040
3 Daman and Diu 5 000 000 000 G446 000 000 000 @744 000 000 000 &4
2. Lakshadweep 105 285 NF 018 1R 1B M0 04 13705 195 110 006 13705
k<2 Pondichery 2394 A509 406 043 226830 000 164 128 27774 16664 11880 02 nu

Total 44952500 44961862 60801287  BRI.5Y 530650.00 5497300 PSB! 821845 29115431 UG4BA00 JI0113T8 16064 18442707 2R
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State-wise Physical and Financial Progress under the SGSY duning 2004-05 to 2007-08
(Rs. in lakh)
LTy SoesUT. 205 2508 _mew 20048

Cesdl  Cowdl UsinTowi Ne.ol Cossl G Ullesie T Moo  Cowal  Co Ulleadon Tod W d ]

Mocain  Reloases Sozguic Akcakn Pl Swpuegeis Acsond Mocsin  Ralesses Svencgis Mmvied  Aocakn  Relsesss

Mot Tt Achiowast Tagel Acevenent

' 2 3 ‘ 5 6 7 ' ] ) "o’ N8 u 15 1 ] "
1 Antva Praesh SXSET SWSH GOTOS1 M4 SYSWT SM3T 706800 12462 SHOST0 SMSST 01051  STR1 6N GN0.19 149689
2 Aunechal Padesh MmN MR kB O MY WH DM 20 D3 A5 1A% WT NS mu  Em
3 e TIGAS GSSE2 GGED  GASI TISI8 GEOIS2 OYGA07 61800  SVS) TXNO7 TS TIMET  TESM  SMBA 1261 000
4 Bihar 1282379 981954 1344288 128075 1282379 1907065 1587541 10404 131033 1390830 1161389 1552033 137808 108287 2136317 «n
S Chhaisgarh 280245 267611 MEIST 282 2W0245 MV F00 M08 2 30951 NN 477 N NME HHD RN
6 G 00 7R 0N 00 MW N4 A0 65 S0 S0 6 56 T 70 1251
7 Guml 19972 19640 BUS 67 19777 1808 2SI TS 0B 21670 20034 2808 213 2W MW SN
8 Haryara 17503 117508 150625 14132 117543 114748 188851 10008 14955 1042 104 16T 12827 “iss 19N VM
9 tewache Pradesh W5 T2 X B0 S MRTS GBR  4S3 MY ST SIS 48 SR R0 SUS 1B
10 Jameny and Kashenir' 244  ABU TN 809 6124 4197 A 5284 TS 619.13 59121 A& (] a2y 1S 103
1. Jhaskhand 475TS8 418061 55789 SO0 475768 40887 @S1855 40802  TUBAT 527802 473681 6072 51800 6077 MOSAR  1M248
12 Kemataka 0676 37503 SAETT0 5207 40MET8 7B 550038  MAE 468X AMS0T M50 5738 LT 407 6MLR  1M1N2
13 Koaaka IR RS MEM 2N IR TR MOAT  1S6) 243 1554 1602 ZIUI6 1985 T I X
", Nadve Pradesh 0TS SSIEO4 TSR217T  ATT7 G007S1 ST MON034 5163 566 SOM05 688 G318T8 G SU781 1016706 M40
15. Maharasiin TR0 740942 1063089 TOM6 79030 744334 0BS5S  6MOTY 7300 TN BMM0NT 14073 548t TSRS 13401 2013
1% Manipur B NS 0 423 1MR INX 414 1964 40201 1435 1750 5268 B0 MM 000
17. Meghalapa 0402 1904 2418 7508 5082 B3 WD 4845 185 513 WWR 240 5809 Mz mn M
18 Mizocam 1506 wem™ 18077 8 1508 12201 20K 1078 187 175% 154 1258 138 1058 2590 a5
) Nageiend IMH ACH W7 MBI IWM 15N 235 M BN AR MY QM 00 2B NN S8
%  Osm 00894 SI10 BBIE GSTI2 GNAS MOSSES KMIR S8 AT SN WILN 880 WA MK
2. P SHES 4281 ST SM6 SMDS ST GmE %8 B2 R NRZ M 1062 MEM W
2 Rajastan 24T 2156 45115 625 J0M4T ME212 MODNS  28MS M7 TSI 2SS S0 W2 WS S9N B2
A3 Shddm 1845 17900 2200 158 186 188 M8 1190 e W2 1412 215 1511 1% M2 4154
«u Tami Mo NG5 KGTBOE TOSETS TMRZT ABB1SS 415 6TSOS2  AOR2 8 S0M41 SIGAT  TM213  SI215 SO0 TMDAS 132343
% Tiwe SR 1R 1656 SN MOR MR MMA1G M5 6183 BB 11IT TR 07 2 14788 M.
2 U Pradesh T TZOR ZT2A3  MGR4 WHITATI TIIRNI 26TTRA2 15193 21080 015262 10138 2012976 198380  Z5UST NTESAS 512598
a. Utarchal $5510 95450 8B4 1240 G510 OTS XESTB &0 17243 108101 108101 130053 1048 10584 160 280K
28 Weel Benga! 674442 40831 THTAI  20M0 674442 M550 TEXS25  STEGS 1SR TMOTS GDUAT GTGA2 7064 ATIM 114472 190247
2. Aodwen o Noobw B0 2500 500 33 2500 6% 707 181 14 200 000 60 X6 108 2600 000
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. Damen and Div 2200 000 006 0 .00 0.00 161 0 2500 0.00 050 25 0 20 0.00
3. Dadra aad Negar Havel 2500 1250 828 8 %0 000 161 0 200 125 25 0 250 000
k"3 Lakshadweep 2500 0.00 116 6 2500 000 215 161 5 2500 000 507 25 2 50 0.00
3. Pondichenry 10000 10000 10428 1409 10000 10000 B892 845 875 10000 10000  154.19 819 1293 15000 2500

Total 10000000 9001029 129083,18 1115928 10000000 9102650 13387753 856230 1151116 110000.00 1401627 13580450 1091081 1645915 17022400 2236569

State-wise Central Allocation, Central Releases, Utilisation of Funds, Number of Houses Constructed under the Indira
Awaas Yoj/ana during last three years and cument year ie. 2004-05 2005-06, 2006-07 and 2007-08

(Rs. in lakh)

SiNo. Name of the StalesUT 2004-06 2005-06 200607 200708
Contrsl  Coniral (Nlisstion No.of Ceniral Cental Utleation Mo of Cental Contral Uiisation No.of  Cental Central

Alocation  Releases of funds Housss Alocstion Releases of funds  Houses Allocafion Reisases of funds  Houses Allocation Relesses

Const. Conett. Const.

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1. Ardva Pradesh TBBISS 1019068 MS13M 12600 2000 206885 M0 1RE2N WM XM XM UMY BTS00
2 Annachal Pradesh @5 MGK  BOB 4R A3 T 1M S 1S 10818 @351 %% 1050 19006
] Assam SH5 20095 ZMIET 1845 BMZ 216584 W6 1AK) 25557 25M2 20ETS 0G4 MNSIE  3IR0S
] B @B SSHIE STSIB 26 TN GMII0 ST G MSEST TR WGBTS 251236 106440 8486
5 Citatisgeh WK% NBL WS MU TR MBS KON BB AN 01D SUM 280 NN 818
6 6o 1618 U B4R @8 15028 1685 1M 65 177 1545 1606 M5 210 AR
7 Guerl SIE7R  SHEO OB 365 1106GM0 11928 10026  GSGR IZ720M 1ZZ015 1MIBQR A1 IBRR 28268
8 Horyana T TBI0 2155 M5 1GMO04 083 2MB3 ST ITGMB TR ZUIST KOS MM 434S
) Himachal Pradesh M WO @R 76 %S TH M2% 6! 6995 G905 GSR  IM5 U %M
0. Jammw and Kashi WA PRGNS TR 180 MR B0R TISTS B2 MY 6885 65 15 M
1", akhand WSS 1903 0116 G081 GIAW BRA2 1NN TSR G931 BG4S GBSM M S 148255
© Kamataka Q0L TN WRGDI9  SOTO7 G043 G002 1S S60M4 96354 SURIGH 1214071 4068 1388051 199071
1 Keria SRS SMIR  TRIIE BN SZTS1 SIS 1% M3 KM S50 LN A TR RS
" Madtya Pradash 0T 0SM54 1353 TS THAM 9217 1MMST S TS THGM 105202 BEO 11004 1763
15, Mahanshn 1650047 1S5013 2678 10M9 WTISE 196085 258 OMM 1SGAI2 1RTS 131282 34X 272 TGS
. Nargur B QIS5 BET S0 RIS BB 188 AR BU% 6N 00 0 Y 54
i Neghdiaya X6 WBE 008 465 MW O8R4 16147 6T 1507 A0S S4Bt M5 24 MM
18, Mazoan MM B 4B N2 MR BL M8 2R WA M7 BH NS MS MS




367 Whritten Answers APRIL 27, 2007 to Questions 368

1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15 16
0 Negalers! & WSE  en S0  GM0B4 82820 11807 M9 101041 6B 1047 608 1MSW 19783
2 Ouiss 604 185468 26013 G001 4TS TSMTSA ZBMA3  GOT0 1S58 1504266 1140809 A6 0B JN6A
48 Purigb 1HSTS6 106 80 ME0 ATIT 1AM 174D TEG3 2088 1S40 13U 4R X6 W7
2 Rajssten @10 MMM SEIE 310 B3N M1 BRR  B71 65 661751 SANES  1TH  WBM NS
a2 Sidam 2645 205t  Me08 1504 1188 19704 27560 1206 19491 191 2600 168 YT M
o Tamd Nadu 90000 0214 176231  SNGOT  OTERST DOl 1M0R11 66D 1033544 1033544 1042 SX07 1M 28315
- Tipm AW AW NS 121N 10 NN 20N li.ﬁ 143 X 1508 4 ;7% MK
A Unar Pradesh BB 317 40506 199088 IZUBTS 5AMIT MBELTT 185541 MAMOA2 IS 191636 120005 4SS 5400
a Ulanchal M9G8 00 M B  WRNTT W06 BJHM  AT2Z UM UG X216 NN e B
a West Bongal 1940712 1000450 Z7060L) 1S5S 1951840 IS A6 RS ATLI0 AVASH 24 WINT MNH  4TRK
- Ancaman and Nicober blands AN WB LW 7 Xme w  um 0 XMW 0 128 ® &M 000
. Dada and Negar Havel mn 3% an 0 5% An L] 01 R 00 2% ® Bl 000
3. Dasman and D as 000 W 9 am 000 05t § AR W 0 LI ] 000

Lakshadwosp n % s % 20 26 BS 8 AX A% UM 8 2% 000
k<4 Pondicheny 10858 MG ™ ) M 778 ¢ WM N0 M@ 3 2N 000

Toud 606700 203100 360864 1AX6 7MW 273258 WSANL5 1551923 20075100 9075308 WS414S0 1119618 ADZXL00  4RN0AT

*Progress for 2006-07 is as per the latest reports received from the State/UTs. The March 2007 report is due from number of StatesASTs.

Stato-wise Central Alocation, Central Releases, Utilisation of Funds,
Nurnber of Roads contructed under PMGSY

(Rs. in Lakh)

SiNo. ST Dwring 2004-05 Duting 2005-08 Dwrng 2006-07 Ouwing 200708
Mocaion Relsese Funds Lengh in Alocstion Relsass Funds Lengh in Alocstion Resess Funds  Lengh n  Alocstion  releass
(Com) uilised [ ] (Coms) uilised Km (Coss) ulisad Km (Coms)

1 2 3 4 5 [] b 8 9 10 il 12 19 1 15 16

1. Andhia Pradesh 9000 8897 11783 20288 10000 18356 108.79 1404.35 10000 155080 23904 2080.07 105.00 100.000

2 Annachal Pradesh 35.00 1610 28828 5200 52.00 320 8691 5200 542 5086 21828  57.00

3 Assam 7500 16452 11382 18301 17600 13882 25588 47790 17600 28105 40607 114876 181.00

4 Bihar 15000 2058 10690 24947 3300 &4:29 17594 7941 300 52448 38696 60220 33700 4943

5 Chhatisgarh 8700 16492 27807 91425 33000 23021 44219 200500 23500 4052 52711 235174 24000

6. Goa 5.00 0.17 0.00 5.00 0.15 1M 500 0.00 0.00 5.00

7. Gujarat 5000 82 417 6000 6801 708 65265 6000 11720 9763 54145 8500 355
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1 2 3 ‘4 5 ] 7 8 ] 10 1 12 13 1 15 16
8 Haryana 2000 2804 N6 15507 2500 2041 4842 2168 2500 20043 10148 33158 %0.00
9. Himachal Pradesh 6000 1285 6355 27631 13200 127.00 12273 13172 8200 13990 15013 123993  87.00
10. Jammu and Kashmir 2000 2000 578 3367 6000 7035 1695 2525 60.00 %04 4240 6500
" Jharkhand 110.00 9508 93248 19500 13582 G4T8 51947 17000 5683 4382 25197 17500
12. Kamataka 95.00 QN 47378 10500 14055 5758 80209 10500 4573 9483 22301 11000 486
13 Kersla 2000 1038 1800 14678 2500 4241 1576 4652 2500 1500 1624 2968  0.00
14 Madhya Pradesh 21300 21300 43851 178628 53500 205.14 S87.72 296196 435.00 82500 67937 307087 440.00
15. Maharashira 130.00 315 62997 14000 14182 17832 37242 14000 10342 13245 141763 14500 100.00
16. Manipur 2000 1800 000 3477 2800 633 2021 28258 2800 854 3012 3.00
1. Meghaiaya 35,00 1082 5365 4000 750 1198 7507 4000 2 2745 450
18. Mizoram 2000 4640 4668 37853 2700 6099 4304 17437 2700 2700 2921 8382 R0 1939
19. Nagaland 2000 1800 2429 82861 2500 5461 2086 35576 2500 2849 950 000
20. Orissa 17500 17500 26089 100631 26800 29029 377.36 149444 26800 46486 487.30 179602 27300

Punjab 25.00 1702 11292 3000 4890 5160 9686 3000 8063 5344 42716 3500
2. Rajasthan 13000 45140 450.16 350200 20600 42514 6027 401499 22900 61686 106779 511245 23400 300.00

Siim 20.00 1917 20600 2500 4029 3036 19199 2500 3626 4121 10803 000 3000
2. Tamil Nadu 8000 797 7986 36730 8500 5895 5222 501.00 8500 2000 6063 45563 9000 50.00
5. Tripura 25.00 1982 872 3B00 1979 1808 360 B0 71483 BT 15721 LN

Uttar Pradesh 31500 31500 447.02 91630 44500 50388 367.68 245287 37000 100.00 65846 217840 375.00
a1 Uttaranchal 60.00 .16 10767 9500 1429 2855 9261 9500 1279 5082 7789 100.00
28 Waest Bengal 13500 27000 23751 65792 22100 34428 20595 122002 22100 4842 36597 84199 22600 5157

Total 222000 210565 307745 15543.77 3882.00 375453 4091.66 2278544 3480.00 4415.12 6060.68 24863.72 361500 737.80

Allocation, Release and expenditure under ARWSP (NormnalkDDP+Natural Calamities)
during last three years and curent year
(Rs. in lakh)

SiNo. ST 200405 20506 20647 20708
1 2 3 4 5 ] 7 8 9 10 1 12 13
1. Andhra Pradesh 1376040 164184 164184 21032 2508029 16036 20084.08 2722188 2415523 29530 492171

Arunachal Pradesh

6125 6825  7645.94 9060 10674.54 10518.16 943 1366378  4600.36 1241 187354
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1 2 3 4 5 6 7 8 9 10 1l 12 13
3. Assam 10331 956562 85249 15280 1480063 108634 16601 1137237 1402689 18969  3159.85
4  Bihar 7405 0894103 532942 15324 15324 695493 16557 13006.65 13400 27937 0
§.  Chhattisgarh 2663 2698 15672 5154 502044 27385 5839 6549 4080889 9585  1509.09
6. Goa 121 0 5513 193 18245 98.08 26 121 128361 1 0
7. Guiaral 669635 669635 6696.78 12339 12769.16 1265063 13161.56 1403308 9219.36 20589 3023.94
8.  Haryana 2707.00 2n7 44 3590 41938 261254 555263 537263  4738Z7 9341 155879
9.  Himachal Pradesh 543820 54382 5294.37 10605 11895 119113 070686 1562088  5071.77 1748 195758
10.  Jamaw and Kashmic 1286860 128336 14067.19 20073 236715 16278.97 2348779 2331467 1210836 32982 5468205
1. Jhakhand 2049 775283 172884 5529 630728 392124 8474 831 2039.18 11388 0
12 Kamataka 77755 1267744 11836.16 17555 2120899 218805 195024 24336 1749263 27851 464186
13 Keraa 3946.00 401 401 §286 617065 49147 6216 6216 547487 8293 138214
4. Madhya Pradesh TI45.00 7945 667195 15101 1503988 15483.73 16759 187334 741657 25162 419367
15.  Maharashira 15971.00 15971 191759 27591 3323588 322864 3232 W52 2119752 40440 673998
16.  Manipur 2103.00 2103 24835 3110 271367 sz B/ 16895 1033 3858 0
17. Meghalaya 4200 261387 29538 3583 31901 34384 3893 510459  2489.85 48 4.0
18.  Mizoram 1737.00 1810 1810 2569 259927 48887 9 QN3 e 3188 8312
19.  Nagaland 1782.00 1762 1583.08 237 24776  1647.05 2865 29 145 R 281418
20.  Orissa 6934.00 6934 551463 12405 1388094 890256 K12 gT258 720045 16885  2814.16
2. Pugad 2815.00 815 266729 3642 41U81 3491 3654 4098  2058.18 5291 8sie7
2. Rajusthan 2523990 30439.76 23289.11 4034 4913534 3649963 4148968 314683 3865391 66072 1011198
2. Sikiam 731.00 ™ 4812 1083 128368 112156 s 1630.77 609.5 13 an
24, Tami Nadu 712500 848413 755807 1875 1205366 9374.62 12047 1249622 10854 19000 318163
5. Trpura 214900 157513 206928 U7 319986 326538 53 457789 33588 40151 669189
26.  Uttar Pradesh 12991.00 13455 123613 4784 283721 1813401 27990 283804 0684 40151 669189
21, Uttaranchal 303500 326547 39619 5725 6559.12 553311 6707 832038 450948 8530 14884
28.  West Bengal 852700 827021 8585.08 13308 1507833 14233.08 14092 171184 T679.61 19137 318948
23.  Andaman and Nicober 583 037 23845 931 174151 0 2n 0 0 0 0
Islands
30.  Dadra and Nagar Haveh 37 0 0 625 0 0 592 0 0 35 0
31 Daman and Diu 0.00 0 1353 0 0 0 0
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2. Dehi 281 469 0 0 0 3125 0
33.  Lakshadweep 0.00 0 0 0 364 0 0 0 0
4. Pondicherry 281 100 0 469 0 0 8.2 0 0 325 0
35.  Chandigarh 546

Total 192110  201787.8 189013.3 315750 352170.6 2784935 335100 3532427 2591567 475701 71569.96

“Expenditure reported by States/UTs till 20.04.2007

Coverage of HabRiations under Rural Water Sugply Programme during last three years and current year

SINo.  StatelUT 2004-05 2005-06 2006-07°
NC PC Total NC PC Quaity Total NC PC  Quaity Total
Affected Affected
1 2 3 4 5 6 7 8 9 10 1 12 13
1. Anda Pradesh 0 42 419 M7 24 4 2 10 3 4S5 500
2 Aunachal Pradesh 2 W % 14 0 B 2 7 8
3 Assam “@B 65 M 7 0 uB 0T 18w 1965
4 Biar 1 5 15 217 45 3 165 454 %9 8353
5, Chhatisgarh ®® M9 G S0 536 11 10029 X6 4780 8056
6 Goa 3 2z % 0 1 0 1 0 1 1
7 Guanl s o 90 M 586 44 104 41 %6 1429
8  Haymna 0 m 4 0 % 50 45 " S < T
9. Himachal Pradesh 0 1 1m 0 1850 1950 36 2659 P
0. Jammu and Kashmir W o= W 0w W o @ 15 % 4
0 Jhakdend 58 12 215 63 1388 49 2100 974 S8 51 1608
2. Kamatska 0 X X0 48 25 50 388 0 B/ @ M
. Kersa 0 108 108 0 2B % 243 S 6B 60 B2
. Mada Pradesh 87 S#5 10672 257 TeT 12 1030 3250 5534 86 88
5. Maharashtra & 250 245 1M 250 127 2806 52 464 45 251
. Menipur 1 5 M B 4 0 B M4 6 105

1. Meghalaya 21 180 391 159 286 2 472 43 4 16 500
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1 2 3 4 5 6 7 8 9 10 1 12 13
18. Mizoram 12 162 174 18 86 % 130 9 3 Q
19 Nagaland 7 k) 4 % 81 19 125 | 3 14
20 Orissa 5528 0 5528 9763 1490 256 11509 4586 552 28 5406
21 Punjab 05 320 626 796 860 45 1701 156 476 48 660
2 Rajasthan 674 10558 11233 647 12603 9% 13348 682 812 23 27
2. Sikiim 0 120 120 0 120 0 120 0 8 0 &
A Tamil Nadu 3013 3507 6520 221 5612 05 8338 04 5803 383 6360
2. Tripura 0 47 47 0 204 0 204 56 8 151 215
2. Uttar Pradesh 92 0 ° #4186 9538 412 14366 2% 6966 S41 9837
21. Uttaranchal 194 19 333 180 304 0 484 421 1058 1480
28. West Bengal 2% 2908 5599 20 2100 645 2045 118 1542 5 1685
2. Andaman and Nicobar islands 0 0 0 0 63 63 0 K} 31
30. Dadra and Nagar Havel 1 58 59 1] 2 0 3 5 4 9
3. Daman and Diu
2 Dethi
Lakshadweep 0 2 2 0 0 0 0
Pondicherry 0 n n 0 n k<] 104 0 K} " 2
Total 21731 47908 69639 28633 64032 465 15 2M5  sui 3360 78476

NC : Not Covered
PC : Partialy Covered

Funds Released under IWDP during the period 2004-05 to 2006-07

SINo.  Name of 2004-05 2005-06 2006-07 Total Releases
the State

1 2 3 4 5 6

1. Andhra Pradesh 2958.32 4046.95 3563.06 10568.33

2 Bihar 43463 990.00 851.41 2376.04

3. Chhattisgarh 1723.96 2026.4 2285.67 6046.07

3 Delhi (CAPART) 0.00 0.00 0.00 0.00

5. Goa _ 0.00 2410 0.00 24.10
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1 2 3 4 5 6
6. Gujarat 1072.43 2418.52 2713.08 6204.00
7. Haryana 512.40 594.32 547.99 1654.80
8. Himachal Pradesh 1345.22 2662.514 1822.549 5830.28
9. Jammu and Kashmir 422.915 1120.45 661.74 2205.11
10. Jharkhand 205.65 303.250 232.928 741.83
1. Kamataka 2466.935 2495.94 3206.49 8169.36
12. Kerala 159.70 778.17 260.05 1197.91
13. Maharashtra 1660.06 2051.93 2010.38 5722.37
14. Madhya Pradesh 2906.39 4898.63 31<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>